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LOK SABHA

Friday, February 23, 1973/Phalguna,
4, 1894 (SAKA)

The Lok Sabha met at Eleven of the
Clock,

A

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Indian Air-
lines have received three HS-748 air-
craft from Hindustan  Aeronautics
Lid. against their latest order of ten.
The remaining seven have not yet
been offered to Indian Air lines.
Hindustan Aeronatutics Limited have

advised Indian Airlines that there
are some production problems, and
that the matter is heing examined in
consultation with their collaborators
M/s. Hawker Siddeley Ltd,

SHRI KRISHNA CHANDRA
HALDER: Sir, my first supplemen-
tary is this. In view of the fact that
the climb performance of HS 748
Avro’s has been low, will the Gov-
ernment at least now realise the
justness of the demand made by the
Indian Airlines Pilots two years back
and if so will the Government with-
draw the punitive actions taken
against the pilots and particularly
against Shri Ranadive, Ex-Depuly
Operational Manager of Indian Air-
lines, Bombay, who was given three
months imprisonment by a Bombay
court for telling this truth?

DR. KARAN SINGH: The way the
hon. Member brought up thiz ques-
tion, it does not bring out the correct
position. I do not want to go into
the details of this unfortunate strike
two years ago. There were many
causes for that. Capt. Ranadive was
prosecuted by Government under the
Essential Services; Maintenance Act,
and he has been sentenced to im-
prisonment. I understand, he has
appealed against his sentence. That
particular case is subjudice. I would
not like to comment on it. All care
is being taken to see that safety
minima never go below under any
circumstances, and that the aircratt
remains totally safe. It is the res-
ponsibility of the Director General,
Civil Aviation to ensure that thiz is
ensured.

SHRI KmmA CHANDRA
HALDER: What the Minister stated



3 Oral Answers
[Shri Krishna Chandra Halder]

in ms reply, in my opinion, is not
correct. So I am putting this second
supplementary. I want to know whe-
iwer it is a fact thal despite the power
boostings of the engines the aircrafts
climb performance could not im-
rrove. If so, what steps are going
to be taken by Govi. to make these
sircrafis useful and for the safety
t1avel of the passengers?

DR. KARAN SINGH: The ques-
tion of climb performance has been
piving a certain amount of worry
ifrom time to time. And it is in fact
m this chmb performance that HAL
ran into some new factors in regard
to which this consultation with Haw-
ker Siddeleys is going on. However, I
may again state that all the Avros in
the fleet of Indian Airlines today
fully meet the safety standards set
down by D.G.C.A. There is no ques-
tion of supplying planes which are
telow safety standards. That 1s our
responsibility and that responsibility
we are discharging. About second
segment climb, we hope it will be
more impressive once HAL  makes
out these modifications after consul-
tation with Hawker Siddeleys.

SHR1 D. B. CHANDRA GOWDA:
Cne of the 1leading Dailies, The
Hindi, on 16th February said that
Indian Airlines have refused to take
delivery of 7 Avro 748 aircrafts. It
it a fact that the operationa! cost
tanges from nearly to the tune of Rs.
3600 per hour whereas comparative
carnings are in the range of Rs. 3200.
Anyway, before the Indian Airlines
come to the conclusion of refusing
these Avro-748, would Government
consider the report of the technical
committee headed by Shri Rama-
mrutham, which came to the conclu-
sion that the Avros were sound and
safe for the demands made on them?

DR. KARAN SINGH: As I have
said in my main reply, there is no
question of the Indian Airlines having
refused to take delivery. Three planes
have been offered and have been
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taken. The fourth plane have not yet
been offered at ail by HAL.

SHRI ATAL BIHARI VAJPAYEE:
Why?

DR. KARAN SINGH: Because, as
I said in my reply earlier, in the
fourth plane, they have run into cer-
tain technical snags which they are
sorting out with their collaborators
in England, namely the Hawker Sid-
dleys. One plane in fact went to
England for this purpose. There-
fore, T want to clarify that there is
no question of Indian Airlines having
refused to take delivery. Secondly,
with regard to the operational cost,
it 1s true that the operational cost,
of small aircraft ke the Avro com-
pared with their earning capacity are
high. But as I have said on previous
occasions, the profitability is not the
only thing that we can keep in mind.
Profitabilily also depends upon the
segment where the plane is flown, the
fuel costs, wage costs and so on.
Therefore, while it is true that the
Avro certainly in that way is not a
very profitable aircraft, nevertheless,
the Indian Airlines is performing a
public utility service by flying to
many places and on many routes
which are not profitable, Therefore,
this is a matter which is always kept
mn view by Government ang by the
Indian Airiines.

o e fagrdt areddy © AT
w7 W 3T faar &, I A ugm
A wrE &t v ¥ fw oA A § 5
fiw g for ¥ fomm & fAm 9%
faaterdt % o AST @T &+ W4T
7z w9 W@ & 5 fema-wms e
# a7 % 7 T—q1T 7 T T19 9T IA
7 w3 ¥——Fw az fawre Svar o awar
¥ AfeT 37 & I AT T T 9EW
® ogwe BT wrfgm P oW @A
I yfawT &1 gavT =Y qwm
g 7 ag arfaay & gy T oww
¥ 1 wamw ¥ dmr @ 7w R
ar f oat St @i e ary



5 Oral Answers

Tqhwiw et o Afeer dolt wgiew
vzt § Py 08 ow axrane §, fo &Y
e A Ssr wifew 1 W
qAAT T AYA T FT DY HT ICEAT
gy ¥ T ST Y 0F [T 7 g
WAqERN g 7

wro wk fag : AFdla w=ww X
g & fr o ® gfas & a3
garfemrmmr & 1 x4 & whesy o
TR I AN E a7 ¥ agr AW ¢
FifgaY r grar ®r ) g7 fAy oS
Froddt & X feaw wrdar & fr
TAETNAE wrE fafar ofadaw
¥ a7 % qz i & % a7 A
i Y a7 ST IT AFAT § B AT
Fdr T gFAT & WA 2 FF Wy A {7
¥ fou g wy o™ fear s 1 Y
for g &z #q1 qa1d ? vAT wER
T w9 AT IT FRT AT A Mo
A ATAT AT AR AT FT AYE AT AA
g o wAqfRZaw gmT | mav
o o #Yo 7o AR ¥gA ¢ ¥ aw
TEIT WATHF 3, W9 T FT T ITH
MNEagaEgET IR FT L T A
sramsafa ooz afra #fr a
TaTrETr 7 IEN Y Form X AT FT AT
F ) gEwE gF 91 R oA ¥ A=
TAHE FAEFA TINFA & FooHT oo
A gt ¢ f a7 A maeadf 2
g gaaraor 7+ &

o wew fagrdt w1 fme
T F AT F R AT F 7

¥o wof fag A Fhar AT Ay
i gdwr & 3w ¥ wfewl oW
HE 1 wfr g A o frr v 2
37 forg & w7 VY AT T fr g A ude
S o mrr fr A &1 fafwe
urE ghaw ¥ © & X w9 ard
forbert & 1 oo @ &Y fr

PHALGUNA 4, 1894 (SAKA)

Oral Answers 6
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SHRI JAGANNATH RAOU The
Avros are flying between Calcutta
and Hyderabad Recently, one Avro
service was introduced from Dum
Dum to Hyderabad, and I am a fre-
quent traveller by this Iz the
Indian Aarlines satisfied about the
safety of the plane? In case of an
accident, they only pay Rs 40,000 to
the family of the deceased

DR KARAN SINGH As I submut-
ted, IAC 1s satisfiled with the safety
and that 1s why the planes are flying
I mught clarify one other matter The
increase in compensation from Rs
40,000 to Rs 1,00,000 1s purely fortui-~
tous and has absolutely nothing te
do with the Avro operations

SHRI R V SWAMINATHAN In
view of the fact that the Avro air-
craft has become a  controversial
subject with regard to safety, econo-
mics of operation running costs etc
why should Government stick to
this amrcraft only?” Have they ant
propo al to go in for any other air-
craft which 3« preterable from the
safety profitability point of view”

DR KARAN SINGH As you are
aware we hate recently purchased
7 Boeings

As far as the performance 1s con-
cerned they aie excellent and have
been 1n operation The pomnt 1s that
these planes are in the fleet of IA



7 Oral Answers
iDr. Karan Singh]

and they are manufactured in India.
We have made a total order for 24
out of which 17 were delivered; with
one loss, 16 are with us. They are
manufactured in India; they are an -
digenous product. As long as they
are safe, we must use them. I agree
that if I had the money I could throw
all the Avros away immediately and
buy 20 more jets. That would be
marvellous. But we have got to
keep in view the fact that our re-
sources are limited. This may be a
poor thing, but it is our own and as
Jong as it 1s safe, we must use it

SHRI ATAL BIHARlI VAJPAYEE:
It 1s not safe.

SHR1 JYOTIRMOY BOSU I. it o1
18 1t not a fact that a task team was
entrusted to go into the airworthiness
of this aircraft and they had found
that this aircraft was quite fit? Is
it or is not a fact that a foreign
‘plane lobby led particularly by Fok-
ker Friendship 1s lobbymng agamnst
the Avro?

DR. KARAN SINGH: As far as the
first question 1s concerned, there was
the Ramamurtham Committee set up
Then a task force was set up. I
have got the report, a copy of which
has been placed 1§ the Library of
Parhameni. It consisted of O. P.
Mehra, who was chief of HAL and is
still its chief but who is now Chief
of the Air Staff, Hussain and Arya.
They have said that it is fit.

As far as lobbying is concerned, as
far as I know, there is no such lob-
bying and we are not under any
pressure. I must say, however, that
there has been a very remarkable
and very impressive campaign againsi
the aircraft.

SHRI JYOTIRMOY BOSU: The
hon. Minister did not tell us that this
Fokker Friendship lobby had given a
lunch party gt which each and every
invitee was given a clock.
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Offices of Tea Poard i B.ASR. and
other Socialist Countries

*§2. SHRI SAROJ MUKHERJEE:

Will the Minister of COMMERCE
be pleased to state the reasons for
not having any offices of the Indian
Tea Board in U.SSR. and other
Socialist countries which  purchase
a large quantity of Indian tea re-
gularly?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A, C. GEORGE): The offices of Tea
Board are set up abroad depending
upon the requirements of the market
Accordingly, the Tea Board have set
up offices at various places from time
to time and at present they have
offices in London, Brussels, New York,
Cairo and Sydney.

So far, the Tea Board have not
found it necessary to establish offices
i US.S.R. or in the other Sociabst
countries.

SHRI SAROJ MUKHERJEE: The
Minister has just informed us that
opening of offices in other countries
depend- on the market as decided by
the Tea Board. When our export
trade in tea is developing with the
socialist  countries, why is  the
Board not feeling necessary to open
offices 1In Moscow and other socialist
capitals and only depending on capi-
talist trade centres like London and
New York?

SHRI A. C. GEORGE: These
offices are opened with a view to
tackle various problems faced in the
export of tea. I do agree with the
hon. member that our export to
USSR and other socialist countries
has gone up by more than 57 per
cent. From 32.7% million kg. in 1870,
it has gone up to 52 mllion kg. in
1972. Also the value which was
Rs. 27 crores in 1970 has gone up to
Rs. 42 crores in  1972. Butl may
humbly submit that exports to east
Europe have risen by more than 56
per cent. In view of this and con-
sistent with the need to tailor our
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fea promotion activities with  the
different types of economic organisa-
tions, we have so far not felt tihe
need to establish Tea Board offices in
the USSR and other socialist coun-
tries. As and when we are faced
with problems which we feel could
be tackeled by opening Tea  Board
offices, we will never hesitate to do 1it.
In the case of the other Tea Board
offices, it s more to retain our trade;
and there is stiff resistance and we
have to tackle it.

SHRI SAROJ MUKHERJEE: Will
the Minister fight this reactionary
and corrupt practice of the Indian Tea
Board when the Government has
declared that we are to develop our
export trade 1n tea and other com-
modities with the socialisi countries?

SHRI A. C GEORGE: The Tea
Board i1s not an autonomous body,
and it is subject to the control of the
Government.  Naturally, there can-
not be any reactionary forces work-
ing in the Tea Board. (Interrup-
tion).

SHRI B. K. DASCHOWDHURY:
It is quite clear from the hon.
Ministers’s statement that in  the
recent years our tea exports to the
socalist countries, particularly
USSR and other east European coun-
tries, have gone, up, whatever the
figwres in terms of the quantum
or the amount that has been men-
tioned by the Minister. I would like
to know further whether it is a fact
that the USSR alone receives from
our country as much as 95 per cent
of our total export of Darjeeling tea.
This also should be found out. What
are the reasons that in the past two
or three years the exporis have gone
up to a larger extent. May I know
whether it is a fact that such tea
exported to the USSR and other east
European countries is being diverted
to the hard currency areas in the
western countries? In view of this,
I would urge upon the Minster to
say whether he will immediately
open tea centres in the socialist
countries to stop this gap and also
to have more foreign exchange earn-
ings from tea.

PHALGUNA 4, 1894 (SAKA)
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Secondly, the hon Minister lhas
not yet said clearly what are the ad-
vantage, that obtain by having these
tea contres m the various parts of the
world, though the hon. Minister said
that he has not found it quite neces-

sary to open tea centres in the
socialist countries.
SHRI A. C. GEORGE: I am very

happy that the hon. Member whe is
also a member of the Tea Board has
put this specific question. It is true
that our export of tea to the USSR
has gone up. From 1970, when it
was at that time at the level of 28.76
million kg., it has gone up to 41.52
million kg in 1972. The value also
has gone up. But I will not agree
with the hon. Member that any of
the socialist countries 1s purchasing
tea from us and switching it over to
hard currency countrids. This is a
false notion that is prevailing. 1
categorically refude that impression
if it is prevailing. Tea is freely ex-
ported to whichever destination that
is prepared to purchase. We can only
assure the House that additional
efforts will be made to see that our
tea 1s consumed more in the inter-
national markets and more free
foreign exchange is earned.

SHRI J. MATHA GOWDER: I
want to know from the Minister
whether the Government have en-
tered into an agreement to export
tea to the USSR during the current
year and, if so, how much of tea will
be exported.

SHRI A. C. GEORGE: A sizeable
quantity of tea is included in the
1873  itrade plan. (Interruption).
We have a trade plan with the USSR
wherein tea is also included as a
quota jtem. I will not be able to
tell the precise quantity now.

war S N dww
*63. oft frvr gwre wrelt : s
wifosy wr a7 ¥ S wor w0 B oo
(%) #ar w+% ¥w¥ & fFeyfr 3

FI WA & A ST A HAwT ®r
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A
satement is laid on the Table of the
House.

STATEMENT

(a) On account of large exports of
semi-processed hides and skins, there
is shortage on supplies of leather to
some extent and there has also been
a rise in the prices. As a result, the
footwear industry is facing some
difficulty.

(b) The following steps have been
taken by Government to meet the
situation: —

(i) Exports of footwear of all
categories and to all destina-
tions have been canalised
through the State Trading
corporation of India with
effect from 14-11-1972.

Exports of semi-processed
hides and@ skins including
crust leather have been
canalised through the State
Trading Corporation of India
with effect from 14-12-1872,

(ii)

(iii) A ban has been imposed on
the exports of all types of
raw hides ang skins (except
lamb fur skins) with effert
from 20-1-1973.

(iv) Restrictions are being placed
on the exports of semi-pro-
cessed hides and skins by
introduction of a quota svs-
tem with effect from 1-4-
1973.

(v) A scheme is under considera-
tion for assisting the footwear
industry with a view to 1eu-
tralising the adverse ecffccis
of shortage in the supplies of
leather and increase in lea-
ther prices.

FEBRUARY 23, 1978
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SHRI A. C. GEORGE: . Frankly
speaking, the question of the hon.
Member is slightly confusing. The

semi-finished leather is a raw mate-
rial for footwear or finished leather.

SHRI DINEN BHATTACHARYYA:
What is “semi-finished”?

SHRI A. C. GEORGE: Whatever is
not completely finished is semi-finish.
ed. I have not yet finished; semi~
finished!

MR. SPEAKER!:
not for the footwear

I hope, that in

SHRI A. C GEORGE: In 1971-72,
the export of semi-finished leather
was to the tune of Rs. 84 crores. But
in 1972, between April to December,
in these 9 months, our export of zemi-
finished leather hag gone up to Ra. 105
crores This may apparently look to
be an encouraging sign, But the real
truth is that the raw material for
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inished leather and footwear will not
be sufficiently available internally.
It is our endeavour to see that more
and more finished items go out so that
the value added is more. The pro-
portion between semi-finished leather
and fihished leather is 2:3, If we ex-
port more of finished leather, we will
be realising more.

oft fra gare wresft : weaer wgRT,
#Y o T q@T 91 9§ T IAT A4
fgar wa—umare Wik fagla dgfea
&q ¥, §¥fce w ¥ -7 T W
TawT T W WA 7 T g
FY vt & &Y 5T ag +9 g1 ™ e
aoaré savar g 1§ ?

SHRI A. C. GEORGE: It is not
exactly an imbalance. As the hon.
member himself suggested there was a
Committee to go into thigs problem
under the Chairmanship of Dr. Seetara-
maiah. They submitted a report and
- they suggested that it will not be a
healthy practice to allow more and
more of semi-finished leather io go
out. » So, it has been suggested that
we put a ceiling to the extent of what
was exported in 19871-72 and, prog-
ressively, during the next five years,
we try to reduce the export of senu-
finished leather so that more and
more of raw .material will be avail-
able for footwear industry

it fom gore grelt . 9T owe)
ot 7t wrar | § 3T weW g §—
Ty & 7z T2 5 gar T A qgmn
w73 & fagr wy feey Fraar o7 faare
wX R & 1 & araar sz § fr gw A
FI&9-ET w717 eI g #
IT A AFTOAT FG 7

SHRI A. C. GEORGE: The scheme
for footwear industry is to charge a
sort of levy or a cess on the 2xport
of semi~finished leather and what is
acerued from this cess is to be passed
on go that an encouragement may be
given to the footwear industry. The

PHALGUNA 4, 1894 (SAKA)
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scheme is under consideration and we
hope to implement it by 1-4-73.

SHRI M. RAM GOPAL REDDY:
Recently there was drought and
famine in Maharashtra and some
parts of Telangana and there was
death of cattle for want of animal
feed. Is there any increased supply
of skins and hides from Maharashtra
and Telangana?

SHRI A. C. GEORGE: I am not
sure whether we can connect drought
conditions with availability of raw
hides and skins.

SHRI M RAM GOPAL REDDY:
When he says there is shortage of
skins and hides, I am saying there is
plenty of supply. I want to know
from him whether it is a fact or not.

sit g wT wgww Wl g
T waA T ¥ w5 & 5 ag T wdy
t f5 aga ady W § we-awr g
THET FH ATET WAAT T, IqF -
wreq g w4 gt § wcAw § 1fe
gf & & S g g fe oot &
fray wfowe afg g & 7 oa arowy
waT 47 fF 2or & w7 Wt e A g
EaT @1 & awd g S gw o
ufiw wrar & fagle =67 & a2t &
AT B BE IGRT wrg §. AT FTOA
FTH ®Y FX § § q%T ¥ 9T GE@G A
AT AAX g w7 WIow wFe 97 faawe
feay qv ? afy =re fear 97 & sar
faare fpar ? sow weg §owgr § f
g9 3% AgT AN F 1Y § faae w @
. 7o faare o< A97 9 % & I,
IR AT FIT G TEA X o7 F F
9T AW Tq-YT 7T & 0 9% wa 9%
sfm =1 & f ?

SHRI A. C GEORGE: 1 said at
the outset that the export of <emi-
fimshed leather has gone up and the
price also has gone up exorbitantly.
When we found this situation on
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14.12-1972 we canalised the export of
semi-finished leather goods so that
Government may have better control
over the export of semi-fimshed
leather. About the latter part of the
question I answered already that we
hoped by 1-4-1973 we would be able
tc implement the scheme of giving
relief to the footwear manufacturers.

sfi g W gy o AT N &
IO TE WA ) WO IO ¥ w1 R
frats  weT &1 e AW
mar P omad warar faaie wOW A
AR FT AT 3 gY AT, FWF q@
w1 & ST Angar g e showa
St ¥ W EES o oo wA
o1 @ & 7 R wgr & fw fax
¥ @ &, Tga F0—F ST =g g
fefrsF Ao N EE?

MR. SPEAKER: He 1s asking a
specific question By what percentage
the price rose?

SHRI A. C GEORGE: The exact
percentage we may not be able to
give now.

«ff g 9F YUY | FF FAE
P 20 ¥ T 40 ghvea aF T
a@ §—Frg AT 9T WI9T w1 Y
fr e dt &, ag e ?

SHRI H M. PATEL: Can he not
indicate even the approximate rise in
price? What was the quantum? He
cap give some indication at least.

SHRI A. C. GEORGE: The general
rise is more than 30 per cent.

oft wam Tz : QT el wEYET WY
v & o o el oF W Tl
oY Se o aga wAr AT W R0
Far gure & fod o war wT @ €
wify i A saTET EREE Y 9%
forad zw ® FOF WY FT g
ot ?
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SHRI A. C. GEORGE: We have a
scheme to have semi-finished leather
converted into finished leather, foot-
wear and other leather manufactures.
For this some imported wmachinery is
needed and we are trying to build the
infrastructure for building up the
industry for conversion of semi-
finished leather into footweur and
other leather goods.

=it Tm wgra i : weaw wetEy,
yRa At ¥ wredi o @@
wfag &) wrehm 9 femrs & o
& vk oo § AfeT AN s owe-
9 & g 9H o are Frar A ofey
PRI H W, T Fgw@ad)
o 7T ¥ N gur AW agk ¥ AG
dT F o W ¥ ) gy wrewr & i et
w1 fafr g Y wmr oy b
AR & fefre qzg A w9 §
aft ag ara o ¥ o mE fa¥r s
Taey Y @ & arfe agt ¥ AT o
7% e ST wY BT Y A, w
AT ®Y F97 T TF A 77 W oY
a% ?

SHRI A. C. GEORGE: This con-
fusion about right and left happened
as a stray incident in 1868. After-
wards, we have made enough pre-
cautions and there are no more com-
plaints,

Trade with Bangladesh

*64. SHRI ' N. BARMAN: Will
the Minister of COMMERCE be
pleased to state:

(a) what was the quantum >f ex-
port of various Indian goods to
Bangladesh during the last year;

(b) what percentage of such ex-
port was through private trade agen-
cies: and

(¢) what was the total import to
India from that country?
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THE MINISTER OF COMMERCE
(FPROF. D. P. CHATTOPADHYAYA):
(a) to (c). A statement is laid on
the Table of the House.

(a) The following are the recorded
figures of exports commodity-wise for
the period Aprit—August, 1972:

Statement
(Rs. lakhs.)
T%'o Commodity. Unit Qty Value
1. Wheat . 0oo Tons 226 1833
2. Gram sphit. Tons. 663 9
3. Tobacco Unmanufactured . . . . . L. Kg. 45 196
4. Milkand cream 000 kg. 320 28
s. Phosphorous white and yellow. . » 9 b ¢
6. Phosphorus red. 5 9 i
7. Potasium chlorate . ” 220 s
8. Medicinal and Pharmaceutical products. . : . Value. 35
9. Articles and materials of rubber s .. 6
10. Paperand paper-borad. 3 - 17
11. Articles made of pulp ”» o 10
12. Cement portland grey ooo Tons 59 127
13. Sodium bicarbonate. ooo kg. 48 2
14. Castor oil. . . . ; 5 . L. Kg. 4 1
15. Raw cotton excl. linters sweepings etc. . . o000 Tons 32 301
16. Cotton varn and thread ooo Kg. 548 70
17. Galved and corrogated sheets of iron and steel . . ooo Tons 3 40
18. Wire tods 1ron or steel othcr than of hlgh carbon alloy

steel ovo Tons 09 12

19, Bars, rods except wire rods of iron or steel, except hngh
carbon allow steel I oS 6
20. Pigiron incl. cast » 2°2 12
ToraL Exports (incl. other items and re-exports) . Value. 3317

Statistics beyond the month of August are not yet available,
(b) Statistics are not maintained according to categories of exporters.

(¢) During April-July, 1972~=for which figures are at present available, imports from
Bangladesh were of the order of Rs. ggu :
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SHRI R. N. BARMAN: May 1
know whether Government have any
plan for a joint move for jute export
to other countries of the world?

PROF. D. P. CHATTOPADHYAYA:
The question was pertaining to
Bangladesh. The hon. Member has
asked about our schemes to export to
other countries. Of course, we have
schemes and the schemes are being
implemented in regard to export of
jute to other countries as well.

SHRI R. N. BARMAN: May I
know whether the Government will
consider making an ambitious plan to
export handloom weavers’ products
{o Bangladesh and to import fish
from there?

PROF. D. P. CHATTOPADHYAYA:
In the agreement that we had with
Bangladesh, there is a provision for
import of raw fish and it is being im-
plemented, but not to the extent we
expected. Handloom and other
things, we are exporting through
State agencies.

SHRI INDRAJIT GUPTA: 1 would
hke to know whether the Minister's
attention has been drawn to nume-
rous reports which have appeared
ihat some of these commodities which
have been supplied from India to
Bangladesh, particularly by private
trade agency, have been of sub-
standard quality and have often been
found not to be as per specifications,
and this unfortunate occurence has
been exploited in Bangladesh by cer-
tain anti-Indian elements also. 1
would like to know from him what
is the extent, actually, of this prob-
Jem and what steps Government has
taken to see that such things do not
occur in future—so that this may not
become a point of unnecessary fric-
tion between the two countries.

PROF D P. CHATTOPADHYAYA:
It is a fact that initially there were
some such reports, but in the light of
those the pattern of trade with Bangla-
desh has been completely changed,
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and more than 70 per cent of our
trade with Bangladegh under the
Limited Payments Agreement is being
channelised through State agencies, so
that this sort of irregular and un-
happy things do not take place, creat-
ing avoidable misunderstanding be-
tween the two counties.

SHR] SAMAR GUHA ; May I know
whether it is a fact that by 3lst
March this year the 150-crore Indo-
Bangladesh trade pact is going to end
and if so, whether any balancing of
the success and failure of import and
export both by Bangladesh and Indie
has been made and if 30, whether
that will be taken into consideration
before entering into a new pact w.th
Bangladesh?

PROF. D. P. CHATTOPADHYAYA;
Yes, Sir. The bilateral agreement
entered into between these two coun-
tries envisaged a total quantum of
trade worth Rs. 50 crores and nol
Rs. 150 crores. In terms of perform-
ance, we have found that the agree-
ment did not work to the extent we
expected Various reasons are there
for that—the fluid situation, trans-
port bottlenecks and other difficulzes.
And as I said, the implementation of
the agreement is not to the extent we
expected. So, while we enter into
the next agreement, the shortfalls
and the reasons thereof will be taken
into consideration.

SHRI NAWA]L KISHORE SINHA-
May I know whether it is a fact that
so far as the price of jute is concerned,
Bangla Desh has of late been under-
cutting thereby imperilling export of
jute from India?

PROF D. P CHATTOPADHYAYA:
I cannot confirm it at this stage be-
cause necessary information of a
definite nature 1¢ not with us st the
moment,

st sifere wrer K4y ¢ § SrAAY
g g £ o gl qifedt W
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frater firay & e iy weafexi #1
w1 3% IS’ F atw w9 F@erd
S Tk fawrs sar avdardy & wd
g1

1RO D P CHATTOPADHYAYA:
I om not .vute of any report that
Guvernment agencies are involved 1n
any sort of mal-practices Further, 1f
any such specific instance is with the
ho:ii. Member, we will certainly look
into it and do the ncedful if he passes
on that information to us.

R siErc e Feat : F dewerd
e S PR g

PROF. D. P. CHATTOPADHYAYA:
A- 1 said in answer to an hon. Mem-
ber’s question earlier, there were
some such reports to start with in
1972,

MR. SPEAKER: Have you any idea
about the names of those agenecies?

PROF. D. P. CHATTOPADHYAYA:
Yes, Sir. They have been deprived of
the right {0 do the business any more,

Financial Assistance o Maharashtra
for Drought Relief Works

*65. SHRI ANANTRAQ PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Maharashtra Gov-
einment have asked for a large
amount of Central assistance for
giving relief to the drought affected
people; and

{hy if so, what is the extent of
assistance that has been rendered by
the Centre to Maharashtra so far?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a8) and (b). Ag against a requirement
of Rs. 180.58 crores presented by the
* State Government, a total ceiling of
Rs, 94.08 crores has been adopted on
the basis of the recommendations of

the Central teams for expenditure
during the current financial year on
drought relief measures for purposes
of Central assistance, An amount of
Rs. 49.00 crores has so far been re-
leased to the State Government..
Further assistance will be released on
tha basis of the progress of expendi-
ture under the ceihings to be reported
by the State Government.

Financial Assistance to Gujarat for

Drought Relief Works

-+

*74. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount demanded by
Gujarat Government to face drought
situation in the State;

(b) the total amount sanctioned by
the Central Government; and

{c) the total amount paid?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). In response to a request
from the State Government, a Central
Team visiteg Gujarat in September,
1972 and on the basig of its recom-
mendations a ceiling of expenditure
of Rs. 6.9 crores on drought relief
measures was adopted for purposes of
Central assistance. On the basis of
the progress of expenditure reported
by the State Government under this
ceiling, an amount of Rs. 1.5 crores
hag so far been released to that Gov-
ernment: further assistance will be
based on the progress of expenditure
to be reported by the State Govern-
ment. Another Centra] Team of
Officers is presently visiting the State
to review the ceilings jn the light of
the continuing drought situation and
its report is awaited.

SHRI ANANTRAO PATIL: Maha-
rashira has been facing drought
conditions fo; the last three successive
vears ang this year's and this year’s
famine is unprecedented. Thousands
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of relief works have been started
and more than three million men and
womep, have been employed on these
relief works. The people are facing
fhe calamity with courage ang the
State Government is doing its best
to give relief with the aid ang assis-
tance of the Central Government.

Out of Rs. 94.09 crores sanctioned
by the Centre, Rs. 49 crores have
been released so far. May I know
from the Finance Minister whether
the remaining Rs. 45 crores will be
released before the 31st March as the
expenditure under the ceiling has
already been incurred by the State
Government?

SHRI YESHWANTRAO CHAVAN:
As I said, reimbursement and release
of money etc. depend upon the actual
expenditure that is incurred. So, if

it is incurred during that period,
certainly, the money would be
released.

SHRI ANANTRAO PATIL In

view of the fact that there are four
months more for the rains to come
and relief works have got to be
continued up till July and even upto
September ang in view of the fact
that many more people will have to
be given employment and in this
gituation more expenditure has to be
incurred by State Government, can
the State Government ask for more
from the Centre?

SHRI YESHWANTRAO CHAVAN:
It all depends upon the State Gov-
ernment’s judgment and the State
Government’s assessment.

ﬂﬂm!’[ﬂo ﬂiﬁ:ﬁﬂTm
Taer A w5 wgras & wpEqd
gar oo 3 T g ¥ H o wg wwa §
for agarerer 3 wivperyet T ey o gt
T AT, T U7 WATS &Y oy Wy
& ot & fF ouk fed W i MR
o &) rofed & weft T ¥
wgm fie T ¥ € frwe afkcfeaf ¥
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oY ofy Wi, Tfie & o &, Wk d ey ¥,
a1 ST & & H qad whier g e
¢ gy o, wefed swey oy ufe
g ff o R 7y whe e
wErAT qgATdt 9Ty

SHRI YESHWANTRAO CHAVAN:
Things in Gujarat are equally grim
and we have assured Gujarat Gov-
ernment that they certainly will be

supported by the Central Government
in this matter,

SHRI D. P. JADEJA: The Minister
stated thai Central team has viso -l
Guyarat. It had wvisited, and it is
going to visit also. Now, Sir, may 1
know how many districts have been
drought-affected, which were mnot
touched by this Central team which
had already gone there?

SHRI YESHWANTRAO CHAVAN
It 1s very difficuly for me to say
exactly how many districts they
visited, etc. But we have the State
Government’s information that the
total area of kharif villages whioh
were affected were 81 lakh acres and
the total area wunder rabi <iliages
were 88,000. The total number of
caltle population was more than 49
lakhs etc. So, the vastness and the
magnitude of thig problem is indi-
cated by these figures.

SHRI D, P. JADEJA: Why 1 pur~
posely asked regarding districts was
because Jamnhagar district is one dis-
trict which hag mever had such a
drought situation as it is having now.
But unfortunately no central officer
nor has any Minister from Centre
been able to go to that gistrict. Will
they go to this district in future?

SHRI YESHWANTRAO CHAVAN:
When any Central Team visits, its
programme is arranged by the State
Government because, mnaturally, the
State Government is expected 0
know more about the nature and the
type of famine etc. It depends upon
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the initiative of the State Govern-
ment. Equally these people also
should go and see and 1 have no
doubt, Central team people also can
take the imtiative and take action in
the matter, If the hon. Member
gives any suggestion in this regard, 1
will certainly forward them to the
concerred persons in the Planning
Commission.

PROF. MADHU DANDAVATE.
Maharashtra Government made two
specific demands from the Centre.
Number one. They said, as famine
relief work, West Coast Konkan
Railway should be started 1mme-
diately In the Railway Budget the
House was informed that it is under
active consideration of the Finance
Ministry. Since fortunately the
Finance Mimster is here, we would
like to know how far the active con-
sideration has proceeded? Will it be
over before the famine is over?

SHRI YESHWANTRAO CHAVAN;
It is not only under consideration of
this Ministry, it is under active con-
sideration of this Ministry, it is
under active consideration of the
whole Government

PROF. MADHU DANDAVATE:
This is what we have been told. We
have been told by the Railway Min-
1ster that it 1s under active conside-
ration of the Finance Ministry.

SHR!I YESHWANTRAO CHAVAN;
Yes I am also speaking on behalf of
the Government.

SHRI JAGANNATHRAO JOSHI:
He asked, will the active considera-
tion be over before the famine is over.
He has not replied.

PROF. MADHU DANDAVATE:
Two ministers from the same Min-
i1stry have given contradictory replies.

I think you should protect Mem-
bers who are seeking clarification.
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MR. SPEAKER: He may seng it to
me 1n wril. g, aad I shall see how it
contradicts, and I shall get the cluri-
fication from him.

SHRI PILOO MODY. If they do not
give the clarification, then you must
dismiss them.

MR. SPEAKER: When he will be
the Speaker, he 'may ‘have this
authority.

SHRI SHANKERRAO SAVANT: Is
1t true that the assistance so far given
to the Government of Maharashtra
1s tar below the demand made by
them, and if so, what 1s the differ-
ence between the demand made and
the assistance given? Thirdly, how
are the State Governments expected
to meet this shortfall?

SHRI YESHWANTRAO CHAVAN:
Normally, whatever demand is made
is ultrmately assessed according to
certain criteria that the Planning
Commussion has accepted, and it is on
that basis that thig 1s done,

MR SPEAKER: The main gues-
tions are confined to Maharashtra
and Gujarat only and I shall try teo
accommodate Members from these

States.

SHRI PILOO MODY: 1 belong to
both States.

SHRI S R DAMANI In wview of
the change in the policy of the Gov-
ernment that the States can take up

works which would afford perma-
nent relief in the famine-affected
areas, may I know whether the

schemes for irrigation and rural elec~
trification in the famine areag which
are under consideration would be
cleared and if so, the extent to which
money will be sanctioned for these
schemes?

SHRI YESHWANTRAO CHAVAN:
The hon. Member is referring to
certain normal schemes of plap ete,
about which I have no information.
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SHRI S R DAMANI:. I am ™Tot
referring to the Plan schemes, but

MR SPEAKER The hon Member
has gone beyond the scope of the
mam questions

SHR1 PILOO MODY From what I
understand what I study, the famines
in Maharashtra and Gujarat are both
equally serious ang of the same
magmtude, ana it 15 a temendoush
great problem which both Govern-
ments are facing, but from the figures
which I have seen so far, I find that
something like Rs 44 crores or Rs, 45
crores hag been released to the Gov-
ernment of Maharashira while only
something like Rs 35 crores to Rs 4
crores ‘has been released to the Gov-
ernment of Gujarat

SHRI SHYAMNANDAN MISHRA
Only Rs 15 crores

SHRI PILOO MODY I would like
to know why this sort of discrepancy
has crept 1n into the release of funds?

AN HON MEMBER Not discre-
pancy but discimmnation

SHRI YESHWANTRAO CHAVAN,
There 18 no disciepancy As a matter
of fact normally the amounts are
geleased op the basis of expenditure
actually mmcurreq and the reports that
are received That does not mean
tbat there 1s gomng to be

SHRI SHYAMNANDAN MISHRA
What 1s the authorisation® Is there
any authomsation for a higher
amount? Less expenditure might have
been incuried, but what is the
authorised amount?

SHRI YESHWANTRAO CHAVAN
Authorisation by the State Govern-
ment

SHR1 SHYAMNANDAN MISHRA:
By the Central Goveinment

SHRI YESHWANTRAO CHAVAN:
By the Central Government? We have
laid Aevn certain criteria and we
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have laid down certain sectors for
allocation of money It depends upon
the actual expenditure on those
sectors,

SHRI P G MAVALANKAR Be-
fore I ask wy supplementary ques-
tion, may I seek one clarfication
trom the hon Mmuster® In s
origmal teply, he hag said that Rs 49
and odd crores had beep released to
Maharashtra, bug the press reports
today say that 1t 18 Rs 74 and odd
crores What 1s the discrepancy due
to?

SHRI YESHWANTRAO CHAVAN
The discrepancy 18 between the
amount which 18 sanctioned and the
amount which 13 released These are
two different thmmgs Allocation 18
one thing ang the actual release 18
another thing

SHRI P G MAVALANKAR The
pless reports say that it was Rs T4
and odd crores

SHRI YESHWANTRAO CHAVAN

Let hhm go by my reports Why
should he go by press reports?®
SHRI P G MAVALANKAR

Having got this claufication, I would
ask whether it 15 a fact that although
the situvation m Gu)aiat 18 almost as
serious —undoubtedly, 1t is very
setlouq i Meaharashtra—as 1n Maha-~
rashtia Central assistance 1s not
forthcoming to Gujarst because of
the lack of political pressure mn Delh1
m the Congress circles, because of
the fact that there are no persons
and pulls m the Centre to agitate for
more assistance to the State?

SHRI YESHWANTRAO CHAVAN
{ have assured the Government af
Gujarat and I can assure this hon
House that whatever be the necessary
requirements of Gujarat in regard to
tackling the droughy situation there-—
as a ‘'mattey of fact, not only in
Gujarat but enywhere In the
country-—so far as the suffering of the
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people is concerned, whatever be the
difficulties, we will certainly gtand by
the people,

SHRI DHARAMRAO AFZAL-
PURKAR- In view of the fact that
there i; a serious drought situation
in Mysore affecting the districts of
Gulbarga, Bidar, Raichur, Bijapur,
Balgaum ond Dharwar....

MR SPEAKER: 'Ine question is
about Maharashtra and Gujarat.

SHRI G VISWANATHAN: Mpysore
must also be allowed.

MR SPFAKER, I have askedq him
to sit down. (Interruptions). Do not
get excited ay every stage.

Wt grw @ TITA WA WA F |
ot gt aw g & 1 ( awNw)
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SHRI JYOTIRMOY BOSU: A full-
fledged discussion should be allowed
on this

MR, SPEAKER: Thete are so many
members getting up from other States
besideg Maharashfia and Gujarat.

SHRI RAMAVATAR SHASTRI* It
is everywhere,

SHRI H, M, PATEL: The Chief
Minister of Gujarat stated in the
State legislature that his request for
famine relief has been of the order of
Rs. 92 crores. It is a specific figure
which was gtated. In view of this,
what has been the amount sanctioned?

SHR]I YESHWANTRAO CHAVAN:
Exactly. That statement ig thers. In
the sccond team, we will go into this
particular matter.

SHRI R. 8. PANDEY: Please allow
a discusgion on this. Half the country
is suffering from drought.

MR, SPERAKER: I am giving first
chance to members from Maharashtra
and Gujerat. Shri Gotkhinde.

3401 L.8—2
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MR. SPEAKER: Order please. Please
sit down. Why are you disturbing the
House? Do not make it a practice,
Please sit down, all of you. Do not
try to do like this.

SHR1 ANNASAHEDR GOTKHINDE:
In view of the fact that whatever the
allocation 10 the Maharashtra Govern-
ment it hos been spent properly by the
Maharashtra Government, and in view
of the {..t that hundreds of people
are migrating to the cilies beoause
there 18 np water m most of the vil-
lages there, may I know {rom the
Government whether they are going to
give more allocations for drinking
water putposes, for the expenditure to
be met by the State Government on
this hohalf?

SIiRI YESHWANTRAO CHAVAN:
Well, I canuot give any particular
protse ab ut 1t I have generally
giien an indication of the savings and
the relrase of money according to the
basis ot expenditure.

Hcre, may I request you to permit
me to say one thing” I do not want
any Member from any State to feel
that their problems are not looked
after, say, Madhya Pradesh or Rajas-
than— (Interruption).

AN IiON MEMBER. Mysore,

SHRI YESHWANTRAO CHAVAN:
Mysore also.

SHRI JYOTIRMOY BOSU: Please
allow g discussion on this,

SEVERAL HON. MEMBERS rose—

MR SPEAKER: Order please,

SHRI DINEN BHATTACHARYYA:
I will put a very relevant question.
Give me a chance.

MR SPEAKER: I know that you
always put a very relevant question.

SHRI P. VENKATASUBBAIAH:
The Minister was suggesting some-
thing. We could not hear him pro-
perly.



31 Oral Answers
m SPEAKER: 1 have not been
able to hear him myself. -

'SHRI P. VENKATASUBBATAH: Let
him complete it.

MR. SPEAKER: Let him tell us.

SHRI YESHWANTRAO CHAVAN:
There was a feeling as if we are giv-
ing information about some States and
not giving the information about
others. (Interruption). Please listen,
Mr. Sathe. Let us not be technical
about it, because it is not right to have
a feeling in the minds of some Mem-
bers that they do not get a reply. I
have got some information here,
because, the drought conditions that
are prevailing— (Interruption).

SHRI P. M. MEHTA: Sir, I take it
that you do not allow any Member {0
ask a question which does not arise
from the subject mentioned in the
question. If you have allowed such
questions, then I submit that it should
become a precedent in future jlso.
(Interruption).

SEVERAL HON. MEMBERS rose—

MR, SPEAKER: Please sit down. I
see so many Members rising. (Inter-
ruption). Sit down, please, Mr. Mehta.
What I propose is this. There are so
many Members interested in this; not
only those from Gujarat and Maha-
rashtra but otherg from other States
also. In that case, when this question
ig very important, I will fix some time
to be given for this.

SHR]I P. VENKATASUBBAIAH; Let
him give the information,

SHRI SHYAMNANDAN MISHRA:
About the drought situation, he may
reply. (Interruption).

MR, SPEAKER: I have a!ready gaid
this is not something which ig gojng
out of the way. I have said it. But
if he gives some information, I will
allot time for discussion on this. Tt is
_‘not in geply to those questions; he

-hes -independently ‘got up; he . said
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that he has certain -information - for
which I say I will allot some- separate
time for discussion, because I see, be-
sides Members from Maliaraghtrg and
Gujarat, several others from other
States are also affected by it. I see
many -of the hon. Members standing.

SHRI YESHWANTRAO CHAVAN:
I have got g statement. (Interrup-
tion).

MR, SPEAKER: For the
let him make the statement.

present,

SHRI YESHWANTRAO (.‘H'A\.'AN:
During 1972-73, up to 22nd February,
so far as the ceiling and the releases
are concerned, I have got informae-
tion about some Stales. For example,
for natural calamity; drought and
cyclone in Anchra, the  State
Government’s estimate by way of
grants and loans was Rs. 74 crores
and 7 for cyclone; the ceilings on ex-
tent of damage for the purpose of
Central Assistance by the Ministry
of Finance was Rs, 28 crores, and 71
lakhs for cyclone. 'In the case of
Assam it was Rs. 4 crores and 72
crores. In the case of Bihar it was
Rs. 30 crorcg and 30.4 crores. In the
case of Gujarat it was 6.9 crores; in
the case of Kerala it was 1.27 crores.
For Madhya Pradesh unfortunately it
is not indicated; but g Central team
has been asked {o assess the gituation
and its report is awaited....(As Homn.
Member; what about Mysore?) For
Mysore the ceiing which was accep-
ted was 7.75: in addition to that I
have alsg agreed provisionally to re-
lease Rs. 10 crores, out of which
nearly Rs. 8 crores had been released
already, Tyt

=it Whwre oy FTAT TR WY
Far fearqar g 7

SHRI YESHWANTRAO CHAVAN:
Rajasthan? For this yeaf it was Ra
6,80 crores; Tamil Nadu-—Rs. 13
crores; U. P, Rs. 8,10 crores; West Ben~
gal Rs, 10.8 crores and Orissa Rs. ltl
crores, (Iﬂcmepﬂm) 2
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PROF, MADHU DANDAVATE.
Some of us have demanded a discus-
sion on the statement of the Food Mi-
nister on the drought gituation.

SHRI DINEN BHATTACHARYYA:
Sir, in Maharashtra....

MR. SPEAKER: The time is over.

SHRI DINEN BHATTACHARYYA:
At least you kindly hear. The situa-
tion has deteriorated so much that
lakhs of people who could not get food
in the villages go to the cities and
the traders and the black-marketeers
are taking advantage and th are
being employed at half the wage in
the towns and cities. Not only that.
workers who are already working on
Rs. 8 a day are being froced to work
on Rs. 3 a day in Bombay city; it 1s
under the Congress rule; here is also
the Congress Government and Mr.
Chavan is the Finance Minister, The
situation hag sg much deteriorated.

MR, SPEAKER The Question fHour
is over,

WRITTEN ANSWERS TO QUESTIONS

Conducting of survey by R.B.I on the
pattern of investment of scheduled
commercial banks

*66. SHRI S A, MURUGANAN:
THAM: Will the Minister of FINANCE
be pleased to state:

(a) whether the Reserve Bank of
India had recently conducted a sur-
vey on the pattern of investment of
scheduled commercial banks; and

(b) it so, the salient features of the
findings of that survey?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

{a) and (b). A statement is laid on
the Table of the House.

Statement

A survey of investments of sche-
duled commercial banks is conducted
by the Reserve Bank of India as on
31st March every year. The latest
survey for which intormation has heen
published relates to the year ended
31st March, 1971. The details of this
survey are containeq in the Reserve
Bank of India's bulletin for Novem-
ber, 1972,

2. The survey covers investments in
Central and State Government securi-
ties, other trustee securities, zhares
and debentures of joint stock compa-
nies, fixed deposits with banks etc. of
scheduled commercial banks in India
and thogse of Indian secheduled com-
mercial banks offices in foreign coun-
tries. Some of the important findings
of this survey are

(a) The total investments of the
scheduled commercial banks including
the Indian Banks' offices gbroad am-
ounted to Rs.1871 croreg as on 31st
March, 1971 The increase in invest-
ments during the year under review
was higher at Rs, 284 crores compaved
to an increase of only Rs. 176 crores in
the preceding year.

(b) Between end March, 1970 and
cnd March, 1971 there was a fall in
the proportion of investments in rent-
ral Government securities and a rise
in the proportion of investments in
State Government znd ‘‘other trustee
securities”; and

(c) The maturity pattern of invest-
ments n  Government securilies
showed a shift from short and medi-
um term securities to long term secu~-
rities between end March, 1970 2and
end Maich, 1971,

Rise in Prices

*§7. SHR1 JYOTIRMOY BOSU:
SHRI M. M. JOSEPH:

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
drawn to a report published in the
‘Economic Times', Bombay dated the
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17th January, 1973 under the caption
“Sky rocketing prices—consumers may
erupt any time”; and

(b) If so, the reaction of Govern-
ment thereto?

THE MINISTRY OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Yes, Sir. The Economic Times
dated the 17th January, 1973 published
a report under the caption skyrocket-
ing prices—consumers may except any
time. The report relates to the retail
prices of some selected consumer goods
in Bombay.

(b) Government is concerned over
the rising trend of prices at retail
level. In order to check such a price
rise, the remedy lies in strengthening
the machinery for distribution of es-
sential goods. The State Government
are taking appropriate steps in that di-
rection. However, the problem of
rising prices is essentially linked with
shortages of essential goods particu-
larly foodgrains. On its part, the
Central Government hag taken various
steps to ease the pressure on prices,
particularly those of essential consu-
mer goods. These measures include
a crash programme for increasing rabi
production, sizeable imports of food-
grains and edible oils/oilseeds, streng-
thening of price and distribution cont-
rols in the case of sugar and control-
led varieties of cloth, enlargement of
the public distribution system and
stepping up releaseg of foodgrains from
the Government stocks, curbing spe-
culative activities and mopping up
excess demand through monetary and
fiscal measures.

Progress made in Canalising Dry
Fruit Trade through S.T.C.

*68. SHRI K. SURYANARAYANA:
Will the Minister of COMMERCE be
pleased to state:

(a) the progress made so far in
canalising the dry fruit trade through
the State Trading Corporation;

FEBRUARY 23, 1973

—

Written Answers 36

(b) the difficulties which lie in the
way of Government in not enforcing’
these arrangements;

(¢) the steps taken by Government
to cut down the private imporers’ high
profits in this trade; and

(d) the stage at which the Indo-
[ran trade agreement for the import_
of dry fruits stands?

THE MINISTER OF COMMERCE-
(PROF, D, P. CHATTOPADHYAYA):
(a) to (c). The matter is under active
consideration.

(d) The Indo-Iran Trade Agreemen
which expired on the 10th December,
1972 has been extended until the 10th
of March.
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Under-involeing and Over-invoicing by
Taias, Birlas and Group of Sahu-Jaip
Industries

*70. KUMARI KAMLA KUMARI'
Will the Minister of COMMERCE be
pleased to state:

(a) the names and the location of
the Companies of TATAS, BIRLAS
and SAHU-JAIN Group of Industries
which are in foreign countries; and

(b) the steps Government have
taken to check them from doing over
invoicing and under-invoicing?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADIIYAYA):
(a) and (b). A statement giving 1n-
formation regarding the location of the
companies of TATAS and BIRLAS in
foreign countries and the steps taken,
in general, by Government to check
the problem of over-invoicing and
under-invoicing is laid on the Table of
the House. The information regarding
SAHU-JAIN Group of Industries is
not readily available and will be laid
on the Table of the House as soon a¥
possible.

Statement

(a) The names and location of the
Companies incorporated abroad in
which TATAS and BIRLAS hava a
majority or complete share holding are
as follows:—

Tate Group:
1. Tata Incorporated, New York,
US.A. .
2. Tata Limited, London.

3. Tata International AG, Switzer-
land,

4. Tata Sundamerica S A. Argentina,
set up to bid for soda ash plant.

8. Joint Venture--Unitata Sdn, Bhd.,
Malasia.
Birla Group:
1. The East India Produce Co. Ltd,
London—S8ubsidiaries—

(2)The American Bast India Cor-
poration, New York, US.A,

(b) Green and Nickles Lid., Ton-

don.

2 Bnla A. G., Zug, Switzerland.

3 The Tiading Engineel ing Agencies
Corporation, Genevg (now named
as Jyoti S A, Switzerland).

4. Traders International Inc, Wash:
ington, U S.A.

5. Hongkong Commercial
Ltd., Hongkong.

6. India Malaysia Textiles, Beyhad.

House

(b) The subsidiaries of Tatas, Birlas
and Sahu-Jain Group of Industries
are non-resident for foreign exchange
control purposes and are not subject
to the provisions applicable to resi-
dents Remedial action would, how-
ever, be taken ag and when instances
of malpractices come to the notice of
the Government.

2. Government are, however, saized
of the general problems of under-in-
voicing and over-invoicing and have
taken specific steps from time tp time
to solve the problem. In pursuance of
the recommendation of the Publie
Accounts Committee contained in para-
graph 155 in the 56th Report of 1988-
89, a Study Team was formed to study
the problem of manipulation of foreign
exchange through over-invoicing and
under-mvoicing and for making re
commendations for preventing such
malpractices. The Report of the Study
Team was laid before the Parliament
in November, 1971.

3. In pursuance of the acceptance of
the recommendations, action is in hand
to amend suitably the various Acts,
such as Cusioms Act, Forcign Ex-
change Regulations Act, Central Ex-
cise and Salt Act, Gold (Control) Act,
Import and Export Trade Control Acts,
Passport Act, ete. In fact, Foreigr
Exchange Regulations Bill, incorpo-
rating thé desired amendments, was
introduced during the last Session of
Pailiwument. The Bill seeking amend-
ment of Customs Act, Cenfral Excise
and Salt Act, Gold (Control) Act is
also before Parliament.

4. Government decisions have al-
ready been taken on the bulk of the
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recommendations. A few of thg. re-
. ‘commendations are still- under consi-
" deration of the Ministry of Finance in
consultation with the Reserve Bank of
India, Central Bureau of Investigation,
and the concerned Departments/Min-
istries,

Stay of Officers in Central Excise and

ustoms Department at one place

*71. SHRI MOHANRAJ KALINGA-
‘RAYAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether any period of stay at
one place for Deputy Collector, Cen-
iral Excise and Customs has beer
prescribed;

(b) if so, the duration of the period;
and

(c) whether some of the officers,
who had been transferred out of Delhi
on promotion in 1970, have been
brought back to Delhi, although they
had not stayed in their posts for cven
three years and appointed against posts
carrying Special Pay?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) and (b). No period as
such hag been prescribed although the
Deputy Collectors are usually trans-
ferred after a stay of three years at
one place,

(c) There are several instances
where officers promoted to the rank
of Deputy Collector in 1970 had to be
transferred before completing a stay
of three vears to special pay posts at
Delhi. These include one officer who
having been posted out of Delhi on
promotion as a Deputy Collector in
April, 1970 was transferred to Delhi
in December, 1972 to a gpecial pav
post.

Consortium of Indian Manufacturers
for setting up Joint Venture Abroad

*72. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleaged
to state:

(a) whether Government have de-
cldaﬂ to encourage the formation of »

FEBBUARY 28, nm

wmm AWm '. -40-

consortium of Indian mnutacturers
to set up large slaed :olnt venturea in.
other countries;

(b) if so, the reactxon of the Fede-
ration of Indian Chamber of Com-
merce angd Industry and various indus-
trialists in this regard; and

(c) whether any scheme hasg been
worked out ag regards the countries
where such joint ventures are likely
to be set up?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) There is no proposal before the
Government for the formation of a
consortium of Indian manufacturers to
set up joint ventures abroad.

(b) and (c¢). Do not arise,

Decline in India’y Foreign Exchange
Reserves

*73. SHRI C. X. JAFFER SHARIEF:
Will the Minister of FINANCE be
pleased to state:

(a) whether India’s Foreign Ex-
change Reserves are likely to decline
by th end of March-April, 1973; and

(b) if so, the assessment regarding
the balances of payments position in
1973 and the reaction of Government
thereto?

THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The position of the balance of
payments in 1973 ig likely to be a
matter of concern. Its viability would
greatly depend on our ability to
speedily expand the domestic produc-
tion in critical sectors go as to reduce
the pressure on imports, expansion of
exports and implementation of import
substitution programmes.

Production and Requirements of
Natural Rubber

*75. SHRI C. JANARDHRANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether we are . rewching near
self-sufficiency in the maiter of
watural rubber. pa-odncﬂnn_ .
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(b) the present requirement of
rubber and its indigenous production;
and

(c) the guantity of rubber we are
importing now and the position during
the last three years?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) Yes, Sir,

(b) It is estimated that during the
year 1972-73 the rubber industry as a
whole would consume 1,05,000 tonnes
of natural rubber as against the esti-
mated production of 1,13,000 tonnes.

(¢) The quantity of natural rubber
(Hevea) imported during the last 3
years is as below:—

1969-70
1970-71
1971-72

13,562 tonnes
1.824 tonnes
405 tonnes

Exemption of Gratuity from Income-
Tax

*76 SHRI B. K. DASCHOW-
DHURY:
SHRI M, S, SIVASWAMY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have
decided to further examine the ques-
tion of raising the maximum hmit of

gratuity exempted from Income-tax;
and

(b) if so, the outcome of the exami-~
nation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) The question is still under
consideration.

Decline in Exporis to East European
Countries

*77. SHRI BAKSI NAYAK: Will
the Minister of COMMERCE be
Dlensed to state:

d(n) ;\lrehether there has been a con-
sidera decline in exports to East
Europesn countries in the recent past:
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(b) if so, the extent of decline; and
(¢) the reasons for the decline?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA !
(2} No, Sir,

(b) and (¢), Do not arise.
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Advances made by Commercial Banks
to Agriculiural Sector

*79, SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether out of the total advance
made by the Commercial Banks in
1972, only 5 to 6 per cent went to the
agricultural gector and whether this
comparatively meagre portion of
advances made to the agricultural
sector has largely gone to rich pea-
sants;

(b) if so,
and

the reasong therefor;
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(c) what steps have been taken to
increase bank advences to agricultural
sector?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) to (¢). A Statement is laid on
the Table of the Sabha.

Statement

Even though it may not be correct
to say that only 5 to 6 per cent of the
total advances made by comemrcial
banks go to agriculture, the percent-
age of agricultural lending 1n the
total advances made by banks 1s on
the low side. As agamnst 5.2 per cent
in June 1969, the percentage has now
rsen to only 8 per cent as on 30th
June 1972,

Among the main reasons responsible
for this 1s the lack of experienced and
trained personnel in the commercial
banks to dea] with agricultura] lend-
ing. The banks give credit facilities
to farmers in relation to their needs
and their capacity to meet part of the
costs out of their own savings, It is,
therefore, unavoidahle that farmers
with larger holding will get some-
what larger amounts. However, the
number of accounts in respect of small
borrowers owning up to 5 acres of
land each is about the same as that
of bigger farmers covered by public
sector banks,

The banks have becn taking several
steps to improve the situation by
extending their organisational machi-
nery as also by simplifying proce-
dures. The banks are now adopting
area approach to agricultural lending
and in some cases they are adopting
primary cooperative societies for
extending credit facilities to the far-
mers,

Demand made for inguiry into the
Working of Reserve Bank of India

*80. SHRI P. A, SAMINATHAN:
SHRI R. S, PANDEY:
Will the Minister of FINANCE
be pleased to state:
{a) whether there is a demand for
the setting up of an inquiry into the
working of the Reserve Bank of Indias
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(b) whether Government bhave
rejected it; and
(c) if so, the reasons for the

rejection?

THE MINISTER OF FINANCE
(SHR1I YESHWANTRAO CHAVAN):
(a) to (¢). A few suggestions about
an enquiry into the working of the
Reserve Bank of India had been made
in the discussions in certain meet-
ings. The Government does not
consider it nccessary to appoint a
Commission to enquire into the work~
ing of the Reserve Bank of India.

Profit earned by Khadi Gramodyog
Bhavan, New Delhi

601. SHR1 VEKARIA-
DR. MAHIPATRAY MEHTA:

Will the Minister of COMMERCE
be pleased to state;

(a) whether the profits earned by
the Khady Gramodyog, New Delhl
after the Indo-Chinese War of 1962
were credited to the Workers Benefit
Reserve Fund,

(b) i so, the amount credited 1o
the Reserve Fund till now since 1962;

(¢) whether this amount instead of
being  distributed amongst  the
workers has now been credited to the
Capital Account of the Bhavan; and

(d) if so, the reasons therefor and
the manner in which this fund s
proposed to be ultimately utilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes, Sir.

(b) Rupees one lakh sixty thousand
only.

(¢) and (d), This amount was trans-
ferred to Head Office through Capital
Account in order to pool net surpluses
or deficits of all Trading Units of the
Commission and to finance activities
for the welfare of the workers from
part of net surpluses, in the Central
Office. On the advite of its Financial
Adviser the Commission decided thdt
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Conversion 0of Dearness Allowance
into House Rent Allowance in Khad:
Gramodyog Bhavan, New Delhi

602 SHRI VEKARIA Wil the
Mmister of COMMERCE be pleased
to state

(1) whether the Dearness Allow-
ance paid to the workers of the Khad:
Gramodyog Bhavan New Delhi was

converled into House Rent Allowance,
and

{(b) 1f so, the 1easens therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No, Sir

(b) Does not arise

Gratuity to the Employees of Khadi
Gramodyog Bhavan, New Delhi

603 SHRI DHAN SHAH
PRADHAN

Will the Minmister of COMMERCE
be pleased to state

(a) the latest position regarding
the grunt of Gratuity to the employees
of the Khadi Gramodyog Bhavan,
New Delhi run by the Khadi and
Village Industries Commuission, and

(b) when the final decision 1s likely
to be taken on thms long-standing

demand of the staff of the XKhad:
Bhavan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) It has
recently been decided to extend the
Gratuity Scheme to the trading staff
of the Commission,
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Chandivalla Award in relations to
khath Gramodyog Bhavan, New Delhi

604 SHRI DHAN SHAH PRAD-
HAN-+* Wil the Minster of
COMMERCE be plecased to state the
progiess made so far in the matter
of implementation of Chandiwalla
Award 1n  relation to the Xhadi
Bhavan New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) Implementation of
the Chandiwalla Award has been
completed ecxcept for the following
which have yei 1o be settled

(1) Implementation of Second

Pay Commission recommen-
dations,

(1) Finalisation of Seniority bst,
and

(11) Extension of Gratuity Benefit

Application of Secong Pay Commission
Recommendation 1n Khad: Gramodyog
Bhavan, New Delln

605 SHRI DHAN SHAH PRA-
DHAN Wil  the Minister of
COMMERCE be pleased to state

(a) the progress made so far in the
matter of application of the Second
Pav Commussion s :ecommendations to
the staff of the Khadi Gramodyog
Bbayan, New Dell,

(b) whether the final decision would
be taken before the announcement of
the Thud Pay Commission’s Repoit,
and

(¢) if not, the reasons therefore”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)' (a) to (¢) The
information is bemng collected and
will be laid on the Table of the House.
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Theft in Khadi Gramodyog Bhavan,
New Delbi

606. DR MAHIPATRAY MEHTA:
Will the Minister of COMMERCE be
pleased to refer to the reply.given
to Unstarred Question No. 5181 on the
20th December, 1972 regarding theft
in Khadi Gramodyog Bhavan, New
Delh1 ang state:

(a) the stage at which the investi-
gation into the loss of money in the
safe of the Khadi Bhavan, New Delhy,
stands,

(b) the action taken to recover the
amount from the dehnguent officials,
and

(¢) the remedial measures taken 10
prevent recurrence of such thefis of
Bhavan’s cash?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) Reports on
police 1investigations and departmen-
tal enquiry are still awaited by the
Commission

(b) Does not arise at this gtage In
view of (a) above

(c) Arrangements have been
finaliseq to open a collection account
with the evening branch of the State
Bank of India at Connaught Circus
for depositing these collections on the
same day 1n the Bank Two large
sized steel safes have been provided
for keeping remaining cash collections,
if any, of the day from the safety
point of view,

Allotment and Expenditure of Funds
in KVI1C,

607. DR, MAHIPATRAY MEHTA:
Wil the Minister of COMMERCE be
pleased to state:

(a) the total amwunt of funds
allotted to the Khadi and Village
Industries Commission during the last
three years viz., 1870-71, 197172 and
1972-78; and .
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(b) the total amount spent during
the period under the following heads:

(1) Establishment of the Commis-
sion;

(1) Establishment of the wvarious
Khad: Bhavans;

(m) Travelling Allowsnceg of the

Commussion’s Chairman,
Members, Officers and Staff;
and

(iv) TA pad to Staff of the
Khad: Bhavans?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b) The
information 1s being collected and will
be laid on the Table of the House

Post of Manager in Khadi Gramodyog
Bhavan, New Delhi

608 DR MAHIPATRAY MEHTA:
‘Will the Minister ot COMMERCE be
pleased to state

(a) whether the Khadi Gramodyog
Bhavan, New Delhi has recently
advertised for the post of a Manager
i the scale of Rs 700—1100, and

(b) 1if so, the number of applications
received and the manner in which the
selection was made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)* (a) Yes, Sir.

(b) 13 applications have been
received and a selection will be inade

through interviews by the Services
Board

Washing Allowance to the Staff of
Gramodyog Bhavan, New Delhi

608 DR. MAHIPATRAY MEHTA"'
Will the Mimister of COMMERCE be
pleased to state:

(a) whether with the increase in
the price of the Khadl cloth supplied
to the workeérs of the Khadi Bhavan,
Government propose to increase the
existing ceiling lmit of waghing
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charge @ Rs. 3/- pm. in view of the
mounting rise in the charges; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) No, Sir.

(b) Washing allowance rate in the
Bhavans run by the Commission 18
higher than the rate applicable o
Class IV employees of the Commission
by one rupee per month per head.

Discussions with Foreign Minister of
France on Bilateral Iissues

610. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Foreign Mnister
of France had detailed talks with

India on bilateral trade in December,
1972;

(b) if so, what were the subjects
discussed and what conclusions were
arrived at; and

(c) which 'members of the FEuro-
pean Economic Community have
agreeqd in principle to facilitate
arrangements for increased trade bet-
ween India and the EEC, on the
imiiative of French Foreign Minister
and what is the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). Yes, Sir,
The Annual Indo-French bilateral
talks took place in New Delhi on 5th
and 6th of December, 1972. The
French delegation was led by Mr.
Andere Bettencourt, Minister delegate
to the Minister of Foreign of France.
The Indian delegation wag led by the
Minister of External Affairs. These
consultations covered a wide range of
subjects including Indo-French bila-
teral relations in the political,
economic flelds etc. Such bila-
teral consultations are confildential in
nature and it is not customary to
disclose the details of the discussions.

Reliet to West Bengal Textilp Industry

611. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
COMMERCE be pleased to etate:

(a) whether the cotton mill owners
of West Bengal have to pay annually
nearly one crore ot rupees for getting

cotton from other cotton growing
areas,;

(b) whether this heavy cost of
transportation added to the cost of
production makes the cloth produced
in West Bengal less competitive even
in the interna] market in the country;

(c) whether the industry hag re-
peatedly pointed out to Government
this handicap and have urged for
rationalisation of price structure for
the West Bengal cotton mills, and

(d) whether Government have con-
sidered this matter and if so, the steps

proposed to give rchef o West Bengal
Textile industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE)" (a) to (d). Represen-
tations have been received that the
Cotton textile mills of West Bengal
have to pay extra freight on trams-
portation of cotton from the cotton
growing centres of the country which
comparatively adds to the cost of pro-
duction, The matter was considered
in a meeting taken by the then Minis-
ter of Foreign Trade with the Chief
Ministers of the concerned States on
13th January, 1973. It has been de-
cided to set up a Committee under
the Chairmanship of the Secretary

(Commerce) to go into the matter in
detail.

Joint Indo-Bangladesh Jute Price
Policy

612. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Jute Brokere® Associa-
tion has urged upon Government to
evolve a joint-Bangladesh jute price
policy to face global competition and
also competition from synthetics;
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(b) whether the association has
also suggested for joint research in
jute between the two couniries so
that the competitiveness of Indian
and Bangladesh jute could be aug-
mented; and

(e} whether Government have con-
gsidered these suggestions and 1if so,
the steps proposed to be taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b) The
President of the Jute Brokers Asso-
cjation had made suggestions for co-
operation between India and Bangla-
desh, in his speech at the Annual
General Meeting of the Association
held on 16th Derember, 1972,

(c) A joint Indo-Bangladesh Study
Group on Jute Co-operation has been
set up with a view to promoting the
efforts of both the countries to pro-
tect the intercst of jute and jute
manufactures in the warld economy

Depreciation of value of Rupre

613 SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be plcased to state to what
extent the value of rupee has depre-
ciated in December, 1972 as compared
to its value some five year ago?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The purchasing power of the rupee
(measured in terms of the All-India
Industrial Workers’ Consumer Price
Index, with base (1949—100), has
fallen from 467 paise in December
19687 to 392 paise in December 1972
i.e, by 18 per cent.

Pay Commissien’s Recommendations
on Price Rise

614. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
TINANCE be pleased to state whether
the Pay Commission has been asked
to take into consideration the price
rise t111 the end of 1972 and if not the
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period upto which the Commission
will confine its recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Under the terms of re-
ference of the Third Pay Commission
it is open to the Commission to devise
its own procedure for carrying out its
work. The Commission has its own
arrangements for collection of infor-
mation regarding the trends in the
consumer price index level from time
to time The question of Government
giving advice to the Commission in
thic regard does not arise. The index
level to which the Commission’s re-
commendations may be related, will
be known when the final report of the
Commission becomes available.
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Seizure of Third Party goods by Col-
lectorate of Central Excise Madurai

618, SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given
to USQ No. 5426 on the 22nd Decem-
ber, 1972 regarding seizure of Third
Party goods by Collectorate of Cen-
tral Excise, Madurai and state:

(a) the difficulties which lay in not.
laying the requisite information on
the Table along with the reply; and

(b) whether he would now lay it
on the Table?
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MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). While
giving reply to Unstarred Question
No. 5426 on the 22nd December, 1872,
it was expected that it would be pos-
sible for the Department of Parlia-
mentary Affairs to lay the requisite
information on the Table of the House
during the last Session of the Sabha
itself. This unfortunately was not
possible at that Segsion but the need-
ful has since been done on the 22nd
February, 1873,

Lady Searchers in the Excise and
Customs Department

618. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 810 on the
17th November, 1972 and state the
stage at which the matter regarding
the promotion of the Lady searchers
in the Chandigarh and Dclhi Central
Excise Collectorates stands at present?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): The matter is ex-
pected to be finalised shortly.

New Trade Agreements for the pro-
ducts of Small Scale Indusfries
signed during Asia'72

620. SHRI NARENDRA SINGH:
Will the Minister of COMMERCE be
pleased to state:

_(a) whether big success has been
-achieved in the field of export agree-
ments for the products of small scale
industries during Asia’72 Trade Fair;

(b) if so, the names of the coun-
tries with whnm new  agreements
‘were signed;

(¢) whether these are long term
agreements and if so, the period
- thereof; and

- (d) the items of industrial goods

" mecounting for the big success
achieveg in the fleld of exports?

FEBBUARY 23 1978
- THE MINISTER OF STATE IN THE.

A. C. GEORGE): (a) Yes Sir

(b) USSR, Czechoslovakia Poland.
Sweden, Spain, Australia, USA, Iran

I—Iolland. West-Germany‘ " Kuwait,
UK. ete

(¢) These are only export orders.

(d) Bicycles and parts, Réfri-
gerators, Vaccum flasks, ' Medical
Instruments, Garrage equipments,
hand-tools, Alarm clocks, Brake-sole
& cast iron, Fencing components,
Industrial fastners, stainless steel
cutlery, Locks and padlocks etc.

Recruitment made by Export Inspec-
tion Council

621. SHRI VAYALAR RAVI: will
the Minister of COMMERCE be plea ed
to state:

(a) whether there is any  specific
Recruitment Rules in the Export Ins-
pection Council|Agency;

(b) if so, whether Government
have received any complaint  that
recruitment is not being made ac-
cordng to these Rules; and

(c) if 5o, the reasons therefor and
the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. €. GEORGE): (a) Yes, Sir.

{b) No, Sir

(c) Does not arise.

Loan sanctioned to Central Govern-
ment Employees or purchase of
Scooters and Cars

623. SHRI R, V., BADE:
SHRI HUKAM CHAND
KACHWALI:

Will the Minister
be pleased to state:
(8) the amount of loan ssnctioned -
to the Central Government employees

for the purchase of sgooters. md cars
during 1971-72; and . :

of FINANCE
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(b) the amount of loan which is
expected to be sanctioned to the em-
ployees for the aforesaid purpose
during 1972-78?

THE MINISTER OF STATE IN
THE MINISTRY or FINANCE
(SHRI K. R. GANESH): (a) The in-
formation has to be collected from
all the Ministries|Departments of the
Central Government and will be laid
on the Table of the House as soon
as possible,

(b) The Budget Estimates for
1972-73 contained a provision of
Rs. 1644 crores for loans to Central
Government employees, which was
intended to cover, besides purchase
of all kinds of conveyances like
motor-cars  scooters, motor-cycles
and bicycles, other items like pur-
chase of fans, warm clothings etc. In-
formation regarding the estimated
expenditure on account of loans for
the purchase of scooters and cars
alone, in the light of the demands
during the year 1972-73 1s not
readily available and has to be col-
lected from all the Ministries|De~
partments Th.s 15 being done and the
information will be laid on the Table
of the House as soon as poasible.

Supply of Wagons to Yugoslavia

624. SHRI P, A. SWAMINATHAN"
SHRI RAM SHEKHAR
PRASAD SINGH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether first batch of wagons
has left for Belgrade;

(b) whether Yugoslavia had
placed a massive order for supply of
3,600 wagons;

(¢) if g0, how many wagons have
so far been supplied; and

(d) how many will be supplied
during this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
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(c) Fifty wagon sets sub-assem-
blies for assembly in Yugoslavia and
one Prototype assembled wagon have
so far been shipped.

(d) During 1973, it is expected that
approximately 1550 wagons will be
shipped in semi-knocked down con-
dition for delivery after assembly in
Yugoslavia.

Wagons from Poland

625. SHRI RAMKANWAR: will
the Minister of COMMERCE be plea-
sed to state:

(a) whether Poland has offered to
buy a large number of Railway
Wagons from India;

(b) if so, the number of
proposed to be bought; and

wagons

(c) how much foreign exchange
consequently is likely to be earned
by the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(m and (¢) The deal 1s shll at
negotiation stage.

World Bank Assistance for Irrigation
Project in Bihar

626. KUMARI KAMLA KUMARIL
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
guested the World Bank to give finan-
cia] help to Bihar and Chhota-nagpur,
specially for irrigation projects; and

(b) if so, the broad outhines of the
request made?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) A proposal for obtaining a de-
velopment credit from International
Development Association (IDA), the
soft-loan affiliate of the World Bank,
for an agricultural credit project com-
prising certain districts of North Bihar
and Gandak Command Area is present-
ly under consideration. The proposal
has not yet been appraised by the IDA
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No proposal for a credit for any irri-
gation Project is under ¢onsideration,

(b) The proposed project is likely
to cover on—farm development (pro-
Visioning ot tubewells pumps-set, agri~
cultural implements etc), and levelling

and development of fisheries and
orchards.

Loan from World Bank for Rajasthan
Canal

627 SHR] LALJI BHAl Will the
Muster of FINANCE be jlea od to
state.

(a) whether Yforld Bank has becn
asked to grant loan lor completion
of Rajasthan canal, and

(b) if so, the awount asked for?

{HE MINISTER O+ FINANCE
(SHIRI YISHWANI1RAOQO CHAVAN)
(a) Govirwnent of India have ap-
ptoached the Intinational develop-
ment As ociat on (which 1s part ol
tha World Bank Grouap) for « credit
fo: commane! aire i development related
to Phase I of the Rajasthan Canal
Project A< regards phase II of the
project namely crompletion of Rajas-
than cana', only broad discussions
have taken place with the World
Bank and no immediate assistance 1s
expected

(b) Does not arise

Voluntary Export by India's Cotton
Textile Industry

628. SHRI K LAKKAPPA"
SHRI P M MEHTA

Will the Minister of COMMERCE
be pleased to state:

(8) whether India’s Cotton Textile
Industry has decided to undertake a
voluntary obligation to export 15 per
cent of its production in 1973; and

(b) whether this would raise In-
dia's export earmings and if so, by
how much?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes, Sir.

(b) The expori earmings on the
basis of the obligation wculd depend
upon the levels of production of cot-
ton textiles during 1873. In view of
the prevailing power-cuts which may
affeey production, 1t 18 difficult to in-

dicate any specific level of export
earnings

Research in Man-made Fibres

620 SHRI P M MEHTA
SHR] P GANGADEB

Will the Minuster of COMMERCE
be pleased to state

(a) whether about 80 per cent of
the people are using cotion mnstead
of man-made fibres in the country,

(b) wnether Govurnmneul aig consi-
dering a proposal to boild Research
Ceuti¢ fo; catrymg out mntensive re-
seaich 1n man-made fibres 1f so the
broag outhnes, and

(¢) whether mstiuctiongs have been
1ssued to the manufacturers to bung
man-made fibres within the reach of
masses, and if so, the reaction of the
manufacturers thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE)- (a) Yes, Sir.

(b) and (c) No Sir

Assistance to drought affected states

630 SHRI PRABODH CHANDRA:
SHRI RANABAHADUR
SINGH,

Will the Mimster of FINANCE be
pleased to state the wmount of loans
and grantg that have been given to
the drought-affected States during the
current finaneial year so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): A Statement is laid
on the Teble of the House.
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Statement

CENTRAL ASSISTANCE RELEASED FOR DRCUCKHT RELIFF MFASURES
DURING THE YEAR 1972-~3

(Rs. 1n crores)

Ceilings Central Assistance released
States adopted
by Minsstrv  Loan Grant Total
of Finance
(n 2 (3, @ (s

1. Andhra Pradesh . . . 28-00 1550 11°00 26-50
2. Bihar. . . . . - . . 13° 40 6-00 4°00 10°00
3. Guarat. - . . . . 6:90 0° 50 I°00 1*50
4. Jammu & Kashmur* . . . . o- 80 050 0° 50
§. Maharashtra . . 94 09 32°00 1700 4900
6. Mysoret . 775 1250 2°00 I14°%0
7. Nagaland . . . o-o8 0°0S§ 00§
8. Orissa** . 14-66 4°00 200 600
9. Rajasthant 660 200 2°00

10. Tamil Nadu . 1-50 . ..
1. Tripura . . . . . o-88 0°25§ 0- 25§ o-so
12. Uttar Pradeshf . . . . 9°19 0°90 0-60 150
13. West Bengal £ . 10" 08 2'00 304 504
ToraL . . 193-82 7620 40°89 117°09

*Includes snow-fall etc.

t+A Central Team has recently returned after reviewing the States® requrements.

Its Reportis awaited.
»*Includes Floods and Cyclones.
£Includes Floods.

Leather Industry in West Bengal and
Tamil Nadu

681, DR. H P. SHARMA: Will the
Minister of COMMERCE be pleased
to state

(a) whether Government’s atten-
tion has been drawn to the reports
that the lcather trade and industry
in West Bengal and Tamil Nadu,
which together account for almost the
entire export trade, hag decided to
choke all exports of semi-processed
3401=], See3

leather unti] exports thereof are
decanalised from the State Trading
Corporation,

(b) what steps have been taken by
Government to meet the threat; and

{(¢) the success so far achieved in
the canabisation of leather exports
and boosting export earnings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b). A
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Section of the trade comprising ex-
porters of semiprocessed hides and
skins had protested against the deci-
sion of the Governmeni to canalise
their exports through the State
Trading Corporation of India  The
canalising procedure adopted by the
Corporation has been sumphfied to
ensure that there 1s no dislocation of
trade

(¢) Implementation of canalwsation
15 proceeding satisfactorily By now
the State lrading Corpoiration of
India has registered about 5100 con
tracts for cxpoit of semm-processed
hides and skins valued at about Rs 75
crores and shipm-nts vilued at  ap-
proximately R, 25 c1oics have been
made since 14th December 1972 the
date of cunalisation

Rules for Staff Working on Trade

Operation side in KVIC

633 SHRI VEKARIA
SHRI DHAN SHAH PRA-
DHAN

Will the Mmnister of COMMERCE

be pleastd to state

(a) whether as has been done in
the case of 1egular staff of the Khadi
and Village Industries Commission
any rules or regulations 1egarding the
appointment salary and allowances
promotions and other conditions of
service have Lecyn framecd for the
stafl working in the Trade Operations
side of the Commuission and

(b) if so, whether a copy thereof
will be laid on the Table and if not
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) The
information 18 bemng collected and
will be laid on the Table of the House

FEBRUARY 28, 1978
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Unemployeg Haudloom Weavers in
Bijapur and Gulbarga

634 SHRI DHARAMRAO
AFZALPURKAR
SHRI C K JAFFER
SHARIEF

Will the Minister of COMMERCE
be pleased to state

(a) whether due to the drought
situation m Brnapur and Gulbarga,
mole than 2 lakh local handloom
weavers have betame joblcsg because
ot the <hortage of 1aw mateisals,

(b) whethet Mysore State 1» not m
a posttion to help them in this regard
unless massive help 15 sought from
the Centre and

(c) 1f so thc reaction of Central
Government thereto’ .

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGI) (a2) to (¢) lhe Gov
ernment of Mvsore had repre-unted
that certain pirts of the Stile especi-
ally the area< of Gulbarra Bijapur
Bidar Belgaum and Dharwar  where
there 15 a heiy (oncentration of
handloom industrv had 1een affected
by s<evere drought ana i1equested for
the following assistance 1o help the
handloom weavers 1n the above men-
tioned drought 2i‘lected areas —

(1) an additional allotment of 2
lakhs Kgs of cotton yarn per
month to the State and

(1) financial assistance to the
tune of Rs 30 lakhs for orga-
nising yarn depots to supply
yarn to handloom weavers st
regulated prices

Regarding (1) above, additional allot~
ments of 202,480 Kgs of cotton yarn
have been made to the State during
December, 1972, to February, 1978
The State Government hag also bheen
advised to hold diecussions with nulls
in the State for production of more
yarn of specific counts and supply it to
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handloom weavers in the Stdte. With
regard to (ii) above, the State Gov-
ernment has been requested to sub-
mit detailed proposals to the Central
Team of Officers visiting the State to
assess drought situation and the re-
quirements of funds for the purpose
of Central Assistance to the State for
drought relief measures, if in . the
opinion of the State Government the
scheme of opening Yarn Depots
should be regarded as a drought re-
hef scheme,

Assistance to Mysore Khadi and
Village Industries Board to provide
employment to Artisans

635. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Mimster of
COMMERCE be pleased to state:

(a) whether Central Government
have given any encouragement to the
Mysore State Village and Khadi In~
dustries Board to provide employment
to artisans in an effort to help
people in drought-hit areas;

(b) whether there were some re-
commendations made by Loknatha
Committee in this regard; and

(c) if so, the present stage of their
implementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Commis-
sion proposes to provide, during the
current financial year, employment io
about 6000 persons in drought affected
areas of Mysore State, of which 1175
will be through the Mysore State
Khadi and Village Industries Board.

{b) No. Sir,
(c) Does not arise.

Cases referred 1o OBI pertaining to
Khadi Gramodyog Bhavan, New Delhi

636. SHRI Y. ESWARA REDDY.
SHRI BIRENDER SINGH
RAO:
‘Will the Minister of COMMERCE
be pleased to state:

(a) whether certain cases pertain-
ing to the Khadi Gramodyog Bhavan,

New Delhi were referred to the CBI
for investigationg on the basis of the
Audit Report and the CBI has
refused to investigate the cases;

(b) 1f s0, when the cases were re-
ferred to the CBI; and

(¢) whether Government intend to
have an enqury into the points sta-
ted by the CBI that i1t (C.B.1.) has no
locus stand: to acl on the Audit Re-
port and the attitude of Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) and (c). Do not arise.
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International Textile Seminar

638. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMERCE be
plcased to state:

(8) whether All-India Textile As-
soviation in collaboration with the
Indian Institute of Technology s
organising an international textiie
seminar;
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(b) if so, to what extent this will
belp the textile mills in India; and

(¢) how many countries will parti-
cipate in the Seminar?

THE DEPUTY MINISTER IN THE
MINISTRY OP COMMERCE (SHRI
A, C. GEORGE): (a) Government
is not specifically aware of any such
Seminar being organised by the All
India Textile Association in collabo-
1a2tion with the Indian Institute of
Technology.

tb) and (c) Do not arise.

Raids on Forward Trading Centres in
Delhi

639. SHRI SAT PAL KAPUR: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether a raid was recently
conducted on the Forward Trading
Centres in Delhi;

(b) the nature of documents seized
and the number of persons arrested;

(¢) the aclion taken against the
persons arrested: and

(d) whether Government propose
t¢ requisition the bwldings for its
own use Wwhere forward trading
tusiness is done so that a check could
be put on this illegal business?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A C. GEORGE): (a) A number of
raids were organised by Delhi Police
against illegal forward traders in the
recent past.

{h) and (c¢). The documents seized
allegedly contain incriminating entri-
ez relating to violation of the provi-
sions of the Forward Contracts (Re-
gulation) Act, 1952. The question of
appropriate action against the con-
cerned persons/firms would be con~
sidered after scrutiny of the seized
documents

(d) No, Sir.
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Rubber Factory at Falghat

640. SHRI M, K. KRISHNAN: Wilt
the Minister of COMMERCE be
pleased to state:

(a) whether Government have is-
sued any licence to start a mew Rub-
ber factory at Palghat in Kerala;

(b') if so, the name of the Company;
and

(¢) when will it start production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)- (a) to (¢) A letter
of Intent to M/s. Ruby Rubber Works
Limited, Ruby Nagar, Changana-
cherry, Kerala, dated the 25th Nov-
ember, 1970, has been issued for the
establishment of a mew Automobile
Tyre Factory at Walayar in Palghat
District 1n Kerala for the manufacture
of 4 lakh Nos. each of Automobile
Tyres and Tubes, Their proposal for
foreign collaboration with M/s. Gen-
eral Tire International, Akron, Ohio,
U.S.A., has been approved by Govern-
ment. M/s Ruby Rubber Works Limi-
ted have formed a new company In
the name and style of Mis. Appollo
Tyres Limited for implementing the
Letter of Intent. It had been indica-
ted in the application for licence made
by this party submitted in February,
1970, that the time required for the
implementation of the project would
be 2 to 3 years.

Tea guw d ofy

641, ¥lo TFHIATOAN qdN :
¥ faw weft 77 TEX A T F R
f :

(%) 1961-62 & oo gIw®
¥ AT 9T 1971 A AT H 1972
¥ gmra gey gAts § faeelt gfe
gt =

(=) 1970 ¥ feet gfg gk
4t AT 1961-62 ¥ a4r 1972 F
T g A ar ?
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fawr o (sft wmErC W) :
(%) WY (@). 1962 & 1972 T
¥ ag? ¥ v e 3 gan-sy (W
1961-62==100) W7 TAX & qAF
T T aEY & af ) A ¥ g A
wA afcada wr @ty A9 fear v @

L] qEE-HE A ¥ A9
&t AT ¥

st

qfragq

1962 . 104, 2 —_
1963 . 108.0 +3.6
1964 . 119 3 410.5
1965 129 1 +8.2
1966 . 144.5 +11.9
1967 . 166.2 415.0
1968 . 165 3 -0.5
1969 168.7 421
1970 . 179 2 +6 2
1971 . 186 1 +3 09
1972 . 200, 7 “+7 &

dtmgse fawma g wey fegr T
fadsfr s

642 o\ wrot wrf ¢ vy faw
%t 77 717 Y w0 f .

(%) & & g€ weger, FewvEy
AT W AR B A st
T TE AT A A, w6l qar we
Taelt weyat w7 Sr s fv e
wT Wyt wt AT AT # e

(%) = AT #1 fReerr faw
werY figay wrar X 7P

fow s # wow R (of
%o wrto wiw) (%) T NG ww
%1 fewra fratfra =t 3 owwaEm
w14 717 FAT ITER qoF
guifar-FEiT I /T wEr & 1
wiAfer fmr-aden sfysifrar agr
fraw-agRar e & sfyslfgi
T SARL Taden #Y aHr E o

(@) #1 f A Pravor &
frar T &

fawver

¥ fax wrafafi

(i) swdmm  qar faer-asgn,
A S KT AH A Brew
T IIWIEAT AT Sy fafidy,
7t faell & Arsaw ¥ a9 AT Ty
frafaa 9 =141 /1> agewrdr afafr
#r ¥ & fermdde. ¥ av-
T FAATY IO qEETd afiafa
Fafazz w1 oft §at ot 2

(il) @rr aqr wary dad awer
ARG Wz dvw fafase
i feesll, v g7 Pifae azwey
afafadt aar ¥4 WY 3§ amr g
A g wAw kAt fent ow
wfrg ¥ WA W g £ oy
FIFIRE

(ill) ™ 91 9 gfee
JTt wY faaer grer Py T
¥ AqiarEret afafaqT T o
FrEAfa® IWTT-FATAT 1 AT farsy
F A 2 )

(iv) €% == 7ar I o
aredt &t Framr g Far owmar ¢

(v) o agqr wrdr zwam &5y
Ll i
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(vi) wamar &1 wika & o &%
¥ st o wrar @

(vii) == afrardr aur MramEres
1 qercamare fFddr s & fafyer
fawrr T 3o Pea wid &% Fao
v faar e &

dmfre weardt #t wewrd faem
wearal A R WO

o1+ N Aot wid wr faa
A Tg TATY FT FIT T/ fF

() g% @iw wqa sRifw
W & T wr g ey @ @
Fgt ¥ AW F BEFT W GETQ
foefrr aegrsiy ¥ wifgsaw wf &
WO WX U ¥ AT I qEATHT F
fRwsr & 17 7T &, 9

(=) ¥&F gearT w¥ HU T
¥ it graf STy g °

fam AR (o FnATaTH wgor)
(¥) o= (@) =fas «rwtg b
afaw gard ga = focfrr oo
wafq Wil wWRifs frera &,
aredrg st o forw, wrefs
St et fm st Wil gfae ove
& v & e guer (FReer &
are ¥ wafua gaan ¥ wiwfor) aww
faaor ¥ & Y 3

wetfe sfaesm ¥ fRes &
AR & grEeg ¥ gENT qwfae A o
W § o sgy o Soeey gefr awr
A qv 7@ & e

faazor

30 saifte SRt W qer
forg wiaT aredra Qutafus fadr
weurdY sraty wrefrr s frere

FEBRUARY 23, 1978

Written Answers 72

&, wreha faer fiomr Wi
wrerer st v frmr ¥ whiveran o
qewar s gk &, wvw ), fred &
faefra awl? & &7 gemay sror @fgy
T WO GEEAT AAQE W A 4y

g
(are Ty &)
wn  sfacsr/agerd @ity wmw

gerr  wfafs sram
1 2 3

1 gfeqw i wfe-

AEIT Frrfen

faro 2,406 00
2 ¥aq  Grsfawe

BEEST  HTINNRAA

fao 1,475 00
3 mww iuv gy fre 1,300 o0
4 AR Ffaweg goe

wieATE firo 1,000 00
5 uRgAIfaaw ST

aqre gfear fao 670 00
6 fagrum=fmafre 602 89
7 TSaA €T wleerg-

wq Fo fiyo (Hu-
TdwA qfaomT) 550, 00

8 Ty qreftdwe fae 470 00

9 e Iz fasa wo

o 380 00
10 Toqa qrefinew

o 277 50

11 gTE W 3y faro 253 84
12 7 waave gdifigw

L2 . 225.00
13 quradwd fire . 180, 03
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i o —— ———r gt

1 2 3 1 2 3

27. faw 7EsTd aFeT

14. SwmeTE wIRGRNA

o FrEETeT fro 168. 00 HTrETAr fao . 125.00
: =Afesw fo 114,25
15. A wmA fro . 150.00 28 N
20 uHfudde =Ty
16. WETH qELHfs Fo gegiwfie . 111.00
fo . . 150. 00
. 30 W TN it
17. it ar waFrd w2- rew fero . 110.67
T TR HTTAT P PR S
foro . . 150. 00 e -
ECUGUll
18 =T T9 T FOOU TE- — ——— -
FE TR T Transfer of Control on Khadi Gramo-
forafia . 150.00 dyog Bhavan New Delld to other
Agency
19. dw= METAl FwT- 644 SHRI DHAN SHAH PRA-
e Tﬂf fq0 150.00 DHAN- Wil the Mimster of COM-
MERCE be pleased to state:
20. SATHTET To UHo Fo (a) whether there is at present
R any proposal under the consideration
fro ( of Khad: and Village Industries Com-
ﬂ."”“"’-') . 150.00 mission to transfer the Khadi Gramo-
£ dyog Bhavan at New Delhi o some
21. |ALET amdt other agency,
qqo@o%o fao (b) if so, the reasons therefor and
(Fmmafer - the broad outlines of the proposal;
) . . 150.00  and
22, HasTR o THo #Fo (¢) whether the proposed agency
fr = would be a Governmental one or
o (frardt) (% non-governmental one?

mfer @\EA) 150,00
THE DEPUTY MINISTER IN THE

23, Wﬁro 144.17 MINISTRY OF COMMERCE (SHRY
R * A C GEORGE) (a) No, Sir

24. Wl qgwrd o (0 and (¢)

qre IT @ fqo . 140.00 Ireguintities In the Accounty
25 qTEE wwWIen Bihar Khadi Gromodyog Sangh Dar-

Do not arise

bhanga (Bihar)
g famrfite . 130.00 &a
645 SHRI BHOGENDRA JHA-
26. §fr wgerd oY Will the Minister of COMMERCE be
fyea faro . 130.00  Pleased to refer to the 1eply given to

Unstarred Question No 3387 on 6th
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December, 1872 regarding the irregu-
larities in the Accounts of the Bihar
Khadj Gramodyog Sangh, Darbhanga
(Bihar) and state:

(a) whether any action has since
been taken for the proved defalcation
of Rs 0.35 lakh;

(b) what is the total amount ad-
vanced in various forms by the Khadi
and Village Industries Association to
the Bihar Khadi Gramodyog and
public institutions and what are the
methods adopted and steps taken to
ensure proper accounting etc,

(c) whether there is a strong
demand for Government take-over of
the Sangh by its employees who have
been on strike; and

(d) the reaction of the Commission
and Government to this and other
demands of the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI]
A. C. GEORGE): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the House

Arrest of Hoarders and
Black-marketeers

646. SHRI B. R. SHUKLA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether there is an adequate
independent system operating in the
country for furnishing correct and
adequate information regarding eco-
nomic offences like hoarding, profite-
ering and blackmarketing; and

(b) the number of persons prose-
cuted for such offences in Dethi dur-
ing the year 1872?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE: (a) Powers under
the Essential Commodities Act, 1955
have been delegated and are exer-
cised by State Governments/Union
Territory Administrations, who collect
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and compile information in this
regard and submit periodically to the
Central Government,

(b) 135 persons were prosecuted in
Delh1 during the year 1972.

World Bank Ald for Development
Programmes in Chambal Valley

847. SHRI LALJI BHAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether World Bank is being
approached for development program-
me of Chambal Valley area; and

(b) if so, a brief outline thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). A proposal for obtaining
World Bank Group’s assistance for
development of Chambal Valley area
1s at a preliminaiy stage of considera-
tion. The components of the Project
have not yet been drawn up

Deposits of Indian Citizens in Swiss
Banks

648. SHRI S. N MISRA Will the
Minister of FINANCE be pleased to
state:

(a) whether any attempt was made
to enquire about the deposits of In-
dian citizens in Swiss Bank;

(b) if so, when and with what

results;

(¢) whether when some officals
went to make enquiries about the de-
posits, the officials were maltreated
and externed; and

(d) if so, when it happened and
what steps have been taken to obtain
the details about the accounts?

THE MINISTER OF FINANCE
(SHR! YESHWANTRAO CHAVAN).
(a) and (b). No direct approach bhas
so far been made to Swiss authorities
to obtain details of deposits held by
Indian citizens with Swiss banks.

(e¢) No, Sir.

(d) Does not arise,
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_Proposal to set up a Tourism Finance
Corporation

649, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether there 18 any proposa’
to set up a Tourism Finance Corpora-
tion; and

(b) if so. the main features thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A proposal to
set up a “Tourism Finance Corpora-
tion” for disbursing loans to hotels
and other segments of the tourist in-
dustry is under the consideration of
Government.

Improvement in the Quality of Tea

650. SHRI SAROJ MUKHERJEE:
Will the Minister of COMMERCE be
pleased to state:

(a) what steps the Tea Board has
taken to improve the quality of tea,
as envisaged in section 10 of Indian
Tea Act, 1953, and whether the tea
garden-owners abide by the advice
given by the Board in this respect;
and

(b) whether export trade in tea 13
not increasiug upto the experts’ ex-
pectation due to the fact that the
quality of tea 18 not increasingly im-
proving and, if so, what steps the
Government of India propase to take
to remedy the position?

THE DrrUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The major ob-
jective of aul research and develop-
mental prugrammes sponsored and
financed by thc Tea Board is to give
impetus to production of better qua-
lity teas. The measures that have
been and are being taken by the
Board to achieve this objective are
given below:—

(i) Encouraging
placement

extension, re-
and replanting

with improved planting mate-
rials with financial assistance
from the Board under the
Plantation Finance Scheme
and the Replantation Subsidy
Scheme.

(ii) Assisting the tea industry to
renovate and replace out-
dated and put moded equip-
ment and machines with new
machines  and equipment
through financial assistance
rendered under Tea Machi-
nery Hire Purchase Scheme;

(iii) Ensuring proper packing and

handling of tea to the point

of ultimate supply.

(iv) Helping the planters in im-
proving their product through
advisory services rendered by
the Tea Research Association
of North East India and the
United Planters Association
of Southern India,

(v) Enforcing Qualily Control of
the produce through pre-
shipment inspection both by
the Tea Board and the Health
Authorities.

The above measures are taken in
the interest of the tea garden-owners
and the question of their not abiding
by the advice given by the Board
does not arise

(b) Exports of tea from India in-
creased during last three years as may
be seen from the table helow:

Year Export figure<
Quantity  (Value)
(In m. kgs). (In crores
of Rupees)
1970 . . 202°8 148-78
1971 . . 2061 18534
1972 . “ 207-6*  156-70%

———

*Provisional.
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There 15 no declhine in the quality
of Indian tea and the question of
adverse effect of exports because of
poor guality does not arise

Loans to Small and Under-developed
Tea Gardens

651 SHRI SAROJ MUKHERJEE
Will the Mamister of COMMERCE be
pleaged to state-

(a) whether his Mmstry 1s awaie
of the fact that small and underdeve-
loped tea gardens do not get loans
that are distributed ihrough the Tea
Board in the form of Plantation loan,
Replanting subsidy loan and bhue
purchase on machinery loan,

(b) how much loans were distribu-
te@ to Birlas’ plantation and Agency-
house plantations in the cmmient finan-
c1al year and the last vear and how
much loan was granted to <mail te:
gardens duiing the same penod, and

(c) if there is discrinmination in the
matter, the remedy suggested by his
Manistry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (c) The
material 1s being collected This will
be placed on the Table of the House
as soon as possible

WA F JTHT ¥ ITHT HT B
W W * fag gaey afen aar

652, st fra A qed
=it o #o duv -

agr fas w78 s & Fav
T fis

(%) #ar ot % o= fag Uaw
IF yrAagiedT ¥ 7 AFFAN, 1972
W qrew gavs wTd I TONT AT
Y e 5 » fav guwy Aifes fea
7T ar
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(=) #at avgayic fr ow farear
Y A A qEFN ¥ gaw ¥ Frowae
frar aar o7 ?

(%) war =f waE & T afeow
ST & TV IAHT WG T 4T JIAT
& F fag ardy fear w7 orovw O
T mr g, =R

(o) == 7@ Y adww fegfe
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fag wymmw 7 www AW
(% %o wmo wdw) : (%) St
oo g 9w wEw 9%
FEANITT AT W A sfyar
Ft @ FrfgFeE! Iy 30-12-
72 ¥1 % FToy gare) Nfew I
e T 971 foay I79 98 FTIO FATA
& foro quT T a1 fF qrEw garg wed
9T 7-11-1972 Y T6& T AT A
o wAE w7 Pt w0

o

(@) 7 ¥ q@ AR &
frafasr & aragrivax ) fedr Wt
afgar  fasar =Y 7€ v @w §

() s vEw F oRwE Wt
arfr oFY foor T &) SR faeg
oot war 57 ¢ wfufras & fafraw
AT & fawtas ¥ qaare #@ & fag
g7 frRwreg 17T IWET qT-aw
far maT 9T | SER ETT £ WY &7
To-gw wega wI Ry o 9 e
aTv—qa J19% F< faar war § v o o
IH-—qEaTe T A § It aw aw
S wl ATAVGE E AL WUA WTOHT
3afega wm

(%) *reor aaret oW & weafor
I SToT g 1 § W anfaw arfeny
¥ 37 et & fardnaw & forg wer
§ foor o< wreey g wear €
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wrew oie fadw & fre g wEYd
w1 ¢ fear e

653, =t fax grre oredt
it &ix e e :

T aiforsa weft ag qary A Fav
w9 fF

(%) fda & wrza #7 1938 &
qREW ®Y @ w7 Afew fmw
t fmd wate aogw=a &1 wwey
£ & 1Y wrem w39 aw A i
& #9g ¥ 39 gz o €Y; A6}

(=) afz gr, & g8 X aFR
sy afafsm ¢ qarzag aa %
frafm ge ;T s qeX wAT & 7

aiftyg  garAmw 0 gAR
(¢ wo #io ) : (F) AR
(@) fads awrT o W
Afey fr s & qfommeasy
WT@-fa2q sqrarT T 1939, 1
HYFE, 1973 H AU A AT E

FOX HY AR § IJE wrET
Jeqret & faor g3 # sy wedl
& A H A O fadw = Wy =
af|a armw fg grar awadr, 1973
¥ wveq #Y sy arar & oW fafzw
wfad) & ara faare-famd frmr
frarcfandt & o ag agafy g€
fergchauma ey R & W
HTS 9T ARgHT & AT & oy s
Fwwieq wfunrwg 2fcs awres Y
gz oy 1 fr2a § g wigw
e & wwen Emes 2w
wT IEAeT ¥ 1 wAedY, 1974
¥t g9 adf & fog wrow g
T & fady w0 ¥ dafer sl &
iy # wamw fewy & fag
2w i wfaw wopar AWt

¥ 99 3T ¥ AFT A1 AV & 0 AF
® A e Ry g

Difficulty to check rise in prices as a
result of failure of crops

654. SHRI ANANTRAO PATIL:
Will the Minister of FINANCE be
pleased to state whether due to failure
of crops the prices have gone up very
high and Government are finding it
difficult to check the rise in prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The Government is aware that the
set-back in  agricultural production
in 1971-72, and the damage to the
kharif crops in 1972-73, have result-
ed in pressure on prices, particularly
of food articles and agriculture based
industrial raw materials. This pres-
sure has manifested itself in the
absence of the usual seasonal decline
in prices which takes place between
September and December. The short~
fall in khurif production is expected
to be partly made good through the
Emergency Agricultural Production
Programme. Meanwhilg the Govern-
ment has undertaken to import food-
grains and vegetable oil seeds/oils to
ease the pressure on prices. While
the full impact of these measures is
still to be felt, it may be pointed out
that the rise in the general index of
wholesale prices (1961-62—100) dur-
ing the last two months, t.e. between
November 1972 and January 1873,
works out to 1.1 per cent as compared
to the increases of 1.8 per cent bet-
ween November 1971 and January
1972 and of 1.3 per cent between
November 1970 and January 1971,

Decision on Demands put forward by
Indian Airlines Officers’ Association

655. SHRI S. A, MURUGANAN-
THAM: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state: *

(a) whether the Indian Airlines
Officers’ Association had adopted a re-
solution to launch a non-cooperation
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movement in the Indian Airlines to
press their demands,

(b) what were the demands put
forward by the Association, and

(¢) the decision of
thereon?

Government

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SNGH) (a) In December, 1972, the
Officers’ Association orally informed
the Management of Indian Anhnes
that they had decided to keep T7th
January, 1972 ay a deadine for a
decision on the demands listed in their
memorandum dated 3rd October 1972

(b) Rewision of pay-scales to be at
par with those of Engineers, housing
subsidy of 30 per cent of the maxi-
mum of the wcale, automatic pro-
motion to higher grade, additional
increment from 1st Aprl, 1972 and
1evision of charge allowance elc

(c) The matter 18 being discussed
between the Management and the
Association

Assistance from International Deve-
lopment Association

66 SHRI S A MURUGANAN-
THAM Will the Minister of FINANCE
be pleased to state

(a) whether Government ate ti1y-
mg to get credits from the Interna-
tional Development Association for
steel and o1l sectors and

(b) if so, the amount thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN)
(a) For the purpose of mobilising
initial foreign exchange requirements
for Fifth Plan projects in sectors such
as steel, o1l and fertiliser, discussions
have taken place with fuiendly coun-
tries as well as international institu«~
tions like the World Bank

(b) It 15 premature to state the
«extent of credits which would be
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secured for these sectors or to give
an ndication of the source

Business Transactions in Asa, 1972
Falr

657 SHRI 8§ A MURUGANAN-
THAM
SHRI M C DAGA

Will the Minister of COMMERCE
be pleased to state

(a) the total amount spent by G v~
crnment for Asia '72 Fair,

(b) the total value of busine s
{ransactions that took place m that
Fair and 1its bieak-up countiy-w; .
and commodity-wise and

(e) the total gate collection and
income fiom othe: soutces duling the
Fair?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR"
A C GEORGE) (a) Rs 62491150
to the end of Asa ’'72 However
certain payments have yvet to be marde
and the total cost to the Fany autl -
rities 1»  expected to be Rs 8l1
cores

(b) Total value of business tian-
sacted at the Asia 72 Fair amou 1is
to Rs 5720 90 lakhs oui of which ex-
poit orders to the tune of Rs 308127
lakhs were concluded and deals for
mmport of goods worth Rs 263963
lakhs also finalised Detailed state
ments—] and II giving country-wic
and commodity-wise break-up of the
exports and imports are laid on the
Table of the House [Placed n
Library See No 4246/78] These
figures do not however reflect the
totalily of export prospects generated
The results in terms of specific orders
booked business negotiated and trade
enquiries 1eceived can he fully gaug-
ed over a period ef time only

(r) Rs 2,07,60 701 to date Certain
recoveries are still being effected.
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Proposal to keep a permanent Indus-
trial Exhibition in the grounds of
Asla’ 72

658. SHRI S. A, MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state:

(a) which are the structures and
pavilions proposed to be kept perma-
nently in the ground of Asia '72 Fair;

(b) whether there is any proposal
to keep a permanent industrial
exhibition or Fair in that ground; and

(¢) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
C. GEORGE): (a) The structures
and pavilions belonging to the Fair
Authority proposed to be kept per-
manently in the grounds of Asia 72
Fair are:—
(1) Hall of Nations
(2) Halls of Industries
(3) Export Products Pavilion
(4) Nehru and New India Pavi-
lion
(5) INDIA 72 Theme Pavilion
(6) Administration Building
(7) Warehouse & Railway Siding
(8) Four Gate Complexes
(9) Shakuntalam Cinema Theatre

(10) Hamsadhwani Open Air
Theatre and Lake.

(11) Four Restaurant-Cum-Shop-~
ping Centres.

(12) Seven Toilet blocks

(13) Eleven Elecfrical
Stations.

- {14) Fair Restaurant.

Sub-

“Phese constitute the permanent
complex of the Fair Grounds.

Written' Angwers  86.

(b) There is no proposal to keep
a permanent Industrial Exhlbmon or
Fair in the ground.

(c) Does not arise.

Exports from India during 1972-73:

659. SHRI JYOTIRMOY BOSU:
SHRI P. M. MEHTA;

Will the Minister of COMMERCE.
be pleased to state:

(a) whether according to a note
prepared by his Ministry, exports
during the current financial year had
totalled 1,070 crores as compared with
877 crores during April-October, 1971-
72, an increase of Rs. 193 crores or
22 per cent;

(b) if so, the share of exports to
Bangla Desh in this total rise in the
value of exports and detailed break--
down of the value of goods sent to
Bangladesh during April-October,
1972-73; and

(c) whether his attention has been.
drawn to an article published in this
connection in the ‘Statesman’, Calcutta
(An Economists Note Book) dated
the 18th January, 1973 under the cap-
tion “the cloud over export statisties™’
and if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Rs. 444 crores (provisional).
Commodity-wise data not available.

(c) Yes, Sir.

Even after allowing for exports to
Bangla Desh there is a very substan-
tial increase in exports in the current
financial year,

Grant of Exemption from Payment of
Income-Tax to Foreign Technicians

660. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be-
pleased to state:

(a) whether by a notification issued
on 31st December, 1972, foreign tech-
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nicians have been allowed exemption
from income-iax and,

(b) if so on what greunds?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (a) No Sir

The exemplion from income-tax {o
foreign techmiclans 1s allowed under
section 10(6) (vn)/(vna) of the In
come-tax Act 1961 A Press Note
copy laid on the Table of the House
was released on 31lst December 1972
explamming some of the features of
this {ax cxemption as modified by the
Taxation Laws (Amendment) Act
1970 and the changes made 1n the
foim of application for obtaining
Government’s appiroval of the con-
tiacts of service of foreign technicians
for this purpose [Placed in Labrary
See No LT-4247/73]

(b) Does not arice

Loan Sanctioned by a Nationahsed
Bank to Maruti and Co Ltd, Haryana

661 SHRI JYOTIRMOY BOSU
Will the Mimster of FINANCE be
pleased to stale

(a) whether Maruti and Co ILtd,
Halyana, has recenily been sanction-

ed loans amounting to several mil-
hions of rupees by a nationahsed
bank,

tb) 1f so when the ipplication was
recezved and when the loan was
sanctioned

{c) the totzl amount of loan sanc-
tioned, and

{d) the other souices from which
the Company hag secured finance and
the amouunt secured from each source?

THE MINISTER OF FINANCE
{SHRI YESIIWANTRAO CHAVAN)
{a) to (¢) In accordance with the
law and practice and usage customary
among bankers it 15 not possible for
a bank 1o divulge information regard-
ing its dealings with its indivadual
wonstituents
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(d) in s0 far as the all-India long
term public financial institutions are
conceined, none of shem has so far
sanctioned any financial assistance, to
M/s Maruti Limited, Gurgaon

As per the audited balance sheet
of the company as on 81st March,
1972 the company had avaiued secur-
ed loans to the extent of Rs 1178
lakhs unsecuied loans without in-
tertest to the extent of Re¢ 4 lakhs
besides dues to a director of Rs 030
lakhs

Loss suffered by MMTC due to
Iron-Ore Export to Japan during the
last Three Years

662 SHRI JTYOTIRMOY BOSU
Will the Ministaa of COMMERCE be
pleased to state

(a) the value and quantity of non
ore export to Japan durning the last
three vealrs jear-wise

(b) the total loss suflered by the
MMTC on this account durin, the
last thice years yeai-wise and the
factors 1¢sponsible for ~uch lo s,

{¢) whether Japan has refused to
compensate the MMTC for the locs
i its export earnings as a result of
dollar devaluation and

(d) 1f so, what action 1f any s
pioposed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) Ex
port of iron ore to Japan by MM1C
duning 1969-70 1970-71 and 1971-72
was of the order of 7651 lakh tonnes
valued at Rs 5149 crores 8598 lakh
tonnes valued at Rs 56 51 crores and
76 97 lakh tonnes valued at Rs 5062
crores respeclively The total loss
suffered by MMTC on this account
during 1969-70 1970-71 and 1971-72
was Rs 3876 lakhs, Rs 6049 lakhs and
Rs 8145 lakhs respectively Increase
in procurement cost due to rise m
cost of production, royalty, ralway
freight and port charges without any
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corresponding increase in sales reali-
sation due to stiff international com-
petition has been responsible for these
losses.

(¢) and (b) It is nol in public
interest to disclore this information
at this stage.

Evasion of Income Tax by Doctors,
Advocates and others

663. SHRI K. SURYANARAYANA:
Wilt the Minister of FINANCE be
pleased to state:

{a) whether Governmen! are aware
that there is large scale evasion of
income-tax by doctors, advocates and
consultants in various spheres such
as Income-tax Enginovn‘ng_ etc.;

(b) whether no correct records of
their earmings are kept: and

(¢) if so, the effective mcasures
which Government propose to take to
tap 1ncome-tax from these calegories
of flourishing assessees and check tax
evasion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The Gov-
ernment are aware of the position.

(c) Instructions have recently been
issued to the field officers on the
method of checking tax evasion in
such cases, Also, survey operations
are being undertaken on a priority
basis to locate such persons hitherto
not assessed to tax.

Arrears of Income-Tax due from the
Film Distributors and Cinema Owners
of Delhi

664. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE bhe
pleased to refer to the reply given to
Unstarred Question No, 938 on the
17th November, 1972 and state:

(a) the further measures taken to
recover the arrears outstanding
against the cinema-ownersg and film
distributors in Delhi;
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{b) the amount outstanding against
each of them as on 31st December,
1872; and

(¢} the difficulties which lie in the
way of Government in recovering
‘these long-outstanding arrears as
‘land revenue’?

THE MINISTER OI' STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Various
measures such ag issue of Show cause
notices undcer section 221, imposition
of penalty. issue of recovery certifi-
caten etc. have been taken to recover
the outstanding tax as a result of
which tax has been fully recovered/
udjusted in the case of 66 out of 89
cinema owners and film distributors
in Delhi listed in the annexure to the
reply to Lok Sabha Unstarred
Question No. 938 for 17th November,
1972.

(b) the amount outstanding as on
31st December, 1972 against each of
the remaming 23 assessces along with
mearures taken to recover the arreaws
outstanding are given :n the statement
laid on the Table of the House.
[Placed m Library. See No. LT—
4248/73].

te) In the Union Territory of Delhi
income-tax recovery work has been
taken over by the Central Govern-
ment which recovers income-tax by
taking the various measures
mentioned in the Second Schedule of
the Income-tax Act, 1961, This
Schedule does not mention recovery
of income-tax as land revenue as one
of the modes of recovery.

Textile Export Commitments by Big
Industrialists

686. KUMARI KAMLA KUMARI:
Wil the Mimister of COMMERCE be
pleased to state:

1a) whether many textile industries
of Tatas, Birlas and Mafatlal Group

have failed to fulfil their export
commitments; and
(b) if so, the action taken by

Government againit those Companies?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) (a) and (b). Twelve tex-
tile mills belonging to the Tates, Birlas
and Mafatlal Group of Industries had
undertaken specific export obligations
for being granted import licences for
text;le machinery items One textile
mill belonging to Mafatlal Group of
Industries had undertaken export
obligation for being granted licence
under the Industries (Development
and Regulation) Act to instal auto-
matic looms. In ten of these cases,
export obligations were fulfilled. In
two of the remaimng cases, the textile
mills concerned have paid the
penalties. In the third case which
peltains to the grant of licence under
the Industries (Development and
Regulation) Act, the textile mill
concerned represented that the looms
installed were found defective and the
suppliers had agreed to replace them
It was for this reason that the mill
could not fulfil the export obligation
within the prescribed time. In cousi-
deration of the circumstances of this
case, extension of period for fulfilment
of the exporl obligation was granted

Eight textile mills belonging to the
above mentioned Group of Industries
defaulted upon their export obligations
imposed for being granted permission
to use the Trade Mark ‘Sanforized’
and have paid the penalties

Fair Price Cloth Shops in Bihar

t67. KUMARI KAMLA KUMARI:
Will the Minister of COMMERCE
be pleased to state:

(a) the number of fair price cloth
shops opened under National Textile
Corporation 1n Bihar; and

(b) whether Goveinment have
given directions to Tatas and Birlas
to open fair price cloth shops in Bihar
State?

FEBRUARY 23, 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); () No fair price
cloth shop has been opened under
National Textile Corporation in Bihar.

(b) All composite mills have been
asked to open ten retail shops each
in their surrounding urban and rural
areas. The mills, the management of
which has been taken over by
Government under the Industries
(Development and Regulation) Act,
1961 have been asked directly to
do so. The Indian Cotton Millg
Federation also has, on Government's
request, instructed all composite mills
under their control to take similar
action.

Export of Consumer Goods from India
to Poland

668. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleased
{o state:

(a), whether a  Polish trade
delegation recently arrived in India;

(b) whether the delegation decided
to import a large quantity of consumer
goods from India; and

(¢) 1f so, the nature and quantity
of goods being imported by Poland
and the likely increase in foreign
exchange earnings as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) to (c). During
the visit of the Polish Prime Minister
to India in January, 1973, a long-term
Trade Protocol between India and Po-
land for the years 1978, 1974 and 1875
was signed The Protocol provides for
increased export of non-traditional
item: from India including consumer
goods such as instant tea, instant
coffce, tinned fruits and juices,
fpotwear, articles made of leather,
cotton and silk readymade garments,
woollen knitwear, rayon fabrics, silk
fabries, polyester cotton  fabrics,
cosmetics, toileteries, detergents,
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medrigerators and deep freezers, water
woolers, elecirical household articles,
wacuum flasks, spords goods, paints,
aluminjum kitchen utensils etc,

India’s trade with Poland, as in the
wase of other East European countries,
48 regulated by Long Term Trade and
Payments Agreements which provides
for the settlement of all commercial
snd non-commercial transactions in
non-convertible Indian rupees. This
is a balanced form of trading and
imports and exports are to balance
each other over a period of time.

It is not practicable at this stage
to indicate the increase in foreign
exchange earning: in respect of any
particular item. However, the Trade
Plan for 1973, as a whole, envisages
exports from India of the order of
Rs. 70 crores,

Export and Import of Shrimps,
Lobsters and Deep-sea Fish

669. SHRI H. M. PATEL: W:ll the
Minister of COMMERCE be pleased
to state:

(a) the amount of foreign exchange
earned from exports of shrimps,
lobsters and deep-sea fish in general
during the last one year;

(b) the countries to which these
item: are being exported; and

(c) whether we are also importing
shrimps, lobsters and other sea food
from Bangladesh and if so, the value
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The tota: value
of exports of marine products which
includes shrimps, lobsters and deep sea
fish was estimated to he of the order
of Rs. 58.13 crores during 1972,

(b) US.A. and Japan are major
wmarkets followed by West Europeah
countries like UK., France, Belgium,
West Germany ete.

" (¢) No, Sir.
3401 LS -~ 4
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Forelgn Exchange Esrning

670. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleased tc
state:

(a) the total foreign exchange

earning during the last three years
year-wise;

(b) whether our foreign trade has
been on the decline or is picking up;
and

(c) if it is on the decline the
reasons therefor and the efforts, it
any made or being made to increase
India’s exchange earning through
exports of Indian goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Exports (inclur-
g re-exports)

Year Value in
Rs. crores.
. 169-70 1413°3
1970-71 . . . . 1535 -2*
1971-72 1606+ 6
1971 (April-Nov.) . 1006- §
1972 (April-Nov.) provistonal. 1239-3

*Not comparable with other figure< due
to a change in the method of 1ts compilation in
November 1970.

(b) Picking up.
(c) Does not arise.

Two-way Trade between India and
Bangladesh

671. SHRI H. M. PATEL:
SHRI B. S. CHOWHAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there are proposals to
increase the two-way trade between
India and Bangladesh; and

(b) if so, the
thereof?

salient features
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THE “DEPOTY MINISTER IN THE
WINISTRY OF COMMERCE (SHRI
~'A. C, GEORGE): (a) and (b). Trade
between India and Bangladesh is re-
gulated under the provisions of the
Indo-Bangladesh Trade Agreement,
which was signed on 28th March, 1972.
A copy of the Agreement has been
placed in the Parliament Library.

672. SHRI C. K. JAFFER SHARIFF:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that deposits in foreign banks are
increasing and posing a challenge

~ to the Nationalised Banks and other
private banks; and

(b) if so, whether Government
propose to put severe restrictions on
the activities of foreign banks to
enable the nationalised and other
Indian banks to handle larger amount
of foreign trade of the country
besides helping them in their deposits
mobilisation efforts?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)

(a) Between February 5, 1971 and
February 4. 1972 the deposits of
foreign banks operating in India

increased from Rs. 557.2 crores to
Rs. 628.4 crores which represented a

rise of 128 per cent. Between
February 4, 1972 and February 2,
1973 the deposits increased from

628.4 crores to Rs. 698.1 crores which
repre-ents an increase of 11.1 per cent.
As against these deposits of the Indian
Scheduled Commercial banks increased
by 20.8 per cent for the same period
in 1871-72 and 20.9 per cent for the
same period in 1972-73. Foriher
the share of foreign banks
in the aggregate deposits of all
scheduled commercial banks has
declined progressively from 9.7 per
cent on February 5, 1871 to 9.1 per
cent on February 4, 1972 and to
8.4 per cent on February 5, 1973. The
depositys of foreign banks cannot
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therefore be said to pose & cﬁuallenze
fo the deposits of nationalised nnd
other private banks.

(b) The share of foreigh banks in
Financing foreign trade has guoted
during the last 10 years. The
outstanding amount of foreign bills
purchased and discounted by foreign
banks in India as a propolicn of the
amount handled by all scheduled
commercial banks dropped from 43
per cent in 1961-62 to 27 per cent in
1971-72. There is thereforec no need
at present to impose restrictions on
the activities of the foreign banks.
However, the Reserve Bank already
has powerrs under the Reserve Bank of
India Act and the Banking Regulation
Act to control the operations of the
foreizn banks.

Separate Corporation for
Trade

Dry Fruit

673. SHRI ARVIND M. PATEL:
SHRI SAT PAL KAPUR

Will the Minister of COMMERCE bhe
pleased to state:

(a) whether Government are
considering a proposal to set up a
separate Corporation to handle dry
fruit trade; and

(b) if so, the
thereof?

broad outlines

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Survey Reports under lead Bank
Scheme

674. SHRI C. JANARDHANAN:
Will the Minister of FINANCE be
pleased to state:

{a) whether under the Lead BanRk
Scheme, survey reports of all the
Districts have been prepared and if
so0, the 'main features of the Reports;
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(a) whether l.ead Bank Schemc
has béden implemented in any District
and if so, the names thereof; and

(c) the time by which this scheme
will be made applicable to other Dis-
tricts?

TIIE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) to {c). The jcad bank scheme is
bemng implemented in all the districts
of the country except in the metro-
politan cities and the Union Territories
of Chandigarh Delhi, Goa, Daman and
Diu. In all, it cevers 328 districts So
Far,  survey reports have been
prepared 'n respect of 302 districts
Thes: reports contein broad features
of the district ecoromv and also seek
to ‘'dentify the prowth centres with
potential for opening of hank offices
Some cf the reports also focus atten-
tion on the credit gaps and the type
of schemes that could be taken up for
implementation in the districts

As part of the scheme, district level
consultative commuttees are set up by
the lead banks concerned. In these
committees, the bank representatives
in the district as well as the concern-
ed district officials meet together to
discuss the ways and means for in-
creasing the banking facilities 1n th~
districts.  Such  consultutive com-
mitteces have alrecady been set up in
over 180 districts. Banks are expedit-
ing the preparation of the reports as
wel] as setting up of the district level
consultative committees wherever this
has not been done already.

Decision taken in the meeting of
Chairman ang Managing Directors of
Public Sector Banks

675 SHRI C JANARDHANAN:
Will the Minister of FINANCE be
vleased to state:

(a) whether a meeting of the Chair-
man and Managing Directors of Public
sector banks was held in Delhi in
<January, 1973;

(b) if so, the subjects discussed wnd
the decisions taken therein; and
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(c) the steps being taken to im-
plemant the decision?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). A meeting of Chairman
and Managing Directors of public sec-
tor banks was held under the Chair-
manship of the Union Finance Minis-
ter on 17th and 18th January, 1973.
This meeting was one of the periodi-
cal meetings, Finance Minister usually
holds with the Chicf Executives of the
banks The subjects discussed and
tne decisions taken during the meet-
ing are gven in the statement laid
on the Table of the House, [Plered in
Library See No LT-4249/73].

(c) The decisions have been sent to
the banks and the Reserve Bank of
India for necessary follow-up action.

India's Trade with Europe and UX.
after U.K.s entry into EE.C.

676. SHRI C JANARDHANAN:
SHRI R. S PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) how far India’s trade interests
with West Europe and Trade with
V.K have been affected by PBritain's
entry into the EE.C.; and

(b) what are the steps so far taken
to safeguard@ India's trade interests
in this context?

THE DEPUTY MINISTER IN THE
MINISTRY OF CO\IMERCE (SHRI
AC. GEORGE): (a) and (b). Our
exports in many items are likely to
be affected adversely following the
British entry into the European Econo-
mic Community unless adequate safe-
guards measures are found in iheir
respect through negotiations.

As there are many impoderables, it
is not possible to assess precisely the
mmpact of UX.s entry into EEC cn
our exports.
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The question of providing adequate
safeguard measures for our exports
that are Likely to be affected follow-
ing British accession to the EEC 138
being pursued both with the UK as
well ag the other members of the
Buropean Economic Community Dur-
ing the wvisit of Mr, Geoffrey Rippon
Minister i1n the UK Cabnet to Dell
in September, 1872, Shrn . N Mishra
former Minister of Foreign Trade had
detailed discussions with him on the
modalities of safeguard arrangemcnts
for our exports in the context of the
enlargement of the Communty Shn
Mishra Visited London in  January
1973 at the invitation of the Buitich
Government to carry forward the
discussions held in Delli A copy of
the Joint Communique 1ssued follow-
ing Shr1 Mishra’s discussions 15 laid
on the Table of the House |Placed
Library See No LT-4250/73]

Balance of Trade between India and
the EEC

677 SHRI C JANARDHANAN
Will the Minister of COMMERCE be
pleased to state

(a) whether there 1s a chronmic ard
nsing adverse balance of trade bet-
ween India and the EEC

(b) what was the position of our
trade balance with EEC in 1970-71
and 1971 72, and

(c) the steps taken to help oir-
selves out of this unfavourable trade
balance with EEC *?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
AC GEORGE) (a) and (b) We
have a chronic adverse balance of
trade with the REuropean Economie
Community (Benelux countries,
Federal Republic of Germany, France
and Italy) The adverse balance
amounted to (—) 8979 crores and
(—) 124 59 crores dur ng 1970-71 and
1971-72 respectively
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(c) The steps taken include.

(1) efforts with the Commumty
for the removal/reduction of tanff
and non-tariff barriers in respect of
important items of our exports

(1) participation 1mn the *“1ade
fairs and exhibitiong in the Com-~

munity member countries to pro-
mote more exports
(1) launching of Commelcial

Development Programmes with in-
dividual member States

(1v) Exchange of trade
tions
(v) Periodic

promoting tiade
relations

delega~

consultations for
and commercial

(v1) measures for taking full ad-
vantage of the Generalised Scheme
of Preterences of the Community

Enquiry into the death of Awr India
Loader near a Hangar at Delhi Air-
port on 16-1-1973

678 SHRI B K DASCHOWDHURY
Will the Minster of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether any enquiry was held
into the death of 30-year old Air
india Loader who was found dead
with hcad injuries near a Hangar at
Delh: Airport on the 168th January,
1973, and

(b) 1f so, the outcome thereof?

THE MINISTER OF TOURXISM
AND CIVIL AVIATION (DR KARAN
5SINGH) (a) and (b) The police
are investigation the case and their
1eport 15 awaited The unfortunate
accident §s also being enquired into
lepartmentally by Air-India

Efforts to increase foreign exchange
earnings through Tourist Trade

679 SHRI BAKSI NAYAK  Wilr
the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) the total earning through iou-
rist trade during the last two years
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and the expected earning during the
«urrent year; and

(b) what efforts, if any, are being
aade to increase foreign exchange
-earnings through the tourist trade?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The foreign exchange
earnings through the tourist trade
during years 1971 and 1972 and the
-expected earnings during 1973 are cs-
timated as follows:

Estumated forcign
Year eschange earnings
(Rs, m crores)
1971 . . 40 4
1972 . . . 48 3
wy3s . . . 56:0
(b) The tourism infra-structure is

bemg expanded und strengthened,
and added emphusis is being given to
publicaity programmes With cffect
from 1st November, 1972. hotels have
been asked to receive payment from
foreign tourists of theiwr hotels bills
(except in the case of certain excip-
ted categories) in foreign exchuuge.
A statement of steps taken in tlus
direction 1s attached.

Statement

1. With effect from 1-11-72, hotels
have been asked to receive payments
from foreign tourists except in the
case of certain exempted categories in
foreign exchange only.

2. A vigorous market-oriented drive
has been launched in the potential
markets abroad. Under the “Qpera-
tion Europe”, “Operation UK” and
“Operation Americd®  programmes
launched in collabpration with in
India, efforts are-being made to attract
more tourists.
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3. Intensive publicity programmes
in India and abroad with improved
quality of literature.

4. Provision of more hotel beds in
public sector hotels and incentives to
the private sector

5. Liberalisation of policy regarding
charter flights.

6. Abolition of visa fees with a nuin.
ber of countries on a reciprocal basis.

7 Bilateral agieements have been
made with West Germany Yugoslavia
and the Nordic countries for the aboli-
tion of visas for stays upto 0 days.

8 Extension of the period of visa-
free entry on the basis of a 2l-day
temporary landing permits.

9 Improvement of facilitation pro-
cedurcs al airports.

10. Issue of free of cost liquor per-
mits to foreign tourists on an all-
India basis by Indian Missions and
Gevernment of Indig Tourist Officcs.

11 Efforts aic being made to cli-
minate the nuisance of beggars and
touts by augmentation of the police
force.

12, Creation of complaints cell in
the Department to deal with all
tourist complaints and for taking re-
medial measures.

13. Incentives to the travel trade
by way of release of foreign exchange
to enable them to undertake extensive
overseas promotional tours and alsoc
to advertise in leading international
travel magazines abroad.

14. As part of publicity dr:ve the
Department invites every year "travel
agents, travel writers, jourhliste,
TV and film producers from abroad on
familiarisation visits to India. -~ °

15 Creation of holiday , resorts at
Gulmarg. Kovalarh and. Goa.fon- deiﬁ-
national traffic.

16. Major improvements are “being
made 'to “dur fSur fvdernatitewal ajr-
ports,
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17. Developing wild-life and shikar
tourism.

18. Assistance to voluntary organi-
satioas, mnstitutions and the private
sector through grants and loans for
improving and augmenting tourist
facilities

19. Improvement of existing facih-
ties at tourist centres.

20. Better maintenance of places of
tourist interest including archaeologi-
cal monuments.

21. Developing a training programme
for building up a cadre of trained rnd
qualified personnel for manrnung
tourist services.

22 Speaal point to point fares have
also been introduced on some inter-
national sectors of Air India

Decline in Export of Engineering
Goods

680 SHRI BAKSI NAYAK Wil
the Mister of COMMERCE be

pleased to state:

(a) whether attention of the Gov-
ernment of India has been mvited to
a report in the Statements of the 28th
December, 1972 under the caption
“Unexpected stagnation in Engineer-
ing goods export”:

(b) if so, the reasons for such stag-
nation i exports of engineering Jouvds
and the extent to which our foreign
exchange earnings have consequently
been depressed; and

(c) the steps, if any, being taken by
Government to ensure normal earmngs
through exports of engineering goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). Exports
of engineering goods during April-
December, 1972 amounted to Rs 9638
crores as against Rs. 91.72 crores dur-
ing the correspending period in 1871,
There is, therefore, no stagnation in
the exports of this ilem.

»Following special efforts for increas.
éng the growth rate in exports of
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engineering goods have been taken or
being envisaged:

I Arrangements for making avai-
lable indigenous and imported raw
materials on priority basis for ex-
port fabrication have been made.

II. As a result of participation in
Asia '72 Trade Fair, the sizeable
export-orders are expected 1{o
matcrialise during 1973-74,

III A number of delegations and
study teams are proposed to be
sent in the near future

IV The Regional Offices and the
Foreign Offices of the Engineering
Export Promotion Council have
been reorganised to make them
functionally more effcctive

Export duty on MICA goods

681 SHRI BAKSI NAYAG Will
the Minister of FINANCE be pleasrd’
to state the details of export duty
leviable on mica blocks, mica conden-
ser film¢ and mica splittings?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI!
K R ANESH): The details of 2x-
port duty are as under

Sl Description of Rate of duty

No. the goods

1. Mica blocks and
condenserfilms of

grade number 2 and
gradessupe-
rior thereto. 30 per cent ad valorem

2. Mica blocks and
condenser films

than those speci-
fied againat serial
number 1above. 20percent ad valorenr

> Mol
ot
%mg,wmad val,
. orem:
4 i&a foose split

1Tingwef; aume-
hers and
Sdmicamies

numbemsaid 5} 15 per eentadvgiorew
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Demand for wage freeze to curb
Inflation

684 SHRI GIRIDHAR GOMANGO-
SHRI RAMSHEKHAR PRASAD
SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether there is a great demand
tor wage {fresee to curd inflation in
the country;
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(b) if so, whether Government are
msidering any such propossl; ar.d

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE
SHRI YESHWANTRAQO CHAVAN):
a) to (¢). Wage increases unrelated
o productivity are not conducive tr
reneral price stability. At the sany
mme it does not follow that a wage
1ecze is necessary in order to curb
nflation. The “Approach to the Fifth
*lan” sets out the guidelines for the
vage policy; no general frecze on
vages is contemplated therein.

Credit Policy of Nationalised Banks

685 SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE beo
sleased to stale

(a) whether Government  praopose
o change their credit policy throagh
vanks 1n view of the difficulties wluch
1 small farmer, a technociat ad a
-mall willage artisan face while hor.
rowing money from the nationaliced
banks;

(b) if so, the salient featurcs of
the proposal, and

(c) the total deposits made in the

nationalised banks during 1970-71
and 1971-72.
THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):
(a) and (b) The lending policy pur-
<ued by the banks since natjonalisation
takes into account the special needs
of the weaker and hitherto neglected
sections of the society, While scrutini-
sing the applications of borrowers
belonging to these categories, the
banks lay greater stress on the pro-
ductive nature of the endeavour and
its viability than on security consi-
derations. The committee on banks’
credit; schemes with reference to em-
ployment potential hag evolved g set
of simplified model application forms
far horrowers of these sectors and
these have been recopumended to the
banks for adoption. The gquestion of
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simplifying the procedures for lending
to these sectors 1s also under active
consideration,

(¢c) The aggregate deposits, exclud-
ing inter bank deposits, of the nation-
alised banks as on the last Friday cf
March, 1970, 1971 and 1972 are as
under: \

As on the last Friday Amount Qutstanding

of March Rs. in crores.
1970 2R1§
1971 3374
1972 3897

Grant of Loan by Nationalised Banks

to big Business Houses at lower rates

of Interest than that charged from
Weaker Sections

686 SHR! Y ESWARA REDDY:
SHR1 MUKHTIAR SINGH
MALIK

Will the Minister of FINANCE te
pleased to state:

(a2) whether some of the nation-
alised bank: including the State Bank
of India in a bid to attract chents for
the surplus funds have started off~ring
advances al rates half to one per cent
lower than the normal rates of
interest;

(b) whether the President of the
All India Bank Employees Association
has alleged that while the poorer und
weaker sections of borrowers contin-
ued to get their credit requirements
at higher rates, the big business
houses got the benefit of the low rates
offered; and

(¢) if so,"whether Government have
taken any steps to disepwrage such
discriminatory lending by the bankg?

THE MINISTER OF. FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) to (c). When it came to the notice
of the Reserva Bank ' of- India thét
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attempts were being made by banks
in some cases to take over, from one
another  account of large borrowers
by offering concessional rates of
interest, the Reserve Bank advised
them in December, 1972 that they
ghould not take credit limits of any
party aggregating Rs. 25 lakhs or over
by quoting rates of interest lower
than those stipulateq by its existing
bankers. All the banks were again
advised by the Reserve Bank on 13th
January, 1873 that they should not
take over from one another credit
limits or term loans aggregating
Ms. 25 lakhs or cver without prior
consultation with the banks which
have presently granied such facilities
and without prior clearance from the
Reserve Bank. These instructions are
operative for the present till the end
of April, 1973

The Government are nol aware of
the specific allegation by the Prew-
dent of the AIl India Bank Emplovecs
Association or the context in which it
was made Banks generally ensure
easy accessibility to credit for small
borrowers on reasonable terms

Enjoying of Protection aeainst Vieti-
misation by Employees of subsidiary
banks of State Bank of India

687. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
vleased to state:

(a) whether in terms of Section 47
of the State Bank of India (Subsi-
diary Banks) Act, 1959, the employces
and the officers of Subsuliary Banks
of the State Bank of India are re-
quire to furnish information to the
Inspector making inspection of a sub-
sidiary Bank relating to the affairs
of the Bank;

{b) whether such employees and
officers who have assisted the Inspectar
in the course of inspection enjoy any
protection under law against victi-
wmishtion snd if ‘so, the nature of pro-
tedtion enjoyed; and

. & -
(c¢) if not, the remedy available to
such employees/officers?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) and fc). Assisting the Inzpect-
ing Officer by frmshing information as
required under Section 47(2) uf the
State Bank of India (Subsidiary
Banks) Act, 1959 is a statutory duty,
infringement of which attracts the
punishment laid down in Section 47
(3) The question of victimisation for
carrying out such a duty does not,
therefore, arise In any case normal
procedure provided in the rules for
seeking redress against grievances is
available to all employees.

Trade Agreement with U.S.SE.
for Export

~—

688, SHRI P. A. SAMINATIIAN:
SHR1 P, M MEHTA:

Will the Munister of COMMERCE

be pleased tc state

(a) whether any agreement bet-
ween India and U,S.8.R. for exports
to Soviet Union has been signed in
December, 1972 and

(L) i so, the salient teatures of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). No
agreement was signed between India
and USSR 1n December. 1972 How-
ever, the Indo-Soviet Trade Protocal
for 1973 was signed on November 25.
1972, This ¢y 21« a total turnover
of trade between the two countries

during 1973 of the order of Rs. 411
crores

Indiar exports to USSR during 973
will comprise of engineering goods,
consumer goods and other non-tra-
ditional items like ready-made

gar-
ments_ linoleum, garage equipmertt,
clectric motors, storage battteries.
power cables, wire-ropes, detergent,

cosmetics, dye-stuffs, hand tools, sur-
gica]l instruroents, vacuum flasks,
cigarettes, etc. besides traditional
commodities like deoiled cakes, cashew
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kernels, tea, coffee, gpices, tobacco,
cotton textiles, jute manufacturers,

handicrafts etc. Principal items ot
impoit into India from the USSR
duning 1973 will be plant and machi-
nery, petroleum products, industrial
raw materials such as asbestos, zinc,
nickel, copper, palladium, fertilizers,
newsprint, refractories etc. besides
components, spares and raw materals
for Soviet assisted projects,

Operational Profit Made by Indian
Airlines guring December, 1972

688 SHRI LALJI BHAI: Will the
Minster of TOURISM AND CIVIL
AVIATION be pleased to state whe-
ther Indian Airlines has made un
operational piofit of Rs 85 lakh 1n
the month of Decembei, 1972 out of
the total 1evenue ot Re 68 «rore
during that month?

TIHE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGIH) 1ndian Asrhines  made  an
operating profit of Rs 8328 lakhs
against a loial revenue ot Ry 671
crores duiing the month ot December,

1972

Concessional interest Rates on
Advances made by Public
Sector Banks

690. SHRI ANNASAHEB GOT-
KHINDE Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the scheme of conces-
siona] interest rates on advances
made by the public sector banks to
low income groups who deserve finan-
cial assistance is being actually im-

plemented;

(b) the guidelines for the identifica-
tion of persons eligible for loans under
the scheme and the copditions under
which Joans are to be given; and
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(c) the estimated total quantum of

credit expected for the yehr ending

30th June, 1873 under the scheme?

THE DEBPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
g/I.ATI SUSHILA ROHATGI): (a) Yes

ir,

(b) A copy of the guidelines jssued
by the Reserve Bank of India to the
public gector banks in this connec-
tion 1s laid on the Table of the House.

[Placed n Library. See No LT~
4251/73)
(¢) The implementation of the

scheme has gathered moumentum only
recently  As such, a clear picture of
the hkely pattern of investment upte
the 30th June, 1973 will emerge onty
in due course.

Decision regarding participation i
International Fair at Djakarta froms
16-6-1973 to 28-7-1973

681 SHRI M M. JOSEPH: Will the
Minister of COMMERCE be pleased
to state

(a) whether Government have de-
cided to participate in the Interna-—
tional Fair to be held at Djakarta
(Indonesia) from the 16th June to
28th July, 1973; and

(b) if so0, the approximate amoumt
to be spent in this regard?

THE DEPUTY MINISTER IN THE'
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (s) Yes, Sir.

(b) A sum of Rs. Bix lakhs has
been tentatively praposed for ¢his
event in the Hudget estimates for
1973-74 )
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Trade Agreement with Greece

692. SHRI M. M. JOSEPH: Will the
Minister of COMMERCE be pleased
to state:

(a) whether in January, 1978 any
Trade Pact was signed between India
and Greece; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) The objective of the Agreement
is promotion of trad> in general be-
tween India and Greece. It stipulates
trade in freely convertible currencies
and grant of Most Favoured Nation
treatment to each other in matters
such as payments, remittances, and
transfer of funds or financial instru-
ments, operation of commercial estab-
lishments, shipping etc. and grant of
maximum possible facilities for ex-
port/import of goods and holding of
fairs and exhibitions. It alsp envi-
sages periodic consuliations between
the two Governments for setting diffi-
culties, if any, in implementing the
agreement and to identify concrete
ways and means of expanding trade
between the two countries.

Art Exhibition in Asia *72

693. SHRI K. M, MADHUKAR: will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether artists were requested
by Government to send their pain-
tings for an Art Exhibition in Asia
*72; snd if so, the reasons for not hav.
ing the Art Exhibition;

{b) the number of artists who sent
their paintings; and

(c) the reason why Government did
not return the palntings at their own
expense to the artists?

THE DEPUTY: MINISTER IN THE
- MYNIBTRY OF COMMERCE (SMRI
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A, C. GEORGE): (a) and (b). No Sir,
Art Exhibition in Asia '72 was nei-
ther contemplated nor organised.
However, a National Competition in
Painting was organised by the Asia
72 author.ties and 472 entries were
received for this competition.

(¢) All the entries received for the
National Competition 1n Painting were
returned to the artists at Government
expense,

Floating of Loan by the State Bank of
India in Lebanese Market

694. SHRI N, K. SANGHI:;
SHRIMATI BIBHA GHOSH
GOSWAMI:

Will the Minister of FINANCE be
pleased to state:

{a) whether Government of Ind:a
have permitted the State Bank of
India to flcat a loan '» th: Lebanese
market for 15 mithon  Lebanese
pounds, f so, the justifi.ation
floating the loan in a cu™ ncy which
1s not an infernat:onal curiency,

far

(b) whether the loan is sought to
be utilised for paying for goods in
hard currency and 1f sa  whether
Government have enswmed that con-
version will not entail lus. either for
payment of bills or the repayment of
the loan; and

(c) whether this transaction has
been critically commented upon by
the international financial circles and
if so, the reaction of Govermment in
this regard?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes Sir. The Govern-
ment approved on 4th October, 1972,
a proposal of .the Bhipping Corpora-
tion of India, to raise a foreign ex-
change loan..for, preeting a portion, of
the foreign gx xrequirements in
respect of 2 O vessels under con-
struction in Yugoslavia. The loan is
to be.sepaid in 5 years in 7 hait-yearly
ingtaleents, .the first.instsimens being
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payable on completion of 2 years from
the date of drawal. The loan carries
a fixed rate of interest of 7.5 per cent
per annum and is free of Indian in-
come tax. The loan has been taken
by the State Bank of India against
promissory notes. The State Bank
has also to incur an additional expen-
diture of 0.1 per cent per annum as
stamp duty,

The Lebancse pound 1s a freely con-
vertible currency. A specific clause
was also incorporated in the Loan
Agreement between the lending
Banks and the State Bank of India
that, unless the proceeds of the loan
were convertible, the Agreement
would be null and void. The loan has
already been utilized by converting
the amount to U.S. dollars and mak-
ing the payment to the Yugoslav
Shipyard, The conversion at the time
of draw down did not entail any loss

The repayment of the loan will
start from December, 1974, The ex-
change conversion for buying Leba-
nese currency ip international market
will be guided by the prevalent move-
ment of exchange rates at the appro-
priate time. This is a risk which is
inherent 1n any international financial
iransaction.

{c) Government have seen the
press reports which have appeared in
regard to this loan transaction. There
have been certain critical comments
but, by and large, this transaction has
been commented upon favourably,

The terms on which this loan was
extended by the Lebanese Banks were
considered to be acceptable by the
Government The World Bank and
other intcrnational financial agencies
have also raised loans in the Lebanese
and Middle-East markets.

Financial Assistance to Rajasthan for
Famine and drought relief works

895. SHRI N K. SANGHI: Will the
Minister of FINANCE be pleased to
state: '

., (8) whether Rajasthan Gov'ernmen*t
have stated that the present Central
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assistance to the State to deal with
the famine and drought situation is
inadequate;

(b) whether even though the Cen-
tral team that visited Rajasthan to
assess the financial requiremenis of
the State for the above purpose has
since submitted the report, neither the
contents have been made public nor
have the recommendations implement-
ed so far; and if so, the reasons there-
for; and

(c) whether the State Government
have sought Central assistance to the
tune of Rs. 79 crores and if so, how
much of this has been sanctivned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SIIRI
K. R. GANESII) (a) Yes, Sir,

(b) and (¢). For purposcs of asses-
sing the need for Central assistance
on account of drought, three teams
have visited the State during the
current year., As recommended by
the first two teams, the Central Gov-
ernment adopted a ceiling of Rs. 660
crores against the State Government’s
demand of Rs, 3309 crores for the
current year. The requisite sanction
along with the reports of the central
team were communicated to the State
Government. In its Memorandum
presented to the third Central Team
which visited the State recently, the
State Government have sought Cen-
tral assistance to the extent of
Rs. 86,68 crores and not Rs. 79 crores.
The report of this team is awaited,

Printing of Currency Notes on behalt
of Government of Bangladesh

696 SHRI N. K, SANGHI: Will the
Minister of FINANCE he¢ pleased to
state:

(a) whether the Government of
India printed some currency.notes on
behalt of the Government of Bangila~
desh; v e

(b) whether it has come 40 Govarn-
ment’s notive. that allegetions appesred



in some daily newspapers in Bangla-
desh that gome duplicate notes were
printed in India and they were seized
in Bangladesh;

(¢) whether the Government of
India in co-operation with the Gov-
ernment of Bangladesh conducted an
enquiry to get at the root of the mat-
ter or whether any independent in-
quiry has been made by the Govern-
ment of India; and

(d) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI XK.
R. GANESH): (a) Yes, Sir.

{b) The Government of India have
been informed of the press reports in
this regard through the High Commis-
sion of India in Dacca.

(¢) and (d). The position was clari-
fied by the High Commission cf India
in Dacca through a press note that
any insimnuation about printing of
duplicate notes by India 1s entirely
baseless and 1s deliberately circulat-
ed to create misunderstainding bet-
ween Bangladesh and India. It was
also made clear that the Government
of India are prepared, if so request-
ed by the Bangladesh Government to
co-operate to the fullest extent in
enquiring the origin of such counter-
feit notes. It is for the Government
of Bangladesh to decide whether
they would like to institute an en-
quiry within Bangladesh,

Recovery of an antique Stone Bust of
a Jain Monk displayed in Civil Avia-
tion Pavilion in Asia”’2 Fai,

697. SHRI N. K. SANGHI: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) wheth2r an antique stone bust
of a Jain monk of the 14th century
displayed in the Civil Aviation Pavi-
lion in Asia '72 Foir had beer «*-en
it so0, the estimaled value of the bust:

(b) whethey the bust belonged to
Air-India or it was borrowed from
the Archaelogical Department for ex-
hibition; and

(¢) whether the bust hasg
been recovered?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The stolen prece was nct
the bust of a Jain monk of 14th cen-
tury but an art object “Devotee Head
15th Century, Rdjasthan”. It was
stolen from the Civil Aviation pavi-
lion on 16th January, 1973.

since

The bust was purchased by Ailr-
India for Rs. 400/- m 1967; 1t was in-
sured for Rs. 800/- Its current price
1s estimated at Rs. 3000.

(b) The bust was a part of Air-

India’s collection.

(c) The theft was reported to the
police who are still mvestigating,

Unlifted Stocks of controlied cloth

698 SHRI SUKHDEQO PRASAD:
VERMA:
SHRI MOHAMMAD ISMAIL:

Wiil the Minister of COMMERCE
be pleased to state:

(a) whether huge stocks of control-
led cloth have accumulated with the
mills; and

(b) if so, the reasons for the delay
in sp2eding up its disposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Powers under
accumulation of stocks

was some
of controlled cloth  with the
mills in the imtial stages of
the scheme tor distiribution of con-

trolled cloth introduced with effect
from 1st November, 1872. The situ-
ation 13 1mproving as a result of the
quantum of controlled cloth earmark-
ed for being sold through the mills’
own retail shops being increased from
10 per cent to 20 per cent of a mill’s
production of controlled cloth; and
allotment of unlifted cloth to other
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States which are willing .to gecept and

. hift the same immediately, or ear-
marking the same to be spld through
the mills’ own retail shops.

Fall in the Export of non-traditional
Indian Products

. gbb- SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM
MERCE be pleased to state:

- N

{a) whether export of non-tradi-
tional Inchan products have gone dcwn
during 1972-73 as compared to the pre-
vious year: and

{b) 1f so, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir The
overall exports of mnon-traditional

items have increased during tho first
five months of the current financial
year as compared to the corresponding
period of the previous year

(b) Does not arisc

Smuggling of goods to and from Sri
Lanka
700. SHRI SUKHDEO PRASAD
VERMA Wil the Minister of FIN-
ANCE be pleased to state

(a) whether Government are aware
that smuggiing on a large scale 1%
going on between India and Sr1 Lanka,
and

{b) 1f so, the positive measures
Government are taking to curb the
smuggling?

THT™ M'NISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH)- (a) Government are
aware that there is some smuggling
of articles like chillies, Indian textiles,
plastic goods and Bidi leaves to S
Lanka, and articles like cloves, nut-
megs. mace, Nylon Fishing nets [ om
Sri Lanka to Inaia.

(b) The following measures have
been taken to combat such smuggl-
ing:—

(i) Sea Patrols are conducted
with launches by the sea
base parties stationed in the
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imbportant centres oh the
East coast;

(1i) The coastal areas are guard-
ed by mobile perventive par-
ties equipped with fast mov-
g vehicles: In the hinter-
land patrols are conducted in
the strategic and vulner-
able road junctions for inter-
cepting suspected vehicle.

(1) There is net work of intelli-

gence officers under the
charge of two Superinten-
dents who are posted at

head-quarters for processing
and co-ord.nat.ng the inte'li-
gence reports received from
various sources

tiv) A conference of Customs and
Police Officets of India and
Sri Lanka was held recently
in January, 1973 where it was
decided that intelligence
should be exchanged freely
between the officers of both
countries at appropriate
level 1n the interest of effec-
tive co-ordination for the
purpose of prevention of
smuggling.

Visit by Central Team to drought
affected areag in Madhya Pradesh

701. SHRI SUKHDEO PRASAD
VERMA- Will the Miister of
FINANCE be pleased to state:

(a) whether a high-power central
team wis.ted the drought-affected
areas of Madhya Pradesh recently;
and

(b) if so, the main contents of the
1epor{ of the team and the quantum
of aid granted in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) A Central team
1s presently visiting the State for an
on-the-spot assessment of the situa-
tion and to fix ceilings of expenditure
on relief measures for purposes of
Central assistance.

(b) The report of this team has not
yet been received,
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~ OPBEVAtIvh of Protest day by Inveme

Tax Officers
702. SHRI SUKHDEO PRASAD
VERMA:
(- SHR1 MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE be
Pleased to state:

(a) whether the Income-tax Officers
observed protest day all over the
country on the 19th January, 1973;
and

(b) if so, what were their main de-
mands and the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH ;- (a) Some Class II offi-
cers and Class I officers promoted
from Class II, of the Income-tax
Department, observed a ‘Protest Day’
on the 19th January, 1973 at a num-
ber of places in the charges of Com-
missioners of Income-tax.

(b) The main grievances/demands
were as under:—

(i) Abolition of the Class II cadre
and merger of the existing
Class II officers in the Class
I cadre,

(ii} Removal of the gap in the
jscales of pay and promotional
avenues open to the two cate-
gories of officers-direct re-
cruits to the grade of Income
Tax Officers, Class I and In-
come-tax Officers, Class II

(iii) Fair and just Seniority Rules.

2. The Government would await the
recommendations of the Pay Commis-
sion in regard to the abolition of
Class 11 and Pay scales of the officers,
Ag regards seniority and promotional
avenues, the Government have since
issued seniority rules which are fair
and just and provide for better pro-
miotional avenues for Income-tax Offi-

' e, Class II.
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. Writiig-off Arrears of Income-lax

703. SHRI D K. PANDA: Will the
Minister of FINANCE be pleased to
state:

(a) whéther any part of the out-
standing Income-tax arrears has been
written off in the past three years, if
so, the total amount written off;

(b) the nam=s of individuals and
companies against whom these arrears
were outstanding; and

(c¢) the reasons for writing off the
arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The total amount
of income-~tax written off (partly or
wholly) during the last three years
is as follows:—

YVinancial Year. Amount written off,

In rupees).

1969-70 2,38.27,774
1970-71 £,00.17,298
1971-72 4.75:37,918

(b) and (c¢). The total number of
cases in which the arrears of income-
tax were written off in the last three
years 15 more than 37000. Collection
of information In all these cases will
involve considerable time and labour.
Arrear demand or a part of it is writ-
ten off due to any or a combination of
the following reasons;—

(i) Assessecs have died leaving
behind no assets,

(ii) Assessees who are alive but
have erther no or have in-
adequate attachable assets,

(iii) Assessce companies have gone
into liquidation.

(iv) Assessees have become ingol-
vent.

(v) Assessees are uniraceable.

(vi) Assessees have left India.
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(vii) Amounte written off as a re-
sult of settlement with the
assessees,

(viii) Demands found not due on
the basis of subsequent infor-
mation, such as duplicate de-

mands, demands wrongly
made, demands being protec-
tive etc,

Fall in India’s Annual Export Target

704, SHRI D. K. PANDA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government’s attention
has been drawn to the news-item
which appeared in the ‘Hindustan
Standard’ (Calcutta) dated the 4th
January, 1973 under the caption
“Whooping fall in India’s annual ex-
port target”; and

(b) 1f so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir

(b) The contents of the news item
have been noted.

Supply of Shoes by ST.C. to USSR,

705, SHRI DEVINDER  SINGH
GARCHA: Will the Minister of COMe
MERCE be pleased to state:

(a) whether ST C could not comply
with an order from U.S S.R. for sup-
ply of five lakh pairs of shoes due to
the rise m the cost of raw material;

(b) whether for further supply of
shoes to S.T.C. the Footwear Expor-
ters’ Federation of India has demand-
ed cash subsidy to the extent of rigse
in the cost of per pair of shoes since
August, 1972, when a fresh order for
eight lakh pairs was received from
Soviet Union; and

(c) what is the reaction of Govern-
ment in this regard?

THE DEPUTY MINTSTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GREORGE): (a) to (c). The
U.S.S.R. had indicated their interest
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to pure] B lakh pairs of shoes a8
the old rates, and the S.T.C. are nego-
tiating for obtaining higher prices to
cover increased costs,

706. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
FINANCE be pleased to state:

(a) whether some schemes have
been drawn up to utilise effectively
the lvan of Rs. 181.97 crores received
from the International Development
Association for the development of
small scale industries; and

(b) what is the period and mode of
repayment of this loan?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) Government of India have signed
an agreement with the International
Development Association (1.D), the
soft lending affiliate of the World
Bank, on the 9th February, 1973 for a
credit of U.S Dollars 25 million (ap-
proximately Rs 18 2 crores) for Indus-
trial Development Bank of India
(IDBI) Project. The purpose of the
credit 1s to assist IDBI in expanding
its activities in financing the develop-
ment of the small and medium scale
industrial sector in India,

(b) The credit to India from 1D,
carries no interest but only a service
charge at the rate of three-fourths of
one per cent (3/4 of 1 per cent). The
amount its repayable in half-yearly
instalments commencing February 1,
1983 and ending August 1, 2022,

Instructions to Public Sector Banks
to Prepare Scheme in regard to
requirements of Landlesg
People

707. SHRI DEVINDAR SINGH
GARCHA:
SHR1 GIRIDHAR GOMANGO:

Will the Minister of FINANCE be
pleased to state:

(a) whether the public sector Banks
have been asked to prepare schemes
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under which requirements of ihe land- -
lesg people benefiting from the land gt #Y wgrar =Y &, frefy agrany

retorms will be met; sTa FvA o Y R oo s
(b) if so, the salient features of the fred A7 Seradl ¥ waw Wi ii’
scheme, and A N afreemr ®Y oefra AT

(c) whether there 1s a scheme bemng  [FGIT AGIIAT FT 4177 T HHIT t—
wexperimented in some 163 Districts in
the country whereby farmers of very are WY
~small land holdings are offered loans ( b a)
won differential rate of iterest?

ag failer sy

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) and (THE—37)  =diteqr  fgafm
(b). The public sector banksg favou-
rably consider aud finance viable
schemes originating even from land- 1969-70 1937.74 1805.07

Yess people [1a70-71 3515.13 1734.70
1971-72 4063 78 2210.27

(¢) A scheme of lending at conces-
sional rates to farm:rs holding up to
wne acre of irrigated land and 25 acres
of dry land n sclected distiicts 1s FrE 4516 &5 5§750.04
emg operated by puhlic sector banks
At present, th.s scheme 1s operated in ™
se'ected branches of 176 districts In

addition, some of the public sector g €19 & Wy oy fecrl W
banks have also introduced a scheme

wof differential interest rates for daffer- s o =W
ent land holding groups of small and
medium farmers all over the country 700. =t gl fox
ot wrew fagrdy avededt ¢

wrefw Wafe faw fom v V2 1 faanat og A Y v w9
Ay ¥ gaxal A @ of sxafa fr

708. =t gt fey (%) o dar ar gaF wW A
ot weat fagrly wreda : T frara Y A aw & sfad
firarr W T a7 g7 fear

w7 faa' welt  gg A &Y por
& fir 7a §i= 2t & adar wiem (=) o wfis 9 ars ey
sititfre o e G oY aar @3 W ﬁmﬂr? ww THr wafe & sfwd
FeT wY feaaY e saafr Sy ag ? fagr st

fawr @t (s qnavEee woIN) - faw waew # owilt (dwd
ot fraar 1972 ¥ fer y sunw g Q) .
T o, e fre Fory wiefeaw, (%) 9 (X). faw e R Siwmg
1948 ¥ wavir uw afers fefe  oiwe WAy 9w d o
Pt W aged efft A% @ mh @ ol o R o ol
# ohfos frw fraw & oY g S OWICR smare 89T iy v
o O Ay A 4k ¥ Qofm saN s R @y
3401 LS5
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w Iutmqel & wfeifudf o feiw
gmvat & fog fadelr g ow
fraan

710. st g& Ty :
it SIwT ww dew -
war fae wuY ag O €Y g 3 e

(*) fw wfew gdw @ & wA
sfafafady & am Aur ey 591 § S
1970~71 WYX 1972-73 ¥ fa3w mar
qT Y,

(@) =8 & vaw & faedl fadal
uar & €, 5T

(7) =7 & & s@w a@T #7939
waT 9T W IAFT  qfvory @y e ?

faw aat (s qaraTE ww™)
(%) & (7). w=iT gz 7waT
20 waurd @@ ghife ag
& a% H AT WP ) I oww ¥
IETY 97, WIAWE  g9er gael
LIS B IS S el O SR
| € JI |

#at Kaw own W fdE =
¥ fyar sy

711 »f g feg
st 750 QRO wAAT

w1 foe welt ag q@ry A T A
fx

() =1 g # R aa
arr #Y froE faw € @,

(9) afx g1, @1 @aad #ex
femifrdr w1 2, o

(w) afe =&Y, &Y fasreq & amv
e §, Froie &Y wfiver seqm wved
& e gt A W owdanh o §
oY fooye s o sega v @ it ?
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faw dnwg # Tow wh (sft
%o wive wAW) : (%) A Af :

(@) wwwr (%) ® ¥ g
g ww AgY gsar |

() : qT d=w wrEwr W
ffo—qg qEudf FeT-wwrl &
frdm—azt *t wdwT Wgw @NE § WY
g wfew fawy 3w &) sAw R
¥ gt FEarfe & fErwal
a4qT g GEaEY ¥ v 9 500 SOw
STA ge A q9v wEn grer sy
& gm fewma mfy = o &Y adt
gATaSAY & W F1E 2 600 THY NTH
gr ¥ 1 gav wfafer g & #9=1foar
# 400 g #fyF e dTrnar @iz
1 Wifgs Ang e fHar + gy
qer § ot Ay wrw frar war aer
[Eq AV F wiwar & ag o ffqre—
fauni frar wAT 9T | IW TWT WA
g% faor @yl & g | gfqar-
qq HOY FAT | TAT GHTAT HIAWW T
AT 2 T GYWTHT Ao AAFTE F *A7H
gfg ¥ Agw ¥ ¥=a axard i g
F1 Halv® UPA AYT FIX F WA q7
faax ww F fav 593 F1d w1 A
are #ufag AT 927 91 femw amen
F1 3T FEFH  gAsgafgqg Fvar
qgr | fov o A gud F17 S 97
FAgnFR @R wrd
AW aF¥ar & wAAre WA 77 afa
frarz 31 74 1973 ¥ qd SrF Y
A FT oA ¥
Meeting of Representatives of the

Lxport Promotion Council and Cham-
bers of Commerce

712 SHRI P M MEHTA.
SHRI K LAKKAPPA-

Wil the Minster of COMMERCE:
be pleased to state-

(a) whether a meeting of represen-
tatives of Government Export ¥romo~
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tion Councils and Chambers of Com-
merce was held in New Delhi in the
2nd week of December, 1872;

(b) if so, the subjects discussed in
the meeting?

(c) whether some participants had
made observations that China could
pose a threat to India’s exports; and

(d) if so, whether positive measures
sre being contemplated to strengthen
India’s exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) The following maimn subjects
were discussed in the Meeting:—

(i) review of export performance
during 1972-73 and measures
necessary tor achieving tar-
gets fixed for the year:

(i1) organisational problems of
export promotion councils in-
cludimg the need for foreign
and regional offices;

(inn) measures required tg main-
tain and increase India’s ex-
ports to UK. and E.C.M. con-
sequent on Britain’s entry m-
to EEC from 1st January,
1973;

(iv) Opvration of GSP on India’s
exporis and the experience
gained so far; and

(v) commodity-wise export prob-
lems including those connect-
ed with the Governments
scheme of canalisation and
turnkey projects.

{¢) and (d) Yes, Sir.
Seminar on Trade with East Europe

713. SHRI P. M. MEHTA:
SHRI K. LAKKAPPA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a Seminar on Trade
with East Europe was held in New
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Delhi in the first week of December,
1973;

(b) if so, whether the Seminar sug-
gested the need for better guidance
from Commercial representatives of
Indian missions 1in the region; and

(c) whether the Seminar also sug-
gested that Commercial representa~
tives should be given professional
traming 1o enable them to do the work
for the Indian Trade delegations going
abroad, i1f so, Government's reaction
thereto?

TIHE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Yes,
Sir.

(¢) It was recommended at the
Semunar that the Commercial Repre-
sentatives should be given profession-
al tramning before being posied abroad.
inter alia, to enable them to better
assist visiing delegations of Indian
exporters. The recommendations
which were received on 20th Febru-
ary, 1973 are being examined by the
Government.

Trade Agreement with USS.R. for
Import

714. SHRI P. M. MEHTA:
SHRI P GANGADEB:

Wil the Mimister of COMMERCE
be pleased to state:

(a) whether the Soviet Union has
signed an agreement on December,
16, 1972 with an importing firm in
India for supply of Rs 80 lakh worth
of printing machinery for newspapers;
and

(b) 1f so, the value of the contract
sizned?

THE DEPUTY MINISTER IN THE
M\STRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). Gov-
ernment had no direct information
resarding the agrecoment referred to.
However, on making enquiries, it is
understood that on 16th December,
1972, one and on 15th December, 1972,
five mewspaper establishmenits had
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concluded contracts with Techmashe«
export, Moscow, for the import of
printing machinery worth about Rs. 8
lakhs and Rs. 79 lakhs reapectively.

Seminar on Textiles

715. SHRI P. M. MEHTA:
SHRI K. LAKKAPPA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a two-day Semmar on
textiles was held in New Delhj in the
2nd week of December, 1972;

(b) if so, whether the seminar was
organised by the Indian Institute of
Foreign Trade; and

(c) whether the Seminar has decid-
ed to constitute a high level group
under the lndian Institute of foreign
trade, and if so, the functions there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY O¥ COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes,
Sir.

(c) Yes, Sir The Seminar recom-
mended a High Level Group under
the convenorship of the Indian Insti-
tute of Foreign Trade be set up to
recommend to the Government moda-~
lities, norms and operational details
of financing modernisation of textile
industry through a special fimancial
corporation,

Alleged Discrimination against Hari-
jang in the S.BI, New Delhi

716, SHRI JHARKHANDE RAI:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 803 on 4th
August, 1972 and state;

(a) whether investigation by the
State Bank of India into the allega-
tione about the discrimination against
Hlarfjans in the State Bank of Indls,
Ajmal Khan Branch, New Delhi has
bean completed;

{b) if so, with what result;
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{c) whethee Government have ve-
carved further communications from
the ‘Shoshit Samaj Ekata Committee’,
Now Dethi dated Ist January, 197%;
and

(d) if so, the points raised therein,
and the decisfon taken in the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). State Bank of India have
informed Government that the inves-
tigations carried out by them do not
reveal any discrimination against
Harijans in the State Bank of India,
Ajmal Khan Road Branch, Néw Dethi.

Written Answers

(c) Yes, Sir,

(d) The representation from the
Shoshit Samaj Ekata Commiitee be-
sides reierring to the allegations
about discrimination agamnst Haiijans
in the State Bank of India, A)mal
Khan Branch, New Delhi, also con-
tamns suggestions about the procedure
tor getting names from Employment
Exchanges, etc. for reserved vacan-
cies.

Government have a'ready issued
detailed instructions to the Bank, re-
garding the fillng up of reserved
posts for Scheduled Castes/Scheduled
Tribes candidates.

Import of Cocon Nut and Areca Nut

717. SHRI B V. NAIK: Will the
Minister of COMMERCE be pleased
to state:

(a) the gquantity in tonnes and value
in Rupees of Cocoa Nut and Areca
Nut imported into this country during
the years 1971 and 1872; and

(b) what is the guantity in tonnes
of these two commodities that is Hke~
}yT;o be imported during the yesr
8737

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Import figures
for the calemdur years 1971 and 1992
are not available as foreign trade staw
tistics are compiled on finsnecial year-
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wise bass Quantity and value ot
Cocoa-Nut and Betel-Nut (Areca Nut)
mmported during the financial years
1970-71, 1971-72 and 1972-73 (upto
July, 1972) are given below:—

e e e ———
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(b) Information relating to the
quantity of cocoanut and Arecanut
likely to be imported during the year
1873 15 not available,

Value 1n Rupees
Qty. as per Umt

Sk 1970-71 1971-72 1972-73
No. Description Sty. (upto July, 72}
mt
Qty. Val. Q. Val Qty. Value
S 2 3 4 5 6 7 8 9
I Coconurs
{2 Coconuts fresh Nos. 600 1155
(b, Cocunuts, desiccated . Nos. .e
ToiaL=I . » Nos. . 600 1311 .o ..
I1  Berclnurs (Areca Nuts)
(a) Betelnuts, ground . « Tonne . .e Neg ¥ 91h . N
(b) Betelnuts,spht. . . Tonne .e 60 42000 10 9000
{c) Betelnuts, whole. . » Tonne ’e .e 30 21860 T 784
TOTAL: 11 Tonne - . 90 6477% 11 7784

Methog of Computing Quentum of
Black Momey by Wanchoo Committee

718. SHR]I B. V NAIK: Will the
Minister of FINANCE be pleased to
state:

(a) the statistical method by which
the Wanchoo Committee on Direct
Taxes came to the conclusion that the
amount of black money in this coun-
try was Rs. 1,400 crores;

(b) whether this estimate has been
cross-cheekad by Government; and

() if w0, what are Government's
Sandings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X.
R. GANESH): (a) The Wanchoo Com-
mittee has mentioned in paragraph
2.17 of its Report that the method
adopted by it wag the Kaldor method
with switable modifications, bearing
in mind the structural changes in the
economy and certain other develop-
ments,

(b) No, Sir. The Wanchoo Com-
mittee has itself observed that the
figure given by it is only a ‘guessti-
mate’ based on certain assumptions
about which substantial diffevence of
gpinion existy for want of adeguate
ata.

(c) Does not arise,
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Financial Assistance given by L.IC,
to various Siales
7185, SHEKI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Minister of FINANCE be
pleased to state:

(a) the amount of financial assis-
tance given by the Life Insurance Cor-
poration to the various States during
the years 1970-71 and 1971-72;

(%) the purpose for which the
money was given; and
(c) whether Government have a

proper check over its utilisation and
if so, the type of check exercised?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD: (a) The
amounts of financial assisiance given
by LIC to the various States during

2 vears 1970-71 and 1971-72 are as
under:—

(Rurees in lakhs.)

S:ate 1970-71  I971-72
Andhra Pradesh 12,2404 10,09-38
Assam 3,07°94 59176
Bihar 8,16- 52 7,81- 81
Delhi . . 1,22-52 2,32 96
*Gujarat . . 21,32:73 22,4560
Haryana 7,76 52 8,29-34

" Himachal Pradesh . 2-47 14-97

Jammu & Kashmir 39° 04 7-98
Kerala . 10,13°94 II1,72-22
Madhva Pradesh 8,29°94 10,29-04
Maharashtra . . 18,18-60 28,25-0%
Mysore . I1,44°32 10,0622
Orissa . . 6.53- 7% 6,81 10
Pondicherry . . .. .
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onte YO 1071-72
Punjab . 8,86-93 8,73-00
Rajasthan 13,1712 7,68- 59
Tamil Nadu . 19,25°44  23,59°34
Uttar Pradesh 15,8777 17,71°1§
**\{est Bengal 11,11-91 13,30 1%§
Goa 1,07°45

178,49° 85 195,79° 66

**Includes assistance to Calcutta Metro-
politan Development Authority.

N.B. Market purchases by LIC of
securities, shares and debentures are
not iaciuded in the above statement.

broad distribution of in-

(b) The
thereof

vestments and the puirpose
are given below:

Type of Investments Purpose

1. State Government General developmen
Sccurities. of the State.

2. Loans to State Housing and allied

Government. schemes.

3. Loans to Munici- Water supply and
pal Committees drainage schemes
and Zila Parishads in urban areas. Pi-

ped water supply
scheme in rural areas.

4. Loans to Co- Housing.  For sett-
operatives. ing up Sugar fac-

tories.

For setting up Indus~

5. Loans to Indus-
trial Estates.

trial Estates.

6. Bonds of State Industrial develop-
Financial Corpo- ment and generation
ration and State and transmission of
Electricity Board. electricity.

7. Investments in  Industrial develop-
pubic limited com- ment.
panies,

*Includes Rs, 25+ ¢o lakhs for Restoration of damage to water works,
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(c) State Government and its agen-
cies to whom LIC makes available its
jesources dre expected to use them
for the purposes for which they are
intended Moreover the financial
.asgistance 1s only m the form of loans,
bonds and securities In the circums-
tances, the LIC does not exercise any
independent check on the utihisation
of assistance provided by 1t to State
Government and their agencies The
LIC, however, reviews from time to
time the ptiformance of public limit-
ed companies 1n which it has mvest-
ment, and takce: appropniate action
to safeguard 1its interesis

Foieign Invesiment

720 SHRI MUKHTIAR SINGH
MALIK
SHRI BIRENDER SINGH
RAO

Will th~ Minister of FINANCE bc
plrased to <tate

(a) thc amount of foreign 1nvest-
munt i the country durmg the last 3
yeats

{(b) the names of the foreign coun-
trtes which have invested theur money
duting the said pertod, and

(e) the arcas of inve~tment and per-
centage of mvestiment in each year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
{a) Based on firm figures for 1968-69
and quick estimate which -provide
prowistonal figures on an pverall basis
for 1969-70 and 1970-71, the outstand-
ing foreign investment, inclusive of
loans and suppliers’ credits, m the
country as¢ at the end of those years
was as underi-—

1968-69 . .
1969~70 . .
‘1ohre-71 - .

Rs. 1611 3 crores
Rs. 1635 7 crores
Rs. 16724 crores

3
Data for the period subsequent h!

“1970-71 are not available,
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(b) Some of the important coun-
tries which have made investment in
the last three years are: Canada,
France, West Germany, Italy, Japan,
Switzerland, Sweden, UK., USA,,
Belgium, Holland, Austria, Hungary,
Denmark, Bulgaria, East Germany,
USSR, Yugoslavia, Czechoslovakia
and Bahamas Besides, international
institutions ke the International
Bank for Reconstiuction and Develop-~
ment and International Finance Cor-

poration have also invested during
this period
(¢) The industry-wise details of in-
vesiment arc available for  1968-69
on'y and these arc as follows —
Rs a1 1es
» Amount ¢ to total
Plantations . 122 4 76
Muung . 11 5 o7
Petroleum - 198 7 X2 1
Manufacturing . 80 2 <5 2
N 9T 5 243
1611 3 100 O

Taking over of Laxmi Rattan Cotton
Mills Ltd , Kanpur

721, SHRI S M BANERJEE: will
the Minister of COMMERCE be pleas-
ed to state

(a) whether Laxmi Rattan Cotlon
Mills Limited, Kanpur 18 proposed to
be taken over bv Government in view
of 1ts mis-management, and

(b) 1f not, the reason therefor?

)

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b). The
matter is under consideration, in con-
sultation with the State Government
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nommmendauons' of Wanchoo
Commities

722. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether the recommendations
of the Wanchoo Committee have neen
fully implemented;

(b) if not, the reason therefor; and

(c) what positive steps have been
taken to unearth the black money?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). A compre-
hensive Bill to implement such of the
recommendations of the Wanchoo
Committee, as have been accepted by
the Government, 1s being introduced
in the current session of Parliament

(¢) Apart from the above Bill | to
be introduced in Parliament, reveral
administrative measures have also
been taken; and these include increase
in the tempo of searches and seizures,
more prosecutions, selective use of
powers of survey under section 133A
of the Income-tax Act, survey of those
who have constructed or acquired new
properties, and also creation of a
special cell in the Directorate of Ins-
pection (Investigation) for keeping
a watch over the tax matters relating
to certain big business houses,

Countries

733. SHRI 8. M. BANERJEE: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether his visit to European
countries in the month of January,
1978 met with any fruitful resuit; and

(b) if yo, the ouicome thereof?

Yisit of the Minister of Commerce te
Egropean

THE DEPUTY MINISTER IN THE
'MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) and (b). §hri L.

Minigter
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visit he had useful discussions with
the Brilish Mimisters on the trading
arrengements in UK. for Indian pro-
ducts following the termination of the-
Indo-U.K, Trade Agreement, 1839 and"
safeguard measures for India's trade
m the context of the British member-
ship of the enlarged Eurcpean Econo-
mic Community.

A copy of the Joint Communique
issued after the discussions ig laid on
the Table of the House which gives
details of the outcome of the discus-
sions. [Placed in Library. See
No. LT-4252/731.

Interim Relief to pensioners as a result
of rise in prices

724 SIIRI S M BANERJEE Wil
the Minister of FINANCE be pleased
to state-

(a) whether any interim relhief 1s
likelv to be given to the pensioners
in view of the abnormal rise \n prices;
and

(b) 1if not, the reason for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH) (a) and (b). Govern-
ment propose to consider the question
of grant of relhief to the Central Gov-
ernment pensioners in the light of the
recommendations of the Third Pay
Commission on the question of pen~
sionary benefits to Central Govern-
ment servants generally.

Raj Commitise Beport on agricwliural
Income-tax

725. SHRI €, K. CHANDRAPPAN:
PROF. MADHU DANDAVATE:

Will the Minister of FINANCE be
ploased to state:

(a) whether Government have takep-
final decision on the Report of K. N.
Raj Committee on agricultural in-
comes;

{(b) whether tﬁe said nepuu baw
been discussed in the
ﬂﬂw National mwlcpmmt Gomﬁ.
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(¢) if so, what was the reaction in
the National Development Council and
what are Government's decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] K.
R. GANESH): (a) The major recom-
mendations of Dr, Raj Committee re-
late to the imposition of Agricultural
Holdings Tax. Decision regarding the
imposition of this tax rests with the
S‘ate Governments who have bheen
requested to take the necessary action.
The recommendations of this Com-
mittee on whith a decision has to be
taken by the Central Government are
under consideration.

(b) No Sir,

{¢) Does not arise.

Study made by the Reserve Bank of
Indiz in flnances of Government
Companies

726 SHRI C K. CHANDRAPPAN:
Will the Minister of FINANCE bue
pleased to state;

(a) whether the attention of Gov-
ernment has been drawn to study on
the finances of the Government Com-
panies for the year ending Mareh,
1971, made by the Reserve Bank of
India, as was publisheq in their Bul-
Jetin;

(b) if so, the imporiant findings of
the study; and

{c) the reaction of Government to
those problams?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir,

(b) The study related to the finan-
cial results of operationg of 105 ‘non-
fimancinl’ and ‘non-promotional’ Gov-
ernment companies, belonging to both
the Central Government and the State
Gavernmenta, having a paid up capital
of Rs. 5 lakhs and above. The stydy
related to the year ending March 31,
1971, The main findings were:

(i) Ot the commpanien

studied, 58
wene “aon-glant™  ocomipenies
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having a paid up capital of
less than Rs. 20 crores each.
These companies performed
better as compared to the re-
maining 12 “giant” companies
(each having a paid up capi-
tai of Rs. 20 crores and
above);

(ii) “Mining and Quarrying” com-
panies, both “giant” and “non-
giant”, generally fared badly
in comparison with “engineer~
ing” and ‘*‘chemicals” compa-
nies;

(iii) Although the “giant” rompa-
nies have lagged bsehind the
“non-giant” companies m im-
proving their saleg perfor-
mance, In the overall operat-
ing results, “giant” companies
weare able to reduce their
overall net loss from Rs, 26
crores in 1969-70 to Rs. 24
trores 1m 1970-71, whi, the
overall net los, ¢ f “non-giant”
companies increased from
Rs, 11 crores to Rs. 13 crores
during the same period; and

{1v) Internal sources contributed a
mnor portion (o the financing
of assets forma‘ion, both of
“giant” and ‘‘non-giant” com-
panies.

(¢) The Government keep a ron-
stant watch over the performance of
the Central Government industrial
and commercial undertakings in order
to take timely remedial action. Varioug
measures have been taken to improve

the working of these enterprises,
which include steps:

(i) to improve mainlenance orga-
nisation and practices for se-
ducing equipment dowatime;

(i) better production, planning
and control; ang

(iii) incentive schemes gngd train-
ing for better motivation and
higher productivity, etc.

Government

are aAware of the
special

taiing the “mining™"
partigytarly, the Neyve
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Lignite Corporation, which is experi-
encing a number of technological
handicaps. Necessary remedial action
has been imtiated based on a special
Study of these problems,

Government are keen that these
enterprises immprove thewr operating
results so as to make a larger contri-
bution to the economic development
of the country and also geneiate
greater internal resources to hnance
their own growth.

Bill to eurb black money

727 SHRI C X CIIANDRAPPAN
Will the Mmister of FINANCE be
pleased to state:

(a) whether there 1s any roposals
to bring a Bill to curb the black
money ;

(b) 1if go. what are the salwen{ fea-
tures thereof, and

(c) when 1t 16 hkely fo be intiouuc-
ed?

THE MINISTER OF STATE [N TIHD
MINISTRY OF FINANCE (SIIRI K
R GANLSH) (4) to () A compre-
hensive Bill 1o implement those xe-
commendations of the Wanchop Come-
mitice which have been accepted by
the Government 1z being brought forth
1n the cuirent session of Parhiament

Overdrafts by States

728, SHRI D. B, CHANDRA GOWDA:
Will the, Minister of FINANCE be
pleased to state:

(a) whether Mysore Government
have urged upon the Central Govern-
ment to adopt a lenient and sympathe-
tic view so far as the question of
over-drafts is conceined; and

(b) 1f so, the reaction of the Central
Government thereto and what are the
latest guidelines laxd down by Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) No Sir. The refe-
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rence is presumably to the decision
taken by the Government that ne
State will be permitted to regard over-
drafts on the Reserve Bank of India
as a budgetary resource. The Mysore
Government has not raised any objec-
tion to this decision.

(b) Does not arise,

Proposal to Establish Joint Indo-
British Economic Commissiong

729 SHRI D B CHANDRA GOWDA:
Will the Minister of COMMERCE be
pleased to «tate:

(z) whoether India has eachanged
notes with UK ¢n a proposal to estab.
hish joint Indo-Biitish Economic Com-
missions, tor finding avenues of greater
co~uperation between the t{wo coun-
tiies and

) 1t o the reaction of Bntiish

Govanment theireto”

THE DEPUTY MINISTER IN THE
MINISIRY OF COMMERCE (Sl A.
C GEORGE) (a) and (b)Y The Gov-
crnment of Iudia gnd the Government
of UK have agiced to consult each
other on matlers of mutual interest
and o explote the possibibtie. of
sustaining the widest 1ange of co-ope-
ration betwecn India and the United
Kingdom The question of ins‘ifution=
alising these consultation arrange-
ments will be taken up as and when
considered by both the Goveinments.

Clubbing of incomes of wife and
husband for income-tax

730 PROF MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to statle;

(a) whether non-clubbing of in-
comes 0of husband and wife has led to
tax-avoidance on a large scale; and

(b) if so, whether there is any pro-
posal to club these incomes®

THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI K.
R. GANESH): (a) Although Govern=~
ment ig aware that the taxation of an
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individual as a separate unit of 1ssess-
ment under the Tnecome-tax Act, 1951
.-and the Wealth-tax Act, 1957 (instead
~of the adoption of the family consisting
.of husband, wife and minor children
.as g unit of taxation) has facilitated
-tax avoidance, the precise extent of
.the tax avoidance is not known.

(b) The matter is under considera-
-tion.

Complaint against a Foreigner travel-
ling from Bombay to Delhi by I1.A.
" flight on 12th November 1972 for
taking photographs from the aircraft

731. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a passenger travelling
from Bombay to Delhi on the Indian
Airlines Flight on the 12th Novem-
ber, 1972 had lodged a complaint that

a foreigner travelling by that flight
had photographed from the aircraft
different spots including the Delhi

Airport;

(b) whether this involves the viola-
tion of the Defence of India Act and
“the Security Rules; and

(c) if so, the steps taken against the
passenger concerned in particular and
to avoid such incidents in general?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) Yes, Sir. Detailed en-
quiries were made in the matter. An
Air Hostees remembers seeing a pas-
.senger fidgeting with his camera and
telling him that photography in flight
or at airports was prohibited. She
also recalls that at the time of deplain-
ing, the passenger concerned denied
having tgkep any photographs.

(b) Rule 13 of the Aircraft Rules,
1937 prohibits photography from an
aircraft in flight except in accordance
with and subject to the termsg and
conditions of permission, granted by
‘the Director General of Civil Aviation.
‘Rule 52{(b) of the Defence of India
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Rules 1971 also deals with taking
photographs of preohibited places; cor

proiected areas in an unauthorised
manner.

(c) The Traffic Officer of Indian
Airlines on duty at Palam made all
possible efforts to find out the person
concerned but apparently he had al-
ready gone and could not be located.
Indian Airlines are being "asked to
direct their cabin staff to be particu-
larly careful and to ensure that the
rules regarding prohibition of photo-
graphy are not infringed.

Restoration of increments of Reserve
Bank employees suspended as a result
of strike of June, 1972

732. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India Employees’ Association Bombay
has written %o the Bank pointing cut
that the suspension of increments of
the Reserve Bank employees partici-
pating in the strike of June, 1972 was
in violation of the agreement arrived
at with the Association on 1st July,
1972;

(b) if so, the attitude of the Reserve
Bank in this connection; and

(c) whether the Reserve Bank of
India propose to restore the increments
of the employees concerned?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir, '

(b) and (c). Reserve Bank of India
are satisfieq tha* no action hag been
taken by them in contravention of the
agreement of 1st July, 1972,

Investment of L.I.C. in public limi-
ted companies in the private sector

733. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state:

(a) whether the financial institu-

tions, like the Life Insurance Corpo-
n
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‘ !'ntmn, stxll give prkmty to hxg housel
‘in"the field of investment;. N

(b) the latest figures of Life Insu-
rance Corporation’s investment in the

blic limited compa.nies in the pri-
vu&e sectox,

(c) whether in view of the need
to expand the public sector, the pai-
tern of irivestment is proposed to be
altered; and

_' (d) if so, the broad outlines ther=of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir, Investment decisions are
taken by public financial institutions
strictly vn merits having regard to
the considerations of Return, appre-
ciation and safety of investments.

(b) According to the latest audited
figureg available as on 31st March,
1972, the investments of the Life In-
surance Corporation in Terms loans,
Debentures, Preference shareg and
Equity shares of Public Limited Com-~
panies in the private sector totalled
Rs. 248.04 crores.

(c) and (d). The pattern of invest-
ment and the investment policy of
the Corporation during the fifth plan
period is under active consideration
of the Corporation as well ag of the
Government of India.

Assessment made into the working
of Nationalised Banks

734, SHRI R. S. PANDEY: Will the
Minister of FINANCE to state:

{a) whether Government have
made an assessment into the working
of nationalised banks; and

(b) whether any improvements in-
to their working are being made. as
s result thereof and it so, the nature
‘theteof?

 THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
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pubhc sector ‘banks ,have to work !Hr,‘

social objectives.and economiic |
Their functioning is canstantly
under review by the Reserve Bank of
India and the Gmemmgnt 80 ag o

take any qualitative corrective am
t at is cona:dered negessary.

Directions to Banks re: Liberalising -
Credits for small Industries and for
agricultural purposes

735. SHRI R. S. PANDEY: Will the-
Minister of FINANCE pe pleased to
state:

(a) whether the banks have been
directed to liberalise credits for small
industries and for agricultural pur~
poses in the rural areas; and

(b) if so, the gist of directions.
issued?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b)-
Since nationalisation an important
policy objective being pursued dy-
commercial banks is to make available-
credit, on a liberalised basis and ot
an adequate scale, to such priority-
sectors as smal] industries and agri-
culture in rural areas. To ensure that:
this policy is properfy implemented,
from time to time, Reserve Bank, i»
consultation with Government, keeps:
on issuing guidelines to the banky om
the subject. The most important ss-
pect emphasized in these guidelines-
is that the productive nature of am-
endeavour and its viability shoyld be-
the more jmportant criteria‘ that the-
banks shoulq apply in scrutinfsing
applications of borrowers: belonging
to thege categories,

736. SHRI R. 6. PANDEY: Wiy
the Minister of cwmmh pless.-

ed to s!ute' )
(8 whether the, ma Msmrg »’_.
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. (¥) whether the Indian Jute Mills
Asgocidtion has pointed aut the duffi-
euitieg faced by this industry, and

(¢) 1 so, the steps taken by Gov-
ernment to remove the difficulties to
ensure smooth development of this
industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE) (a) to (c) There
is no crisis 1n the Jute Industry The
Industry s curiently faced with two
main problem., namely (1) shortage
of raw jute resulting from the short
crop 1n the current season and (1)
their competition i1n foreign market
from synthetic products of Bangla-
desh

2 In orde:r to meet the cuirent
shortage of fibre a countract has been
concluded for the mmport of 2 lakh
bales of jute from Bangladesh Fur-
ther imports are also contemplated
Government have aliready reduced the
export duty on jute primary carpet
‘backing by Rs 400 per tonne to make
it competitive with synthetics The
other remedial measures contemplated
are (a) research and product develop-
ment, (b) promotion and publiaity
and (c) provision of adequate funds
to meet the requirement. under the
items (a) and (b)

Crisis in Kandla Feee Trade Zone

737 SHRI R 8 PANDEY Wil the
Mirnister of COMMERCE be pleased to
state-

(a) whether the Kandla Trade
Zone 13 facing cnisis due to certan
difficulties being experienced by the
traders there;

{(b) it =0, whether Government
Bave mede investigationg inte such
weports; and
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{c) 1f s0, the findings thereof and
the steps taken to stabilise conditions
the e in order to earn more foreign
cxchange by increasing trade’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (¢). No, Sir
But some entrepreneurs have recen-
ly brought to the notice of Govern~
ment certain practical difficulties
coming in the way of better perfor-
mance Government are sewzed of the
same and the matter 1s receiving due
attention

System of Recruitment to the various
posts of Schedulegd Banks

738 PROF NARAIN CHAND PA-
RASHAR Will the Minister FINA-
NCE be pleased to state

(a) whethe; Government are con-
sidering any proposal for having a
Pubhic Sertice Commission for mak-
g, recruitment to the various posts
ol Scheduled hanks i1n India 1n view
of many complaints rega:rding the pre-
sent system of recruitment in these
banks

(b) 1if so the date by which a de-
cision m this regard woulg be taken,
and

(¢) if not, whether Government
have any other alternative propo<al to
retain the confidence of the people in
recruitment policy of these banks
which has become an object of gevere
criticism”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c) The recommendation of
the Banking Commssion to set up
statutorily a common recruttment
agency for all the public sector banks
for recruitment of staff of théir banks
both at clerical and jumior officers
level, is gtill under consideration.
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Assistance from World Bank for Pro-
jeots in Jammu and Kashmir, Hima-
c¢hal Pradesh, Punjad and Haryana

739. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the number and names of pro-
jects in J&K, Himachal Pradesh,
Punjab and Haryana for which the
World Bank has given financia} assis-
tance in the past;

(b) the amount given, project-wise;
and

(c) the number and nameg of pro-
jetes for which the assistance of
World Bank has been sought by these
State Governments for 1971-72 and
thereafter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). A credit of US Dollars
10 million was obtained 1n November
1961 from the International Develop-
ment Association (IDA), a soft-loan
affiliate of the World Bank, for a
flood protection and drainage project
in the composite State of Punjab.
Agreements were also signed with
IDA in June 1970 for a credit of US
Dollars 27 5 million, and in June 1971
for 3 Credit of US Dollars 25 million,
for agricultural Credit Project; in the
States of Punjab and Haryana respec-
tively, No IDA credit has so far been
given for Himachal Pradesh and
Jammu and Kashmir, but a proposal
for obtaining, an IDA Credit for Hi-
machal Pradesh Apple Marketing Pro-
jeet is under consideration.

Shortage of 20-Rupee Notes

740 PROF, NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether there is a shortage of
20-Rupee Notes in the country; and

(b) if so, the reasons for thig shor-
tage and the date by which jt would

be overcome? s 1
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THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b), The new
twenty rupes note has been issued
only with effect from 1st June, 1872 °
and judging from the extent to which.
this note has been printed and des-
patched to the Currency Chests and ¥
agency banks all over the country so -
far, there are reasons to believe that
the availability of this note is still
not adequate. The existing Note print-
ing capacity being limited it will take
approximately gnother six months
time before sufficient quantity of this
note can be printed and made freely
available.

Branches of Nationalised Banks
working in various districts of
Himachal Pradesh

741 PROF NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the names of branches of the
nationalised banks working in Chamb,
Kulu, Mandi, Kangra, Hamirpur, Bi-
laspur and Una Districts of Himacha)
Pradesh:

(b) whether loans are advanced by
these branches to the farmers, Trang-
port, operators, Small Scale Industria-
list, peilty shopkcepers and self-
employed people; and

(c) if so, the bank-wise loans ad-
vanced by the banks upto the end of
December, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILLA ROHATGI): (a)
The requisite information js being col~
lected and will be laid on the Table
of the House.

(b) and (c). The nationalised banks .
lay special cmphasis on extending ad-
vances to the priority sectors which -
cover farmers, transport operators, .
small scale industrialists, petty shop-
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keepers, self-employed people etc.
The latest information of the advanc-
es of the nationalised banks to tnese

154>

-

sectors in Himachal Pradesh which
relates to the last Friday of June,
1972 are set out below®*

Amount : Rs. in lakks. .

Agriculture  Road and Small Retail Profes-
Name of the bank water Scale Trade sionalsand'
Direct  Indirect transport Industries and Small  self-
operators business employed.
persons
(1) (2 3 @ (s) (6) )]
Central Bank of India. 385 0-06 1°69 7° 49 1-25 004
Punjab National Bank 158 0-86 1°71 0°46 0-02
Union Bank of India. . 086 , 029 0° 83 004
United Commercial Bank. 2-88 157 0-68 3°00
9°17 0-06 412 10°17 5°54 0° 10

*Figures are provisional.

Debt Relief from Aid India consortium

742. SHRI R. R. SINGH DEO:
SHRI HUKAM CHAND
KACHWALI:

Will the Minister of
to pleased to state:

FINANCE

(a) the amount, if any, committed
by the Aid India Consortium for debt
relief to India;

(b) the extent to which this amount
would help up repay debts incurred
so far; and

(c) the manner in which the out-

standing debts are proposed to be
cleared by Government?
THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):
(a) At the Aid 1India Consortium
meeting held in Jure. 1972, members
considered the question of rroviding
debt relief to India for t'~ Indian
fiscal years 1972-73 and 197" 74. In-
dia expects to receive debt relief of
about $148 million for 1972-73. '

(b) The external debt servicing for:
the year 1972-73 is estimated to:
amount to $ 670.4 million. The debt.
relief of $ 148 million expected to be
received will reduce the burden of
debt servicing to that extent.

(c) Debts are being repaid on due:
dates. In view of the heavy burden
of servicing the debts (i.e. repayment
of principal and payment of interest),.
Government has stressed the impor-
tance of augmenting foreign exchange
earning through exports and to keep
foreign exchange gspending on im-
ports etc. to the minimum necessary..

Economic Co-operation; with Spain

743. SHRI R. R. SINGH DEO: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Spanish Foreign.
Minister recently visited India and.
hag some talks with him regarding
greater economic co-operation between
India and Spain;

(b) if so, the outcome thereof; and: ~



155 Written Answers

{c) the anticipsted volume of trade
between the two countries consequent
upon the latest understanding?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes, Sir. The
Spamish Foreign Minster visited In-
dia in December, 1872

(b) and (c). A Trade and Economic
Cooperation Agreément and a Pro-
tocol between India and Spain was
signed on 14.12-1872 gquring the visit
of the Spamish Foreign Minister A
copy of this Agreement has been plac_
ed 1n the Parhament Library The
agreement does not stipulate trade
between India and Spam taking place
under any cleaiing system and 1ts
volume will, theirefore, depend on
trade contracts being concluded on
norma] commercial considetalions

Persong arrested for cheating in
Banks

744 SHRI R K SINHA
SHRI M KATHAMUTHU

Will the Minister of FINANCE be
pleased to state

(a) the total number of persons ai-
rested during 1972-73 <o far on the
charge of cheating banks in the coun-
try;

(b) the particulars of the incidents
and the persons so arrested, and

(c) the action laken against them
and the extent to which the banks
had tp suffer losg on this account?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c) Cases of arrests on ac-
count of cheating form oart of the
normal law and order problems, in-
formation regarding which is main-
tained by the State Governments, The
required information in the present
case will have to be collected from
varioug State Governments and Union
*Perritories’ administrations, on the
«one hand and the commercial banks

'
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including private aector and foreign
banks or the other, To the extent
possible, this information will be col-
lected and lmd on the Table of the
House when available,

Seizure of Mini Mint in Baroda

745 SHRI R K. SINHA Will the
Minister of FINANCE be pleased to
state-

(a) whether a min1 min was seized
in Baroda manufacturing counterfeit
50 paise comns, and

{b) the number of comns seized and
the number, names and other parti-
culars of the persons arresteq in this
connection and the action taken
against them?

THE MINISTER OF STATE IN THE
MiNISTRY OF FINANCE (SHRI K
R GANESH) (a) and (b) Baroda
City Police unearthed a racket for

manufacturing counterfeit 50 paise
co1a on 14th Novemher, 1072 3,155
counterfeit comns of 50 paise were

iound 1eady for crculation and 48,200
cut pieces of the size of 50 paise coins
were intercept>d while under process
of manufacture Five persons vi> Nat-
vailal Mohanlal Mistry, Samsuddm
Ismail Vora Tribhovan Narsibha: Son,
Narsibhar Virjpbha: Som: and Moha-
mad Amun alias Mohamad Unis Issan~
uddin have been arrested and a cm~-
mina] case unde, Sections 232, 233, 234,
235 and 238 IPC has been registered
agamsy them, The case 1s still under
investigation

Measures to check malpractices in-
dulged in by Intermational Airlines
operating in India

746 SHRI R K. SINHA- Will the
Mmister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it has come to the no-
tice of Government thay some Inter-
national Airlines operating in Indis
indulge in malpractices resulting in
diversion of c ang losg of foreign
exchange; ang



157 Written Answers PHALGUNA 4, 1894 (SAKA) Written Answers

(b) if so, the remedial measures
adopted by Government to check these
malpractices by foreign airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a). Government are aware
that some international airlines in-
dulge in malpractices which result in
the diversion of traffic and loss of
foreign exchange.

(b) The following measures have
been taken io deal with the situation:

(i) Reduced return excursion
fares have ibeen introduced
between the USA and India.

Reduced return youth fares
have been introduced between
India and France.

A charter company has been
established by Air India for
operation of charters at cheap
fares,

A new rule hag been incor-
porated in the Aircraft Rules,
whereby it is compulsory for
airlines to file their tariffs
with the Director General of
Civil Aviation for approval

Apart from the above measures, a
close watch is being maintained by
the International Air Transport{ Assv-
ciation enforcement organisation as
well as by our own governmental au-
thorties concerned with the infringe-
ment of the foreign exchange regu-
lations.

(ii)

(iid)

(iv)

Financial assistance given by LF.C.
to less developed Districts

747. SHRI C. CHITTIBABU. Will
the Minister of FINANCE be pleased
to state:

(a) the break-up of 68 lesg deve-
loped Districts and 3 Union Territories
which have been given financial as-
gistance of Rs. 107.11 crores by the
Industria] Finance Corporation of
India;

(b) whether there is any plan to
extend financial assistance by the
Corporation to the remaining 148 less
developeq Districts and 8§ less develop-
ed Unhion Territories; and
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(e) if g¢o, an outline thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The required information is given
in the Statement laid on the Table of
the House. [Pleced wn Lbrary. See
No. LT-4253/73].

(b) and (c). Industrial concerns
located in any district whether noti-
fieq as backward or not are eligible
for financial assistance from the In-
dustria) Finance Corporation of India.
The Corporation continues to extend
sympathetic considerations to appli-
cations emanating from the notified
backward districts and offers assistan-
ce subject to their being found eco-
nomically viable and technically fea-
sible, The Corporation has not rejec-
ted any applications for financial as-
sistance in respect of such projects
locateq in notified backward districts
during the last three years.

Inter-departmental Committee to
check goods before customs clearance

748. SHRI C. CHITTIBABU: Will
the Minister of FINANCE be pleased
to state:

(a) whether a proposal for the
constitution of an inter-Departmental
Committee to check goods before
clearance by the Customs Department
wag made by the State Trading Cor-
poration;

(b) if so, the action taken by Gov-
ernment thereon; and

(c¢) what are the methods threugh
which the Customs Department is
trying to prevent mal-practices in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). In a
letler written to the Collector of
Customs, Bombay, in May 1971 the
State Trading Corporation suggested
that a Committee consisting of repre-
sentatives from Customs, State Trad-
ing Corporation and Textile Commis-
sioner’s Office may be constituted to
inspect the imported consignments of
‘rags’ in order to advise the Customs
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whether the goods were rags, The
suggestion given by the ST.C. for
ispection of consignment of woollen
rags was not found to be acceptable
by the Custom House since no exper-
tise was necessary in distinguishing
rags from wearable garments and as
this would have led to delay in clear-
ing the consignments Further the
Customs have at their disposal the
services of technical experts in Cus-
toms Laboratories 1n case of need e.8,
whether the imported goods are wool-
len or synthetic,

(¢) In order to prevent the mal-
practiceg of the type preferred to by
the State Trading Corporation the
Custams authorities have tightened
the procedure for examination of
consignments of wopllen ‘rags’. The
method for selection of ‘bales’ for
examination has been revised to eh-
mipate mal-practices on the part of
importers Also, the bales are examin-
ed under the supervision of an Assis-
tant Collector of Customs

Credit deposit ratio in Commercial
Banks
749 SHR] C CHITTIBABU WwWill
the Minister of FINANCE be pleased
to state

(a) the credit-deposit ratio in the
Commercial Banks during the last
three years;

(b) the percentage of purchase of
Government sccuritics during the last
three years by the commercial banks;
and

(¢) whether the commercial banks
have been prevented from lending
funds to many development agencies
Iike the State Elect iaity Boards un-
111l the ‘approach’ to Fifth Plan 1s
over?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The credit-deposit ratio of scheduled
commercial banks as at the end of
December 1970, 1971 and 1872 was
783 per cent, 728 per cent and 66,3
per cent respectively,

(b) The investmeny of scheduled
commercia] banks in Governmeni se-
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curities ag at the end of December,
1970, 1971 ang 1972 constituted 23.7
per cent, 23.7 per cent and 25.4 per
cent respectively of theiy total depo-
sits.

(c) No bank 1s prevented from con-
sidering bankable proposals.

Views expressed by Chairman of
LFC. in regard to capital for-
mation with individusls

750 SHRI C CHITTIBABU: Will
the Minister of FINANCE be pleased
to state

(a) whether Goveynmcnt are aware
of the view expressed by the Chair-
man of the Industrral Finance Corpo-
1ation of India expressed by him n
the Annual Genera] Meeting on the
28th September, 1872 that today capi-
tal formation with individuals 1s ne-
ghgible and whatever capital forma-
tion exusts loday is with the establish-
eq and suceessfu} companies, and

(b) 1f so, the step; proposed to be
taken by Government in finding a
solution to thig problem?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) The reference by the
Chairman of Industrial Finance Cor-
poration of India iy to the problems
faced by the new entieprencurs and
technologists intending to promote 1n..
dustrial projects in raising resources
1o be contributed by them as promo-
ters’ equity. The endeosvour of the
lending mstitutions 13 to meet these
gaps to the extent possible,

Lass suffered due to Operation of
Avros by Indian Aijrlines

751 SHRT RANABAHADUR
SINGH-
SHRI BIJOY MODAK.

Wil} the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

(a) whether there has been a loss
of over rupees three crove annually
to the Indiap Airlines due to the use
of 14 Avros; and
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(b) whether the Indian Airlines has
approacheq Government for a subsidy
to compensate it for the losses it has
been suffering as a result of the con-
tinueq operation of the avro (HS-748)
aircraft in its fleey and if so, the
reaction of Government thereto?

THE MINISTER OF TOQURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The profitability of an
aircarft depends on a variety of fac-
tars such as the sectorg on which it
is used, the load factors achieved,
direct and indirecy operating costs
and the fare structure, The Avro HS-
748 is being used mainly on regional
routes which have short stage lengths
and where load factors are not very
high. 1t would, therefore, not he
, appropriate to make a generalised
type-wise mssessment of profitability;
Experience shows that the majority
of regional routes operate at a loss.
Indian Airlines is performing a pub-
lic service ang it is not passible for
it to operate only on the profitable
sectors. Since the regional routes are
normally the losing sectors, ang the
HS-748 are mainly operating on them,
it is correct that in the vverall pic-
ture these aircraft are operating at
a loss.

(b) While no such request has
yet been received, Government has
been subsidising cetain uneconomic
routes including some of the opera-
ted with Avro aircrafl. Government is
tlso giving Indian Airlines some sub-
sidy towards the purchase of these
planes,

Wig Industry in India

752. SHR1 S. P, BHATTACHARY-
YA: Will the Minister vf COMMERCE
be pleased to state:

(a) whether wig industry in our
country is in a critical state; and

(b) it so, what steps Government
&re taking to save this industry and
the persons invelved in this industry?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There
is only one factory, namely, Wig In-
dia, Madras, run Ly State Trading
Corporation of India, which js manu-
facturing wigs for exports. Govern-
ment 1s not aware of any other unit
manufacturing wigs for export. Ex-
port of wigs started falling from 1968.
69 onwards due to genera] decline in
demand for human hair wigs as a
resuly of the advent of and growing,
popularity of cheap synthetic wigs,
which account today for bulk wof
internationaj demand. Wigs India has
now diversified its production acti=
vities to other fields.

Proposal to Camnlise Lac¢ Trade
through STC

753. SHRI S. P. BHATTACHARY-
YA: Will the Minister of COMMERCE
be pleased to state:

(a) the average price of raw lac
received by the producers from the lac
traders;

(b) the average price of finished
lac sent for export; and

(¢) whether Government have any
proposal to canalise this trade through
State Trading Corporation to safe-
guard the Interests of the lac produ-
cerg and also the industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Ave-
rage export price of hand-made and
machine-made shellac exported dur-
ing April-August, 1972, was Rs. 608
and Rs. 665 per quintal respectively.
The average price received by the
producers is difficult to state; it 1s,
however, understood, that in recent
monthg due to over-all spurt in prices
the prices paid to producers too have
shown a marked increase;

(c) There is no proposal 10 cana-
lise Jac trade through State Trading
Corporation.
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Rise in Prices, of Agricultural Com-

modities, industrial Raw Materials and
industrial manufactures

754¢. SHRI S. R. DAMANI: Wil
the Minister of FINANCE be pleased
to state:

(a) the price rise registered at
the end of 1972 over 1971 prices of
agricultural commoditias, industrial
raw materials and industrial manu-
factures;

(b) its effect on the dechning
value of the rupee and also the living
conditions of the vast majority of the
people;

(c) the reasons for which Gov-
ernment are finding themselves un-
able to contain their prices; and

(d) whether Government have
considered any radical measures to
stop further rise in their prices and,
if so, the broad outlines thereof?

THE MINISTER, OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) Wholesale price indices  (1961-
62—=100) of the various groups
which form part of the official index
including those for food articles in-

dustrial raw materials and manu-
factures for December 1971 and
December 1972, and the order of

variations are given in the statement.

(b) to (d). In a situation characte-
rired by a decline in the output of
basic agricultural cemmod)ties such
as foodgrains, oilseeds, and sugarcane
some price rise was perhaps unavoi-
dable. The effect the shortfall in
agricultural production has , been
sought to be moderated through an
emergency production  programme,
as also through imports, The public
distribution system has been expand-
ed and the releases of foodgrains
from Government stocks have been
stepped up. Partial statutory control
on prices and distribution of sugar
was introduced from July 1, 1872; the
share of levy sugar has been raised
from 635 to 70 per cent (including
export commitment) from  October
1, 1972 and a umform 1issue price
introduced. The wholesalers have
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been replaced from January 1973, in
many States by the Food Corpora-
tion of India for bringing sugar from
the factories to the fair price shops.
Distribution of controlled  varieties
of cloth was channelled through pub-
lhic agencies from November 1, 1872
and the margin between the ex-
factory price and the retail price
brought down from 20 per cent to 12.5
per cent, It has also been decided
to take over the wholesale trade in
wheat and rice, which  would
further strengthen the public dis-
tribution system. It may be pointed

out that the rise in the General
Index of wholesale Prices,
1961-62 — 100) during the last two

months, i.e between November 1972
and January 1973, 1s estimated at 1.1
per cen' a3 against 1.8 per cent bet-
ween November 1971 and  January
1972 and 1.3 per cent between Novem-
ber 1970 and January 1971. Similar-
ly the All India Industrial Workers’
Consumer Prices Index (1960 _— 100)
for December 1972 (the latest avail-
ahle) has remained steady at its level
of 210 for November 1972.

STATEMENT

Index Nmbers of Wholesale Prices
(1963-62 = 100)

Index Nos. Percent=
e e § € VAT |
Group Decem- Decem- ation in
ber ber 1972 4
1971 1972 overH
— . o 1971
Food Articles . 204°3 244'1 +19°§
Liquor & Toba-
cCo. . 198:6 239'4 -+20'§
Fuel, Power,
Laght & Lubri-
cants. . . 1745 181-4 +40
Industrial Raw
Materials, 1847 2181 +18-x
Chemicals. 201-§ 2020 402
Machinery snd
Transport
Equipment. . 161-7 1697 449
Manufactures. 168-1 1780 +5'9
All Commodities 185'9 211°4 +13°7
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Volume of India’s Imports and
Exports during 1972-73

756, SHRI S. R. DAMANI: WwWill
the Mnister of COMMERCE be plea-
sed to state:

(a) the value of exports and im-
ports in the first ten months of the
current year and how they compare
with that of the previous year;

(b) the items in which there was
a spurt or decline under both the
heads; and

(c) the volume of trade expected
during the remaining two months
and the major items thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) India’s trade
year coincides with financial year ie.,
April-March. As such the value of
India’s imporis and exports for the
period April—November, 1972 (latest
available) compared with April-
November, 1971 is given below:

India's foreign Trade during April—
November, 1972

(Value in Rs. crores.)

April- April- ©, tage
Nov., Nov. in
1971 1972 April-
OV.y
1972
Imports . 1I90° 39 1097-49 —7'8
Exports incl
re-exports. . 100645 1239-28 +23°1

(b) (i) Export items which have
shown increase during April-August,
1972 (latest available commodity
wise) over April—August, 1971;

Jute manufactures, leather and
manufactures excl. footwear,
tea, engineering goods,
pearls precious and  semi-
precious stones, tobacco un-
manufactured, cashew  ker-
nels, cotton piecegoods, oil-
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cakes, fish, chemicals and
allied products, raw cotton,
cotton apparel, cotton yarn,
wood lumber and cork ma-
nufactures paper, rubber
manufactures inel crude
rubber, mineral fuels, lubri-
cants and related materials
(incl. coal and coke), ferro-
manganese and ferro-alloys,

raw wool, groundnuts, raw
jute ang mica.
(ii) Export items which have

shown decline during April-August,
1972 over April-August, 1971:

Iron ore, iron and steel (prime),
sugar manganese ore, fabrics
of artsilk fibre and spunglass
castor oil, onions, rice and
iron and stell scrap.

(iii) Import items which have
shown increase during April—July,
1972 (latest, available commodity-
wse) over April—July, 1971:

Machinery, pulp and waste paper,
dairy products and eggs, and
fruits and vegetables
(cashew nuts).

(iv) Import items which have
shown decline during  April—July
1972 over April--July, 1971:

Cereals and cereal prepoiatiuus,
raw cotton, raw wool,
chemical elements and com-
pounds, medicinal and phar-
maceutical products, fertili-
zers manufactured, paper,
paper board and manufactu-
res, thereof, non-ferrous
metals, transport equipnient,
crude fertilizers and crude
minerals (excl. coal, petro-
leum and precious stones),
textile varn and thread and
iron and steel.

(¢) India’s export performance
during the first eight months (April
November) of current financial year
1972-73 has been quite encouraging
Exports during this period reached
a total of Rs. 1239.28 crores, record-
ing an increase of Rs. 232.83 crores
or 23 per cent as compared fo ex-
ports of Rs. 100648 crores during
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April--November, 1971, If this
period is any indication, India's ex-
ports during 1972-78 are expected
to achieve the target of Rs. 1760
crores, larger contribution coming
from leather and leather manu-
factures, cotton piecegoods, cashew
kernels, pearls precious and semi-
precious stones etc.

On the other hand, imports at Rs.
1097.49 crores were lower by 7.8 per
cent, as result of which the balance
of trade turned into a surplus of Rs.
14179 cdroves during April—Novem-
ber, 1972 as against a deficit of Rs.
183.94 crores during April-November,
1971. Although, India’s imports are
showing a declining trend at present
this trend is likely to be reversed as
larger imports of crude oils steel,
fertilizers and foodgrains are visuali-
ted; and

Conference of Jute Growing Coun-

tries

757. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether a Conference of Jute
growing countries has taken place in
Dacca 1n which India also participa~-
ted; and

(b) if so, the broad outlines of the
decisions iaken at the Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir, under
the auspices of the UN.D.P.

(b) The following conclunjons
were reached at the Conference:
(i) An International Centre

known as “Jute International
will be set up in India to
maintain a strong and ex-
panding demand for jute and
kenaf and their manufactures
to maximise their con-
sumption.

(%i) An International Technical
Centre for Research and
Development in Jute would
be located in Dacca.

(iii) An  International Jute
Board will be constituted as
the controlling Board, con-
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sisting of representatives of
the producing countries.

(iv) Subject to the International
agencies contributing 50 per
cent of the anrual budget of
expenditure for a period of
five years, the other 50
per cent would be contribut-
ed by the producing countries
in proportion to the value
of their exports of jute and
jute manufacture during the
three years ending 1969-70.

These conclusions are subject to
ratification by the producing coun-
tries.
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Plan for opening of new branches by
public sector Banks in unbanked areas

760. SHRI SAT PAL KAPUR: Will
the Minister of FINANCE be pleased
to state:

fa) whether the public  sector
banks have drawn up a plan for
opening of branches in  unbanked

areas ‘o as to have a clear cut pers-
pective of the type of areas which
should he covered by new branches
and how to man them;

(b) if so. the salient features of
the plan; aad

(c) the directives of the Reserve
Bank of India in this regard and whe-
ther it should be ensured that the
directive of the Reserve Bank in res-
pect of opening new Branches s
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (S8HRI.
MATI SUSHILA ROHATGI): (a) to
(¢). Public sector banks prepare
plans for opening of new branches
taking into account their size, man-
power ahd other resotirees. In these
plans due weightage is given te open-
ing of branches ih rural and semi
urban areas and also at the growth
centres {dentifled in the lead bank
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survey reports, The Resétve Bank
impresses upon the banks from time
to time the need for opefting bank
offices in hitherto unbanked centres.
Recently, the Reserve Bank has ed-
vised the banks to draw up a per-
spective plan for brandh expansion
for the three year period 1973-1975
indicating therein the nuiniber of
offices proposed to be opened in rural,
séthi utban, urban and metropolitan/
pott towns so as to enable them to
formulat~ their man power plans also
in advance.

Complaint from Pilots operating bet-
ween Pelhi andl Nagpur regarding
wrobhg information by AIR Traffc
Control at Palam

761. SHRI SAT PAL KAPUR:
SHRI M. KATHAMUTHU:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

{a) whether the attention of Gov-
ernment has becn drawn to the news
item appearing inh the ‘Navbharat
Times' dated the 17th January, 1973
to the effect that the pilots of an
Indian Airlines plane operating bet-
ween Delhi and Nagpur had com-
plained that the air traffic control at
Palam had given them wrong infor-
mation regarding the weather at that
particular time and that it could re-
sult into an acc¢:dent; and

(b) if so, the reaction of Govern-
ment thereto and the action taken
against the persons concerned?

THE MINISTER OF TOURISM
AND CIVIL AVIATON (DR. KARAN
SINGIH) (a) and (b). The news item
seem- to refer to the incident in-
volving Indian Airhnes mght Air Mail
service from Nagpur to Delhi on
12-1-1973. The matter has been in-
vestigated and the officials respon-
sible for the supply of inaccurate in-
formation  have been  suitably
warned,
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Seiting up of a Committee for Price

Equalisation System of Raw Cotiton
and Jute Bags

762. SHRI SAT PAL XAPUR: Will
the Minister of COMMERCE be
pleased to state:

{a) whether a Committee has been
set up to go into the question of
evolving a price equalisation system
for raw cotton and containers, such
ag jute bags; and

(b) the composition of the Com-
mittee and when it 1s expected to
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). It has
been decided to set up a Committee
under the Chairmanship of Secretary
(Commerce) with a representative
each of Ministry of Railways, Depart-
ment of Economic Affairs, Department
of Expenditure and State Govern-
ments concerned to go into the ques-
tion of freight equalisation on the
carriage of cotton. Adviser (Cotton)
of the Office of the Textile Commis-
sioner, Bombay and the“Mianag'ing
Director, Cotton Corporation of India
are also members of the Committee.
It will start functioning soon.

Smuggling of Goods from and to
Bangladesh

763. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the smuggling of goods
from India to Bangladesh and mee
verse is increasing day by day:

(b) if so, the steps taken by Gov-
ernment to check to smuggling; and

(c) the value and nature of goods

seized during the last 6 months,
monthwise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). There
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18 nothing to indicate that there is
increase in the smugghing of goods
from India to Bangladesh and wvice
versa. However, the following steps
have been taken to prevent sumggl-
ng.—

(i) Frequent meetings between
the various enforcement
agencies are held to ensure
mutual exchange of informa-
tion and co-ordination for
taking effective steps to pre-
vent smuggling,

(ii) A crash programme for tramn-
ing officers engaged on anti-
smuggling Wwork has been
introduced and officers arr
recexiving training from trme
o time; and

(11) Special intelligence unit in
docks and at the air-port has
been formed at Calcutta to
thwart attempts of smuggling

(¢) Information is being collected
and will be laid on the table of the
House

Specification of “Bits” and “Rags’

764. SHRI D, P. JADEJA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether  Government  have
revised the existing specifications of
"bxts" and “rag”; and

(b) if so, the broad outhnes there-
of?

HE DEPUTY MINISTER IN THE
MI'II‘Q'ISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir, the
specifications of rags and fents for
the purpose of markings on every bale
or other packages of controlled and
non~controiled cloth under the Cotton
Textile (Control) Order, 1948 has
been modified recently.

(b) As in the statement enclosed.



173 'Written Answers PHALGUNA 4, 1804 (SAKA) Written Answers

STATEMENT

The revised specifications of RAGS
and FENTS for the purpose of mark-
ings on bales or other packages of
controlled and non-controlled cloth
under the Cotton Textiles (Control)
Order, 1947, are now as follows:—

1. RAGS’

(1) bona fide cut pieces of cotton
fabrics of length more than 23 centi-
metres but less than 45 centimetres
where the width of the fabric is one
metre or more, and of length more
than 23 centimetres but less than 65
centimetres where the width of the
fabric is less than one metre, arising
during the normal course of manu-
facturing (including processing) or
packing or drawing samples; and

(1i) cut pieces of damaged or sub-
standard cotton fabrics of length more
than 23 centimetres but less than 45
centimetres where the width ot the
fabric is one ‘metre or more, and of
length more than 23 centimetres but
less than 65 centimetres where the
width of the fabric is less than one
metre,

1I. ‘FENTS’

(i) bona fide cut pieces of cotton
fabries (excluding cut pieces of
towels) of length 45 centimeires or
more but not exceeding 90 centimetres
where the widih of the fabric is one
metre or more, and of length 65 centi-
metres or more but nol exceeding 135
centimetres where the width of the
fabric 1s less than one metre, arising
during the normal course of ‘manu-
facturing (including processing) or
packing or drawing sampies;

(ii) damages cotton fabric (exclud-
ing damaged tlowels) of length 45
centimetres or more but not exceed-
ing 90 centimetres where the width of
the fabric is one metre or more, and
the length 65 centimetres or more but
not exceeding 135 centimetres where
the width of the fabric is less than
one melre; and
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(iii) cut pieces of length 45 centi-
metres or more but not exceeding 90
centimetres where the width of the
fabric is one metre or more, and of
length 65 centimetres or more but not
exceeding 135 centimetres where the
width of the fabric is less than one

metre, cut from damaged dhoties or
sarees.

Upper Division Clerks in the Office of
Commissioner of Income Tax, Delhi

765. SHR1I HUKAM CHAND KACH-
WAI: Will the Minister of FINANCE
be pleased to state:

(a) the sanctioned strength of
Upper Division Clerks; the staff in
position and the number of posts lying
vacant in the said category in the
Office of Commuissioner of Income-tax
Delhi with Headquarters at Delhi
during the period from 1st July, 1972
to 31st October, 1972;

(b) the number of vacancies
reserved for persons belonging to
Scheduled Castes, Scheduled Tribes
during this period, and whether the
vacant posts were notified to the
Central (Surplus staff) Cell of Depart-
ment of Personnel, if so, the date of
the notification;

(c¢) whether the vacant posts were
filled up by the staff provided by the
Central (Surplus staff) Cell; and

(d) if not, whether “No Objection
Certificate” was obtained from the
Cel} if so, when?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) During the
period in question, the sanctioned

strength in the grade of Upper Diwvi-
sion Clerks was 731, of which 42 posts
were vacant:

(b} 23 vacancies were reserved for
Scheduled Castes/Scheduled Tribes
and notified to the Central (Surplus
staff) Cell on 3rd June, 1972;

(¢) The Central (Surplus staff)
Cell nominated 4 persons for the
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reserved vicancies who were duly
appomted ggainst the vacart posts

(d) A ‘No Objection Certificate’ for
the unfilled reserved vacancies was
obtained hrom the Central (Surplus
staff) Cell on 30th December, 1972
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Inde Bangiadesh Trade Pact
767 SHRI SAMAR GUHA Wil the

Minister ot COMMERCE be pleased to
state

(2) whether the Indo-Bangladesh
TPrade Pact did not achieve 1ty targets

(b) 1f so the facts regarding the
present state of implementation of
Indo-Bangladesh Trade Pact and

FEBRUARY £8, 1973

Written Ansivers 116
(¢) the reasons for laek'ot its pro-
per 1mplementation®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) <(a) to (¢) It 1
difficult to forecast what might be the
actual imports ahd expoits under the
Limited Payments Arrangement by
the end of the current trade year

According to information received
from the State Bank of India, com-
tracts registered, under the Lamitel
Fayments Arrangement, upto 3ist
January, 1973, were of the value of
Rs 16 89 crores for exports to Bangla~
desh and of the value of Rs 14 2¢
crores for imports from Bangladesh

Flew of trade i1s Kkept constantly
under 1eview and efforts made 1n
cohsultation with the Bangladesh
authorities to bring about an improve-
ment

Jute Trade with Bangladesh

768 SHRI SAMAR GUHA Will the
Miuster of COMMERCE be pleased
to statc

(a) whether an agreement has beern
reached between India and Bungla-
desh regarding Jute trade, and

(b) 1f so the salient features there~
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) Aan
agreement was concluded with
Bangladesh in November 1872 for
mmport of 2 lakh bales of raw jute at
prices ranging between R: 350 and
400 per bale 'The import is being
handled joinlly by the Jute Corpora-
tion of India and the State Trading
Corporation of India No othet con-
tract has been concludeg for import
of jute from Bangladesh sinde then
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Collection of arrears of Pacome-fax

769. SHRI K. BALADHANDAYU-
THAM:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of FINANCE be
pleased to state;

(a) the steps taken to speed up the
collection of outstanding Income-tax
arrears;

(b) whelher as a result of these
steps, there has been any improve-
‘ment in the collection of arrears in
the past two years;

(c) if so, the improvement made in
the last two years; and

(d) what is the total amount of
outstanding Income-tax arrears as on
31st December, 19727

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH): (a) The various
steps taken to speed up the collection
of outstanding Income-tax arrears
are given in the attached statement

(b) Yes, Sir,

(¢) (i) The reduction in the amount
of arrears of Income-tax as a result
of the steps initiated as mentioned
in (a) above, during the last two
financial years is as follows:

Financial Year

(Incrores of Rupees)
328-48
30364

1570-71 . .
1971-72 .

(i) In spite of the fact that during
the last two years wmuch larger
demands were raised ang collections
tade as compared to earlier years,
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the net arreexrs were reduced as the
tolowing figures will show:—

(In crores o' Rupees)

Flnancial Year Demand Budget Net
reised collection arrear

during  at the

the year end of
the year

1970-71 . 781 839-64 499-68
1971-9% . . 1217 T002° 57 438-60

(d) Information regarding the total
amount of income-tax arrears as on
31st December, 1972 is being collected
and will be laid on the Table of th2
House as early as possible,

Statement

During the recent years, the Gov-
ernment has taken the following
specific measures to speed up collec-
tions of outstanding income-tax
arrears;—

(1) Prior to 1961, recovery of tax
arrears was done Dby State
authorities who often failed
to evince suflicient interest ia
the colection of revenue, The
1961 Act, therefore, incor-
porated a self-contained
Revenue Code and made pro-
vision for Tax Recovery
Officers who could be Depart-
mental Officers Tax recovery
work has been almost fully
taken over in all the charges
of Commissioners of Income-
tax.

(ii) Introduction of the scheme
of functional distribution of
work. Here the collection of
taxes is made the specific
function of one or more
Income-tax Officers in the
Range. 128 Income-tax
Officers all over India are
attending exclusively to this
work.
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(in) Acceptance of crossed cheques
by the Department and open-
ng of special receipt countets
for this purpose in the
Income-tax Offices,

(1v) Publication of names of
assessees who are defaulters
in the payment of taxes over
certain prescribed limits.

(v) Arrear Clearance Fortnights
are being observed all over
the country. During the
period, special emphasis is
laid on carrymng emphasis 1s
adjustments/rectifications, ‘giv-
ing effect to appellate orders
and collecting the net demand
due from the assessees,

173 officers of the Income-tax
Department have been
appointed as Tax Recovervy
Officers all over India. 5
officers of the status of Com-
missioners of Income-tax and
a number of additional com-
missioners of Income-tax are
working as Tax Recovery
Commissioners.

{(v1)

The time lhimit for completing
the assessments has been
reduced to two years after the
end of the assessment year.

(viii) The Wanchoo  Committee
have 'made a number of
recommendations which are
under examination,

Selection of Pilois in Indian Airlines

770. SHRI K, BALADHANDAYU-
THAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
1 rtate:

(vi1)

(a) whether applications were
inviteq by the Indian Airlines for the
posts of Pilots upto the 17th January,
1972;

(b) if su, the number of applica-
tions received, the number of appli-
cants called for interview and the
number of applicants selected;

(¢) the basis on which selection
was made; and
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(d) whether any reservation was
made to accommodate the dependents
0. war casualties?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) Indian Airlines had
invited applications for the posts of
Pilot up to 11.2-1972.

(b) 590 applications were received,
426 candidates, who were eligible,
were called for interview and 55 have
becn selected.

(c) The candidates were put through
a test by a senior psychologist and
then interview by a board of aviation
and techmnical experts.

(d) No, Sir

Proposal to acquire more Avros for
Indian Airlines

771 SHR1 BHAGWAT JHA AZAD:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to gtato:

(a) whether there is any proposal
to acquire 'more Avros for Indian
Airlines; and

(b) what steps are being taken to
improve on the past perforrance of
this aircraft?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Indian Airlines have
placed an order with Hindustan Aero-
nautics Ltd, XKanpur for 10 more HS-
748 aircraft, out of which 3 have been

delivered.

(b) Indian Airlines are strictly
following the instruetions with regard
to the maintenance of the aircraft and
emhodying modifications prescribed by
the manufacturers from time to time.

Training of Staft for Projection of

Expansion Programme of the
Nationalised Banks

772 SHRI BHAGWAT JHA AZAD:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Natlonalised Banks
have drawn vp any plan for the
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coming years to oPen new branches
in the rural areas;

(b) whether t{raining of staff has
been taken in hand for the proper
projection of such expansion pro-
gramme; and

(¢) whether any three year plan is
under preparation in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) to (¢). The
nationalised banks have been advised
by the Reserve Bank recently to draw
up a perspective plan for branch
expansion for the 3 year period 1973—
1975 indicating therein the number of
offices proposed to be opened in rural,
semi-urban_ urban and metropolitan/
port towns so as to enable them to
formulate their man power plans also
in advance, A continuous attempt is
being made by the bank to augument
the training facilities to suit the pro-
Jected man power requirements,

Lending of Funds by IFC, to Mini
Steel Plants

773. SHRI PILOO MODY: Wil the
Minister of FINANCE be pleased to
state:

(a) whether the Industrial Finance
Corporation has decided to lend funds
to mini steel plants;

(b) if so, the gist thereof; and

(c¢) how would it help in develop-
ment of mmni stee] plants in the
country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) to (e¢). The Industrial Finance
Corporation of India has already been
extending financial assistance to the
industrial concerns for setting wup
scrap based steel plants (mini-steel
plants) for the manufacture of stecl
billets/ingots and for expansion of
such plants. Each such project is
appraised by the Corporation on
wmerits subject to its satisfying the
tests of technical feasibility and
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economic viability in the same way
as mn the case of other industrial

projects

Upto the 31st December, 1872, the
Corporation had already  sanctioned
financial assistance aggregating to
Rs. 40749 lakhs to 7 concerns for
setting up mini-steel plants

Complaint Jodged by Cashier of SBI,

Gorakhpur regarding circulation. of

Fake Currency Notes of 10 Rupees
Denomination

774. SHRI PILOO MODY:
SHRI SURENDRA MOHANTY:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Cashier of the
State Bank of 1India, Gorakhpur,
lodged a complaint w th the Police
recently that fake currency notes of
Rs. 10 denomination were in circula-
tion; and

(b) if so, the reaction of Govern-
ment 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). No
forma] complaint was lodged by the
Cashier of the State Bank of India,
Gorakhpur, with the Police authori-
ties; however, during the normal
course cf Bank’s business, four forged
notes of Rs. 10 denomination were
detected while examining the amounts
tendered by four different parties at
Gorakhpur Branch, which were sent
to the Police authorities in the usual
manner as laid down in the Treasury
Rules,

Decline in Private Foreign Investment
in India

775 SHRI PILOO MODY: Will the
Minister of FINANCE be pleased to
state:

(a) whether the net foreign private
investment in India has considerably
declined during the last one year;

(b) if so, the reasons therefor; and
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(¢) whether any steps have been
taken or are bemng taken by Govern-
ment to encouiage foreign private
i estment for industrial development
and, if so, the broad outlnes thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
ta) and (b) Coummlation of figures
ot foreign private investment are
avJanasle upts the year 1970-71 only
According to quick estimates pre-
pated by the Reserve Bank of India
which provide provisional figures of
fore gn nvestments, the net inflow of
forelgn private mvestment (including
loang and suppher’s credit) for the
vears 1969-70 and 1970-71 were res-
pectively Rs 292 crores and Rs 287
crores which do not show any marked
decline The net inflows on account
of equity investment during the above
two years came to Rs 90 crores and
Rs 119 croresg respectively, which
revea] an increase m 1970.71

(¢) Govt’s policy towards foreign
investment 1n selective \ Foreign
mvestment 15 generally preferred as a
vehicle for transfer of sophisticated
technology which 1s necessary for the
country
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Steps to develop Cultural and Reli-
gious places of Tounst interest in
Mysore State

778 SHRI M V KRISHNAPPA
SHRI K MALLANNA,

Will the Minister of TOURISM, AND
CIVIL AVIATION be pleased to state:

(a) the steps proposed to be taken
to develop cultural and religious places
of tourist interest in the Mysore State
in the near future;

(b) the tentative lst of these places
selected for the purpose, and

(c) the assistance proposed to be
given by the Centre to that State for
this purpose?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (PR. KARAN
SINGH): (a) to (¢). The tourism
infra-structure is being developed and
strengtheneq at a number of places in
Mysore State including places of
cultural and other interest. A state-
ment showing the schemes being im-
plemented by the Department of
Tourism and the facilities provided by
the India Tourism Development Cor-
poration is attached.

Statement

Si.  Schemes under implementa- Estimated
No. tion by the Department of cost
Tourism. (Rs. »n lakhs

1. Youth Hostel at Kamlapur
village near Hampi . .

2. Privion of water ly at
Athole . supp

273

016

3. Rest House ntBandlpuerld
Life Sanctuary. . 7 22
4. Rest House at Dandell Wild
L.:fe Sanctuary. 6-63

5. Provision of three mini-buses,
oneeach at Nagarale, Dandeli
and Bandipur Wﬂd foe
Sanctuary.

6. Underthe Hotel Development
l.oan Scheme, two loans
amounting to Rs. 92 lakhs
have been approved for two
hotel project sa! Bangalore in
in the private sector. .

1-23

92 00

The India Tourism Development
Corporation, a Public Sector Under-
taking is also providing following
facilities for tourists in Mysore State:

1. It is proposed to add 100 rooms
to Hotel Ashoka, Bangalore at an
estimated cost of Rs. 80,000 lakhs.

2. Accommodation at the Travellers’
Lodge, Hassan, has been expand-
ed by adding an additional wing
of 20 double rooms at a cost of
Rs. 8.57 lakhs.

3. A Travellers Lodge at Bijapur.

4, Trangport Unjts have been get up
at Bangalore and Hassan.
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Offer for Economic Ce-operation from
Japan

779. SHRI M. V. KRISHNAPPA:
SHRI K. MALLANNA:

Will the Minister of FINANCE be
pleased to state:

fa) whether Japan has expressed
its intention to offer appropriate co-
operation for economic independence
of nations 1n the Indian syb-contment;
and

(b) i1f so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN}:
(a) and (b). Government have seen
with considerable interest the foreign
policy speech of the Foreign Minister
of Japan on January 27, 1973. The
Japanese Foreign Minister has obser-
ved wnter alia that Japan intends to
offer appropriate cooperation for the
economic independence of the countries
in the Indian sub-constinent. The
speech also refers to the Japanese
Government’s resolve to expand its
assistance to the developing nations,
to increase the ratio of official deve-
lopment assistance to GNP upto the
target of 07 per cent as soon as
possible, to endeavour for the untying
of aid and to improve the terms of
aid We welcome these policy objec-
tives of the Government of Japan and
look forward to closer friendly and
economic corporation with that
country.

Voluntary Scheme for Supply of
Cotton Yarn

780 SHRI M, V. KRISHNAPPA:
will the Minister of COMMERCE be
pleased to state whether Government
of India have reviewed thc voluntary
scheme for supply of cotton yarn of
counts 40s and above and if so, how
many cases of yarn wcre deliversd
upto Sist August, 1972 and the prices
of different counts of yarn?
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THR DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). ‘the voluntry sche-
me for supply of cotton yarn of counts
60s (and not 40s) and above was
brought into force trom the 1st August,
1872, This schumne 1s constantly under
review by a Watch Dog Commuitee
set up under the Chairmanship of the
Textile Commissioner. The gllotment
of yarn made under the Scheme upto
the 31st August, 1972, amounted to
13.72 lakh Kgs. The regulated prices
of different counts of yarn under the
Scheme differ from mill to mill, as
they are worked out by taking the
difference between the highest con-
tract price as on 1st June, 1972 (or
the nearest date) and the highest con-
tract price for the 1eievant count and
form of packing during Jinuary, 1972,
and deducting 50 per cent of the diff-
erence from the former price.

Commission on Taxation

781, SHRI1 M. RAM GOPAL
REDDY Will the Minister of
FINANCE be pleaseq to state:

(a) whether the Tami] Nadu Chief
Minister has demanded the setting up
of a Taxation Commission to go into
the entire field of taxation; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Chief Minister Tamil Nadu
suggested in the National Develop-
ment Council meeting held in January
last that g Taxation Inquiry Commis-
sion should be set up to go into the
entire field of taxation.

(b) No decision has been taken in
this regard.

Interception of a Jaunch by Customs
Officials near Kozhikode

783. SHRI A. K. GOPALAN: Wil
the Minister of FINANCE be pleased
to state:

(a) whether a Launch on way to
Dubai with illegal immigrants was

FEBRUARY 28, 1978
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intercepted by Customs Officials of
Kozhikode in Arbian Sea on the 5th
January, 1973; and

(b) what steps Government propose
to take to check such illegal move-
ment of persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) A lunch MSV
Nuran’ on way to Dubai with 149
1llegal emigrants and 8 crew members
was intercepted by customsg officials
off Kozhikode in Arbian Sea on the
5th January, 1973,

{b) The customs officials keep close
watch during sea patrols in connec-
tinn with anti-smuggling work and if
any case of 1llegal emigration s
noticed the persons are handed over
to the police for necessary action,
under the provisions of the Passport
Act. 1967,
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Delivery of Avios to Indian Anlines
by HAL

767 SHRI SAMAR MUKHERJEE
Will the Mmmster of TOURISM AND
CIVIL AVIATION be pleased 1o ~tate

(a) whether the Indian Airhmes has
informed Goveinment that the delay-
od delivery of third batch of Avios
airciaft by the Hindustan Acronautics
Limited, Bangalore will result 1in
heavy losses to the anhnes during
the curient yea:r,

(b) 1f s0, the reasons for the delay,
and

(¢) the action taken by Government
to ensure prompt delivery of aircraft?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a). Yes, Sir,

(b) and (¢) Accordmg to the re-
vised delivery schedule the first ol
the latest batch of 10 awcraft was to
be delivereq to Indlan Airlines in
April, 1972 and the 10th amrcraft in
Apnl, 1973. Suo {ay three airciraft
have been received by the Corpora-
tion. Hindustan  Acronautics Lid,
Kanpur have advised Indian Airhnes
that there are some production pro-
blems which are being examined 1u
consultation with thewr coliaborators
M s. Hawker Scddely Ltd. The re-
maining awrcralt are expected to he
dehivered shortly after these probiems
have beepn 1esolved

Delivery of aircraft booked with
H.AL. by Indian Airlines

788. SHRRI SAMAR MUKHERJEE-
Will the Mimister of TOURISM AND
ClVIL AVIATION be pleased to state,

(2) what wa~ the original program-
me of delivery of the last of the ten
wirerafts tor which orders weie placed
with HA1 by Indian Airhines;

tb) whether the delivery schedule
was subsequently revised and 1 so,
when 1s the due date for completion
af delivery, and

(¢) whether the delivery s likely
to be made and 1f not, the reasons
thevefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. XARAN
SINGH): (a) The tenth arrcratt was
{o be delivered in September, 1972.

(b) and (c¢). According to the re-
vised delivery schedule, the first air-
craft was to be delivered in April,
1972 and the tenth aircraft in April,
1973. Sp far three aircraft have been
received. Hindustan Aeronautics
Ltd., Kanpur, have advised Indian
Airlines that there are some produc-
tion problems which are being exa-
mined in consultation with their col-
laborators Mis. Hawker Siddeley Ltd.
The remaining aircraft are expected
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lo be delivered shoitly after these
production problems have been re-
solved

Tenure of Office held by General
Manager of Subsidiary Bank under
Staie Bank of India (Subsidiary
Banks) Act.

734, SHRI SAMAR MUKHERJEE:
Wil the Minister of FINANCE be
pleased to state whether under State
Bank of India (Subsidiary Banks)
Act, the General Manager of a Sub-
sidiary Bank cannot hold office for a
period exceeding 4 years?

THE MINISTER OF FINANCE
{SHRI YESWANTRAO CHAVAN):
In terms of sectton 29(3)(b) of the
State Bank of India (Subsidiary
Bunks) Act, 1959, the gencial mana-
ger of a subsidiary bank shall hold
nffice for such term not exceeding
four years and subject to such con-
ditions as the State Bank may, with
the approvsl uf the leserve Bank,
specify at the time ¢t hi. appoint-
ment. However, under  sub-section
*4) of section 29 of the suid Act, the
gene1al manuger vacating his office
I~ eligible 101 1e-appointment

Export of Producis manufactured by
Small Scale Sector

790 SHRI K LAKKAPPA-
SHRI P. M. MEHTA

Wil the Mimmster of COMMERCE
be pleased to siate:

(a) whether his Ministiy has taken
a series of measures to step up ex-
port of products manufactured by the
Small Scale sector; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (&) Yes, Sir.

(b) Gavernment have taken various
pwasures to Step up export of pro-
ducts manufactured by small scale
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sector. Pursuant to the recommenda-
tions of the Bhagwan Singh Commit-
tee on the working of the Export
Promotion Councils, a number of
steps have been taken to give to the
small scale sector adequate represen-
tation in the Councils and the foreign
delegations and study teams spon-
sored by them. A separate Export
Promotion Directorate has been set
up in the Small Scale Industries
Development Organisations to look
after the development and promotion
of exports from the small scale sec-
tor. A Standing Committee on Ex-
port Promotion has been appointed to
deal with problems relating to exports
from the Small Scale Sector and to
support measures for boosting exports
from this sector. There is also a
Working Group for export production
planning of small industries products.
Eligible export houses got the benefit
of indirect exports only if they ex-
port manufactures of Small Scale
Sector.

Scheme to Develop Beach Resorts in
the Country

791. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the MINISTER OF TOURISM
AND CIVIL: AVIATION be pleased
to state:

(a) whether Government are con-
sidering a scheme to develop beach
resorts in the country; and

(b) if so, the main features there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. The
development of g beach resorts at
Kovalam has already been taken up.
The first phase consisting of 40 cot-
tages, a 100-room hotel, a yoga-cum-
massage centre, a theatre for cultural
programmes, and the introduction
of aquatic sports is expected to be
completed in the Fourth Plan period.
A cottage complex at Mahabalipuram
is ready & functioning. For the fur-
ther development of Kowalam and
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Mahabalipuram and for the develop-
ment of beaches in Goz, 3 field sur-
vey was carried out in November/
December 1972 by a Beach Resort
Development Survey Team appointed
under the Technical Assistance Pro-
gramme of the UNDP. Its report is
expected in July this year.

Payment of Foreign Travel Tax

792. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether passengers who pay
air fares in rupees have to pay Fore-
ign travel tax;

(b) whether the tax is payable by
those passengers also whose payment
is supported by Encashment Certifi-
cates; and

(c) whether any category of pas-
sengers has been exempted from pay-
ing such tax; if so, the description of
the exempted passengers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir, Under
Section 45(1) of the Finance (No. 2)
Act, 1971, foreign travel tax has to
be paid in respect of every inter-
national journey, the fare for which
is paid or is payable in Indian cur-
rency.

(b) Yes, Sir. However, on the
basis of a representation received
from the airlines, a procedure. has
been prescribed. If this procedure is
followed by a passenger in possession
of foreign exchange in the form of
foreign currency, travellers cheque,
ets., he would not be required to pay
the tax.

(c) Under Section 46(a) of the
above act, the Central Government
may, by notification in the official

Gazette, exempt any class or category
of passengers from the payment of
foreign travel tax. Such notifications
are regquired to be laid before each
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House of Parhameni. A gist of such
exemption notifications is given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-4254/731.

Trade Agrecment with Spain

T793. SHRI K LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any trade agreement,
other than that signed in December.
1972, has been signed between India
and Spain; and

(b) 1if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Large-scale Under-Invoicing

794. SHRI BRIJOY MODAK:- Wil

the Minister ot COMMERCE be
pleased to state:

(a) whether Government  have
received any report from the Calcutta
Port Authorities ecently wbout the
large-scale under-mvoicing, if so, the
broad outhines thereof:

(b) The reaction ot
thereto; and

Government

(c) whether any action has been
taken to check it, if so, the broad
outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes Sir.

(b) and (c¢). The matter 1s under
investigation.
Export of Mysore raw silk

795. SHRI G. Y. KRISHNAN: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether Mysore State has
decided release rvaw s'lk for export
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even al reduced prices as the inter-
national poice 1s comparatively lower
than the internal market price;

(b} whether Mysore State has
requested the Central Government to
compensate the State Government as
varwous manufacturmg units in the
State are mn the public sector and
their viability has to be maintained;
and

(c) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE)- (a) and (b). No
Sir.

(¢) Does not arise

Development of Chilka Lake in Orissa

796. SHRI RAM BHAGAT PAS-
WAN' Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Oi1iissa Government
have approached the Centre for the
development of Chilka Lake; and

(by 1f so, the decision of Central
Government thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGII)' (a) No such proposal has
been received by the Department of
Tourism recently.

{b) Does nol alise.

Proposal to Revise the Interest Rate
on Provident Fund

797. SHRI RAM BHAGAT PAS-
WAN- Will the Minister of FINANCE
be pleased to state:

(a) whether Government are con-
«wdering the question of revising the
mterest rate on Provident Fund; and

(b) if so, the likely incirease in the
mnterest and tentative date from
which it will be applicable?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Interest rates on Pro-
vident Fund balances of Central Gov-
ernment employees were recently
revised upwards as under:-—

On first Rs. 10,000
On balances in ex-
cess of Rs. 10,000.

6 per cent
5.3 per cent

These rates are effective from 1st
April, 1972.

Losses Suffered by Public Sector
Undertakings

798. SHRI RAM BHAGAT PAS-
WAN:
SHRI JAGANNATH MISHRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the losses incurred by
the public sector undertaking has
gone up during the last year; and

(b) if so, the reasons therefor and
the measures proposed to be taken
to minimise the losses?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The 93 running
and promotional enterprises incurred
an overall loss of Rs. 18.96 crores in
1971-72 as compared to Rs. 2.86 crores
in 1970-71.,

(b) The higher losses incurred dur-
ing 1971-72 as compared to the pre-
vious year were mainly contributed
by the following companies:

(i) The Hindustan Steel’s losses
increased from Rs. 4.51 crores
in 1970-71 to Rs. 45.63 crores
in 1971-72, ‘largely due to
roof collapse at Rourkela;

(ii) Air India which
profit of Rs. 3.87 crores in
1970-71 incurred a loss of Rs.
1.96 crores in 1971-72 due to
the effects of hostilities with
Pakistan in the winter of
1971 as also the recession in
irternational air traffic; and

.
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(iii) The Neyveli Lignite Corpo-
ration’s losses increased from
Rs. 11.06 crores in 1970-71 to

Rs. 1331 crores in 1971-72
due to lower production of
lignite.

Steps taken to improve the work-
ing results of public enterprises in-
clude: —

(i) better maintenance organisa-
tion and practices to reduce
equipment downtime;

(ii) improvement in production -
planning and control, person-
nel management, materials
management, industrial engi-
neering, etc.;

(iii) introduction of incentive
schemes for improving moti-
vation;

(iv) training at all levels for bet-
ter managerial performance
and increased productivity;

(v) wherever demand has been
inadequate, diversification

~  and greater export efforts;
and

(vi) import of raw materials and
components, wherever neces-
sary.

Taking over of Foodgraing Trade by
Government

799. SHRI VAYALAR RAVI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government’s atten-
tion has been drawn {o the report
appering in the Free Press Journal,
Bombay, dated the 12th January, 1973
under the caption “World Bank block-
ing grains trade take-over”; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) Yes, Sir.
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(b) The reports have already been
denied by the Spokesman of Reserve
Bank of India and Ministry of Fin-
ance. The World Bank or its officials
have not asked us formally or infor-
mally any queslions concerning our
policy. They only wanted to know
if the change in policy would lead
to changes in the structure of Bihar
Agricultural Markets Projects, for
which an IDA Credit was obtained
m March 1972, or in the structure of
Mysore Agricultural Markets Projects
for which the proposal for an IDA
Credit 1» at an advance stage of con-
sideration  The World Bank was in-
formed that no changes in the Pro-
Jecet components were pecessaty.

Financial Assistance to Agriculture
Refinance Corporation from Interna-
tional Agencles

800 SHRI VAYALAR RAVI: wili
the Minister of FINANCE be pleased
to state:

{a) the total amount of assistance
received by the Agricultural Refinance
Corporation from the World Bank
und International Development Asso-
ciation during the last three years;

(b) what ate the main conditions
under which this aid has been receiv-
ed; and

(c) whether the Managing Directo:
of the Agricultuie Refinance Corpo-
ration has complained that these con-
ditions are impracticable and if so,
the reaction of Government thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANT RAO CHAVAN):
{a) The Agricultural Refinance Cor-
poration has been provided with
financial assistance of Rs. 7.21 crores
up to the 15th February, 1973 under
the IDA/IBRD projects.

(b) The main conditions under
which World Bank and International
Development Association's assistance
for IBRD/IDA projects: is received
pertain {6 down payment, rate of
interest and loan maturity in relation
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to vavious items of investment such
as minor irrigation, tractors and other
agricultural machinery, land levelling,
land development etc. These terms
vary according to the type of the pro-
Ject,

The technical conditions mainly
pertain to 1ssue of loans for minor
wrrigation after verifiying the suit-
ability of the area for ground water
development and. i case of hft irn-
gation programme, after obtaining
clearance fiom the concerned Depart-
ment of the State Government.

(¢y The Government have not re-
ceived any complaint regarding the
impracticabihty of conditions from
the Managmg Dueclor of the Agri-
cultural Refinance Corporation,

1203 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Inte a1 oN INDIAN RUPEE or US. Gov-
ERNMFN1'S DECISION TO DEVALUE DOLLAR

MR. SPEAKER: (Calling attention
Shty Indrajit Gupta.

SHRI INDRAJIT GUPTA (Alipore):
I cd’l the attention of the Minister of
Finance to the following matter ot
uigent public importance ang I request
that he may make a statement thereon:

“U.8 Government's Jecsion to
devalue dollar and its mmpact or
Indian Rupee and India's Trade
with USA and ovther Western
countries ™

THE MINISTER OF FINANCE
(STIRI YESHWANTRAQO CHAVAN):
Mr Speaker, Sir, hon, Members will
recall that I had made a statement on
21st December, 1971 in this House re-
porting the decision of the Govern-
ment 1 regard to alignment of cur-
rencieg on the basis of the agreemer’
reached among the Group of Ten at a
meeting which took place at Washing-
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[Shri Yeshwantrao Chavan]

ton. The International Monetary Fund
gave approval to this realignment of
currencies. The Fund alse invited
other Member countries to declare ex-
cnange rates for their currencies which
would be describeg as Central Rates
within a margin of 2.25 per cent. I had
mentioned in my statement that the
Governmens of India had decided to
designate the Central Rate of the
Indian rupee at Rs, 18.9677 per one
pound sterling.

It was believed that after thig re-
alignment, the international monetary
situation would be stabilised. How-
ever, the pound sterling was floated on
23rd June, 1972. Recently, on 12th
February, 1873, the U.S. announced its
decigion to devalue the dollar by 10
per cent. The continued imbalance
among the industrial countries had led
orke again to the recent fluid situa-
tion. After the U.S announcement, the
Yen has also been floated and a new
Central Rate has been fixed for Ger-
man Deutsche Mark.

The gsituation arising from these
changes was revieweq by Government
in terms of our objectives and national
interest and it was decided to main-
tain the Central Rate of Rs, 18.9677
per one pound sterling which we ‘had
designated in  December 1971. The
Reserve Bank wil] continue to avail of
the margin of 2.25 per cent around the
Central Rate.

Soon after the devaluation of the
dollar, the pound sterling had appre-
ciated by 3.7 per cent in terms of the
new dollar., '

However, as the rupee-sterling ratio
has not changed, the rupee hag also
correspondingly appreciated by the
same percentage wvis-g-vis the U.S.
dollar, In view of the uncertainties in
the international currency markets, the
Reserve Bank has suspendeq forward
purchases of pound sterling and spot
and forward purchases of U.S. dol
. lar. These purchases will be resumed
-as soon as conditiong permit.
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I must here clarify that the Indian
rupee has not been devalueq by 10 per
cent along with the US. dollar. Our
exchange rate is designated iy, terms of
the pound sterling and as such the
value of the rupee in relation to other
currencies jg derived from the ex-
change rate of pounq sterling with
other currencies. The maintenance of
stability in terms of the pound ster-
ling, which is used for the purpose of
invoicing our trade to a substantial
extent will be of help to our expor-
ters as well as importers.
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In terms of these recent develop-
ments, Government is conscious of
the fact that our exporters will now
be realising marginally less in terms
of rupees than before in respect of
our exports to USA and also in res-
pecy of all exports which are invoic-
ed in US dollars. However, I would
like to mention that because of the
appreciation of the Deutsche Mark
and the Yen wvis-a-vis the Indian
rupee, our exporters shoulq gain an
edge over the productg of these coun-
tries in the third markets. As I have
already mentioned, since the sterl-
ing rupee rate has not changed, there
will be no adverse effect on exports
to UK markets and other exports
which are invoiced in sterling. On
the import side, the US goods would
be cheaper to us but the German and
Japanese goodg would be more ex-
pensive. The effects of international
currency movements on the trade
will be kept under close review and
Government will take such action us
is necessary to ensure that the basic
objective of securing self-reliance is
not impaired.

The decision we have taken re-
cently is in keeping with the deci-
sions taken by us in the recent past
and it will not have a detrimental
effect on our trade. As the mupee-
sterling rate yemains uachanged and
the extent. of fluctuation. in the ex-
change value of the rupee wvis-a-vis
other currencies s not large its effect
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on exports, imports, budgetary re-
ceipts as well as debt service pay-
ments is likely to be of a marginal
nature.

As Honourable Members are aware,
the question of international mone-
tary reform is peing considered in
the Ministeria] Committee of the
Twenty, of which India is a member.
We 'aave sought in this and other
forumg to ensure that the reform of
the international ‘'monetary system
should reflect fully the needs of the
developing countries for adequate li-
quidity, stability of trade and ex-
change rates, and orderly growth of
world trade with full participation by
developing countries.

SHRI INDRAJIT GUPTA: Sir,
ihis statement which has been made
by the %aon. Minister is, in my opinion,
an attempt to lull the House and the
country, if I may say so, into a
false sense of optimism. The dangers
which are inherent in this latest situ-
ation arising out of this devaluation
of the dollar are being under-played
py the Government.

I would just like to refer him to
his own Economic Survey, the pre-
Budget Economic Survey whnich has
been made available to us only yes-
terday. In recent months and in the
last year also, particularly, the Gov-
ernment has rightly been taking cre-
dit for the fact that our export trade
has gone up considerably and imports
have declined to some extent and
the result has been that we have had
a very favourable trade balance or
trade surplus. What does the Eco-
nomic Survey itself say? I will just
refer to one or two observations only
which show how serious the situation
is just below the apparent surface.

“India’s external payment posi-
tion which had shown a remark-
able improvement in 1971-72
has been under pressure in the
current year . .”

This is irrespective of the devaluation
question.
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. during the first ten
months of 1972-73, foreign eXx-
change reserves registered a dec-
line of Rs. 59.8 crores.”
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““

Thig is a very extraordinary pheno-
menon also. In the period when we
have had an almost unprecedented
trade surplus, favourable balance of
trade, in the same period India’s
foreign exchange reserves have dec-
lineq by mearly Rs. 60 crores accord-
ing to the Governrient’s Economic
Survey. "

“T'his happened despite an im-
proved trade balance. There was
a trade surplus of Rs. 142 crores
in the first eight months of 1972~
73 as against a deficit of Rs. 184
crores in the corresponding pe-
riod of the preceding year. In
the first eight months of 1972-
73, while exports haq registered
an increase of 23 per cent, im-
ports declined by eight per cent.”

Then the questiop arises, if this was
the situation already before the de-
valuation of the dollar, what was it
due to. Will the recent devaluation
not further aggravate and accentuate
the position and bring much further
pressure upon our trade? -The rea-
song are also given in the Economic
Survey. As stated by the Govern-
ment, the three reasons are as fol-
lows:—

“Despite considerable improve-
ment in the merchandise trade,
the decline in the foreign ex-
change reserves in 1972-73 ig Jar-
gely attributable to, firstly, heavy
debt service payments, secondly,
delay in accrual of certain pro-
mised credits and, thirdly, larger
free foreign exchange spent on
imports.”

So, the enormous advantage which
this country could in the normal
course have derived ag a result of
thiz favourable trade balance has
bee, more than nullified, more than
negated by three factors: one is the

h ]
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crushing purden of foreign debts
which we have to go on servicing
ttom year to year and for which we
ate taking more and more loans in
order to pay back the previous loans;
second, the delay ipn the accrual of
certain promised (redits—I hope you
will clarify this ag to which are
these credits, which countries had
promised, from which countries we
wele expecling them and wha! was
the delay duc to in thewr acerual whe-
the:r they have acciued now and if
not, w'iat 1s the trouble: and thirdly,
largey hee foreign exchange  spent
on 1mports 1 suspect that 1n the
name of launching a vigorous cxport
diive—the Government of India has
resprted to a mechanism with  pri-
vate busmessme; and big business
houses they are promised import en-
titlements 1 exchange for a guaran-
tee that thev will export a consider-
able portion of their products—, in
t'~e name of 1mport entitlemeni, al-
lotment of a huge amount of this free
forcien exchange 1s  heing made to
these birinessmen for imports We
do pat know we do know but we did
not hesr from the Government to
what extent thesc fiee foreign ex-
change 1mports have been misused by
some of these big monopoly liouses

as a rosuly of which actually our
forcign exchange reserves ate being
depleted.

Comimg to devaluation, the hon
Minisler says—just now he has said

in the statement—that on the whole
our trade is not likely to suffer much,
there ynay be some margmal  effect
heie nng there, hug it wilj pot have a
deti1imental effect on our trade——l’te
cays But even ‘s OWn Economic
Survey belies this. The Survey &.1p'-
prehends some disruption of India’s
esports a8 a resuit of the loss of
Commonwealth  preferences in the
UK markey and also expresses the
fear that “in the ab-cnce of suitahle
action the enlargement of the EEC
and the establishment of a free trade
area in manufactures covering nearly
the whole of Western Europe may
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more or less neutralise any beneficial
cffects that India may have expected
ac a result of the adoption by Euro-
pean  countries of the TUNCTAD
Scheme of Generalised Tariff and

Preferencees 15 favour of developing
countries ”

What 1 would like to bring to his
attenlion 15 that already before this
devaluation of the dollar took place
4 verv serious reversal of the earlier
favourable treng was already begin-
ning 10 come mto operation and is
teferred to in apprehensive terms by
the Government’s own Economic Sur-
vey, that 1t will not be possible in
the coming vears to sustain this high
tate of cxports and it will not be
possible also in the coming year to
cul down imports. Rather the im-
port hill is likely to go up consider-
ably bhecause of our needs for steel,

chemicals, fertilisers, foodgraing and
S0 on,

O top of this. in this situation, this
doliar devaluation which has taken
place 14 a very serious matter and al-
though the Government has decided
that we should maintain our exchange
rate with the pound sferling as he
has :mentioned in thiy statement, al
the rate of 189677 rupees per one
pound sterling.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): After devaluing it
last year by 4} per cent.

SHR! INDRAJIT GUPTA: But,
because the pound itself has been
allowed to float and the pound itself
has appreciated in termg of the dol-
la1, whether it is 3 per cent or 4 per
sont or whatever it is to that extent
a de jaclo devaluation of the rupee
has already taken place.

Now, therefore, the question I
woulg like to ask is: that in view of
this loss of the Commonwealth pre-
ference markets in the UK and in
view of the fact that our trade with
the sterling area no longer occuples
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that very important or major share
which it used to at one time and is
in fact dwindling anqd in view of the
fact that the European Economic
Community’s new  re-organisation
wil] also have an unfavourable im-
pact on our trade, unless some very
special steps and measures can be
taken for which also we are not in
a position to dqo anything unless many
other countries also co-operate and
agree with us, whic¢nh is a doubtful
thing, I would like to know what is
the thinking of the- Government of
India, why the rupee should continue
to be kept as a sort of an appendage
of the pound? The pound is not a
particularly strong or stable interna-
tional currency now any more be-
cause the pound’s own eguation with
otmer internaiiona] currencies, with
the dollar, Mark and the yen is fluc-
tuating all the time, and, therefore, 1
see no reason why this line must be
followed for all time that the rupee’s
parity with the pound must be main-
tained, when the pound itself is fluc-
tuating all the time against other
currencies.

SHRI YESHWANTRAO CHAVAN:
Wha¢ is the solution?

SHRI INDRAJIT GUPTA: My
solution ig that for the purpose of in-
ternationa] dealings we should utilise
rupee’s gold parity, not the parity
with the pound, which is in fact in-
ternationally accepteq as the ex-
change rate.

SHRI YESHWANTRAO CHAVAN:
I{ means devaluation.

SHR] INDRAJIT GUPTA: That is
a different matter. It may be devalu-
ed or revalued. I do not see why we
should continue to make the rupee as
an appendage of the pound sterling.

He has mentioneg the question of
Special Drawing Rightg and that we
are trying through this committee of
twenty to see that the needs of the
developing countries including Indfa
are met more satisfactorily. Well,
all power to his elbow, but I would
like to say that we cannot depend

-
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for all the time on this com-

mittee of twenty to safeguard our
interests. In view of the explanation
given in the Economic Survey itself
regarding the main reasons why the
position is turned against us and why
the foreign exchange reserves are
being frittereq away, will the Minis-
ter consider some solution on those
issues themselves which are high-
lighted in the ¥Economic Survey it-
self? Whenever we raised the ques-
tion ‘nere in the past for moratorium
on debts, he always said, I kpow,
that is your pet thing, you always
say that, we cannot do it, it is not
playing cricket, it is very bad for
India’s prestige and so on ang so
forth. In view of the serioug situa-
tion and hig continued harping on the
question of national interest I would
like him to tell us, when these foreign
exchange reserves are being depleted
drastically due to heavy drain on ac-
count of debt service charges why
the Government of India should not
consider moratorium on debts for a
certain time to come.

Then on the question of diversify-
ing exports, I would like to ask him
this question. He has said in page
2 of the statement as follows:

“Because of the appreciation of
the Deutsche Mark and the Yen
vis-a-vis the Indian rupee our
exporters shnould gain an edge
over the products of these coun-
tries in the third markets.”

As far as our traditional exports are
concerned like jute manufacturers,
tea ang skins and hides and so on,
the Germang or the Japanese are not
particularly our competitorg in the
third market for these items. I would
like to ask whether it is not a fact
that if we can have an edge over
the products of these countries in
third markets, whether the margin
of advantage in respect of price will
be enough to counterbalance their
superior quality and so on. As far as
these traditional itemg are concerned,
the optimism which he is trying to
show will not apply certainly. So, I
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want to know: what really is their
thinking ahout that? The imorts from
Germany and Japan are increasing
inty our country. They are becoming
more costly. What are the range of
products 1n rogard to which we hope
to compete in foreign markets at mure
favourable terms because of devalua-
tion? Tha situation is quite bad and
it should not he painted in such rosv
terms He 15 free to say. we are
watching the situation carefully, we
are taking further steps and so on
The general picture painted is ane of
general optimism. This does not ex-
actly correspond with the analysis and
the forecas! given in s own Econnmic
Survey angq thercfore it 15 that he
should tell us that if necessary the
rup:e will not continue to be kept as
an appendage of the pound or of any
other foreign currency, but in terms
of self-reliance, some new way should
be found out by wliuch we can diver
sify exporits on the one hand and by
declaring moratorium on deb‘s un th
other hand and by dealing with our
foreign transactiong on th. basis of the
intrinsic gold value of the rupre su
that we {ry 1o save ourselves from
further buffet 1ngs which are caused
by recent fluctuations which are tak-
ing place in the international money
markets

SHRI YESHWANTRAO CHAVAN:
The hon. Member has  npus-deseribed
my statement 1 have not painted =
rosy piclure. 1 have not alsp made o
panicky statement. It is not my in-
tention to create any panic or compla-
cency, whether it is gbout our econo-
mic gystem or with regard to our own
foreign cxchange position. It is actu-
ally far from that. I do not want (o
create panic and say that uncertainlies
of wourld monetary system has come
down on us and completely dislocated
our situation. This is my only point

This is the purpose for which the
statement is made,

.

The hon, Member has gaid two

things, and these are two different

things. Certainly, we have given the
picture as it cmerges oul of the cro-

FEBRUARY 23, 1973

Rupee of Dollar
devaluation (CA.)

212

nomic situation in 1972-73 in our cco-
nomic survey, and, there we have cer-
tainly admitted and we have certainly
mndicated alsp that there was pressure
on the foreign exchange balance vosi-
tion in 1872-73 and we have also indi-
cated that this pressure is going to con-
tinue even in the next year.

SHR] INDRAJIT GUPTA: Despile
a favourable trade balance,

SHRI YESHWANTRAO CHAVAN:
At the same time, the hon. Member
himself quoted from the Economic
Survey itself the reasons for these
things. He wanted some explanation
asboul one item or one article, and
that was primarily in regard to delays
iy the arrivals of the reccipts That
was one puing to which he made a
reference T would like to tell him
that the delay was primarily in the
debt relief scheme, which amounted to
nearly 148 million dollars. Only a
small portion of this was received dur-
ing April—November

SHRI INDRAJIT GUPTA: Why”
What was the delay due to? Wuas 1t
due t0 a matter of policy or other
reasons?

SHRI YESHWANTRAO CHAVAN:
There were certainly policy mattiers
but there was also the question of the
approval by their own Governments
and their own legislatures, and natu-
rally consultations and negotiations
were going on  Possibly, the U.S.A
wag delaying because of its own
tactics . . .

SHRI INDRAJIT GUPTA: Trying
to pressurise us.

SHRI YESHWANTRAO CHAVAN:
But we did not allow us to be pres-
surised by anybody. What others do
1s g different matter. But really
speaking, it is our determination not
to get pressurised by anybody, which
is the only thing that I can guaranice
But the situation after November had
changed, and most of the debt relief
has materialised. That has certainly
helped us to improve our foreign ex-
change situation.
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The quistion of devaluation i. a
completely different thing. The pre-
sent devaluation has arisen out of
cer ain econotni¢ situation in the world
as such. Really speaking, in order
to undeistand this problem of the ore-
s:nt monatary system, 1t ;s much better
to understand some of the basic facts
and the basic realities of the monetary
system, whether one likeg it or not.
The basi fact 15 that the world trade
1s expanding and has to expand. It 1s
in our interest, particularly, in the
intercest of the developing countries
thut the woild trade should expand,
not only should 1t expand, but ow
share 1n 1t also should expand .

SHRI SHYAMNANDAN MISHRA
(Begusarai): Qur share in the world
trade is diminishing

SHRI YESHWANTRAO CHAVAN
I am talking about the objectives
But unfortunately the pomnt 15 that
along wilth the exapnding trade, the
necessary hqudity for the expanding
trade 18 not equally expanding. The
whole problem has arisen because of
this The deficit irade balance of
America 15 really speaking mainly ses-
ponsible for ijt.

In another way, 1t I may use the
phrasceology of my hon. friend, the eco-
nomic interests of the three bi-indus -
trialised countries’ group, namely
Western Europe, the USA and Japan
are coming into conflict, agnd this 1s
bringing about this sort of war of
exchange rates. So, 1t 1s not of our
creation. If our countiry has to func-
tion in the international market or the
trade markel, we have to accept cer-
{ain intervention or reserve currencies,
which are those intervention currencies
which are accepted not only by us but
even by the so-called big countries in
Western Europe? There are only two
currencies which allow themsclveg to
be used as interventjon currencies; one
ig the dollar and the opther 1is the
sterling. These are the facts, When
we saw that the dollar was under uch
a pressure, and we were aware of that
for a long time, when we saw anl we
got the indications sometimes in Api,
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1971 ¢van before America took steps

somc ame wn August, 1971, when we
saw that th- dallar was getting under
more and more pressure, we thought
that 1t was much better that we tried
o take the pound The phraseology
that 15 used or that was being used
that our uirency was the appendage
of some other currency 1s not ot all
corrset  What we ar¢ really doing 1s
this We have tp fix up certain con-
‘ral ratrs for the purpose of foreign
trade, and 1hat centra] rate 15 desig-
nated i1n termg of the pound We ale
not an appendage We aie not fixed
and we are not bound Tomorrow, if
it 1« found that 1t 18 in our national

interest to delink owrsclves, we can
certainly  dehink oursejves from  Jter-
hing

The suggestion mude by the hon,

Momber only shows that he has not
gone into the denth of 1t, because he 18
owtte intelligent enough to see the
1easuning of 1 He gsked why we did
not hink ourselves with gold, The
main difficulty or the whole trouble
has strted because gold aitself sz
trouble

Thercfore, we have 0 see what is
i our interest  In thig tioubled, con-
ficting, wmtriguing and cruel world.
we have to save ourselvey ang out
mtesests and  act  accordingly My
idea 15 nol 10 grve a  10sv  piclure
bhacause We ourselves are mn a hasie
difficulty here We must not add o
our difficulry by takimg some biave
positions

SHRI INDRAJIT GUPTA What
about the mnratorium pont”?

SHRI YESHWANTRAO C(HAVAN
1t 1s vety e » 10 talk aboul the mora-
tonum point

SHRI INDRAJIT GUPTA Th, Sui~
vey 1efors to 1t as one  of the most
critical things.

SHR]I YESHWANTRAO CHAVA.N:
That 15 true, As he very rightly said,
the answer is in the diversification of
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our exports, it is in import substitu-
tion, it is in self-reliance. If at zll we
want to have to have more imports
because we have to have more impotty
if we want to keep our indusiry
going—natural'y we require raw mate-
rials, some spares and other things for
which we are spending, if at all we
want to cut down on other imports, we
will have to resort to import substi-
tution . , .,

SHRI JYOTIRMOY BOSU: This js
because of your suicidal policy,

SHRI YESHWANTRAO CHAVAN:
Unfortunately, we had to spend a
large part of our foreign exchange on
import of foodgraing which we never
expected. This is also a fact of life
that we have to contend with,

SHRI JYOTIRMOY BOSU: Because
you neglected that vital centre.

SHRI YESHWANTRAO CHAVAN:
He said we must diversify our exports
It is a very important thing. We have
to do it. These are the things which,
really speaking, will see ug out of our
present difficulty. But if you merely
talk of the slogan of moratorium, it
will unnecessarily create unfavourable
conditions of us. This is my own
assessment.

SHRI JYOTIRMOY BOSU: Capita-
list path of development,

SHRI P. VENKATASUBBAIAH
(Nandyal): I am glad the hon. Minis-
ter has said that we do not want to
be an appendage of any other mone-
tary system. He knew that the dollar
was under consiant pressure and was
floating. That was why we switched
on to the pound sterling. Even the
pound sterling has been under con-
stant pressure for the last four or five
years. When he says that we do not
want to be an appendage of any other
monetary system. I would ask him, if
that is so and if there are no inhibi-
tions or motions about having any
sort of link with the pound sterling or
dollar which is adverse to our unter-
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ests, when in the last four or five years
the pound sterling has been under
constant pregsure either on its own
or by the adverse ‘effect it had as a
result of the devaluation of the dollar,
why should he not switch on to a
relationship with other currencies, for
instance, the Deutschemark, the Swiss
Franc or the Japanese Yen? Why
should he not ponder over that matter
so that we may gain since we do not
have any sort of inhibitiong in regard
to linking with any other mongatary
system?

SHRI YESHWANTRAO CHAVAN:
The hon. member does not realise one
thing. It is not a question of our
choice in this matter. The Deutsche-
mark, Yen or even the French Franc—
they do not allow themselves to be
used as intervention currencies. That
is one thing. It ig not something you
can sit down and make g choice. Thosa
countries have got their own economic
policies, national policies. (Interrup-
tions).

The point is that it is not one cur-
rency which is in trouble. You will
find that the entire currency and mone-
tary system is in trouble. There is
some sort of yncertainty and instability

‘Therefore, the solution is not just to

jump from one currency to the other.
If at all we have to make an effort, we
will have to see that we create a
monetary system whereby there is
some sort of stability. We have cer-
tainly been approaching this problem
independently trying to see that we
evolve a sort of consenus among deve-
loping countries which sometimes are
apt to differ. This is our major diffi-
culty. As always happens, thg ex-
ploited are more divided sometimes.

So our major effort in this matter
will be to see that evolve a certain
consensus among these countries and
try to create a monetary system which
will be somewhat based on the fixed
parties, because that is going to be
in the interest of the developing count-
ries.

If there is no certainty on that mat-
ter, we have no opportunity of taking
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our proper share in the expanding,
world trade. If we do not do that,
there is no possibility for ug of mak-
ing resources available for develop-
ment of the daveloping countries.

S¢ it is not just a simple question
of jumping from this to the other,
from dollar to gold or gold to rupe=.
It is not so simple as that. We have
to see the world as it is, functioning
as it is and then try to carve out a
situation and work out a policy which
will be in our interest.

MR. SPEAKER: Shri Bhagwat Jha
Azad—absent. Prof. Dandavate,
PROF, MADHU DANDAVATE

(Rajapur): Mr. Speaker, Sir, the pre-
sent{ currency crisis is not an isolated
event., I feel that it is a continuing
process. That is the reason why I
did not table an adjournment motion
but simply a calling attention notice.

Sir, after the Smithsonian agree-
ment of December, 1971, three distur-
bing events have taken place, and they
are not again just a malady but they
are really the symptoms of a disease.
At the first stage there was the float-
ing of the pound; at the second stage.
there came the 10 per cerit devalua-
tion of the dollar and, as a conse-
guence of it, certain steps have taken
place for the floating of the Yen, the
Japanese currency. These have
tain impacts on the economy of our
country, and on our trade relation
with other countries also indirectly.

cer-

I am not in agreement with our
friend Shri Indrajit Gupta when he
painted the statement of the Finance
Minister as a rosy picture. I think
he himself has not painted a rosy pic-
ture, but I would say he has put in an
overcautious picture, and that is why
the Reserve Bank has already issued
instructions that the forward dealing
in sterling and dollars should be sus-
pended, The attitude is that we want
to watch the situation; only watch in a
manner by which you would lose the
initiative from your hands and you
are not able to control the situation.
That is our contention, '

-
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At the very outset, I would like to
point out that we must try to under-
stand why this development has taken
place and why there has been a deva-
luatior of the dolar by 10 per cent.
It was the imperative need for the
United States of America. for they
went building a certain economy
taking up a certain political orienta-
ation. They had involved themselves
in Viet Nam by a huge defence bud-
get, and their entire balance of pay-
ment position was corapletely distur-
bed. But it was described as a coh-
linuing proecess and as was said,. ac-
tually a de facto devaluation had al-
ready taken place. There was no
way out, and therefore they had to
devalue the dollar by 10 per cent.
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As soon as that was done, a new
problem came before us. So, if it is
true that wz are now directly involv-
ed, because our rupee is linked up—
whether you may like it or not—with
the pound-sterling, and though a 10
per cent devaluation of the dollar has
been affected a three and a half per
cent appreciation in terms of the new
dollar has already been introduced.
In your statement, you have correctly
stated that this is the only change
that has been introduced and because
of this appreciation up to an extent
of three and a half per cent, a corres-
ponding apreciation has taken place
in our currency also. You have said
that this is very marginal, but we
would like to know from you, even
with this marginal change of three
and a half per cent, what is the im-
pact on our tarde and what are the
impacts on our export and on our im-
port. We would like to analyse that
problem.

Another problem that I would like
to pose and seek clarification from
the Finance Minister is this. Is it
not the time. has not the time come
when we have to given up our rigid
attitude to link up our rupee with the
sterling? There is another aspect here.
There is a school of thought that has
been propounding the point of view

A
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that one third of our trade is involved
with the socialist countries or, to put
it correctly, the communist countries,
If the United Kingdom, United States
of America and Soviet Russia, why
should we take a rigid posture of
linking our currency only with them?

Here, I would like to pose a new
rroblem. Probably the suggestion
has not come over here, but I would
like to place a new, constructive pro-
posal, Now, the USA and the United
Kingdom account for a considerable
share of India’s export to which he
has made a refernce. They do not
offer an expanding market for Indian
goods particularly the new traditio-
nal products. Should we not work
out 3 new trade relationship and a
new agreement with countries like
those in the South East, the Middle
East and the African countries, so that
we can insulate our economy from
the turmoil of currency that is tak-
ing place? We are now getting coni-
pletely mixed up with the mess that
is taking place. We are only thinking
in terms of what happens in the Uni-
ted States of America and what hap-
pens in the United Kingdom. In or-
der that we should be able to insulate
ourselves from the currency turmoil,
will it not be possible for us—I would
like to know from the Finance Minis-
ter—to enter into a new type of trade
relationship and agreement with the
African countries and with the South
East Asian countries?

There is another factor to which I
would refer, namely, the European

Community. We are pinning our
faith in the United Kingdom, and
linking our currency with Pound-

Sterling., Britain is part and pracel of
the European community and they
are now more susceptible to pres-
sures from the European community

and they will be more con-
cerned with their own interests.
So they will not give much

attention to the interest of our econo-
my. Is it not necessary now that the
linking of the rupee to Sterling
should be given up; that is the pro-

<
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blem that we should consider.

To improve our balance of payments
position and to secure more foreign
exchange, especially after the present
currency crisis does our Government
propose to give more export conces-
sions and levy more import surchar-
being

ges. When alternatives are

suggested. I should like to point out .
to the Finance Minister that even
small countries like Malaysia and
Singapore can ignore dollar de-

valuation and keep the gold parity of
their currencies unchanged. Should
India with more diversified trade re-
lations take a more firm attitude in
facing the challenges from Washing-
ton and London?

In the end, you have already stated
at the end of your statement that you
will be sitting in the Twenty Membel
Committee on monetary reforms and
contributing your own share in the
discussions. Is it possibe for you to
spell out some outlines of the policy
that you would like to put forward
there to secure arrangements which -
would reflect our needs of stability of
trade and exchange rates and
orderly growth of the world trade. If
you arc able to indicate what steps
you are likely to take, probably the
country will feel that you are not
merely taking an attitude of ‘watch
and wait’ but you are taking certain
concrete measures to see that the
situation improves.

SHRI YESHWANTRAO CHAVAN:
The first part is merely on exposition
a3 he understood the problem. He put
me an important question at the end

of his speech, which ] shall try to
answer. He asked: why is it that we
do not develop our trade relations

with the South East Asian countries or
the Middle Eastern countries? I have
no objection to that; that is in fact
what we shall have to do and we are
making efforts in that direction. But
he forgets that those parts also are
part of the entire uncertainty;
they are even more closely linked
with the trouble than we are; hon.
Members are intelligent enough to
see the whole thing and say how the

~
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present trouble has affecteg every-
body; I should say that it has affect-
ed marginally even the East European
countries and they have to take note
of it; they have to keep their world
trade re¢lations.

He asked: what line we were
going to take in C-20. It will take
much time if I explain all the details
and so I shall indicate the major
lines. We aim at this, We see that the
so-called intervention currencies are
getting into trouble. He wanted to
know the reason for the dollar getting
into trouble. Dollar has come into
trouble because of the deficit trade
balance with Japan on the one side;
they think that discriminatory prac-
tices are resorted by the West Euro-
pean countries, This i35 the case of the
United States. The case of the other
two parties is that there is lack of
action to control their own inflationary
conditions in America. Therefore
they are not responding, This is the
basic cause of the trouble. Our objec-
tive must be to find out some third
neutralised unit which could be used
as intervention currency; that is
likely to be the Gpecial drawing
rights, SDR as they are called. Our
effort will be to see that there is
intrease in the international liquidity
and that international liquidity is
controlled internatjonally. This will be
our fire effort. At the present moment
there is no increase In international
liquidity and there is no international
control because there is a sort of
competitive devaluation. We want a
situbition where there will be increas-
ed international liquidity to be
controlled internationally of which
we should be also a part. We want
the 8.D.Rs. to play more and more
effective role.

At the same time, we would like
to see that the developing countries
will have an increasing and effectjve
volce ih the Mtructure of the monetary
orgnieation, monetary forums, like,
the International Monetary Fund, At
the present moment, & large number
of tourtries have got about ¥8 ber
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cent quota in the voting rights there.
Possibly, we will have to see that we
get a better voice there. We will have
to see that the Special Drawing
Rights will also have something to
do with the development of finance of
those countries.

So, these are the four major planks
on which we are going to make an
effort. But those efforts will depend
upon the unity and the consensus
among the developing countries. As
it is, the developing countries are in
the minority in the Committee of
Twenty. It depends upon the efforts,
the patience and the wisdom with
which we go ahead with this matter.

PROF. MADHU DANDAVATE: As
far as Japan 1is concerned, for inst-
ance, after the floating of Yen, since
we want for our fertiliser projects
certain equipment from Japan—you
have given an indication that there
will be no impact at all---will there
not be an impact on it?

SHRI YESHWANTRAO CHAVAN:
I am talkuing about the present foreign
exchange reserves, the present trend
of debts, etc. Certainly, there will be
a marginal effect. If we want to
increase more trade with Japan.
possibly which we will have to do,
certainly. there will be some effect.

oft s v Wit (WY -
T Wy wnidw )&
sragre ¥ Y witwwar o & ag e
foii yam & 1 T A S oAe-
wWhar dY TR g7 & eI It ot
o TE QA NFET AT WT
e facrs TadE SN T A
= Wt TE TINY @ IWHT W= AT
o afcrw gt awT §F faeew
wwifas &1 A Wl sl
foafa Ay wag ¥ gwrare 1966 ¥ gAY
o WG T sy et ag &
vafoe wg wr g fe ot oY e
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At wEET & faur @ weR ushiw
g dram sfrwf ¢ Frodia figm
MY @ H i aw w6
Y Y LY HgT T4 94T 6 gy Ty
¥ quar o frafe § sd gfa v
3 gfee ¥ oo 2w Y e v oo
R A s g Y@ ewr & e
Forarfty wvar & wtrw @At wifge a1 ST
nTaT ¥ e Ad gWT | TER UW
gfagifas 1o Y qug ¥ gw TAT
FAY AR FC T FTHAACT T wY
¥ qee ¥ g ER A ol
¥ frg frexr sEfet Yo s =1
aar 997 & T switE &Y WY o qar 9o
fFaER FTATHTST TATEHT € ar
g Wl MR AR g9 M A gy T
SRR A 1 FWT @ F AW
Wt w4 fRmar ¥ owg
HH AT | IEET W AR =R
qr W€ qfomw 9@ | 'EdEr
it od g for wEgw agt WY
off ot o1% 99 o} 2w wfowa T
oy /T 7 IR WY WX =T
qraform T & | w9 arerEe
&1 o HEEET T | WEy T AR
TIIE &7 Y § |1IT 91978 AT @
g §, @ W waAgwd
A &Y grevr W s fiear &few
qraee e w sfamm A% qmr
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E gwife 1971-72 % ag faw w@
Ao afe gk & femg aiwll
duydiy @A ¥ W WEdEw
W & [79fwe  aw ¥ AT Ty
g sRwHagammran §fr om
FhHae TFNE SR AT @Y WK
foer welt wiew (& oy o oo
¥ oy fosey sqIc a1, IWH AR,
oY av FEY, Y w9 ¥ qery fomn, %
uIoET WSS gETy &, M A Hram
afaea afz e @ & fafa Y
T T T Y wror wY qfcfeafany ¥ &
ag .o At fe ¥ ¥ G ow
sew ¥ T Y OTT I AT M@ ERR
dar 7€ 5w sy afvfeafa &
W ™ Moswr ame, 73 ¥
IO AT AR ST ¥, el
st srrfas feafr oY wage o 2 fE
AT A T I H7 a9 &7 F097 Y
a ag @ Ay afew TN war fw
W A M7 AT Y weiE FR A
FAVE FIA F g I AT AT A1 AET
dog fear S gy Tt A fp e
v 1 fawwr efafem gmr ooy o
afz ATy gAY wggE ¥ Aw WY AW W
frA Y Ry gard axg 97 afe w6y
feafs Aot o @1 & wely welew &
ITAAT AT fF W w7 $T TAWT
TG woEE w7 ¥, {8 wwafgeny
ure & T . 4T WK g8 Ao T A1
w7 fawrT § ? wifs oF, o fagrd s
Faamar fesgrgar &, o gk
g™ ¥ gra qyr g & T
foerd et ofrar S ame ET g
aw fagrs wdt ofar &  «ra sper gur
& ar Sar at gered f R wEr oW
e Ao ¥ ont wawd AY wel W
gy far 3, &7 W ar
gaT™ w™ ¥ A § WX 7 wiwe
¥ T v QA gt Ferer
dwww § 7 afx i i wrd
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Ausd s @ aval ST
® TR o7 foay Wi ¥ @ I
7RI EY A Wi ww ww wiee
Fer ¥ Afws FAF a7 T
A 3 aw A farg ot ww w1
A W gfrar ¥ gra @R wew
wifts w@ Tfgd 1ag e 3T &
are g e gfouw s<w Sy e faan
& WA frawds @iwe g fox o
¥ @yATATEE o sewed o)
Wi & @1y W W@ WY w9q frate
g v ¥ I, A s A 7 9fa-
ww faafs Y ) F4 R, @ gfw
¥ 7Y Ay 9T & dt I #Y wfww
L2

SHRI YESHWANTRAO CHAVAN:

Most of the points that the hon,
Member has raised on this, I have
tried to deal with them in my reply.
The only new point that he has raised,
if I have understood him correctly,
is how we are going to achieve the
indication that we have given about
expansion of export trade. That
naturally will have to be in the non-
conventional items. That also we will
have to see to which countries we go..
Naturally, competition is not merely
in terms of rates, bul it 15 also in
terms of guality—the point to which
hon. Member, Shri Indrajit Gupta
made a reference. Ultimately it will
depend not merely on the rate but also
on the quality of the product and the
commodities that we supply. Certainly
we have got an edge over the cur-
reney in some of the third countries.
That only shows the objective situa-
tion. In what way we will be able
to do that, it is certainly a question
of going into the details of it. T do
rot think that strategy can be explain-
ed openly in detail, if it is going to
he competitive like this. But we wish
ithdt we will certainly do that.

‘His main point was that the cur-
rencies, Deutsch Mark and Yen, are
strong today. Really speaeking, Dollar
has made this attack to make them
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more weak. Let us not consider that

they are strong and they will remain
permanently strong. It is a very
shifting ground and in the shifting
If,’r?und we will have to be very care-
ul.
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MR. SPEAKER: Now, I will call the
'‘members at the proper time,

SHRI SHYAMNANDAN MISHRA:
The question of privilege should
receive precedence, according to the
Rules of  Procedure, over other
matters. This is my only submission,

MR. SPEAKER: 1 shall be calling
the members at the proper time.

SHRI JYOTIRMOY BOSU: After
you have called him_ Sir, please allow
me to make a mention about burning
of the Harijan bastis at Raniganj.

MR. SPEAKER: I will come to that
later on.

SHRI JYOTIRMOY BOSU:
complete obedience to the Chair.

MR. SPEAKER: What a
overnight!

My

change

12,55 hrs.
MATTER UNDER RULE 377

ALLEGED WRONG STATEMENTS BY
MINISTERS

MR, SPEAKER: Shri Shyamnandan
Mishra,

SHRI SHYAMNANDAN MISHRA
(Begusarai): It is with a great sense
of responsibility and in no lightheart-
ed spirit that I have to raise a ques-
tion of privilege under Rule 222 of
the Rules of Procedure and Conduct
of Business, which has got very
serious implications and dimensions.
against the hon. Minister of industrial
Development, Shri C. Subramaniam
and the hon. Minister of State in the
Ministry of Defence, Shri Vidya
Charan Shukla, for having deliberately
made wrong and misleading state-
ments before this House on the 22nd
December 1972, while intervening in
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[Shyi Shyamnandan Mishra} Plenge mark his amrting with .conifi-
the debate on the policy of manufac- dence. .
ture of a small car which has come to Now, Mr Speaker, the conclumve
be..... evidence in this matter I would like.

to adduce in support of wmy argument
is this letter from the Deferice Head-
quarters... (Interruptions) This com--
SHRI SHYAMNANDAN MISHRA: ml;nicggon ii'adafﬁd ﬂ;e lt;téh Marici;v
3 : 1971, e notification for theé acquisi--
That is what 1 am trying to do. tion of the land was made on the 24th
While intervening in that debate February. So, the Defence Head-
which has come to be known popularly  gquarters was quite alert and we have:
as the ‘Maruti debate’, pointed alle- 3|1 praise for them. In this notifica-
gations were made that there have tjon it js stated:
been infringements of cCertain rules

MR. SPEAKER: You give only a
brief summary.

and regulations framed by the Minis- “Reference is made to the Air
try of Defence in connection with the Headquarters letter No...., addres-
construction of buildings and other sed among others to the Headquar-
structures in the vicinity of the air- ter, Maintenance Command, It Has
force installations. come to the notice of this Station
that the Haryana State has acquired

In support of my arguments and certain land around this depot vide-
contentions, I would like to refer this their notification Ne....... , dated
hon, House to the proceedings of the 24th February, 1971. On an exami-
House on the 22nd December 1972: nation of the area involved, it has

) heen revealed that a major portion
~Shri Shyamnandan Mishra: What of the land so acquired falls within

about the defence installations? the restrictions imposed by the Gov-
How are they going to take them ernment of India, Ministry of
away from there now? Defence, letter No......... Stores

dated 13th August, 1965, that:
Shri Vidya Charan Shukla: Noth- su

ing has to be taken away. There (a) It is within 3500 yards of
is no objection from them, the perimeter of the run-way at
Gurgaon;
Please underline the words ‘There )
is no objection from them'. h(b) It is within 3500 yards of’
the rimeter of t i
“Shri C. Subramaniam: Shri depotp:t G?.rrgra:n' he  explosives
Shyamnandan Mishra made a point ’
and somebody also had made the (c) It is within flying funnel
point. That was why I sent for the érea of the run-way of the
Defence Minister and he tells me Gurgaon airport and within-
that there is no such infringement 1500 yards from the nearest
as far as their works are con- end of the run-way. Where--
cerned. . .. as the purpose for which this:
" ) . land is Heintg acqui is not
Shri Shyamnandan Mishra: Let spécifically mtbcgtilnret:e noti-
him gay that. ficatioh, It is tinderstdod that
] h -
Shri Vidya Charan Shukla: There :ﬁ’;‘uf"gr““g’mht ““g‘;“ﬁ;“&
is no basig for that, Rctory.
Shri C, Subramaniam: I am say- It is clear that if this land should
- ing it on his behalf. My saying #t ‘be acquired for some use by
is much mome responsible than even - agencies other than those of

" his saying it .. - - the Government, it will con~
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stitute a risk to the security
of the explosives depot as
well as the airfleld...”

Please bear this in mind, ‘It will
constitute g risk...”

(d) This acquisition will also be
in contravention of the res-
trictions imposed on utilisa-
tion of land by agencies other
than the airforce around the
explosives depot—the 1TES-
trictions which are indicated
in the Indian Works of De-
fence Act 1903..%

13 hrs.

I have got a copy of that Act in my
possession here and I would also like
to refer to a declaration which is
very important for the House. The
Defence Headquarters communication
says that this acquisition policy will
also be in contravention of the 1903
Act and a due declaration has been
made under Sec. 8 of the 1908 Act.
I have got in my possession that
important document which is very
relevant. Lastly, the communication
says:

“Your Headgquarters is regques-
ted to take up the matter with
the Air Headquarters and the
State of Haryana to have this
notification cancelled.”

Now, this letter is marked to the
Aijr Headquarters, New Delhi and
also to the Chief Secretary of Har-
yana. When I had made this pointed
question, I had all this in mind. This
document which I have 1n my pos-
session. I am prepared to authenti-
cate and I place it on the Table of
the House,

It is quite clear that there had been
Bn objection from the Defence Head-
Quarters and that was also in time
in the year 1971, and that there 1s

Act which specially prohijbits con-
m«:n within particular dijstance.
has also a declaration

under Sec. 3 of that Act.

Matter Under 230
Rule 377
Therefore, it is quite clear that

these two Ministers to whom we put
our questions with a certain amount
of tenacity, and also answered our
questions with an equal tenacity. This
they have prescribed in making deli-
berately wrong statements and,
therefore, it is a fit case for reference
to the Privileges Committee for exa-
mination.

MR. SPEAKER- I will examine it
and then I will also invite theiwr com-
ments and let you know later on the
position.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VID-
YA CHARAN SHUKLA): May I say
something on it with your permis-
sion?

SOME HON MEMBERS-
now?

Wny

it srew fagrdt T (rarfaa)
ofY firsy & Y 3o wg § S fafaas 1
HTAWT @76 81 e 8}

MR. SPEAKER- 1 have to see the

other side’s version.

sft wzw fagrt amddt : weae
TEEY, WIT T AT ATgA g | ¥ &t
qOEAT 97 fiF T9 ATHY FT ATGT 9EN
Zq far v, fevaga ¥ w08 # e
AE 1 W W WERT §O FEAT
gy & @ 3 A Hfad

MR, SPEAKER: I will
examine it.

ot wew fagrd awddt ¢ AT
firlrem & fv v wrae ) faas w9
¥ o afwd
SHRI INDRAJIT GUPTA (AL-

pore): To hear the other side? The
Minister is here, You can hear him.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Let them reply.

have to
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" MR. SPEAKER: I will have to exa-
mine it and let you know, -
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SHRI JYOTIRMOY BOSU: My
submission is that both the Ministers
are here. You can hear them.

MR. SPEAKER: We have been do-
ing it in the past. We have been
asking the other party.

SHRI JYOTIRMOY BOSU: Both of
them are present here. Let them
give their comments. Then you can
consider both the views,

MR. SPEAKER: I have to examine
it before I decide on the notice.

ot oo fagrd st :© AT
SqATAT HT G |

wEqR WP W FE S o
farai g aaer fraaFr g ?

I have to consider it..

oft zEer fagrdt aoded SO A QY
e & &Y fafadsr a1 wmer s
1 AT A FE T ¥ FE g
W =Tige |

MR. SPEAKER: Rule 377...

SHRI ATAL BIHARI VAJPAYEE
Rule 222,.

MR. SPEAKER: So far as privilege
is concerned, I will examine it and
let you know,

SHRI INDRAJIT GUPTA: When a
Member writes to you bringing it to
vour attention, at that stage, before
you allow him to raise the matter in
the House, you generally ascertain
the views of the Government. Only
after that, you generally permit him
to do that, to raise it here. In this
case, you allowed him to raise it
here.

MR. SPEAKER: So far as privilége
is concerned, I will have to examine
it . .

FEBRUARY 23, 1973
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SHRI INDRAJIT GUPTA: It is
now-in the hands of the House..

SHRI ATAL BIHARI VAJPAEE:
It is a prima facie case. Let it be:
referred to the Privileges Committee-
straightway The rule says:

“Provided further that the
Speaker may, if he is satisfied
about the urgency of the matter,
allow a question of privilege to
be raised at any time during the
course of a sitting”,

MR. SPEAKER: I have just now
said I have not allowed it. I have:
just heard him. I have to examine
it.

SHRI H. N. MUKERJEE (Calcutta--
North-East): Are we to waste the
time of the House like this? I take
it that you allowed the matter to be
raised here.

MR. SPEAKER: No, not yet. The
Member came to my chamber and I
said, so far as Privilege is concerned,
I will have to examine it.

SHRI H. N. MUXERJEE: I am not
interested in private conversation. As
a Member of this House, I do think
that whenever something was raised
in the House, that was permitted to
be raised in the House.

MR. SPEAKER; The hon. Member
saw me and I said, se far as privilege
is concerned, I will have to examine
it.

SHRI H. N. MUKERJEE: What
happens in your chamber is not my
concern. What happens in the House
is my concern. We do think that you
have permitted him to raise it here..

MR. SPEAKER: No, I did not per-
mit him,

SHRI H. N. MUKERJEE: Are we
to liquidate ourselves? How could
you do so? The time of Parliament
h!as been wasted, paid for by the peo-
ple. ‘

”
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SHRI SAMAR GUHA (Contai): I

rise on a point of order. You had

assured Mishraji that he may make a

statement according to Rule 377.
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MR. SPEAKER: ]I made it clear.

SHRI SAMAR GUHA: I want to
know from you whether he already
intimated you, that he wanted to
raise the issue of privilege. This
comes under Rule 222.

MR. SPEAKER: 1 told him this.
Even in that case I have to examine
it before I decide. I have to examine
it. If you want to raise any other
point, you are welcome.

SHRI SAMAR GUHA: You have
allowed him to raise the issue. ¥You
said about that particular rule in our
Rules of Procedure. But he has al-
ready intimated to you that this issue
involves the issue of privilege against
a Member. If it is so, you have al-
ready allowed it....

MR. SPEAKER: I have not held it
in order yet. He just met me, but
before I hold it in order, I have to
examine it.

SHRI SAMAR GUHA: Even then,
it is the property of the House.

MR. SPEAKER: His merely men-
tioning it here does not mean that it
has been held in order....

SHRI SAMAR GUHA: Members
should be allowed to express their
opinion.

MR. SPEAKER: I am sorry there
can be no debate on it now. I have
to examine it,

AN HON. MEMBER: Without exa-
mining it, how could you allow the
Member to raise it?

MR. SPEAKER: I had made it very
clear to him that I ghall have to exa-
mine it, and I shall have to ask the
hon. Minister.

PHALGUNA 4, 1894 (SAKA)

Matier Under
Rule 377

If hon. Members are going to take
these matiers like this, it would be
very natural for me that I should also
behave like that. The hon. Member
came to me and said that he had a
certain matter to bring to my notice,
and I told him that if he wanted to
raise it as a matter of privilege, then
I would have to examine it, but if
he wanted to raise it otherwise, he
would be welcome to do it, but before
I could treat it as a privilege matier,
I shall haye to examine it. It was
on this basis that I had allowed him,
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SHRI VIKRAM MAHAJAN (Kan-
gra): Rule 225, has two parts. One
is that you have to give your con-
sent to the Member to raise it, and
the other is to decide whether it is
in order. So, they are wrong in say-
ing that rule 222 gives them the rig
to raise it straightway.

SHRI K. 8. CHAVDA (Patan): On
a point of order....

MR. SPEAKER: I have made it
very clear already. There can be no
question of point of order now.

SHRI SHYAMNANDAN MISHRA:
I would be satisfied if you would be
onleased to consider this matter. But
my submission is under rule 222,
raising a question of privilege. Kind-
ly give me another half 5 second.
The additional information which I
wanted to bring to your notice is the
letter that I wrote to the hon. Minis-
ter of State on 22nd November. It
has remajned unanswered til to~
day....

MR. SPEAKER: He can give it to
me.

SHRI SHYAMNANDAN MISHRA:
Now. the House will realise the reason
behind it. Why has he not answered
my letter dated 22nd November?

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indian: May I rise to
a point of order? I am not interest-
ed in the personal aspect of it. I am
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[Shr1 Frank Anthony)

only interested in the plain meaning
of the rule

MR SPEAKER 1 had already told
the hon Member that before I hold
it 1n order, I would have to consider
it and allow it only later I had
made that very clear

SHRI FRANK ANTHONY You
cannot do that With great respect,
I would submt that the matter 1s
outside your consideration now You
have just read rule 222 I have just
read rule 226 The whole scheme
and intention 1s clear beyond a per-
adventure When he submits his
notice, you have to apply your mind
Then, if you read rule 222, i1f you
consider i1t out of order, and you
refuse your consent at that stage, he
cannot even begin to raise it ot 1
only when you give your consent that
the hon Member raises it

SHR] VIKRAM MAHAJAN There
are two parts in it One is that you
have to give your consent and the
second 1s that you have to consider
whether 1t should be permitted to be
raised m the House or not

SHRI FRANK ANTHONY The rule
18 very clear

MR SPEAKER' The rule is very
clear If hon Members are gang to
be s0 strict about imterpretation, then
1 shall have to be wvery cautious in
future

SHRI R S PANDEY (Rajnand-
gaon)* Please do not allow any Mem-
ber to come and meet you n yeur
Chamber All this trouble 18 due to
that

MR SPEAKER May I request hon
Members that when they aend any
notices under rule 377, they should
send only one each? Some of them
have sent s0 many notices. I shall
take up only one or two nafices under
rule ¥77. It is very difficuilt to take
up al} of them.
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SHRI R S. PANDEY Nowhere 1s
it mentioped in the rules that mem-
pers could see you in your Chamber
and then make a statement m the
House

MR SPEAKER, That 1s 3 separate
one

1315 hrs

RE MEDICAL TREATMENT OF
SHRI NAGABHUSHAN PATNAIK
DETAINED IN AN ANDHRA JAIL

SHR! CHINTAMANI! PANIGRAHI
(Bhubaneshwar) I would hke to
bring to your kind notice and the
notice of the hon WMinister that one
of the finest and most devoted social
workers of our country, Shn Naga-
bhushan Patnaitk who 1s now in jal
in Andhra Pradesh, 1s fast deteriora-
ting Perhaps 1t has become very
serious and he 1s in a dying condition

More than 100 MPs belonging to
all sections of this House had made
a petition to the hon President and
to the Prime Mimster and had plead-
ed for mercy and for commuting his
death sentence

The mmmediate question before us
1s this  There 18 a strike in Andhra
and the doctors are not attending to
their duties He 15 not getting pro-
per medical treatment 1n jal His
condition 15 very serious

Therefore, I would beg of the hon
Minister to see that he is shifted to
some other medical Institute so that
he gets immediate medical care and
atteniion and best of treatment

MR SPEAKER. Shr1 D K Panda

SHRI G VISWANATHAN (Wand:-
wash). Let him ask Government to
rolease all the doctors.

MR SPEAKER: Dg not do it at
every stage.
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SHRI G. VISWANATHAN: This is
connected,

BHRI D, K. PANDA (Bhaiyanagar):
Due to the jli-treatment, inhuman
treatment given inside the Rajahmun-
dry jail to Shri Nagabhushan Patnaik,
who is the finest democrat and social
worker, his health is fast deterjorat-
ing and he is suffering from ulcera-
tion in the abdomen. Even though
his father had sent so many letters,
nothing has been done. Here 10--15
members have received telegrams
about the alarming condition of his
health. Still there is no response
from the government side.

Therefore, I demand that he should
be immediately brought to the Medi-
cal Institute here in Delhi. This is
in view of the alarming condition of
his health.

Not only that. 120 MPs on both
sides have appealed to the Minister
and the President, barring the Swa-
tantra members, that the death sen-
tence on him should be commuted
and he should be immediately releas-
ed. Immediately he should be
brought to the Medical Institute in
Delhi for treatment.

ot gW WX oW (7))
Ty e AW & o 4
ey feet & war gy o< € ) FORIK
¥ I IO wvrEw f&¥ ¥ Y R
WMWY awR A WAy §
ey T wfEgw

w oW g Wy AW § @R
T &Y oy w4

MR. SPEAKER: Shri Khadilkar
wanted to make g statement about
the matter raised by Shri Panigrahi
and Shri Panda. Shzi §. M, Banerjee
had also raised it.

SHRI S. M. BANERJEE (Kanpur):
T had also sent a notice in regard to
it.

PHALGUNA 4, 1884 (SAKA)

Treatment of Sh.
Nagabhushan Patnaik

My friends, Shri Panigrahi and
Shri Panda, have spoken about the
treatment of Com. Nagabhushan Pat-
naik. I have received a letter which
is addressed to a Supreme Court law-
yer by Shri D. Bhushan Mohan Pat-
naik. It says he has not been given
any treatment in jail.
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You are aware that he belongs to
the Naxalite group. We may differ
with his politics. He along with
32,000 youngmen are in jail through-
out the country without any legal
defence.

There is a pefition with the Presi-
dent and the Prime Minister signed
by more than 80 Members belonging
to all parties including the ruling
party.

I want first of all that he should
be immediately brought from
the Rajahmundry )ail tp Delhi
for treatment. Then the death sen-
tence on him should be commuted.
I would plead with you. I must con-
gratulate the progressive forces which
are at the core of this. I request
that all the 32,000 men should be
released immediately, (Interruptions)

MR. SPEAKER: Mr. Samar Guha.

SHRI SAMAR GUHA (Contai): I
want to draw your attention to cer-
tain reports that have appeared in
the press in regard to certain unfor-
tunate incidents in Orissa and West
Bengal. As a consequence— { Inter-
ruptions).

MR. SPEAKER: Just a minute. I
am sorry. Mr, Khadilkar wants to
make a statement.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): Sir, about Comrade
Nagabhushan Patnaik's health, the
Health Secretary got into touch with
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Shri Nagabhushan Patnaik

Mr H C Sarin, Adviser to the Goy-
ernor of Andhra Pradesh, and he has
sent us certamn information just an
hour back I may gwve it to the
House It says that Comrade Naga-
bhushan Patnaik, as 1s stated, 1s a
condemned-to-death prisoner in jail
in Visakhapatnam A few days back
he complained of serious pain and
said that he was suffering from acute
appendicitis and wanted to be shifted
to Cuttack which 18 his native place
As the Civil Suigeons at Visakhapat-
nam had rejoined duty—-mention was
made regarding the stiike but that
15 not correct—he was attending on
him He was examuned by the Cival
Surgeon and other officers whg have
reported that there 1z no need for an
operation and that his condition 1%
satisfactory and there 1s no danger
They have therefoie, not recommen-
ded his transfer The Government
have taken all possible care tg look
after his health and, if need be he
might be transferred to Hydeiabad

SHRI D K PANDA What 1s the
date?

SHRI R K KHADILKAR Just
now I got the message (Interrup-

tions)

SHRI D K PANDA No doctor 1s
functioning 1n  Rajahmundry now
they are all on stiike

MR SPEAKER Kindly sit down

SHRI S M BANERJEE What
harm 1s there 1f he 15 sent to the
Medical Institute here?

SHRI D K PANDA Send him to
the All India Institute of Medical
Sciences here

MR SPEAKER Order, please It
18 now over
SHRI D K PANDA There must
be human feelings in this matter,
(Interruptions)

MR SPEARER: I am very sorry
I am not allowing it,
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SHRI D K PANDA: Are we not
concertned with Nagabhushan’s hfe”
I earnestly request you to see that
human considerations would be shown
to him by the hon Minster to bring
that patient here, because the condi-
tions are so alarrming Neither 1n
Cuttack nor mn Vizag nor even in
Rajahmundry is it possible, nowhere
in these parts is 1t possible

SEVERAL HON MEMBERS
Rose—

MR SPEAKER You cannot force
yourselves on me like this (Inter-
ruptions)

SHRI SAMAR GUHA  You have
forgotten the ordetr You called me,
have you changed the oider?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) On the 20th of this
month three days ago 1n Ranigany
paper mill basti, a Harijan colony
was burnt by the hooligans of a parti-
cular political party and one murder
was committed This attack was done
mm a pre-planned manner and the
thatched houses were set on fire by
the miscreants without any provoca-
tion and with the collaboration of the
police Repiession on the Harsan
in the country 1s on the increase and
the Government must instituie a tho-
rough enquiry immediately and make
a statement on the floor of the House
Incidentally, the name of the political
party 1s the Ruling Congress Party

13 26 hrs,
PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER GENERAL INSUR-

ANCr BusiNess (NATIONALIBATION)
Act 1972, Gorp (ContmoL) AcTt, 1968,
EMERGENCY Risks (GOODS/UNDERIAK-

INGS) INSURANCE AcCTs, 1871, CENTRAL
Excises aND Savr ACT, 1944 Erc, ETC

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) I beg to lay on the
Table—

(1) A copy each of the foilow-
ing Notifications (Hindi and English
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versions) under sub-section (3) of
section 39 of the General Imsurance
Business (Nationalisation) Act,
1972: —

(i) S.0. 170(E) published in
Gazette of India dated the 29th
December, 1972.

(ii) S.0. 71 (E) published in
Gazette of India dated the 28th
December, 1972.

(iii) The General Insurance
Business (Functions of Certain
Acquisition Companies) Rules,
1973 published in Notification
No. GS.R. 2(E) in Gazette of
India dated the 1st January, 1973.
[Placed in Library. See No. LT~

4232/173].

(2) A copy of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3) of
section 114 of the Gold (Control)
Act, 1968: —

(i) The Gold Control (Licens-
ing of Dealers) Amendment Rules,
1972, published in Notification
No. S.0. 764(E) in Gazette of
India dated the 27th December,
1972.

(ii) The Gold Control (Forms,
Fees and Miscellaneous Matters)
Amendment Rules, 1972, publish-
ed in Notification No. S.0. 765(E)
in Gazette of India dated the
27th December, 1972,

(iii) S.0. 75(E) published in
Gazette of India dated the 5th
February, 1973 containing corri-
gendum to Notification No. S.0.
764(E) dated the 27th December,
1972,

[Placed in Library. See No. LT-
4233/73].

(8) A copy of the Emergency
Risks (Goods) Insurance (Fourth
Amendment) Scheme, 1972 (Hindi
and English versions) published in
Notification No, 8.0. 748(E) in Gaz-
ette of India dated the 16th Dec-

« ember, 1872, under sub-section (6)
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of section 6 of the Emergency Risks

(Goods' Insurance Act, 1971.

[Placed in Library. See No. LT-
4234/73).

(4) A copy of the Emergency Risks
(Undertakings) Insurance (Fourth
Amendment) Scheme, 1972 (Hindi
and Enghsh versions) published in
Notification No. S8.0. 750(E) in
Gazette of India dated the 16th
December, 1972, under sub-section
(7) of section 3 of the Emergency
Risks (Undertakings) Insurance
Act, 1971,

[Placed wn Library. See No. LT-
4234/73].

(5) A copy of the following Noti-~
fications (Hindi and English ver-

sions) under section 38 of the Cen-

tral Excises and Salt Act, 1944:—

(i) G.S.R. 1497 published in
Gazette of India dated the 2nd
December, 1972,

(ii) The Central Excises (Six-
teenth Amendment) Rules, 1972,
published in Notification No.
G.S.R. 1589 in Gazette of India
dated the 23rd December, 1972.

[Placed in Library. See No. LT-
4235/73]1.

(8) A copy of the Customs and
Central Excise Duties Drawback
(Third Amendment) Rules, 1972
(Hindi and English versions) pub-
lished in Notification No, G.S.R.
1493 in Gazette of India dated the
2nd December, 1972, under section
159 of the Customs Act, 1962 and
section 38 of the Central Excises
and Salt Act, 1944.

[Placed in Library. See No. LT-
4236/73].

(7) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 1580 published in
Gazette of India dated the 23rd
December, 1972 together with an
explanatory memorandum,
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¢ii) G.8.R. 1(E) nublished in
Gazette of India dated the 1st
January, 1973 together with an
explanatory memorandum.

(iii) G.S.R. 50(E) published in
‘Gazette of India dated the 1st
February, 1973 together with an
-explanatory memorandum.

(iv) G.S.R. 92 and 938 published
in Gazette of India dated the 3rd
February, 1973 together with an
explanatory memorandum.

[Placed in Library: See No. LT-
-4237/%3].

(8) A copy of Notification No.
S.0. 8(E) (Hindi and English ver-
‘sions) published in Gazette of India
dated the 2nd January, 1873, ap-
proving the General Insurance Cor-
poration of India formed under
section 8 of the General Insurance
Business (Nationalisation) Act,
1972 as an Indian reinsurer, under
sub-section (6) of section 101 A of
the Insurance Act, 1938,

[Placed in Library. See No. LT-

4234/73].

(9) A copy of the following
Notifications (Hindi and English
versicns) issued under the Central
Excise Rules, 1944:—

(i) G.B.R. 490(E) pubtlished in
Gazette of India dated the 15th
December, 1972 together with an
explanawry memorandum.

(ii) G.S.R. 5 published in Gaz-
ette of India dated the 6th Janu-
ary, 1973 together with an expla-
natory memorandym.

(iii) G.S.R. 6 published in Gaz-
ette of India dated the 6th Janu-
ary, 1978 together with an expla-
nefory memorandum,

{iv). G.B.R. 51 published in Gaz-
ette of India dated the 20th Janu-
ary, 1978 together with an expla-

_natory memorandum.
(v) GSR, 46(E), 47(E) and
48(E) published in Gazetta of India
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dated the 1st. February, 1873 fo-
gother with an explanatory memo-
randum.
[Placed in Library. See No. LT-
4239/73]. .
INTERNATIONAL AIRPORTS AUTHORITY
Ruies, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHID): I beg to lay on the Tzble
a copy of the International Airports
Authority Rules, 1972 (Hindi and
English versions) published in Noti-
fication No. S.0. 766(E) in Gazette
of India, dated the 28th December,
1972, under sub-section (3) of section
36 of the International Airports Au-
thority Act, 1971,

[Placed in Library. See No. LT-

4240/73].

NOTIFICATIONS UNDER MARINE PRODUCTS
ExrORT DEVELOPMENT AUTHORITY AcCT,
1972, ANNuaL REPORT OF CARDAMOM
Boarp, 1971-72, AND NOTIFICATIONS
UNDER ExPORT (QUALITY CONTROL AND
INsPECTION) AcT, 1963.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): I beg to lay on the
Table——

(1) A copy of the Marine Pro-
ducts Export Development Autho-
rity (Amendment) Rules, 1972
(Hindi and English versions) pub-
lished in Notification No. 8.0. 14(E)
in Gazette of Indin dated the 10th
January, 1978, under sub-section (3)
of section 33 of the Marine Products
Export Development Authority Act,
1972,

{Placed in Library. See No. LT-
4241/73].

(2) A copy of Notification No.
S.0. 9(B) (Hindi and English ver-
sions) published in Gazetée of India
dated the 10th January, 178 fixing
rate of cess on cértsin marine pro-
dunts, under nub-ncﬁon <8y of
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section 14 of the Marine Products
Export Development Authority Act,
1972,

[Placed in Library. See No. LT-
4242/13].

(3) A copy of the Annual Report
(Hindi and English versions) on
the working of the Cardamom Board
for the year 1971-72, under sub-rule
(2)(2) of rule 39 of the Cardamom
Rules, 1966.

[Placed in Library, See No. LT-
4243/73).

(4) A copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (3) of
section 17 of the Export (Quality
Control and Inspection) Act, 1963:—

(i) The Export (Quality Con-
trol and Inspection) Amendment
Rules, 1973, published in Notifica-
tion No. S.O. 103 in Gazette of
India dated the 8th January, 1973.

(ii) The Export of Rubber Glov-
es for Electrical Purposes (Ins-
pection) Rules, 1973, published
in Notification No. S.0. 158 in
Gazette of India dated the 20th
January, 1973,

(iii) The Export of Jute Pio-
ducts {(Quality Control and Ins-
pection) Amendment Rules, 1973,
published in Notification No. S.0.
160 in Gazette of India dated the
20th January, 1973.

(iv) The Export of Gum Karaya
(Inspection) Amendment Rules,
1973, published in Notification No.
S.0. 162 in Gazette of India dated
the 20th January, 1973,

(v) The Export of Steel Tubes
and Tubulars (Inspection) Am-
endment Rules, 1973, published in
Notification No. 8.0. 183 in Gaz-
ette of India dated the 20th Janu-
ary, 1973.

(vi) The Export of Rubber Ice
Bags (Inspection) Amendment
Rules, 1973, published in Notifi-
cation No. 8.0. 268 in Gazette of
India dated the 3rd February,
1973.
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(vii) The Export of Rubber Hot
Water Bottles (Inspection) Am-
endment Rules, 1973, published in
Notification No. S.0. 269 in Gaz-
ette of India dated the 3rd Feb-
ruary, 1973.

(viii) The Export of Rubber
Belts (Inspection) Amendment
Rules, 1973, published in Notifica-
tion No. S.O. 270 in Gazette of
India dated the 3rd February,
1973.

(ix) The Export of Rubher
Belting (Inspection) Amendment
Rules, 1973, published in Notifica-
tion No. S.0. 271 in Gazette of
India dated the 3rd February,
1973.

{x) The Export of Rubber Glov-
es (Inspection) Amendment Rules,
1973, published in Notification
No. S.0. 272 in Gazette of India
dated the 3rd February, 1973.

(xi) The Export of Rubber Hos-
es (Inspection) Amendment Rul-
es, 1973, published in Notification
No. 8.0. 273 in Gazette of India
dated the 3rd February, 1973,

(xii) The Export of Human Hair
(Inspection) Amendment Rules,
1973, published in Notification
No. S.O. 274 in Gazette of India
dated the 3rd February, 1973.
[Placed in Library. See No. LT-

4244/73].

—

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following messige received from
the Secretary of Rajya Sabha:—

«In actordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed
to enclose a ¢opy of the Advocates
(Amendment) Bill, 1973, which has
peen passed by the Rajya Sabha
at its sitting held on the 20th Feb-

ruary, 1893.”
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ADVOCATES (AMENDMENT) BILL
As Passep BY RAJYA SApHA

SECRETARY Sir, I lay on the
Table of the House the Advocates
(Amendment) Bill, 1973, as passed by
Rajya Sabha

oani—

PUBLIC ACCOUNTS COMMITTEE
SIxTY-FIrTH REPORT

SHRI SEZHIYAN (Kumbakonam)
I beg to present the Sixty-fifth Re-
port of the Public Accounts Com-
mittee regarding action taken by
Government on the recommendations
contained 1n their Thirty-seventh Re-
port relating to Ministry of Irriga-
tion and Power

RAILWAY CONVENTION COM-
MITTEE

THIRD REPORT

SHRI R K SINHA (Faizabad) 1
beg to present the Thud Report of
the Railway Convention Commuttee,
1971 on ‘Commercial and Alhed Mat-
ters (Part I)’.

13.28 brs

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMAIAH) With your permission,
Sir, 1 mise to announce that Govern-
ment Business in this House during
the week commencing 26th February,
1978, will consist of —

(1) Further discussion on the
President's Address.

(2) Discussion on the Resolution
seeking approval of the Pro-
clamation issued by the Presi-
dent in respect of the Siate
of Andhra Pradesh.
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(3) General discussion on the
Railway Budget for 1973-74.

As Members are already aware, the
General Budget for 1973-74 will be
presented by the Finance Mimster at
5 PM on Wednesday, the 28th Feb-
ruary, 1873,

sft gen W wowm (A7)
sy AgRT & mar wquta &
qTA & FWH F AT A qeAY AW F
UF WE JOAT TeAl § |

MR SPEAKER You must send 1t
In wrnting

SHRI S M BANERJEE (Kanpur)
With your permussion I should hke
to raise two 1ssues I should request
the hon Minister of Parhamentary
Affaus to convey this to the vaiious
Minwsters for making statement next
week You are awate that the indus-
trial units in UP are seriously aftect-
cd by power cut and production 1s
steadily decreasing in «ll  factories,
including the four defcnce factories
which are producing arm< and ammu-
nitions The UP Goveinment has
unfortunately exempted the Indalco,
one of the alummum umtis of the
Birlas, but not the ordinance factories
which are so vital to the country’s
defence Through the Mmiste:r of
Parhiamentary Affairs I request the
hon Minister concerned to make a
statement and also take up this mat-
ter with the Chief Minister of UP.
and see that defence production 18
not at all affected I aldo reguest the
hon Minster of Irrigation and Power
to make a statement regarding power
shortage 1n UP. and other States

Secondly, 1 want your permission;
the discussion on price-rise should be
admitted next week. He has not said
anything

The third point is regarding Har-
yana temchers You did not allow
call attention notice, I wish to utilise
this opportunity to bring to your kind
notice that the strike was primarily
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held because of the non-implementa-
tion of the Kothari Commission re-
commendations. There have been
police atrocities committed on the
teachers, including lady teachers, in
Delhi. I would request you to ask
the Education Minister and the Home
Minister to make a statement....

‘MR. SPEAKER: So many ingenious
ways of bringing it every day!

SHRI S. M. BANERJEE: What hap-
pened in Delhi cannot be raised in
the Haryana Assembly. It can be
raised only here. I would request
you to kindly ask the Education Minis-
ter and the Home Minister to make a
statement on that.

Wt gew wy woAw@ : wEE
wEey, fs foelt § owd o §,
faeely ¥ gfere 3 97 Tt 3 ) gfam
Hag T 3o & fau S a@d &
Ter Wt ¥ Fr ot & g€ & 1 Wk
g gaw & fog ag daw oy §
T Fhww Y R w1 graey dar
FE A ¥ 1 TST GTHT AN ¥ AAT%
aE A e faa g 9 ey ?
WY ¥ gw g v & fF oww e
fou ama § o welr wEEw T 9T
Fugen ¥ |

SHRI SAMAR GUHA (Contai): I
would like to draw your attention to
a number of unfortunate incidents
that have taken place in Orissa and
West Bengal over an editorial that
was written by a Calcutta daily. It
was a very undesirable editorial may-
be written inadvertantly. Although
they have published a prompt apo-
logy on the front page yet that has
led to a number of incidents in Orissa
and Bengal. The rumours are poing
on that hundreds of people of either
side have been killed which are ab-
solutely baseless. The relations bet-
ween the peorde of Bengal and Orissa
are the best. They have very good
relations. There {8 no reason what-
soever that there should be any ten-
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sion between them. But certain in-
cidents have been created by some
anti-social elements or by some over=-
excitable youngmen. 1 would request
the hon. Minister to make a state-
ment on this next week, as early as
possible, say, the next Monday so
that the people know the exact posi-
tion as these rumours are going on
here and there. They are creating
trouble. That should be stopped. A
statement should be made early to
allay the apprehensions in the minds
of the people on this side or on that
side. I repeat that the people of
Bengal and Orissa have the best of
their relations. There is no reason
whatsoever that that should be dis-
turbed.

Secondly, the former Minister of
Health, Mr, Dikshit had made a cate~
gorical statement about the students
of the Faridabad Medical College.
These Medical College students are
now on a fast in Delhi, Practically,
nothing has been done. The Govern-
ment 1s honour-bound to let the
House know what concrele teps
they have taken to allay their appre-
hensions and also to meet their de-
mands.

Lastly, I had also given a Call
Attention on this issue and I have
also drawn your attention to it and
that is about the teachers of Haryana.
Ahout 5000 teachers have been arrest-
ed. If the incident had happened in
Haryana, I would not have said about
it. There are {wo important points.
The first is about the arrest of teachers
in Delhi and the other 1s about the
grievance of teachers in regard to the
treatment meted out to them in jail.
This is a matter which involves the
Home Ministry The Home Minister
should make a statement on that.
Their whole demand is based on the
Kothar; Commission’s Report....

MR SPEAKER: Once in a while,
please listen to the Chair also. Kindly
sit down.

SHRI SAMAR GUHA: As the mat-
ter relates to the recommendations
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[Shri Samar Guha]

made by the Kothari Coramission
which comes within the purview of
the Central Government to make a
statement thereon.

MR SPEAKER: This is an after-
thought.

SHRI DINEN BHATTACHARYYA
(Serampor): Sir, I have received a
telegram from Shr1 Robin Sen from
Asansol that on the 20th of this month
at Narainpuri village under Ramga)
P. S.. 20 houses belonging to Bhouns
who belong to Harmjan class have been
gutted Their properties, paddies and
cash money have been looted, and the
terror is still going on One Mr
Kailash Hazam has been murdered I
want a statement from the Govern-
ment. We have alsoe written to the
Prime Minister but she has not yet
replied. For the last three days we
have been getting dozens of telegrams;
panicky people are sending telegrams
that, in spite of the Polire hning nre-
sent—and even sometimes with the
help of the Police—this repression hy
the goondas ang the attacks on Hari-~
jans are going on Mr Robin Sen, the
M P of this area, has sent a telegram
to me and he wants that Government
must make a statement on this and
this sort of thing must be stopved. I
plead with vou, Sir, to convev our
feelings to the Government

MR. SPEAKER They are always
conveyed to them.

sft gww wx wowar . wenw
AT, T gy Ay A ® wE g
T TR AT & ) W o iy B B
g ¥ o @ § ) I T
warer @ @ 31 O ofcfeafy ¥ wfy
wAYRY A% F9T WA w1 qwy Fwifer
» AR W TR oF g ¥

@ X wg § g ¥ fawet
#* at ¥ ¢ gfewe & wer wal & e
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farsrwY o oty & § Wi e wre &0
1 g farerwt #Y frrer fear 8 . L
(smaw=r)y . . . .

MR. SPEAKER: I am not going to.
allow a general debate on this.

it ywn W woww T gt
TF BT FT AT § TTRTT ¥ yvETaT
fear &, & Sl w@@Av gL . . .

(zrmam=) . . L.
weaw W : U am not
allowing it. gfar w1 AT ]

ot gERw T woETH  WAAE
gerer aEET, & OF W g T W
& vgr § 1w wwefr & & ug
e AT g e sy e ey o
arty Wy St # ofr gar e, frod
T ¥ NE AT F oy AEYEE W
e srraes greew & A ¥ ox wiede
g s gty
T wrvrraA fear ot P 39 few W
A oTFR | & oer AT P s e
W Wrg ww oaw A A g oag WY
= AT

woaw AR . gg wrfEd aw @
uTg ¥ qreE cadt o | Ay o ur
wwHI{ A

SHRI K. RAGHU RAMAIAH: 1
have heard with rapt attertion what
the different hon. members had to say,
and I shall dutifully convey to the
various Ministers cobeerned wintever
{s within the ambit of Cenifal juriy-
diction and your feelings In the
matter.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Vesterday on the-
floor of the House it was stated thut
some way would be found out. I had
mentioned it. Why is this sort of
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to question

MR. SPEAKER: You meet
and find out the time.
objection.

him
I have no
(Interruptions).

SHRI K. RAGHU RAMAIAH: On
that matter I have not said anything
because I have a‘ready told the hon.
leadery sitting on the Opposition ben.-
ches that will be meeting them within

the next few minutes and then we
shall sort it out.

——ree

13.40 hrs

CORRECTINN OF ANSWER TO S.Q.

NO 172, DATED 24-11-77 RE, TRADE

AGREEMENT BETWEEN INDIA
AND EGYPT

MR SPEAKER: Shri A. C. George.
Item No (8 of the Agenda.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C GEORGE): Mr Spesaker, Sir,

in answer to the supplementary ques-
tions. ...

MR. SPEAKER: You may lay it
on the Table of the House,

SHRI A. C. GEORGE: 1 beg w0 lay
it on the Table of the House,

Statement

In answer to the supplementary
questions asked by Shri M. Ram
Gopal Reddy regarding the trade im-
balance between India and Egypt and
in pursuance of the ruling given by
the Hon'ble Speaker. Shn A. C.
George, Deputy Minister, Forcign
Trade had stated:—

(i) “The imbalance is calculated
quarterly”.

(ii) *“The outstanding figure is 69
million rupees”.

In the above statement
8401 LB—8

there are
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inadvertent mistakes. The correct
position is as follows: —
(1) The imbulance is calculated

annually,

(i1} The outstanding figure in res-
pect of confirmed L/Cs included in
the new Trad~ Plun 15 Rs 69.50 mil-
lion The oatstanding talance at
the beginning of the cuirent Trade
Arraneement with  Egypt was Ro.
1670 millivn in favour o' Egypt.

It 1 regretted that fhis could not
be brouvght to the nolice of {he House
eurlirr = escertiinming the  precise
pos:tirr has taken <ome time.

F'FCTIONS T COMMIPTLES
(1) CARDANIONT DUARD

SPEAKER  Apoir, M. A C.
Item No 11

MR
George

TIE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): I beg to move the
following:—

“That in pursuance of sub-sec-
ron (3) (c) of Section 4 of the
Cardamom Act, 1965 the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, one member from among
themselves to serve as a member of
the Cardamom Board, vice Shr M
Rajangam died.”

MR SPEAKER: The question is:

“) hat m pursuance of sub-section
(3) (¢) of Section 4 of the Car-
damom Act, 1965, the membpers of
wis House do procerd to elect, in
suivh manner as the Speaker may
dirert, one member {rom among
themselves to serve as a member of
the Cardamom Bovd wvicc Shis M.
Rajangam dicd”

The motion was adopted.

——————
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(ii) CoMMITTEE ON  WELFARE  OF
ScHEDULED CASTES AND SCHEDULED
TRIBES

SHRI BUTA SINGH (Rupar): 1
2 to move the following:

“That this House do recommend
to Kajya Sabha that Rajya Sabha do
elect one member of Rajya Sabha
in accordance with the system of
propertional representation by
means of the single transferable
vote to the Committee on the Wel-
fare of Scheduled Castes and Sche-
duled Tribes in the vacancy caused
by the appointment of Shri Sukhdev
Prasad as Deputy Minister and do
communicate to this House the name
of the member so elected by Rajya
Sabhg to the Committee.”.

MR. SPEAKER: The question is:

“That this House do recommend
tc Raiva Sabha that Rajva Sabha
de elect one member of Najya Sabha
ir accordance with the svstem of
vreportional reprasentation by
means of the single transferable
vote to the Committee on the Wel-
fare of Schduled Castes and Sche-
duled Tribes in the vacancy caused
by the apnointment of Shri Sukhdev
Prasad as Deputy Minister and do
communicate to this House the name
of the member so elected by Rajva
Sabha to the Committee”

The motion was adopted.

RE: HALF-AN-HOUR DISCUSSION

MR. SPEAKER: I wish to inform
the Members that the Half-an-hour
Discussion todayv is postponed. The
Member has requested for its nost-
ponment.

SHRI S. M. BANERJEE (Kanrur):
Seme of us give names and the names
are ballotted and we do net know
whether again for the same day we
wi!l have to send our names again or
the gzme thing will continue

FEBRUARY 23, 1973 President’s Address (M)
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MR. SPEAKER:
to me.

Better you write
I will examine it.

st gFW 9 FoqW  (TT) :
TH ST ATH §, I I a1 F AT
Y @@ faar s7

13.44 hrs,

MOTION OF THANKS ON THE PRE-
SIDENT’S ADDRESS—contd,

MR. SPEAKER: The House will
now resume discussion on the Motion
of Thanks on the President’s Address.
Shri Goswami was on his legs. He
has already taken enough time. He
has taken 12 minutes already. He can
have a few minutes more. Shri
Vajpayee wanted to go, he can speak
after Shri Goswami.

The Private Members’ Business will
start at 3-30 r.m, Till then we wili
have discussion on the President’s
Address.

We now adjourn for lunch to re-
assemble at 2-45 p.M.

13.45 hrs.
The Lok Sabha Adjourned for Lunch

Till Forty-Five Minutes Past Four-
teen of the Clock

The Lok Sabha re-assembled
lunch «at forty-eight minutes
Fourteen of the Clock.

after
past
(Mg, DEPUTY-SPEAKER in the Chair)

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. DEPUTY-SPEAKER: Shri
Dinesh Chandra Goswami.
SHRI JYOTIRMOY BOSU: (Dia-

mond Harbour): I have nothing to

raise today.
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MR. DEPUTY-SPEAKER: He
everything in the forenoon.

57
did

SHRI JYOTIRMCY BOSU: We have
got a very good Speaker, Sir.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): I was submitting
yesterday about the restlessness in
this country because of the angry
young generation, and I was submit-
ting that unless something could ke
done about this angry young genera-
tion in this country, the country shall
have to face indefinite trouble. After
all, every unemrleyed young man
today in this country is a veclecano and
is creating new social and politieal
problems, and unless we can solve
their problems, however picus our
wishes may be, this couniry may go
in misguided directions.

Further, I was submitiing
complete and overall change
aporoasch of the educational sysie:
has also become necessary. The edu-
cational sveiem in {his country
primarily been a legacy of ihe British
raj. I do not say that we have not
gained anvthing from this educational
system. But we must also bear it
in mind that things have undergone
rapid changes in the entire world
during the last few years. The world
has become smallar. Things which we
could not comprehend a few yeors
back have now become reslities
Man has landed on the moon, and
attempt is continuing to conguer other
planets. Various other things of im-
mense dimensioris have taken wnlace.
But unfortunately, the educational
system in the country has not under-

Fa s
™

-gone any basic change to keep pace

with these changes.

We talk about socialism. May I ask
mvself and my friends whether our
educational system gives any impres-
sion about socialism to the students.
Does the educational system teach our
students the basic values for which
we stand? TUnless ideas about these
basic ideologies are introduced into
the educational system, we cannot
impart it to the students.
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I will cite an example to show how
our educational system has become
obsuiete today. My brother in class
VIII was reading a poem ‘Casabianc.’
a story well known to most of us. Th-
poem describes a father who was an
officer in the navy. He carried his
child to a ship which was engaged in
a battle. He asked the boy to stand
in a particular position i the ship
saymg ‘Do not move until 1T come
tack’. Then he went to batile apd
unfortunately died. Meanwhile the ship
caught fire. But the body did not move
l-arause his father did nct come and
ssk him to do so. So ha died in that
position. Can you expect a boy cf
teday who has learnt to think by him-
selt because of the eflect of democracy
will be inspired by such a story? 1his
iyne of thinking might have been in
good one some years back, bul it has
hacome obsolete foday and I do not
think our younger generation can be
i ired by such a way of thinking
that parents’ advice should be foilow-
ed to the latter even though it may
he extremely harmful.
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Take the entire literature. Or take
tre Hindi films. In every Hindi film
today, there is the word dil. There
is not a single film without dil
Fractions have been attributed to the
sz=t. But after heart transplenta-
tion, it has been proved that the heart
is just a pumping machine and his
nothing to do with the emotions. In
litevary pieces and in the school syl-
Jabii we compare the beauty of our
sweetheart with the moon. But after
Armstrong has landed on the moon
we krow that the moua is not 82
beautiful to be described as such.

he

What T am submitfing 1s that thirgs
have changed. The systsra must change
to impart a new basic idea into the
vounger generation. Therefore, &
complete change in the entire educa-
tional system in the approach is
necessary.

In paragraph 16 of his Address, the
President‘ makes a reference to ik
But no concrete proposals have been
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put forward. I fell that a psychologi-
cal change in society hag also become
necessary., I have found that the
tendency in the youga: generation
loday is to become either a politician
or a cinema star. We have associa-
tea the profession of p)l:tics and that
of the cinema gtar with a certain arti-
ficial grandeur which is attracting ihe
yuitn, We have not p'aced the tea-
chers, the peasants and artisans in
the pedestal in which they should
kave been placed. No bright ycung
marn wants to be a tea~her beeause mn
swiety we have not beer able 1o put
the teacher in his rithtful place How
can you expect this country to pro-
grcrs at the proper poc: unless you
put the teachers, workers the men i
the profession in their rightful place”
Therefore, a psychological changr in
the entire society is necessary 1
think the present educational sysrem
cannot bring about such a psycholo.gi-
cal change. From that aspect alse I
feel a change in the basic approseh
in the educational system is necessarv
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Because my time is short, 1 will
pass on to another point which has
not been touched in the Presidential
Address.

MR. DEPUTY-SPEAKER: The last
point.

SHR] DINESH CHANDRA GO.
SWAMI: I will take just two minu-
tes,

Mention has been made about rising
prices, but I will refer to one menace,
the menace of adulteration of food-
stuffs, which is one of the most im-
portant things to which we should
give serious attention. We know how
a few months back the people vf an
° entire village of Bengal were paralys-
ed by consuming adulterated mustard
oil. There was also a report that such
“a thing happened by consuming adule
terated dal also. ¢

¢

A few m:Inwinmao!
the newspapefs a cartoon n whith a
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of M.Py (Amdt.) Bill
man was depicted to have come to
officc after a few duys. His friends
ulied tum, “What hst happened to
vou? Why did you not attend office
for the last few days?” He replied,
“For once I took unadulterated ghee
and I had stomach trouble.” There-
fore, the situation is that our body is
so accustomed to the adulterated
things that we cannot consume un-
adulterated things. Therefore, I ask
this House to ponder over the point
that the time has come when adultera-
tion at source should be made a
capital offence. 1 will plead for it
before this House.

Before 1 conclude, I only want to
make a refercnce to a partjcular por-
tion of the speech made by Mr. Fronk
Anthorvy  Mr Fruank Anthony, n
the course of his sneech yvesterday,
made certmin unchoritable  remarks
about the Coneress organisetion He
saw? that the Congress is a movement;
and not a partv, that in the larger
umbrella of the Congress, people of
al' colhurs and character have been
brought in, and he asked how this
Congress can deliver the goods Sir,
this type of prophecy is not new to
the Congress people. This type of pro~
phecy has been made cven during the
Independence movement or was made
even before we were born. In the In-
dependence movement, it was asked
how the Congress organisation led by
a naked fakir would be able to bring
Independence. But Independence did
come. After that, it was said that ow-
ing to fortuitous circumstance Inde-
pendence has come but that the Con~
gress Government would not be able
to deliver the goods. But the Congress
Government has beam in power for
so many years. I therefore submit
that a person like Mr. Frank Anthony
who has no association with the com-
mon people of this country will not
be atle to understand the pulse of the
Congress.

The strength of the Congress Hes
n the big umbrella under which we
have been:able to Lring the cemmon
men, the common' papujation, imd
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therefore, the common people under-
stand the pulse of the Congress, and
the Congresss understands the pluse
of the common people, and tne
strength of our ovganisation lies there.
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The Congress is like a big sea or
big river. To a big river, the small
tributaries come and join. Just as
the sea or a big river never loses its
character, so too under the Jarge
umbrella of the Congress can be per-
mitted people of different character.
Like a big sea or a big river this
organisation will not lose its basic
character. I therefore feel that whart
Mr. Frank Anthony has said is absolu-
tely untrue.

With these words, I support the
motion moved in this House.

MR. DEPUTY-SPEAKER: Mr.
Vajpayee. At 2.30 we take up Private

Members’ Business.

=t saw fagidY arddt (AT
IUIETE WEET, vTezafa o & pfawman

Faay g, T, g9 2, 7 gfawsr

20 wgiaw o Soy T of Agi
HIS AW F ArRg Sy e =amifaat
faeme & ST 9uW gy wiafaos
TqF AT FEE ZIAT | I FAAdagr #w
fra gwre Shar smom, e owwie
AFEAAGET <7 dF2T 57 Arwar fFar
ST, TreEnta Fv afwamem 1 a1 99
FY g AT &AT 1, T FIE IWA AT
P GREAGHEN

sunmE WAz, Woza e
7 rw aftardy wara gI@r SmEar
21 # e FeAr AW R oo
g3 UF IR AT 37 WA F & 919 48
=18 gfFad) w3 967 § 1 TR wry
YT JATT Y 99F 757 39 99 ar
F1E AMTHIT C2= ATAT TEI & | TR
AT HT T F AT T2 &Y THAT AT
<@ aa +fy 1oAY F7E vErTe FY AT AT
gt T

o= F1 oI 7Z ¢ fF omwer &

»
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faara &1 99 ¥ wfgs fay o1 3
R § a8 g Fefawe faw g SR
ar & frvraa &7 fadg ad) e o,
AT #7 WG 99 & fAu ga9 7
fraa =20 o, afeT arg N naeear
% 98 99 § 9% WA 99 HL @T
g Ay | &5 ot wrRmA fay gare
Fgfaee fag 7@ wend 4 gafaura
g 21 AT | FE A guw faq #w+T
“i@ g Tegfawe fea T #3 ag
AT HTEHT FT AT T80 F TFaT |
q zva wmdr el ¥ wgar angar
LT AT THEAT H1 AR F aw g
TG, T 33 TET TG F T FT TEHT
sgl AT oY 7g) oA
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UL WA, WS faver qud
7z & % &Y gErl & Y Y Fifeaq
Feq & fag #a7 ey sy ? 22 w0
AN T UTSTET & 25 T A1 YIT
arias fAasa & 18 ag gvAry o
FATHAT FT S faar @ &, 7y &7
21, FWAT F SAraq faqr @ E, AT
feafq & gare &3 @var @79 | WX fax
AT IHIET TH FT Ja79  T94 & [
HATHATE AT FL | 9 wvgar g g«
faare § garq &1 S 98 a1g ovee F#K
% ag aw ¥ Hay gwurEre wedr § ?
FIT FHISATE FT I7 G TACATAT HTT
FLE FEATT T K1 5FCATGT TF 7
% fev qF = @igq Foawwew T
arefefes arofass &7 arq &1 o7
arafefer  dwfesw &1 wqew 2
wifFsd | 4T foa TR 1T oY g
@ ¢ Afafasw oft | #91 wida @iEf
W fgae § qgwa g fF3d IR
rfemey AT & 7

15 hrs.

SUTEAA WEIRA, WA TF arferE
afgwT ¥ gaTeETe ¥ IO faw fag i

FTIHTAA GATE | I H Y gorgroas 1
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4
]

W Wy W< oy frare o wwrd ®

v e e § o+ % I8 wan wor
e g
“Those of us who swear by
Jawaharlal Nehru saying that he
was really the father of socialism
and that he laid down the correct
path should realise what he pro-
poundeq was not Marxian socialism
which is defined as scientific socia-
listn and is being put forward by
gsome ag the goal we should have
for ourselves.”

FUTERE wEET, WEHRATT T 94§

qof stawTe, Soarew, faaor Wi
fafaw & ot 9T g w1 oFl-
fagre, @Y T ATAFHT, TF 9 A
AT, A 4@, AtREE aeaf &
gufir 1 FaT YA wE Gy ATEIE °
afe afy, @t & wree R fop FooraTE &
wag § & seradt 2o M A fow avw
% FHTSTATE F1 AT FEAT ATl § 1

wody ney ¥ Y fer wd qfew
aygeaT® gw ¥ o AW
#r g avefaow g sfeg o
& st foral oY | SEET O W@

¥ 3 W TENE

“Soefalism has become rather a
vague word 'with many meanings
attached to it. In the modern world
with its d¥namism and its tremen-
dous technological progress, it is clear
that India’s copcept of secialism under-
goes the change and yet its fundamen-
tal ptinciples remeain. In India it is
important for ug to profit by modern
technieal processes and increase our
production both in agriculture and
industry. But in doing so, we must
not forget that the essential ohjective
to be ammed at is the quality of the
{mdividual and the concept of dbarma
vnoerlying 1>

'R wrger g P& aarstars o gfe-
"Wt RV At b wer'
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dad F g Wl we ww WY
wrez #1¥ Ry gt fiearey ¥ ey ool
w8 7 goere et § s qy fafwer
o ¥ Q¥ iy ot § o wed § T
fufira wd sqereqr ux wfafag gk §,
“fawre @A W W gl
sfae” | 3% SHT fafere s soaey
T AT WY Y wAT ARy § !
T AT FT AT Y § &= d%
g W AN GFT gEy www
1 fawrm = b o1 qw A WY
Furfor enfar &+t § o wetres oo
st forr & forwre famr Xy &, 2@
FT AT gt

wror 3w & wfvieaar # qrarror
% 1 oy e w30 fr wfaframar =0
Fraraer faww #7 g¢ w1 ¥@W A
qrfa® w17 qwfas of@dq 1 wiwr
Y iy < Y wfomEmaar s @ 21
7g wivframar 1 e g2 #@Er
fgy ar 7@, W uR W g faare
LI |

&y sfrewreraer v {6 @R W
T T AT AT WG E

“With a view to stepping up
production it is imperative that an
air of uncertainty should not be left
to hang over the heads of the
praducers in fleldg as well as factories,
For example, land reforms are very
denirable boih In social jusfice and
higher productivity but we should not
go on tampering with the right; of
land holders ail the time. Agrarian
legislation should be implemented
expeditiously and thoroughly, Having
been done, the farmer should be
assured that there would e no
m? revigion of cuiliiul And other

awg for the pext 1§ years or so.
Sirnilarly, the' frequent talk about
natjonalisation of private  wector

Andustries generates s «climgte of
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%

uncerfainty in the minds of entre-
preneures and further investments
tend to taper of almost to a zero
pomnt This admiitedly hampers
production and leads to econemic
staghation

R avgar § 5 wor ufreaar & amey
¥ aewT A Afaey wree R anfed
M & wer W gw few
o wHw @Y fear wr | aw
$ft WgT T ¥ et wr
o feeramguofgar 9% o
WE? I guT ar fr wdy S o
@ & 1 ifirer e for u srewdy <@,
At w1 faww v @retcww gEd
amt A W 7 faay oy § ) forw faw
Tt % oy my @ fer ol &
Tw W) e fer oy

dqem WA g R gw
®OFETAT § gWWEE ¥ §iEeT
qwx W oAr G 7 @ AT
forer W o g ? wifw T e
fewmra ) ar " €N 7 ww i
Y T weTT ¥ A ¥ wrrT fawre
@ § @ free ¥ W { wyorwr dar
&t & fir Towre SEF =TT W s
T FF TW I qfEF FA are
wrgdft & 1 U ¥ wrereT A Frowr
v wnfiye | og age smaws &y

aaere & aviy derer fer § fie
ST ¥ ST ST T T fivay
w1+ & I oo wfY, woETd-
T EgATE | e ag e qgow
wrafor waw ¥ 7 9y fir A fomr
oy ey wg @ ¥ v o aw
voh mrer e W @ &
wiffs wg Seeld s i srd
* aveiy ey fewrae & 1 @ o g
st § e wredy oy & el aver
R WYE ST WY MY N A
Fomr &Y war xeowr wg o § fo geeit
;W W W e A O ol
Wk vy & figard & 7 e, wgt
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v fagr wragT e e &
w1 39 Y 56 &% A Bt faRrw
N fdardy 8% Y dywar, o,
awaT, g, qray wify gw TRt &
T L 7 W BT ATEN WTH & ¥
g W 9 Y & ) gy sy &
& ¥ for v & = Fear 2, 2 Fodly
¥ four A &\ of=w v aoEre W
™ g ¥ fod aw *f ord ded
arsfy Y Arfg | W @ qE WY e
¥ fr ag gl = o oE
&, &% wE g ? uR s
wou e fawre & fe wri & VoY
oY &% ST GIT s wdady 6
oy g o gy & B § @ av
WA | &1 G Furd g oy ¥
AT FT FATS AT * w7 79y Frerw
FTTIWAL AE TEAT ° T SrearETE HAY
AT FTATHEE RS T Y &
&, 8 A fray o a8 @ T g e,
ag falt & foar gur A€ § | §9 A3y
FEw @ EigT M e N
Turd T g for & oF wgrasg ¢
afem ST W Wi 7w wdw wrfy &
mm%ﬁm@twﬁwaﬁ
S & wesT AT |

=W wnw wifwm?! wr feerr
N gl REET e de
o wwdy ol ey wfeg? W
qaeY qg wiawT af ¥ fe 9y Wiy
AT g AT Wt 7 owar g
FT AAET ITET AT A 1T wifgd ?
T W W agW AT WA fu
w1 g Y § AfET o e e
faarr s & afe e wodly wootr ¥
fore a<g & Y AW §F | T GORIC
uwaeTe Wy ? W wwd fwew #
s oA i ?own ey
frar woerd wearfat | oy W
frob wfy g ? o wreditvn e
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[ e £7377 arad i TEeY AT Taed ot o aedt g |
qA%E FT ST AAGT § TART ZH AAT T FEaee A 79 o9 WY,
AFITE | 7 ITEAW AT g, femm ¥ 39 &1 G Weld § SATET &9

whfarag & 7 v @ g o @ § | GERF H AR TR
g fear fr ag afewr feew %71 8 fraisros Mfga =g g 9 & fag
zar e En A& 7T | g § afeor T\ IFOT wiow afEd 7 &7 ST
3 X FE Mg B! o 7 F AR T Y1 39 F fau wfigsor ae-

gz fogr o | 1 A9 gAR 9T 2 dfqew war g™ ar gfyame &
I FrEAfFHAT T FW A H ¢ AT

. T AT 5 St S
& | 27 47 § AR S A FT TSI 901 & 72 a9 frwrd

TR A1 FTATAT AT AFAT & | g ad T m’éﬁ%ﬁ: W“ﬁﬁ T ?m
Seer sered ar afer wodET &7 AT 2? o {gﬁ %’;ﬁf e ol
qRUTTEY 3907 | HPRT v et q A4y BER q;: s i i fsrar\rf—
2 1 wegfaer ol IR AT O | 51 %= T
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A T w0 AT H b S

Fore TE E O AT g 3T Ay fen- R 45 3 F A 7 e o §
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g frare] T STETeE Jew a} qT FYE W TEEET &7 QY @

FATT @07, SHET AER aAE Hil F AHRAT § | ATFT TEEFIO AT

3§ WITT T FTATY | A7 FL [ HT Ffama gar W TEEEW

Hegferd 3 FT AFH F7 | sfFgaa AEAATYAF FETAT AT GHAT § AT TG,
FAT ATATL AT =+ & | @ F7 fa=me grr =fgy |

wh A § e wmEr feat @
FgT WRATE | WIS AT WY WO
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AT AT FE £ AT 99w AT
Ted S § ST AT =6 T TR F7T
wra § wfET = 3 s sEea &
ST aa s g @ fma & ower
TN ? m Wy & wer &9 T feala
¥ At @F | T T A ST A
O 2T FE T R e 8 | HE
FTORET & fxfE Sy 26 97HE
¥ el &1 A avHeE 7 Wl
FIH FHAFATE | S GAREY FF

g fro a® ¥ FW A g
F1 A & sfw faoewr & @wrw d
oIS a% FT ACH AT AT 1 T
q AR g 8, &W W AR WX
g2 @ E TwAs W@ AW g
qfr # 3 7 T F A F WA TH
F ¥ WA 48t gr & 1 “gfem,
1971-72 7 ¥ @ Pt F 2T
¥ wenld @ 271 9 ST ATEI
1 arg §, 99 ¥ a7 ovrar & fe s spfa
T 2, 1§14 ST g% 2, IT B qled
FT 79 agd & ° WAl F AT |

yafs & S¥ T APW FARIIT] e & fog wig § 30
%\ wafag wwT ma @R, a9 AT FUM BTG g S §, WL T4

s e A ) AR S ag § A oF gRat f Bl ofem
L M E R S UL ICURES
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st e fagrd swadt Ry
wE Y ufy w7 AT g AR T
AR AL & 1 AIOTL T 152 TV R
av afg 7=y g, fam & o@ w67 47
A FETT oA frm g oF
I 9 erp afw @ = 3, miee
FEE W AT EY F4T AT gWT A
=Y w7 Y feafa seeg AR AE 0
T o 24 g AR i 3=
Fwwe faw @ g, fow § & 397 5
g {AX qfwawr

w7 Fae v fafaao frea s sray
v qfw-gard & sty wrfes agafa
i § ? v gfw-faacr st

€ w9t g1 W 4 2§ fgr Aw
TR A | ¥ amAar g fF S
X fgar amg @g A I qEA |
sy ¥ faan o1 afwanr ST §r |
wfeT gq fgr & fag, Soawmd W
§? (wwww) W owER @ §
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AT TG EN T AL FE 994
¥ fr 550 frareers @ Q%Y #) 79 wm-
amar ? o Anr 3R afrady awe § auh
waAler favrgar &7 wuTw w9
F foo fes1 W s ad fean ?
(swqaw) & ™0 74 ¥ 2w T8 T
e |

9 waEg g () LEw ¥
saE v T g

At ge Ggrdt sy THw
RT3 WA GHT UL F oviiem
1 feE amdT oW wH § XY
srya=  fam fa fawar awsty
F A AAET & T I gHeT T,
fagm wfit foge e &1 a9z
¥ s e # AgY
g femwr, 3 Awaw ¥ a7 w0
TN AN g, o
2w 7 AW Ty wifrew A wdy &
|7 W & A0y ¥ aFges w8y
gramar ? Hod wwowy A 91 )
AL F A WY T AW AT A0
foar =7, 39 qEET W W FE X
fore, W 7T, W] gAr ¥ ¥ aafaa
9 | A% A NERF g9 QX
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femam, 3 aufsy fear, 9 & IRew
) oA & #iEgT § fegay @Y oY
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QUEaTT 5T ¥4 § G0 ST F7 TAT Y2V
FTTEE, BA T /AT AT w fhar o
wgt saF o wam wEy
e Wz WY FEY T W FH & sreus
7 off 78 7 I | T W WY
¥ o7 TAR W fra AT T uT &
F¥ 4
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wfsard d= T gt 1 Wfww 9w
aaAty ¥ w9 A faar 1 Asiwer
F gt g€ 91T @ 0F TH-ArEEa
STAEZAT | wAT g rrodfew ww
ISEAT G, AT EW 9069 ¥ Y quw
AFMAT &Y BT 7 5747 F75 | ga
fogy & F4rar F faat w1 oy G
foema 2 yafrr zn AP sw &Y
WA § § uF WA A A ¢, &7
|qrg @A T IT w9 9rfer Wi

'gwaww%mm#mwm;
"a'q"ff'qmu ‘

&f«wmz‘m mauxm
aa;irau mmmm.aw
@ ww ww g wr A
H IR Wt vt & e off 2
AW R el W wrwEr Asamr
T & Forers Y &1 Aoty & o
wig” & ;X o @ § wix wrew &
‘N T ot oW @ E W

- wer fF v uw oF Ao Wi e

O WTTE" T | ST W R AR A

ISR R A (R KX 2R

TR FLAT A E | ag Wy e §

e sftfrrad Ry wrﬁ L
'-;"'-“marmwﬁw:r'  wr S




273 Motion of

2 1 37 waar ¥ vy B @O W
UK | ATRIT ARAY RS F AT ¥
gitw 7 71 foiw ;¥ & Az |y
=\ EY | P A wET 4, (% WT /W AY
TN FT A Wifom aryq A a5 o
FAT T W Wegandr F, W g
TIATATT G BT & | 9T HET 9T B &
fFemam s | A fadea & s wra
A AMAE F 97 T AT AW,
qg AT A AT & AT TH WO Y
frwre 77 § mrafe 7@y 24 wfeo
agv e g fr g avg aram @)
ot 95 aaAY & | FFET e W W
A AT | 1S A ALY ¥ | 7V
wy AETeg § famt 94w gt 7 9w
TOOT ALY B | AT 79F AT AqTRAT
&, afe A F7 AT APTE, BrEd
#t Aar afr &1 vepfaEz vt
& faa 347 37w & o7y FaAr ¥ qaw
T F AT 6 T TG T 72 & (Fowyioy)
off dte Ao Mt Fegfre § ar ad ?
(zwrr)  wegfee adl § e
gNfag g o arg Y § -
The failings of the CPI is that
it acts as a tail of the Congress
leadership when the latter acts
right, while it echoes the CPM
when the Congress leadership tem-

porises It only says “Yest, Madam”
cne day and “No, Madam®’ the next.

SHRI INDRAJIT GUPTA (Ah-
pore): He wants to say, “Ves,
Madam” every day, all the time.

oft wEw fagrly wroddt : T Y
Ay Yy &) wawa @@ §

#g fedew § 5 wam ad) aem
¥ guear ¥ Sl §7 AW T E )
WY ¥ YE &) AT $T @R ¥
wwReaT g AE g | AT B g
¥Y wT HT 7Y § I AR A FF TR
w1 T3 WY @ TR g0 0 AR
fhar =it vg AT A 7 wrw foy mar @
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e ot sqwr #0 Al FXR E TA AT
HEAT, 3T 7 G2 TNAT | o geAr W
AT T | A AmT ¥ &T AT A
qET 1T 1 wrEEEEAT Y A T
TT AW T FAGE | g FO%T G
& ST-AF{ET 7 fAved Ty

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU

RAMAIAHY: I have been given no
such task

SHRI PILOO MODY:

29

What he
means 15, he has not beem given a
budget,

ot sew fagrQy amoddy @ dfeA
iR maE ¥
g @ geft ) zafag gw X gwia
fear @ fe wreer &1 ques fwior s faar
ST HYT ST AT FEY qUF TST FY AW
& a1 39 g7 faure ¥Q@ F faw e
FATaT A7 g%aT § 1 g Wt faweawrd
AT A€ & | ARORVE FT qUE TH
FAWT AAT | IATEHA RERA, WY 6T
e AqTAT FEET quy | fAeRw
A e gE |l wemew s fmin
fral w1 ¥ FAER A gem
¥ A wivg dfaew @ arfr g, o
NEem AT 1WA @AW W
farsrar frr @1 afee B ¥ o @
qT T W @ § Wi ¥ v wilw
fegra & W 9T T W WY
T Wi qO% AR st gier &,
& wré w<fag T faer S &Y wes
Tar & afeT o ger WA b
AT qferw ¥ wA™r WY we
Mg faerlt § o ok s sger
afY siaa T Ao gET ¥ R
Lol g
mq'\!ﬂwmﬂtﬁﬁ
oSy o, ¥ &%

¥ wf
g qwmﬂmwmww
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F AT qAMAT HT AT | WEH
q 9T K dFE GaT g Wi
aeq war faedr ¥ Asg g0 faedlt
FAA RGP AN ATAIA U | ST F
faars weerar & wMt ¥ TR
frar o @ 2 ot § O d9 e @1
I fear | a9 F q1 THoTHouw
T ATUT AT AR 9 & fqo w9ee
a1 fear T 37 ¥ ag 98 qer
YT fF 39 & A ¥ ;T &7 FAT FAT
& ST Fof o FY qg @y fzar o
@ & o ag awrg §

=t wEmAes fas (37 @TT)
TF I qRI, L AL

st maw fagr aweEd - e A
qETE 3 FT wag< feqr s w@r g
FT0T a8 & fF wrefa & anmore ¥ g9y
a7 95 faedr w7 WY gEq w7 fqar
g | At ag SISETHI ¥ ASH HT qLHT
& g1 wRwl ¥ faeelt ¥ gaw A
FT T g1 ATTLTH FY AIF AT ST FHAT
g WX T qSIas (FAET Ied &7 1

qFHAT 3 |

ITTEAE I, TFF FANT QT & 1 3w
# femr &Y gar &1 aftama @F) @
g1 f9@ @2 Sy "l &1 e
& fagma % TgaATa AT 98 AT
qAz WY & AT AET I8 9ar & fagra
&F TFAT GFAT § 9§ Irg gAT 9T AT
AT GFAT §, TE AT S Gl SFWY
=1f3T |

MR. DEPUTY-SPEAKER: We take
up Private Members’ Business now.

Shri K. Lakkappa-

———

*Published in Gazelte ot
dated 23rd February, 1973.
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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-SECOND REPORT

SHRI K. LAKKAPPA: (Tumkur): I
beg to move:

“That this House do agree with
the Twenty-second Report of the
Committee on Private Members’
Bills @nd Resolutions presented to
the House on the 21st February
1973.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Twenty-second Report of the
Committee on Private Members’
Bills and Rensolutions presented to
the House on the 2Ist February
1973.”

The motion was cdopted

15.30-1/2 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Insertion of mew section II)

MR. DEPUTY-SPEAKER: Dr. Karni
Singh.

DR. KARNI SINGH (Bikaner): Sir,
[ beg to move for leave to introduce
a Bill further to amend the Salaries
and Allowances of Members of
Parliament Act, 195a.

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to

introduce a B'll further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954.”

SHRI S. A. SHAMIM (Srinagar): I
am opposing the motion ai the
introduction stage.

Extraordinary Part II, Section 2
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MR. DEPUTY-SPLAKER: You ought
to have given notice.

SHRI S. A. SiHAMIM: I have sent.
I have written to the Speaker this

morning.

¥ 37 57 fr ganfarg arfgs
AT F Ty AWZT G F FAT
qMEFT § S IR JIAHET & I
FTFFT AT -

Ox METE 7 ATT 37 5T AF<
g9 adal A1 Agead #T IIMT E
TATF

TT ATiF AgTUSAT TeqqUF FFY AT T
TT RAIF JTW % o7 a2 faa 34
93T § 14 3 | TFEIT T AT W@ AT

MR. DEPUTY-SPEAKER: Mr
Shamim. sit down for a minute. You
are entering into the merits of the
Bill. I am not shutting you out, but,
pleare listen to me. All these argu-
ments are against the Bill itself. Now,
we are concerned only with its
introduction. Have you any objection
to its introduction on any ground,
constitutional or legal, which would
prevent this Bill to come before the
House? What you are saying, from
what 1 understand, is that you are
opposing the contents of the Bill
which you can do when the Bill is
taken up.

SHRI S. A. SHAMIM: I must speak
in English. Obviously, you do not
understand the language, which I am
speaking. The Rule Book does not
say legal or constitutional, at least the
one which I possess. My objection to
the Bill is that this is obviously to
malign the MPs and the motives are
playing to the gallery and cheap
gimmickry. All these privileges,
when calculated in terms of money,
are absolutely nothing. I get a salary
of Rs. ......

MR, DEPUTY-SPEAKER: This does
not change what I have said that you
are entering into the merits of the Bill

PHALGUNA 4, 1894 (SAKA) Allowances of MPs

273
(Amdt.) Bill

You are ent'tled to these views, but,

at the stage when the Bill i5 taken

up for consideration. Now, we are

concerned only whether this Bill can

be introduced or nor.

SHRI S. A. SHAMIM: Whether this
3ill shouid be introduced or not? In
any case, this is going to be put to
vote. I am oppoting this Bill on
principle.

MR. DEPUTY-SPEAKER: Please it
down. Kindly understand me &lso.
The question of whether the Bill
should be introduced or not is the
responsibility of the Committee on
Private Members’ Bills and Resolu-
tions. Here, we are concerned only
with whether the hon. Member has
any legal or constitutional objection
to the Bill being introduced. What
the hon. Member is saying is that this
IZili ic not right, is nn: proper and.
therefore. it should not be accepted.
That is the burden of his argument..

SHRI S. A. SHAMIM: You have not
unfortunately seen what the rule says.
The rule-book only says that if any
hon. Member wants to oppose the
introduction, he may do so, and leaves
it at that. The heavens will not fall
if you bear with me for a few minutes.
1 shall try to explain that this Bill
has a motive, namely that the
Members of this Parliament should
be brought into contempt before the
people. His case is that the Members
are drawing allowances, and if you
care to read the Statement of Objects
and Reasons, you will find that it
says:

“The Members of Parliament
enjoy a spectrum of privileges and ~
allowances.”

This is not charity. These privileges
are there because we are supposed to
perform certain functions. Why not
introduce a Bill providing that
Members should have no salary and
they should not have any allowance?

All these days, we have been trying
to raise the issue of prices. The two
Maharajas who intend to move this
Bill »...
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DR. KARNI SINGH: There are no
Maharajas now.

SHRI S. A. SHAMIM, I am sorry.
I am referring to the two ex-
Maharajas who want to move this
Bil The rise m pricos applies to
MPs as well as rfon-MPs. 1 want to
submit before this House that an
MP is as adversely affected as the
common man. After all, all of us do
not have a private income an these
hon. Members have, Actually, they
do not need any allowance, and they
should come forward and sav that
they do not want any allowance.
Dr. Karm: Smgh was telling me that
he was not drawing any allowance.
The nation is grateful Lo him (Inter-
ruptions.) 1t should be credited to
the National Defence Fund. Only to
win cheap popularity that these
ex~Maharajas have turned socialist,
they want to decrease the allowances
and put income-tax barriers My
humble submission is that this 1s not
just and this is putting hon Members
who have been talking about socialy'm
ete. to a very difficult test.

MR. DEPUTY-SPEAKER thnk the

hon, Member has made hig v.ews
guite clear....
SHRI S. A SHAMIM I have just

started. This 15 going to affect your
salary also. Once this 13 accepted, it
is going to affect all of us, and once
this affects our allowances, 1t will
affect our functioning, and once 1t
affects our functioning, the whole
parliementary democracy would be in
danger, and, therefore, my plea is
that this Bill should not be allowed
to be introduced.

DR. KARNI SINGH. I would very
humbly like to place before the House
that 1t is not my intention at any
stage to bring the House into contempt
with the people. However, I do feel
that since the country stands to oppose
-All kinds of privileges, it is necessary
‘et we in parlament—and that
fhefudes me too, because when £
omes to ex-Princes and Memberg of

FEBRUARY 23, 1978
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Parhament, it does not exclude us—
should al. practise what we preach.
It is because of this that I had
expected that the House would have
applauded this Bill. I am not opposed
to cums of money spent .. .
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SHRI § A. SHAMIM, This 15 a Bill
with a vengeance.

SHRI HEMENDRA SINGII BANERA
(Bhilwara): He has received crores
of rupees by way of privy purses all
these years w.thout any income-tax
(Interruptions).

SHRI S A SHAMIM My telephone

bill s Rs. 1,000. I 2m a poor Member;
1 have no ptivate income.

MR DEPUTY-SPEAKER Shu & A

Shamum ha made hic pomnt clear
already Now, let us hear Dr Kurni
Singh

DR KARNI SINGH [ do not khow
why the hon. Member 15 t0 appre-
hensave, becauce £ his <lab of taxation
1S more (Inter ruptions)

MR DEPUTY-SPEAKER  Order.
Now, let ug hear Dr Karm Singh I
shall pul the question before the hon.
Members and it 1s for them to deuide.

SHRI S A SHAMIM: The
marksman has missed his mark.

great

DR KARNI SINGI{ The apptal that
I would like to make to the House
1s this. Merely making anything
personal of 1t and ridiculing it is of
no we. That does not take away
the scriousness of ‘Yhe mattel.
It 15 quite possible that hon.
members can say ‘former Maharajag’
when the whole world knows they
are finished. It ¥ ancient history.
Last year and the year before
I introduced two Bills, one for free
compulsory education for children
upto the age of 14, another for
unemployment relief and another for
old age insurance, All these were
opposed in thiz House on the ples
that I brought it ag the ®son of a
former ruler. '
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What I want the hon. House to
realine is this; if you want to oppose,
oppose on principle, In this case, the
opposilion should be that MPs are
entitled to a privilege and they should
continue to have jt. Okay. That is
a point of view. Or you can say that
MPs should not have the privilege
and they should be nubjected to the
same taxation as the rest of the people.
That is the other point of view-—that
is my point of view.

The hon. member may have a very
small income and he will not be
paying tax. 1 am not a fraud or
humbug to say that I do not pay tax.
I am paying 97 per cent tax. I am
proud of it. Probably in five years,
I will have nothing te pay. That is
the taxation structure in the country.

I have worked il out. As against
approximmately Rs. 6,000 1 draw as
allowance from Parliament, 1 would
have to carn almost Rs 2} lakhs to
clear Rs. 6,000 which should be the
normal case if the allowance-income
attracted income-tax. That is the
taxation.

Therefore, I feel that the man in
the street and the Members of Par-
liament should be gubject to the
same taxation and we do not want
double yardsticks. I am quite sure
that Parliament is not at any stage
adverse to the fact that they should
be subject to the same tax burdens.

Take the privileges. I would like
to be clear in my mind that it is not
my desire that at any stage the func-
tioning of an MP, to discharge his
duties, should be hampered. That
is not my intention. But I do feel
that taxation is something that ap-
plies to all Indians. ‘Therefore, there
should be some uniformity.

‘With this, I conclude my remarks.
It dhe hon. House in its wisdom
veontinue, throw the Bill out,
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Salarizs and Allowances of Mem-
bers of Parliament Act, 1954”.

The motion was negatived.

MR. DEPUTY-SPEAKER: l.eave is
refused.

SHRI MURASOLI MARAN (Madras
South): On a point of order. There
has been a convention in this House
that no Private Member's Bill has
ever been opposed at the introduc-
tion stage.

MR. DEPUTY-SPEAKER: It 1s not a
convention; it is the pleasure of the
House to give leave or not to give
leave.

15.44 hrs:
CONSTITUTION (AMENDMENT)
BILL*
(Amendment of Serenth Schedule)
st WYrE mT (S IT) STy
werew, & qerg AT § R @ ¥
gfame #7 W1 gatew v qiv fadaw
#1 geeaifag 3 # sgafa § q@
MR. DEPUTY-SPEAKER- The ques
tion 1s:

“That leave be sranted to intro-
duce a Bill {urther to amend the
Constitution ot Incdia ™

The motion was udopted.
=it wrbx W - & fagan w1 (9T
fasr FvaT g1

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of arts. 100 and 189)

SHRI R. P. ULAGANAMBI (Vellore):
I beg to move for leave to introduce

' *Published in Gazette of India Extreordinary, Part II, section 2,

dated 23-2.72.
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a Bill further to amend the Consu-
tution of India.
MR. DEPUTY-SPEAKER: The ques-
tion js:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™.

The motion was adopted.

SHRI R. P. ULAGANAMBI: in-
troduce the Bill

1545 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.
(Amendment of Eighth Schedule) by
Dr. Karni Singh
MR. DEPUTY-SPEAKER: We now
take up further con leralinn of tho
foliowing motion moved by Dr. Karni

Singh on the 15th December, 1072:
“That the Bill further to amend
the Constitution of India, bo taken
into consideration”.

as also further consideration of amend-
ment for circulation of the Bill for the
purpose of eliciting opinion thereon,
moved by Shri M. C. Daga on the 15th
December 1972.

Shri S. N. Singh was on his feet on
the Jast occasion.—He is not here.

Shri Onkarlal Berwa.

st e s I (FT)
Farenw #E1%a, § T wr F1 fadw
€T war, FfE TATATH FT A qrET
g feq fa<ts g9 f2 s g fw
forgi gd 9rar ¥ w0 A 387 w@v
Fegiv ot ARS # @ g weer g
fr a8 vy ¥ aved, 3@ ¥ R
auft g1y wfea s & ag fawr agi
T@r Ty ST 3 97 fead am ww
T § gu ww 7 fadsl wmr § v
fawrr wwe fwo ) oo fAy gw &
T WIAT g o §, gW A8
wRgT w4 & fx ag ny gl & @9
v agrr & fedr fear owar g
. feedr g e QY Wi § fe

‘- ' :_ﬁ_.‘__\,m.&vr H i 1 frdy gurdy AvpmrT

- FEBRUARY 23, 1973

T AW AT TOEATYS YA
WY # ok e AT A e AT
el g wife, o & wwan § o R

Constitution ' 284
U (Amdt) BiR
# ¥ o8 TUR) 99 W ¥ RAT AT
1]y § | <roredrT § wreaArdy, Fard,,
wrer, I8 Y wrad § 1 Wead st
& oy wiaTer #r qfe war 41 § wEa
g T aieT & IuEt o teat s
¥ oo s Wy faeer wifge ) W
AN ATETE, §F wA Aardr wxe
@7 7 ZEN—ew FFR ¥ =
AMfgw | AT FEAT 2 fF wram &Y
gufy o wFv § ad gur wv
TAEAT W F TAT TERT TG W=7
TSAT H 2T gAT AT & q7T 0% P
R TTw A4 P fraAr agt o7 HaET
fear v ) W e #y feel &
fas 73 & fan oz Yaisgma smy
way £, g7 TIaT  gEa fydtg &%)
vraeard oy wrar fgedr & gt afge o
AT WTIAT ZH OFEY IR, ared
Y # o e ot A& wfwa wes
wEr & ' § TgH &7 wrE wifggrer
T & 7 gar & =gy ) @ g we-
w7 falig &% |

=Y gRo Twiltare 3P ((Famr-
arg) : AT IuTe v am, TSIy
o7 ferdy 21T TS E
(vomayet) - cag wgAT fw fgely &
fadrgy ¥ TSRITAY WA HY FvE gl
qv @rar v & ag fesgw g gmr
Fr a1y e s § 1 5w affardee
X FT AR AL FC GHaY & a1 =02
A vz w7 awdt & afew wwt e g
FwrAr & ferdy &1 gear sy & fag
e @t vy § ag famg o T
(ewagm@) . & uw gl g
a1 Ted e § AfEw fwe o & fredr wr
TS AT 2 L wg ¥ v f ¥ R
ferdr & v & Filawr wvar § o faedr
wifgr, gEHY
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qwerdr wiar 36 swre § & A% e
der &, wUdr § av FmeAr ¥ 0
(verworx) . . ar fra T ¥ A aga
oY 9ivid gq o oy § S T ¥ AH-
Tt o e T & | A 9ad fag
TET 9T I8 X 7 7gr AT Tfgw |
afe gewT WSy WA FATAT ATEY g A
A ga%T qU-I0 3@ ¥ fady FWTE
afs P avg ¥ 1 5% Y /1 A
& 3T #) qve 58 WIT B S T &
W8 A1 § qHEA § TR AU A
gt wfge

SHRI SURENDRA MOHANTY
(Kendrapara): Mr. Deputy-Speaker,
Sir, I rise not so much as to support
or oppose the Bill, but I wish to em-
phasise and underline certain aspects
of the Eighth Schedule to our Cons-
titution and bring them to the notice
of the House which, 1 feel, should
have a barring on the dispassionate
consideration of the Bill.

Sir, you will find that in the
Eighth Schedule as many as 15 langu-
ages have been enumerated. Barring
the Tamil languages, so far to my
knowledge, none of these languages
have a history which goes beyond
perhaps the 13th centurvy [t is only
Tamil whose genesis goes back much
earher according to some philologists.
The rest of the language are derived
from apabhramsha, whether it is
Hindi or Bengali or any other lang-
uage, Coming to Rajasthani, it is
not a distinct language; it is derived
from Sauraseniapa-bhramsha. The
ancient texts in Rajasthani
were written in a dialect known as
Dingal, for centuries. It has merged
today into Hindi and its dialectical
individuality has been diluted just as
the dialectical individuality of Bhoj-
puri and Maithili had ben diluted. To
include Rajasthani as a language in
the Eighth Schedule cannot be sus-
tained at least by philological evi-
dence,

There is another aspect. The lan-
guages which you find enumerated in
the 8th Schedule had a sustained

3402 L8S—10
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literany  development. Speaking

about Rajasthani, I am sure Rajastha-
ni remains as a spoken dialect, much
less as a language with written litera-
ture. In the absence of asustained
literatery development and in view of
the fact that it derives its origin from
apa-bhramsha, and its dialectical pe-
culiarities have been diluted and has
merged its idenlity with Hindi, to
me there seems to be no justification
for including Rajasthani as an Indian
language in the 8th Schedule. Rajas-
than 1s already a State and I think
the basic desire of having a linguistic
State has been satisfled. Therefore,
the 8th Schedule should not be bur-
dened again with a language which
has mo distinct literary development.

SHRI DASARATHA DEB (Tripura
East): I fully support this Bill mov-
ed by Dr. Karni Singh. If any langu-
age is asked to be placed in the 8th
Schedule, it should not be considered
as if it is aimed against any other
language because we live in India
with so many nationalities. Every
language spoken by any Indian must
find a place in it; every language
must be given equal treatment and
placed on a proper footing and
equally respected. I do not know
what is the difference between Rajas-
thani and Hindi. But if there is sny
difference, if there is a  possibility
that Rajasthani language can deve-
lt:lp independently, it must be includ-
e

At the same time, I say there are
other languages such as Nepal;,
Manipuri. As I said that if any lan-
guage is spoken by any Indian it
should be includeq and should
be given proper nourishment
in order that it could contribute to
the cultural develomment of India;
otherwise we  cannot develop India.
Some people talked about the Hindi
language. It ig already included; if
any other language is included, &t
cannot hurt Hindi, rather inclusiom
of other languages will develop Hindi
because we must accept words from
other languages, to enrich the voca-
bulary of Hindi, That is why I say
we must accept all the languages
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Bpoken by any Indian nationality as

the lan:uag\e of India and equal gp-

portunity should be given to all of
them.

ot gww wR woaw  (3AT) ¢
IUTEHE WENEY, STo Huff foyg ot & way
9T oY faer <ar & w9« § frdw s
g 9 7% 2w 7gT qov § AR @ AW A
gXwT T § ) § wgl aw wrerequar
wiaT & afkfaq §, ag wran aga §r A2,
T€r TR q’ft agr g mrEda [
ardr § 1 e fawrg wany @ @r
g, gEA w€ I T A Favd &
9 TH TER B W A AT g
2w & & 1 Ao, g, WA §
T a7 wrt w1 fmw @ iy
YT WET ZIT WY aTer oy & fad
g gifeed w1 oFa faay srar fgy o
TAAT BT GIH TR 9T TF 097
& o @ ¥ agy g3 of@dy T8
{, TE W e W agw aw
AFATT 1 A% 77 ag £ SR F 7 §
TF AT UL FT WA ST §
Y ag fedr & fadg & gare w3 )
gafaq 39 Wi &1 @ faww gAr
wifgy &few wgt % o9 dfaa &
T 37 Y 17 g Ay F agwa g
fe=lY & 39 2w A el 9T §, A%
w8 9T 447, S9N g49 F"IFT &
aifgd  wgt 9% X Ao § I
stfrwre firsrar w1fed, s fasra grm
w7fed, Ta¥ 1 7y agt § ) Ay T
arer wfgsy § g7 wvT #Y T wrard
& gawr fawa &1, "soT ifgd gy
IaET yATT AT AT P/ TFT TAY
&3, e gar ¥ #r AreTRt ) oEd
ar faaf & g N tﬁnﬂ oI § 1
gt agt A aeY WITE weS § 1 g,
e T, e A o I § g
Tz wrer 34§ ot vw gal ¥ fret
R g T TR AR W E
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Wl # orer weae §, T owrEdt 9
A1 aAAY! §, gafad qraws § s agg
W7 O FY F gy o v 1A faw
# fa<iy #war g | e arg § sEr
¥ fadew & fe 2w o AT o woOTd §
AT 9E YW &3 |

fafw, @ wlv et wd dave
| trew wuft (sft fiferow fag wte) -
IR wgRy, ag faw gfgmw &
BTy ALY § dangT & oy wvar Ay
& | 99 wega B @A ¥ 7w e
JEEFT ATAT HABT 344 (1) w7 351
F 2, H1¢ HT EART TF F1 ATAAT G
fis gma T 9evm aga dfwa § 1 At
Oe3% 38 AN E

344. “The President shall, at the ex-
piration of five years from the com-
mencement of this Constitution and
thereafter at the expiration of ten
years from such commencement, by
order constitute a Commission which
shall consist of a Chairman and such
other members representing the diffe-
rent languages specified in the Eighth
Schedule as the President may app-
oint, and the order shall define the
precedure to be followed by the Com-
mission.”

351, “It shall be the duty of the
Unjon to promote the spread of the
Hindi language, to develop it so that
it may serve as a medium of expres-
sion for all the elementg of the com-
posite culture of India and to secure
its enrichment by assimilating with-
out interfering with its genius, the
forms, style and expressions used in
Hindustani and in the other langua-
ges of India specified in the Eighth
Schedule and by drawing, wherever
necessary or desirable, for its vocabul-
ary, primarily on Sankrit and secon-
darily on other languages.”.

T T wedN v ey fr
s A ez g avar & PF ok Qugw
*ﬁﬁ#rmﬂm“aw#%mf
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WINT & 5T & fordr findt o1 gaafaes condly, he said that Sgnkrit has been

S g 1 qW faw H qATA 1968 A
ot gt forcr 57 Fear 91 1 39 897 9987
A7 IA T 16 HTIUW, 1968 AT AHA-
s WS WIRA A wRr 47, 7| § 9 @
FL@/IE -

“What is the purpose of the
Eighth Schedule? If we look to
the Eighth Schedule, it has some-
thing t odo with Articles 344 and
351. They have gol a specific pur-
pose for which they are mentioned
there. We have very carefully av-
oided including any other langua-
age. In that Schedule except Sin-
dhi which we did with complete
ananimity of this House and the
other House. IiL was because of the
fact that in Sind it was their langu-
age and Sind was part of undivided
India. It was a language accepted
-as a regional language of that re-
gion and 11 the process of indepen-
dence, as a result of partition, Sind
was lost to India and, therefore.
Smmdhis lost their home. So, 1t
Was a recognition of a patriatic peo-
ple and of their language when
they had to leave their homeland
and come here.”

“If a language has become the
official language of a State also, it
is not n ecessary that it should be
mentioned in the Eighth Schedule.
The development of a language is
‘something very independent,”

The position of the Government is the
same and it has not changed. The
stand that was taken in 1968 continu-
es to be the stand of the Government.

16 hrs,

During his speech, Mr, Viswanathan
said that in the census of 1871 the
figures of Rajasthani and Hindi-spe-
aking people have been manipulated
50 as to show that the Hindi-speaking
Persons is larger than in reality. Se-

given a place in the Eighth Schedule
although the number of speakers of
th.s language is only 2212. He also
quoted Dr. Suniti Kumar Chatterjee
extensively to indicate the conflict
which exists between Hindi and other
regional languages. About the second

pomt, I have just read article 351.
Sanskrit is the basis on which the
vocabulary has to be developed.

Therefore, Sanskrit has been inclu-
ded in the Eighth Schedule About the
allegation that figures of Hindi-speak-
ing people during the 1971 consus have
been inflated, this is something which
is absolutely preposterous and against
facts. During the census, the opera-
tions were conducted by the staff of
various State Government, The Cen-
tre only issued directions. Mother-
{ongue has been defined as the lan-
guages spoken in childhood by the
person’s mother to the person. If the
mother died in infancy, the language
mainly spoken in the person’s home
in childhood will be the mother-
tongue. In the case of infants and
deaf mutes the language usually
spoken by the mother shall be re-
corded. All this recording has been
done by the State Governments' offi-
cers going from village to village,
house to house, individual to indivi-*
dual, Al that information was com-
piled by the States and sent to the
Centre. The Centre has just repro-
duced those figures.

SHRI G. VISWANTHAN (Wandi-
wash): How is it that Rajasthani-
speaking population which wag 1.47
crores in 1961 consus came down to
17 lakhs in the 1971 consus?

SHR1 NITIRAJ SINGH CHAU-
DHARY: It might be that under
some misaprehension people might

have given Rajasthani or any other
language as their mother-tongue first.
Then with a wider outlook they might
have realised that it is only a dialect
and the base is Hindi and the script
is also Hindi. So, they might have
given Hindi. Every individual was
free to express his opinion which
has been recorded.
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Thirdly, he has quoted from the
minute of dissent given by Dr Suniti
Kumar Chatterj2e and not from the
majonty views If he feels satisfied
with quoting only the minute of dis-
sent and wants the whole House to
accept 1t agamst the views of the
majority members, 1 have nothing to
say
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Then, my other friends spoke about
the cultural heritage and the richness
of the Rajasthan: language I bow to
that Everyone in this House will ac-
cept that the pzople living in Rajas-
than, the language that they speak has
richness, has traditions The Charans
and Bhats, have preserved history of
the country and have given us some-
thing valuable If they were not
theie we would not have got 1t I
sumbit, that does not mean that thr-
oughout the length and breadth of
Rajasthan whatever dialects are spo-
ken, 1s Rajasthani and one language
May | ask the hon mover and other
friends who supported his cause if 1t
3 not a fact that in western Rajas-
than the dialect spoken, as I would
call it, 1s entirely different from the
one spoken in eastern Rajasthan and
1¢ different m northern Rajasthan and
in southerm Rajasthan?

From the figures that I have been
able collect, there are as many as 19
dialects spoken in Raj)asthan Mar-
war1, Thali, Mewari, Bikaner:, Bagr,
Shekhawati, Jaipurza, Haraut:
Ahirwati, Malvi, Nimady, Labhanm,
Kaker:, Bahrupia, Guyri, Bhil dialect,
Rangr: and Brij; bhasha Out of these
19 dialects if the hon mover had said
that g particular dialect 15 Rajas-
thani, then it could be understood
As Rajasthan; does not have a script,
that Devnagir script is the ecript of
Ra)asthan and, therefore, it should
not be accepted as a language, was
opposed by the mover He said “Take
the case of Marathi It also has De-
vnagirs script. Why 1s 1t recognised
a8 a language?” I may eubmit that
it he goes throughout the length and
breadth of Maharashtra, it is only one
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they have accepted Devnagir script

DR KARNI! SINGH {Bikaner)
That 1s not so I live in Maharashfra
and I speak in Rajasthani, He can-
not make a genmeral statement like
that

ag2.

SHRI NITIRAJ SINGH CHAU-
DHARY It 1s only a few persons
Take the case of Bombay People going
from U P speak U P. language, people
going from Gujarat speak Gujarati
What 1 mean 1s that persons living 1n
parts of Mahatashtra speak only one
language and that 1s Marathi and their
script 15 Devnagiti

If by adopting Devnagni script, &
language loses 1ts character, I ~may
pomt out that in Baioda, cven for
Gujarat: language, Devnagir1 script
was accepted By accepting Devna-
gii1 as the script, did the language of
Baroda ceasc to be Guyjarati? No It
continuad to be Guyarati I commend
this and 1 1espectfully bow down
before the decision of the people of
Baroda State who accepted Devna-
gir1 scuipt  If the whole of India does
1t, we will have one unified language

Another pomt that was made by
some friends was that throughout the
length and breadth of the country,
whatever dialects are  spoken all
should be accepted There are 279
dialects If my friends want that all
the 279 dialects epoken throughout
the length and breadth of the coun-
try should be mcorporated in the
Eighth Schedule of the Constitution,
I have only to thank them, I need
not say anything to this in reply.

I could have asked* What was the
language of the States of Rajasthan
before merger? If Rajasthan which
consists of very many States had only
one language, why was not that lang-
uage accepted as the language of
the land by all it States It was not
so Hindi was the language because
everywhere whatever was spoken weas
a dialect Even today, the State of
Rajasthan has Hindi s its official
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language because they know  that
Rajasthani is not a language, There
are many dialects which are spoken
in the great land of Rajasthan and it
is a problem for them to choose one
and discard the other 18  dialects.
“Therefore, they rightly decided to
have Hindi as the language of the
State. Under these circumstances, it
would not be possible for the Gov-
ernment to accept the Amendment,
.and I would appeal to the hon. Mover
to withdraw his Bill.

o wait fag (FFrae) . e
agre, & wd F A4z g o g9 w7
¥ 7 fa+ F1 AEAAIT T T AT TR
I § 3aF fanr & SA R gegare A0
ARATE

aga ¥ A wiga § oA el adr
srft & 1 & I I ANe AEA g OE
F &g T wea! fgdy A1 awarg 1+ Afew
{7 gg fasara gasg ¢ 5 9 -
AT Wigr Frawaar 7 & af A7 9g
TAAEATA & AT AT AHEHTAC F A9
TATH FT I A v | gafae & wgaw
F7ar ¢ i g9 famr o g qeq & fawe
wavy g1 A1 gA6T 1A fwar s o

TThe hon. Member spoke a few words
in Rajasthan also.}

Mr. Deputy-Speaker, since the in-
troduction of my Bill, I have received
many many letters from people in
Rajasthan, from warious institutions,
and as I had said so when I introduc-
wed the Bill in the House, it fell to my
lot that I won the ballot and my Bil}
got the opportunity of coming before
‘the House. I do not claim to be an
authority on any language, although
I can say that, from my childhood,
I bad spoken Rajasthani, as my
Mother tongue and the fact that Raj-
asthani is a Janguage has been borne
out by great leaders like Pandit
Jawaharlal Nehru, Rabindranath
Tagore, Malaviyaji Tesmitorl, etc.~all
©f them congifered to be experts.
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Even my hon_ friends, Mr. Sanghi
and Mr. Amnt Nahata, who come
from Rajasthan, bear out the fact that
such a language did exist.

I would like to place before the hon.
House that the “Rajasthan Sahitya
Academy”, Udaipur,—these are new
facts that have emerged—has made
its Rajasthani Section as an aulono-
mous body and it is working in Bika-
ner as “Rajasthan Bhasha Sahitya
Sangham;” they have a budget of
Rs, 1 lakh a year..,

SHRI M. C. DAGA (Pali): In order
to earn some money.
DR. KARNI SINGH: I do mnot

know why any hon. member should
impute motives. This hon. House
should rise to a higher standard. The
moment an institution is started in
Madras or Bombay or Calcutta, an
hon. member gets up and cays that
1t is done with ulterior motives, I
do not think that it is Tair; it is de-
grading our House. The hon. Mem-
berhas no knowledge of what these
people are doing.

The Rajasthan Education Board,
Ajmer, has sanctioned Rajasthani as
one of the optional subjects for the
9th and 10th Classes. The Jodhpur
University has increased the Rajas-
thani Question Papers to three as
against one in MA. (Hindi), and
there is every hope that, in other
universities also, the Rajasthani
Question Paper will be increased.

I now come to what my hon.
friend, Mr. G. Viswanathan, hag very
correctly pointed out. The Minister's
statement was not very convincing
when he said that the census in 1981
had revealed 1.47 croyes as Rajas-
thani-speaking and that ten years
later, it has been found that only 20
lakh people speak Rajasthani. I am
not prepared to belive this. 1 do not
know where the mistake has oceur~
red, I was told when I was in Rajas-
than that very often the cemsus pep
ple just ask the people in the villages
and everywhere, Do you Ikmow
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Hindi?, and when they say, ‘Yes; of
course’, they are immediately  put
down as Hindi-speaking. L think if
the hon. Minister—I have great con-
fidence in him; he is a senior mem-
ber—goes more deeply into it, he will
find that somewhere there has been
a mistake and these figures are not
accurate.

st gwA T FToAT | AT AT FE
Fry TSEATT & Ara F ar gfaer Wi
7

DR KARNI SINGH: The hon. Mem-
ber, Shri Berwa has just now men-
tioned that there should be Hadoti,
Bikaniri, Jodhpuri, Udaipuri, etc.
which only are dialectic changes with._
in the State. I would respectfully
submit to the House that there are
dialectic changes in any part of the

world. Even English as spoken in
America is different from  English
spoken in England. The English 1

speak is Rajasthani English. It is In-
dian English. Even in England dia-
lectic changes are there if you go from
North to the South or East to the
est. As a nationalist, I wanted to see
that Rajasthan States, 22 of them,
were integrated into one Rajasthan
State so that the emotional integration
of Rajasthan could becreated ‘through
the medium of Rajasthani language.

st FiFTT AIA ALAT AT HY
SR v O AL e L o LI A R )
Ay ?

DR. KARNI SINGH: There was a
demand just like what happens in An-
dhra today fo a Mary Pradesh bor-
der State. I wag one of those who
opposed it from the very beginning.
I come from Bikaner; I can easily call
my language Bikaneri as
Member from Jodhpur can call it
Jodhpuri. But if we call it Rajasthani
it brings about emotional integration.
That is my whole object. That is
why I have brought this Bill forward.
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I am not stressing for Rajasthani to
become State Language. [ have ask-
ed for an experts committee to go into
the matter. If the hon. Members
would only take the trcuble of read-
ing any speech in 1968 and the speech:
I made in the last session, they would
find that I never made sucmh a de-
mand. What all T wanted was that
the Experts must advise the Govern-
ment as to what should be done about.
it.
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ot AR A qT@T I FE
et a¥ Faer WaArdr & FAFA A E |
FIL T WAL, AULETIC AT ETEIAY, 39
FITL AIAAT F FTTHT NT 7T WIT

& faq warfea fEr =nd ?

DR. KARNI SINGH: He is welcome..
It is a free country. The hon. Minis-
ter said something about Sindhi. He-
said it was the unanimous demand in
this House. I am quite sure if he did
not jssue a whip today there would
be unanimity in support of my Bill
also. For the last two months I have
been in correspondence with the hon.
Prime Minister. I have receiveq her
letter teday. I seek your permission
to quote extracts from thig corres-
pondence. She wrote to me this morn-
ing to say:

“I have no objection to your refe-
ring to our correspondence in
your speech on your Bill in the
House.”

Therefore, I think you will kindly
permit me to read out some important
extracts which would clarify my stand
and Government’s stand also,

I wrote to the Prime Minister on
January 24, 1973 as follows-quote:

“The object of this letter i on the
subject of the Rajasthani Language
Bill that stands in my name and
was partly discussed in the last ses-
sion of Parliament. This is the se-
cond time that this Bill has come:
up before Parliament and has re--
ceived considerable surwaort,
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At the present moment as things
are in the country, I feel that these
matters could perhaps be taken up at
a more opportune moment. However,
as you no doubt know, Private Mem-
bers have very little say when their
Bills win a ballot. I do not know
what your views are about Languages
like Rajasthani, Maithili, Bhojpuri,
Nepali, etc. being includeq in the
Eighth Schedule of the Constitution,
but would like to have your views on
the matter. As a staunch nationalist
and 3 strong believer in the integrity
of our country I would like to be guid-
ed by your advice. If I withdrew my
Rajasthani Language Bill by permis-
sion of the House at the appropriate
moment it might be a very good idea
if you could generally consider an
assurance being given to Parliament
thnt these major languages of India
would be considered at a suitable time
for inclusion in the Eighth Schedule
of the Constitution. After all even
Sindhi finds its place there and Rajas-
thani has been recogniseq as a lan-
guage by no less persong than your
great father, Pandit Jawaharlalji
Nehru, Shri Malaviaji, Shri Rabindra.
nath Tagore. Dr. Tessitori, Dr. Becom-
field, etc. It is not my desire at any
stage that these regional languages
should reverse the process of Hindi
in any State but their richness of lite-
rature should not die out.”
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The hon. Prime Minister sent me a
reply as follows. This is dated the
10th of February, I quote:

“I have your letter of the 24th
January regarding the Rajasthani
Language Bill. 1 appreciate the
sentiments which have prompted
you to seek the leave wf the House
at the appropriate time for the
withdrawal of the Bill.

There hag been considerable misun-
derstanding about the Eighth Schedule.

As you know, this Schedule itself
now, fin a strictly constitutional
sense, otiose,| The inclusion of any
new language in the Schedule may
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satisfy sentimenta] aspirations, but
cannot confer any benefit or advant-
age to such a language.”

as said by the hon. Minister

“We should, therefore, think af
other alternatives to preserve and
develop the rich cultural and lite-
1ary heritage of languages like Ra-
jasthani, Maithili, Bhojpuri or Ne-
pall. We would welcome any spe-
cific measures which you may sug-
gest in this benalf. Such construc-
tive efforts would be more valuable
than mere inclusion of these langua-
ges in the Eighth Schedule.”

I feel that the hon. Prime Minister
has been very gracious. She has been
very practical and you will also admit
that I have also been practical, in as
much as that in view of the recent
troubles in this country and the fis-
siparous tendencizs that are coming
to head, I had wriiten to the hon.
Prime Minister and 1 felt that this was
not the opportune moument to bring
anything before the House that may
create divisiveness and help fissiparous
tendencies. Thig could come later on.
So, 1 would like to seek the leave of
the hon. House to withdraw this Bill
on the understanding that an Experts
Committee will be called by the hon.
Prime Minister consisting of linguists
from all parts of the country, far more
capable than me, who will be in a
position to place before the Govern-
ment the needs and aspirations of the
people whose languages are not recog-
nised and then find ways and means
whereby languages like Rajasthani,
Bhojpuri, Maithili, Nepali, Pehadi etc.
may be given their due share and that
these great languages do not die but
in this country. With this, I request
jeave for the withdrawal of my Bill,

MR. DEPUTY-SPEAKER: Befare I
call upon the House to express its de-
sire on his request to withdraw the
Bill there is an amendment to this
motion which should be disposed of.
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[y Deputy-Spes (v) to have equal pay for equal

There 15 an amendment by Shra M.C
Deaga to circulate the Bill for eliciting
public vpinion

The amendment was put and negativ-
ed

Now, the question 1s

“That pPr Karm Singh be given
leave to withdraw his Bill”

The motwon was adopted

DR KARNI SINGH I withdraw my
Bill

16 24 hrs.

CONSTITUTION AMENDMENT BILL
BILL (Amendment of Articles 19,22
etc ) By Surr A K GoraLaN

MR DEPUTY-SPEAKER We take
up the next Bill The next Bill 1s by
Shri A K Gopalan, further to amend
the Constitution of India

SHRI A X GOPALAN (Palghat)
I move that the Bill further to amend
the Constitution of India be taken into
consideration

Sir, there are three amendments in
my Bill which I am proposing. In
Article 19 of the Constitution, in sub-
clause (f) of Clause (1), after the
words “property”, the following words
shall be inserted namely, “within such
limits as may be prescribed by law*
Secondly, after Article 19 of the Con-
stitution, the following new Article
shall be inserted, namely, 19 A

“All citizens shall have the right—

i) to work and to a living wage
after attaining the age of 18 years;

(ii) to have free education upto
the Higher Secondary Standard;

ﬁ) to have $State assistance In
of unemployment, old age, sick-
neis snd disablement;

{iv) to free medical treatment;

work,

(v1) to exercise franchise on atfamn-
mng 18 years of age, and

(vn1) to bear small arms”.

Then, 1n clause 4 1 have provided
that

“In article 22 of the Constitution,—
(a) n clause (3),—

(1) in  sub-clause (a), the
word ‘or’ shall be omitted, and

(1) sub-clause (b) shall be
omitted, and

(b) clauses (4) to (7) shall be
omitted *

These are my amendments to article
22 regarding preventive detention
¥

Then 1n clause 5 I have provided
that

“In article 31 of the Constitution—

(a) for clause (1), the follow-
ing clause shall be substituted,
namely —

“(1) The right of atizens to
theirr landholdings, handicrafts
and small scale industries, hous-
es, trade, profession or vocation,
mmplements and other accesso-
ries necessary to carry on their
trade, profession or vocations
within the limits prescribed by
law, and the right of citizens mn
their incomes and savings from
their work, and the income de-
rived from the above-mention-
ed properties, articles of domaes-
tic economy and use and articles
of persons] use and convemence
as well as the right of citizens
to inherit personal property
shall be protected by law ',

(b) after clause (1), the follow-
ing clause shall be inserted,
namely’ .

“(1A) All gther be-
sides that specified in clause (1)
of thiz article may be acquired
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by authority of law for publie
purposes or for securing jus-
tice, liberty and equality to all
citizens, without paying any
compensation or paying such
amounts as may be fixed by
such law or as may be deter-
mined according to the princi-
ples laid down in such law for
paying such compensation. No
such law shall be called in
question by any Court includ-
ing the Supreme Court.”; and
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(c) clause (3) shall be omitted.”.

Then, in clause 6 of my Bill 1 have
provided that in article 31A of the
‘Constitution, the first proviso to clause
(1) shall be omitted.

As far as the Statement of Objects
and Reasons 1s concerned, it reads
thus:

“It 18 necessary to put reasonable
restrictions on the right to hold
properly to prevent concentration
of wealth and means of production
to the common detriment.

ive Principles, but does not serve
he desired purpose. This Bill pro-
vides that every citizen who is more
than sixteen years of age shall have
the right to work and it shall be
the duty of the State to provide
subsistence allowance to all citizens
who cannot work due to old age,
sjckness, disablement or failure on
the part of the State to provide
work. All citizens over the age of
48 years shall have the right to
txercise franchise.

} Right to work 1s one of the Direc-

Article 45 of the Constitution pro-
vides for free and compulsory edu-
cation for children up to the age
of fourteen years. This is one of
the Directive Principles of State
Policy, just a pious wish. Provi-
sion has been made in the Bill for
free eduecation up to Higher Seecon-
dary Standard. Certain rights like
the right to free medical treatment
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and the right to bear small arms
have been included in the list of
fundamental rights, Provisions of
article 22 which guarantee protec-
tion against arrest and detention in
certain cases have been misused so
far. Hence, certain safeguards for
the liberty of citizens have been
provided for.”,

These are the objects of this Consti-
tution (Amendment) Bill,

I shall first deal with clauses 2 and
5 of the Bill. Amendment to article
19 is being proposed in clause 2 for
the purpose of conferring upon the
State the power to amend and pres-
cribe the ceiling on the ownership of
all classes of property and also for
the purpose of protecting the right of
the citizens to acquire and dispose of
property within the prescribed ceil-
ing. So, the object of this proposal
would be clearly understood when
it is read along with the amendment
which has been proposed to article
31. Articles 31 and 19 must be read
together, because they are interrelat-
ed. That has been stated in clause 5
of this amending Bill. Both these
are interrelated. We do not favour
concentration of wealth in the hands
of a few individuals. We want all
means of production to be owned by
the State gradually. We want mono-
polies to be taken over by the State
without delay, immediate nationalisa-
tion of key industries ang giant en-
terprises. At the same time, we
want to protect the rights of owners
of small and medium size personal
properties and also private enterpris-
es against the encroachment by the
high~-handed and power-crazy bureau-
cracy.

We say this because under the exist-
ing system, more particularly under
the present system, whatever power
is assumed by the Government is
bound to be used against the smaller
people and in the interest of the big-
ger ones. The existing cl 1 of art.
31 says that uo person shall be depriv-
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ed of his property save by the autho-
rity of law Cl 2 says

“No property shall be compul-
sorily acquired or requisitioned save
for a public purpose and save by
authority of a law which provides
for compensation for the property
s0 acquired or requsitioned and
either fixes the amount{ ot the com-
pensation or spectfies the principles
on which, and the manner 1n which,
the compensation 1s to be determin-
ed and given, and no such law shall
be called 1n question 1n any court
on the ground that the compensa-
tion provided by that law 1s not
adequate’

Thus the ntention of the existing
clause 1 1s to afiord protection against
executive encroachment such as con-
fiscation or seizure and the lhke, but
not against legislative expropriation

This right has been declared In a
negative foom Cl 2 of art 31 con-
jers upon the State power to make
jaws for compulsory acqusition or
requisition of property of citizens for
a public purpose and upon payment
of an amount which may not be ade-
quate, that 1s which may be very
much less than the market value
Theoretically all these may seem 10
be very fair and desirable but in
practice what happens? That 1s what
we have {o see

‘We know that lands belonging to
small cultivators of Haryana the ag-
gregate market value of which exceed-
ed a couple of crores of rupees, were
compu sorily acqured for a few
lakhs of rupees and ‘were given to &
firm called Maruti Ltd, a newly
created monopoly concern for a small
amount As I have glready said, and
as everyone knows, laws made are
used aganst the poor for the benefit
of the rich So it 18 necessary to pro-
vide 1n the Constitution that certain
types of property Dbelanging to the
poor and middle classes within the
ceiling prescribed by law, acquired
by thelr savings made out of their In-
come, should be protected by law, and
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the State shall not acquire the same

or requisition the same without pay-

Ing adequate compensation

That 1s why art 31 1s sought to
be amended and amended in such a
way that as far as the poor and mid-
dle cla<s peasants are concerned, their
property should not be taken without
adequate comnensation

The reasons for my proposing these
amendments have alreadv heen stat-
ed Now I want to point out the
constitutional justification also  The
second proviso to art 31A which "vas
inserted by the 17th amendment m
1964 reads as follows

“Provided further that where any
law makes any provicion for the
acauisition by the State of any es-
tate and where any land comprised
therein 15 held by any person under
his personal cultivation it shall not
be lawful for the State to acquire
any portion of such land a9 1s
within the ceiing himut appheable
to him under any law for the time
being 1n force or any building or
structure standing thereon or ap-
purtenant thereto unless the law
relating to the acquisition of such
land building or structure provid-
es for pavment of compensation at
a rate which shall not be less than
the market value thereof”

This is the change I want to make
The reasons are obvious Although
in practice 1t i 1gnored the idea was
to protect the land of small cultiva-
tors and to provide for paying com-
pensation at the market value in case
of compulsory acqusition There 1s
no reason why the same provision
should not be made in the case of
other small owners for protecting
them from legislative as well as exe-
cutive encroachment The amend-
ments proposed by me are in con-
formity with the principle embodied
in the second proviso to art 31A amd
T expect that the same would be ac-
cepted by all When there is one
principle, some lsgislative amendment
must alto be there so that as far the
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small owners are concerned their

property also must not be aequired

or requisitioned without adequate

compensation. That is the purpose

why I have brought these amend-
ments.

Clause (3) of ariicle 31 imposes a
disability on the State legislatures.
If a measure is otherwise within the
legislature and if the subject is one
which can otherwise be dealt with
by the State legislatures, I do not see
any reason why they should be sub-
jected to the control of the Union
Council of Ministers. The assent of
the President really means the assent
of the Union Cabinet.

Then I come to clause g of my Bill.
It seeks to omit the first proviso to
clause 1 of article 31A in which I
have desired to remove a similar dis-
ability imposed on the State Legis-
latures. It is said that the President’s
assent must be there. So, in the State
Legislature also, this disability must
be removed.

Coming to clause 3 of the Bill, I
say that socialism and social justice
are not one-way traffic. There must
be reciprocity. The State ownership
of the means of production is good
if the right of employment and un-
employment benefits are given. But
then if these basic necessities are not
provided by the State, there will be
State capitalism; that is, bureaucra-
tic capitalism and a new privileged
class and a more ruthless exploitation
and capitalism will come into existen-
ce. This is why the amendments pro-
posed in sub-clauses (i) to (vi) of
clause 3 of my Bill are necessary.
It can be done by adding a new arti-
cle, number 18A, as proposed by
me in clause 3 of my Bill. In clause
3 of my Bill I have said that the
right is given; but it is only the right
that is given. But as far as the bene-
fits are concerned, there is nothing in
the Constitution. Here, it iy sald: “to
work and to g living wage after at-
taining the age of 16 yewrs.,” The
question s, as fay as living wage is
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concerned, if it is not there, what
happens? We see everything strikes
and troubles, because, as far as the
agricultural labourer in some parts
of the country is concerned, he gets
only eight annas or 12 annas or at
the most one rupee a day. So, not
only work must be guaranteed but
there must be a living wage.

Then, “to have free education up to:
Higher Secondary stage.” Then, “to
have State asistance in cases of un-
employment, old age, sickness an dis-
ablement.” Then, “to free medical
treatment.” Then, “to have equal
pay for equal work!” Even today,
in some industries as well as in agri-
culture, as far as the males and femal-
es are concerned, though they are
doing the same work for the same
period of time, there is disparity, and
the wages of the males and females
are diffierent; though they are doing
the same work and are working for
ithe same hours, there is no equal pay
for equal work in some of the indus-
tries as well as in agriculture.

Then, “to exercise franchise on at-
taining 18 years of age.” Then, “to
bear small arms.” Why I have saic
that “to bear small arms” is because,
while the hooligans possess armg the
peaceful, law-abiding citizens are at
the mercy of the hooligans. The
peaceful citizens have no arms. Kir-
pans are given to the Sikhs, and I
think there is no harm, and there
has been npo harm till now because
every Sikh has a kirpan. No harm
has been caused by that. It is not
dificult for an intending law-breaker
to collect arms. If every citizen is
armed he could be protected against
the hooligans who possess arms. Only
a Government which distress the peo-
ple will object to this amendment. So,
I say everyone must be allowed to
have arms so that those who have no
arms will not suffer. They are people
who collect the arms and fight with
them. But others who obey the Cons-
stitution do not have the arms be-
cause it ig against the Constitution to
possess arms, It is a crime. What



Constitution
(Amdt ) Bill

[Shri A K Gopalan]

happens, therefore, is that they are
attaccked by others, because they are
law-abiding citizens and they obey
the Constitution and the law So, 1t
15 better that everybody is allowed
to bear small arms
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Clause 4 in my Bill deals with arti-
cle 24 Preventive detention and de-
mocracy cannot go together Some
provisions 1n article 22 were describ-
ed as black acts by several freedom
fighters during the British Ra) In
my amendment I have said that art:-
cle 22 should be so amended that the
PD Act may be made applicable only
to enemy ahens and not to Indian
citizens There are other provisions
an the Crimmal Procedure Code and
other laws fo1 taking prevention ac-
tion when the need arises when the
Government officers think that a
erime 18 10 be commutted for instance
there are sections 151 and 155 of the
Criminal Procedure Code

In a judgement by the Supreme
Court Justice Mahajan said that in
no civilised country in the world was
there an Act called Preventive Deten-
tion Act which took away the rght
of the indivaidual hke this without
gwving um an oportiumity It was n
my case, Gopalan versus the State of
Madras, and 1t was a dissenting judge-
ment 1n which he had made this spe-
cific observation

If we take the history of the PD
Act we can see that 1t was always
used against political opponents, 1t
was often msused Innocent peo-
ple were arrested We were discus-
sing the P.D Act last time and we
heard an incident that happened mn
Punjab which clearly showed how it
wa: misused The Police were
g@iwven a list of people who were to
be taken mto custody under P.D Act
and there was one Bhachan Singh in
that list The Police rounded up one
Bhachan Singh and he wag detained.
After three months the Police again
came to the jail and said to the Jail
Supermtendent; we have fqund the
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real Bhachan Singh, the man who
had been detained 1s not the wanted
person nor 1s he the person agamnst
whom the detention order was passed
and so please release that Bhachan
Singh and take this Bhachan Singh
instead He replied we have al-
ready taken a man and you can re-
lease that man, but we cannot take
him 1nstead of that man It 1s not a
question whether a person commutted
any crime or he i1s about to commit a
crime If the officer feels that there
15 a design to commt ¢rime he can
do that Who decides the design?
It 1s the Police officer When I lodk
at the moustache of the Police officer,
he can very well .ay that I have a
design to commit an oftence and -o
he may say that I should be detained
This 15 agamst the spirit of aemo
cracy The Constitution must be
changed in ~uch a way that the PD
Act may not be msused It should
not be used to cuitail the privilege
of a man even for one hour Curtail-
ing the privilege of even a  -ingle
person 1s ceitainly bad and that
should not be done So, this 1+ the
object It 18 very simple One
thing 1s in summary the property of
the small owners and mddle people
should not be taken away unless
they are given ample compensation
and as far as others are concerned
it may be taken and a small compen-
sation in some cases may be given

The next thing 1s very important
when we are talking of socialism and
when we say about the fundamental
right But what 15 to-day mn  the
country? Unemployed people are
agitated. They say, give us work If
you cannot give work (we want to
hve), some subsistance allowance
should be given In other countries,
there 18 unemployment dole. So, if
you are not able to provide job, till
you are able to provide some job, un-
employment dole must be given. How
to make money, how to get money, is
another question, A man after 16
years of age--sducated, uneducate”
those people who are able physically
to 'work, they must be given work.
It they cannot be given work, then
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they must be given some subsistence
allowance. Or, what will they do?
You do not allow them to die because
comm.tting suicide is a crime. So,
you cannot die. And you cannot
live too. The law says you cannot
die and also you cannot live because
there is nothing to live, there 1s no
work. Fundamental Right under
Article 19 is there but 19A alsp comes.
It is guaranteed that the man who is
unemployed, till he gets employment,
he gets something and he also gets
free medical treatment also., An un-
emuvloyed man, how can he get some
medical treatment? He will also
have disease. If he has no free medi-
cal treatment, what will he do. Un-
emvloved man has got sons. For
the education of his children, what
will he do” So in this country
where unemployment 15 increasing,
al least till we are able to change
the pressnt form of society, at least
these things should be done.

Equal pay for equal work was
there. That is the slogan. But as
far a3 the slogan is concerned, it is
not implemented, So, it must be imple-
mented. That is why I have said
18A—all citizens have got the right
to work and till they get work, they
must have the right to get unemploy-
ment dole so that they may live, not
that they may become happy, they
may not starve, so this change—19A.

Exercise of franchise on attaining
18 years of age—agitation has begun
in many States of India and also the
Government has said that they will
consider 18 years of age. They say
that is a time when they can decide,
when they can think so this franchise
mu-t be there for those who have
aitained 18 years of age.

These are the three amendments
that I want to bring. These are
very simple amendments and I think
I will have the support of all Mem-
bers including the Members of the
Ruling Party. I request all Members
to support these amendmentg. With
these words. I move,
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MR. DEPTY-SPEAKER:

moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

MR. DEPUTY SPEAKER:
B. R. Shukla.

SHRI B. R SHUKLA (Bahraich):

Motion

Shti

Mr. Deputy Speaker, Sir, while
agreeing  substantially with  the
objects and principles which have

motivated the hon’ble mover to bring
this Bill before this Houwe, I am
afraid to oppose it on other grounds

16.50 hrs.
[Sarr K. N. TEwarz; in the Chair].

So far the Bill deals—firstly with the
right to property within certain
limits, secondly, its protection from
the arbitrary action of the Executive
and thirdly its opposition by the
State under certain c.rcumstances.
Our Indian Constitution 1s already a
very complicated document and the
interpretation of the various pro-
visions dealing with the fundamen-
tal rights relating to holding of pro-
perty has been differently made by
several benches of the Supreme
Court. Only recently this august
House adojted the 24th, 25th and 26th
Amendments to the Constitution,
Amendmentg have also beesn made in
articles 13, 31 and 368  These
amendments are under a process of
judicial determination before the
Supreme Court. These simple
amendments which were practically
noncontroversial before this  House
have taken more than 2 months for
the judges to decide.

My submiss.on is that the proposed
amendments to articles 19, 81 and
88 are alresady covered by the exist-
ing provisions of the Constitution.
For example, it is provided in the
Constitution itself that every citizen
has a right to hold, acquire and dis-
pose of property. There is another
provision in the Constitution itselt”
that no person shall be deprived of
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s pioperty except by authority of
law which provides for payment of
compensation or for the determina-
fion of compensation and also for
a public purpose Three cond tions
must exist for acouisition of property
Firstly, no man can be deprived of
g property merely by an executive
action  So, the fear expressed by
the hon mover that the small pro-
perty holders should be  protected
from the aibitrary action of the
executive 1s already covered Then,
it should be for a publhic puipose
It means the representatives of the
country sitting 1in the legislature
are convinced that such legislation
should be passed for the acquisition
of property Thirdly, there should be
compensation The mover  wants
that there should be a provision for
payment of compensation only with
respect to holders of properiy which

i1s petty and small So far as big
monopolists are concerned there
should not be any provision for

payment of compensation 1 submit
the law is qute elastic and compre-
hensive on this point also, because it
1s laxd down 1in article 31 itself that
the quantum of compensation shall
not be justiciable The courts are
precluded from examining the quan-
tum of compensation This has been
interpreted to mean that where the
compensation 15 wholly 1llusory and
only a colourable exercice of the
legislative power 1t shall be struck
down as wholly unconstitutional
‘On the other hand, if any party who
1s sought to be deprived of his pro-
perty nsists that there should be a
full compensation, meaning money
equivalent at the market rate that
18 also ruled out by this article

So, we have got two things, that
the compensation must be provided
and that the adequacy of compen-
sation according to the market rate
can also not be insisted upon There-
fore, there is ample provision for mect-
Ing both the objectives which are
sought to be achieved through the
provisions of this Bill If this Bill
is accepted by the House, then pro-
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bably it will meet the same fate as
the settled law was upset in the
Golak Nath’s case where the Bench

decided m the Golak Nath's case
that no property can be acquired.
Therefore, the Government was

forced to bring a legislation by which
the uncomfortable position which
developed in the country could be
sel at 1est

The fact of the matter i1 that
various zamundaris and jagirdaris
werc abolished and they were taken
over by the State by passing the
Abolition of Zamindar; Acts 1n
various States, in Uttar Pradesh 1n
Bihar, eic In that judgment Justice
Subba Rao held that Shankary
Prasad s case had held the field long
enough and that all the acquisitions
of all the sam ndar< previously
under sarious legislations passed by
the State Legislatures were not 1n
accordance with the constitutional
provisions and theiefore they ruled
that on the ground of rrospective
over ruling no acquisition of pro-
perty shall be vahd So this was
a judgment which was at  variance
with the previous judgment In
ordcr to set the controversy al rest,
the legislat on was passed that the
Parhament was fully competent to
enact a legislation for the acquisition
of property making a provision for
compensation and that such a pro-
vision of law shall not be inconsis-
tent with the fundamental r ghts
and that 1t shall not he a law within
the meaning of arficle 13

So, my submission 1s that all these
points aie fully covered by the exis-
ting provisions of the Constitution as
modified by the Twenty-Fourth,
Twenty-Fifth and Twenty-81xth Con-
stitution amendments  which the
Parhament has passed

17 hrs,

Now, so far as the amendment to
article 18A 1¢ concerned, that all
catizens shall have the mght to work
and to a hLving wage after stimmng
the age of 16 years, as 1 have already
said, the objectives are very good.
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But the question is: Should we

pass a law which would be merely a
demd-letter on the statute book and
which would maks the porition
ridiculous one? In the Directive
Principles contained in the Consti-
tution, it has been provided that
there should be free and compulsory
primary education. It is a  matter
beyond controversy that the object-
tives laid down in the Directive
Principles have not been achieved
even after a lapse of 25 years.
If we have failed in providing edu-
cation even at the primary stage, do
you want that there should be a pro-
vision for education upto High School
and that it should be contained not
in the Directive Principles of the
Constitution but in the Chapter on
Fundamental Rights? What are
Fundamental Rights? If any provi-
sion is contained as part of Funda-
mental Rights, it means that an ap-
propriate writ can be issue and can
be claimed in High Court and Sup-
reme Court. Now what would be
consequence if, supposing, a person
has not been able to get education
upto High School because the State
has not made a provision for that?
Should the parent of that child go
to the High Court and Supreme Court
and say that his Fundamental Right
to free education upto High School
has not been complied with and, there-
fore, the State should be directed to
give him scholarship, hostel facilities
and so on? How ridiculous it would
be if this were to happen. Of course
the objective is very good.

Then I come to “equal pay for
equal work.”. See the absurdity and
hollowness of this, ‘egual pay for
equal work’. Work and pay are regu-
lated on the basis of contract or on
the basis of legislation. So far as
factory workers are concerned, so for
ag mill workers are concerned, so far
as employees of the Government are
concerned, they are regulated by
rules made under certain legislation.
and i¢ sany law makes any distinction
in pay for equal work, it shall be
struck down as unconstitutional. So
far as contract lsbeur is comcerned,
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your domestic servant does not get

the same pay which my  domestic
servant gets So, putting a provision
in such a general and wide form
would be simply ridiculous.

AN HON. MEMBER: Socialist
society.

SHRI B R. SHUKLA: Socialist
society does not mean that it is some-
thing airy or vague or it is something
nebulous. It must have a correlation
with the existing realities prevailing
in a particular country. My hon.
friend may talk about it, but per-
chance—it will not, of course, come
in the near future—if he is saddled
with the responsibility of governing
the country, probably he will be the
first person to scrap many of the pro-
visions relating to the Welfare State
which are contained now in the Con-
stitution.

As regards doing away with the
Preventive Detention provision of the
Constitution, my submission is that
any law of the land relating to the
punishment of an offender is not
equal to the occasion if it does not
provide for detention of persons who
believe in subversive activities and
disturbance of public tranquility aad
law and order and against whom
witnesses are not coming forward—
if, for instance, railway wagons sre
burnt in a mass frenzy and pecp'e
are not coming forward as witnesses
Government is naturally concerred
that such persons should be kept
under detention. behind the prison
bars. There are various safeguards
laid down in the Preventive Deten-
tion law itself. For example, we have
passed the Maintenance of Internal
Security Act. There are ample safe-
guards against misuse of power,
against the erratic action of the exe.

cutive You know that the cult of
bomb and violence practised under
the coalition Government in  which

the Marxists had a very large share..

SHRI MANORANJAN HAZRA
(Arambagh): Sjr, 1 rise on a point
of order. My submission is this,



35 .
_(Amdt.) Bill
" . [Shri Manoranjan- Hazra}

Ganesh Ghosh, a former Member of
. this' House took part in Chittagong
armoury raid case in 1930, But he
was arrested under the P. D, Act in
1953, in which the ground of deten-
tion was that he had taken part in
Chittagong armoury case. They
thought they ‘were ample reasons to
believe that he should be arrested and
detained-—this was the order of the
authorities, ,

SHRI B. R. SHUKLA: This is no
point of order; only unwarranted
interruption,

SHRI M. C. DAGA (Pali):
point of order.

It is no

MR. CHAIRMAN:
of order.

It is not a point

Mr. Shukla, please conclude.

SHRI B. R. SHUKLA: Sir, those
who still have pinned their faith
thinking that revolution would come
out of the barrel of the gun can be
dealt with effectively only by retain-
ing in the statute-book a provision for
preventive detention- Security was
brought about in that State only be-
cause of the judicious use of the pro-
visions of the Maintenance of Internal
Security Act. My submission is that
al]l these provisions are uncalled for,
they .are unnecessary, because some
‘of them are already contained in the
Constitution and their addition to the
Constitution will make our Constitu~
tion cumbersome and would only
lead to legal and constitutional diffi-
culties. Thank you.

SHR!I A. K. GOPALAN: 1 just
want to quote a few sentences from
the Judgment, because this is im-
portant,

MR. CHAIRMAN: You have got &

right of reply. At that time. you may
- kindly say that

SHRI A. Ky GOPALAN' T winz;-'m

Cnmutuﬁan MWARY 28, 1278

o put it correctly, beea_uaé words “'may’

AN
mm; sm >

not be mhused So. I wnnt to quote'
the judgment-itself. .

MR. CHAIRMA.N You have got
right of reply. At thst time you can
quote that.

SHRI A. K. GOPALAN: Before
that so many of our hon. Members
would speak, would offer their points.
of view. This is what the Supreme
Court Judge has said. I quote his
very word....

MR. CHA(RMAN: Not now....

SHRI A. K. GOPALAN: Sir, this is
just 10 sentences only.....:

MR. CHAIRMAN: Not now. Please:
quote it at the time of your reply.

Now, Shri Sarjoo Pandey.

oft s ot (i) : 7g
faer arer o & Ty & v & guds
wzar ¢ | olt gt g7 & aga mfade
e oY fro wo yRA A AT a1
s wg fr oy s Afeaw T@
g @ ¥ aga o slemeat o amrd
dzv gfY | & gawar g 5 ol w7
w7 {1 wARue R weAT ) |y
oY A WY INEY famr AAr & T W
i sl ST QAT
@ T w ghw v & 0 & o
rA S SiE WarawsT ar +

gmihimm o o
W ¥ vy owry fr 1ot wTo WY
wew fom, wmg WX 197 wg wW ¥
TeAT AR § WG W T o owy
¥ g sufie ¥ farg e dor oY st
g aw | faferr & o oy % e dex
A o wrer § 1 St Jo dar gt
R i ud N mtw##
e § Feovw o W mm_‘
::mmarm am m 12
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I qg Nt W fr argd
w1 % gT fedY ¥ avey fowr 4
no smet gt 1 Nfeer gw owrewd
TR A g wwaear W A FY
qTe § oY |TEdY dar g« o fmen
& AT FTT AIERHET FY T §
ATAH TEATE | 56 ¥ 010 HA 0§
ST FTH TG FCRF & 1 T A A
AIHE 1z F MY AW ®
farer v @@y foar s 2 1 gwA WY
a1 ¥ o go quroErEY qurs sqIEan
F THAT F@T ARG & | afm g
M HF arew F fao Gar omr ST R )
&y Y gt ¥ ¥ AT A I
FHE VAN F QW Ay FTHWE §
UF G W ANTIAAE 7 AT &
21 AT @O A T AWM A AR
Ay & fom memr =9 g HIR TaEl
F fao werr | ] FTer ST HA AEH!
N gl ¥ wed Wie FE {4 e
avefte feamy & Afer g ATE gy
FEAH AN S gurg F AW
foer gra AA ST WA 1 g AN
ga feaft 81 & swmarg f& oY
wifagsr frar o & & ggw d=we9
€ T% qg&t & fao qua e
smarar #t w0 | K awmar g fw
TATY WY AEET FY /T AT Wy |
®ET AT ITET T AT AT § AR
®A AT F WA | AR A BA A%
SHER I R d e i e T
AT W fAar s Ay see o gy
foar sroam | 9gel ' & AW A W
HTT TR AT § A% ¥ 1| FE g6
WTOTW &1 4% TR BT AT )

wqrT w19 & fAu ey d99 %Y
aqrd adt qUAT 4T & 1 W T AT
WY T AT WY ET W o
NIEF A FTH a9 N 0% T2
mw ey faedt @ Wi 3 e
it faarft @ 1w & wrewr F W
3401 1811
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TEwim hawt & | & quwar g e anm
&R & fomr aurA a9 A @@ a0
afqum & v 3% & gw N Ao
Tgr FET wrfer

vE Frv ¥ AW & 39T ¥ wey
TerEn A w91 fR g v aw
& W1 B 9w X w1 afaw A
T AT AR fEw g @ g §
TR T g fr s Y gve oA
¥ #1¥  vATy w8 e wfe o fomr
TY 39wU A FT ao@T § IR qar
2fF o ww & avz @ & aEwy
1 927 g f@r ser & s Any
arevfaw 7 mramrd o § s
a7 & W g dr faarefzw oeme
a1 §—f& w@ e Y 9w feannw
F7T &7 % A4 &, IAFT AW AteT
frz G & gafag aga e 30 39
It o1 F IV aA Ty aTy
s AW 4 R R oagmifr Ady
gt =rfea

gfaarar & 917 & 3¢ 78 fa q
g fr g aw 7 afgwre 3937 famd
% o nfigard 2, 937 A9 W A
3HY ¥ 9T g o) whwrds § wfas
i srafedfer 9.qaAnT § ot wodt e
HY A FT wwAl ¥ IAF A A
# | g% fav sfagrer Y sawar 71
TE 2 | AW A § Wy RAI AERA
N FE vaera @ AT Tifge

fyafer fedww  oa &1 srawy
arfre & Sy il 1 q@ gwe afaww
¥ fgerrs 2 WD FRY AT @
at afgar & g ofedy WY &¢
qrA § 1 wro g ¢ R aredt s
qgeT #1 Wia & e € § e o
gﬁaq%wrra‘#’r sreeaT § 99 &
e o ey A Sy ST AEE 0
fromfmmeza vt s o A
aferar ¥ wrod) frery & 9wt S
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[ oy ar] T g wfeg

Wige T 77 awar § 4 & WA
LRAGE R SRR L SLR R
FH AT T ARATE | ¥ WA F
waeqr 37 47 § faag wA S F
o owdifas ger wr fa
FRE | TAEY A e W TTHT ST £
wfagm # ag w1 o ¥ fa g we
F st feds &1 g A faar
g | fefeass /T gEwe T
afe w1 g F SEeT AT IWAT
st faqr wrmr @ wfEw st
frrfadr gz ST AR faaar 2 fa
a wydY A T fadfor fedwa
o wE g rdl gER4T Awr ¥
v ¥ ox wAfaw P71 oaw@r § oan
FautT fegm v fmar wmAr & s
IuaY S ¥ T feay 9ty ¥ g Ay
qfgur &Y wrawr & fagv  fagim
arf &

gt & g AT WT WA P
AT A TGN ¥ qF G T
Fiquens forregnr ¥ @ wia
wEr fgr gvo@rowm ¥ & oAy
HEWR TR | A AU | AT9E & |19
R wir Afer & amm &1 ser
AT E M A Swr § g
w1 g @ fa  fr mefe froweAy
PurwErAgAIE | B otm W -
FTFET AT IANT NG AT AT ATAT
7ifEgen F ar A wEA E ) am
A A g Al

7 feran Teawita

T FE T g

a gra wearfan

st weefdi o
fam gmnr wT gE@ W, fawr wen
e Wit fear fsr adt wwafe g
A w1 Ay | €y awfa wa gm
& fao war afewm ¥ §6  ymew
G amr gAY o8 ¥ vy

¥ wqde wvar p i faar faarear
fe1 g7 g7 wT  galgar w1 9oL
0T A XAl TR WIAT WY JIT &7
A7 #RTT wT A |7/ wear § 6w
o 70y ar g7 frae # 3 w1 5w
AqEAT F1 FHET FI

SHRI B V NAIK (Kanara) A
vav thoughtful Bill has been brought
forward by Shii A K Gopalan What
I feel m regard to his very thought
ful discours¢ op property 1s that we
hdve to make a distinction between
the right to propetty which has been

watied  1in asticle 31 and 31A  of

ur Constitution and the nght to
nehthood 1t 16 too late 1in the day

» question ~thy wisdom of the Con-
“titutt ¢+ hameas  But o the Con-

itution while pproviding  {for «¢catan
protections we have t11ed to  give
vrotection to the rnight to property
which as 1y hon frieng Shri B R
Shukla his sid just now has now
been ubstantially cucumscnibed but

1 ou (onstitution g e have not given
the nght to hvelihood

I would make a distinction here by
{uo mg a ~peafic mstance In art-
I¢ 31A 1t has been very clearly lawd
luwy that no pioperty shall be com
rulsonly wqured o 1equisitioned
swe for a public purpose Publh
Jurpost s a4 \e1y substantial clause
n this article But sometime. we
ve¢ Instances where theic 1n ¢ tri
vesty of thig phrase public puipose

Foi the¢ purpose of diversion 1
shall quote g smmgle instance here
which cannot be compared with other
nstances  In the State of Mysore for
1 private filtn helonging to one of the
monopo'y houses private property of
small peasanfs to the extent of 2500
acres that 1+ priv (te property of small
peasants most of whom are Harflans
or other backward classes 18 being ae-~
gquired not dwrectly by the monopoly
house but hy u diabolical-—if 1 may
use that ha sh word—orgamsation sel
up by the ex-Government of Mysore

culled the Mysore Indusirial Avess
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Development Corporation. This coi-
poration is supposed to provide land
tor the purpose of industrial develop-
ment. This land for the purpose of
industrial development iz not for the
purpose of setting up of a factory or
factory primises or quarters of the
staff working there, but this corpora-
tion is today trying to acquire paddy
lang belonging to cultivatorg number-
ing about 12,500 people and this paddy
land on which the livelihood of these
small peasants and these peoor people
used to depeng is to be converted into
salt land for the productinon of i1aw
matenal, for caustic sody or soda ash
plant. Here, legally speaking. nohody
is wrong I do not blame the present
Government of Mysore for this, be-
cause this as been a legacy of the
pasy and the former Government of
Mysore 1s not existing The Govern-
ment of Mysore has heen a party to
acquiring the land, ang they are
doing what is called legally as a per-
fect crime, and 1t 13 a crime agamnst
the common people These people are
not in a position te go to the judiciary
which 1s having its own costs mvolved
in trying to dispense justice In the
circumstances | feel that while we
may not do the hair-splitting on the
question of property, which as nn
hon. friend Shrm B. R. Shukla ha-
Just now said, has been adequately
entailed, there 18 need for us to sve
that property .means the lhivelihood of
a person....

MR. CHAIRMAN. Now, ¢ae hor
Member should try to conclude.

SHRI B. V. NAIK: I have hardly
started my speech.,.

MR CHAIRMAN: Only 2 hours
have been allotted for this Bill. If the
hon, Member is golng o take more
time, I do not think that we shall be
able to finish this Bill.

SHRI B. V. NAIK: It is my sub-
mission, that some of the facts are
unpleasant. . ..

MR. CHAIRMAN: He may take onc
or two more minutes ang then finish.
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SHR] B. V NAIK- Thank you, Sir,
for this.

In iegard tu the other provisiom
that have bee, made, I would like 10
ask the Mover, a simple question. A-
already gstated by Shri B. R. Shukla,
the cosl of free compulsory primars
educalion, as was mentioned by the
ex~-Minister of Education, is of the
order of Rs. 800-—900 crores. I also
made a proposal to the Ministry of
Social Welfare at the Centre regarding
the provision of old age pension. Such
a pension provided at a minimal cost
at the rate of Rs, 30 per menth to ali
heyond the age of 60, numbering 3%
millioy, people, hike in most of the
democratic soclalist countries where
they spend in terms of hundreds of
crores of dollars or equivalent sums,
will cost us to the tune of Rs. 900
crores. if pot Rs. 1,000 crores. As long
as the costg involved in the provigion
ot such disability pension or other
«llowance are of this magnitude in the
system we are living in, I think it is
1mpracticable, bug still so long as there
15 a level of benevolence in a socialist
soeiety -1t 1s not that a country will
nuve to reach a particular level of
n{fluence to be able to provide certain
Twenevo ent measures. for & poor coun-
ity hike ours we have got poor social
reforms and a poor sovial security

«y<tem in a country like ours where
we are gomng to provide abgut
Rs 51,650 crores for the next Five

Year Plan, an outlay of aboul Rs. 1,000
¢1ores per annum for the poor, old and
disabled, which comeg to Rs. 5,000
ctores in Phe course of five years, is 2
welcome measure and deseives sup-
port

Leaving my options open regarding
the rest of the suggestions made hv
Shri Gopalan, T conclude.

*SHRI J. MATHA GOWDER (Wil-
@irie)  Mr. Chairman, Sir, 1 would like
{o express my views on The Constitut-
jon (Amendment) Bill which has
been moved by mv hon. friend. Shri

A K, Gopnl_ag.

*The originsl speech was delivered in Tamil, .
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At the very ocutset, I would like to
point out that tmis Bill is not only to
be welcomed by the entire House buc
also to be adop.ed by the House as
it is an important progressive measure,
Shri Gopalan through thig Bill has
sought to amenq the Article 19 of the
Constitution by stating that the people
of the country should own property
within such limiis as may be prescrib-
ed by law. Within the legal limits
_prescribed by the State a citizen of
the country is allowed to own pro-
perty. In this connection, I would
like to refer to a document circulated
by ‘the Planning Commission last
year, It was mentioned in that docu-
ment that from families owning more
than 20 acres of land 440 lakh acres
. of surplus lang could be acquired and
_ distributed to 270 lakhs of landless
families. It had also been pointed out
in the same document that it was
doubtful whether 44 lakn acres of
surplug land would have been ac-
quired from these people after
implementing the Land Ceiling Acts
by the State Governments throughout
the country. 1 would like to know
where remaining 400 lakh acres
of surplus land have gone. Though
zamindari has been abolished through-
out the country, I am sure that the
rich landlords, who are patronised by
the ruling party because it seeks their
support in' 'more ways taan one, have
. successfully circumvented the provi-
'sions of the ceiling laws anq appro-
priated to themselves and their fami-
lies all the available surplus land.
Without the connivance of the ruling
party it would not be so easy for them
to evade the law., I would like to
know how many such people are in
the ruling party itself.

I would refer to another important
point. During the past eight years
the numbey of wealth-tax assessees
has gone up from 30,800 to 1,20,000

But, during the same period, the.

wealth tax collected from them has
gone up from Rs. 8.26 crores to 15.62
croreg only. When the number of
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assessees has gone up by four times,
how coulg it Happen tnat the tax
voliected tfrom them has gone up by
only two timesa? This shows that there
is something basically wrong either
with the law or with its impiementa-
tion. 'Tae Govermment should exa-
mineg what is wrong and how it has
happened that the collec.ion of wealth
tax has not kept up with the increase
in the nwmber of assessees.

From what I have stated above, it
is clear that the affluent sections of
our society are able to exploit the
loopholes in the law and enrich them-
selves at the cost of the common
people. I make bold to say that this
has prompted Shri Gopalan to propose
the insertion of a new article to
Article 19 whica would give to all the
citizens of our country the fundamen-
tal right to work angq to a living wage
after attaining the age of 16 years, to
have free education upto the Highe:
Ssecondary standard, to have State
assistance in cases of unemployment,
old age, sickness and disablement, to
free ‘medical treatment, and to have
equal pay for equal work. I want to
know what is wrong in asking that the
basic requirements of the people
should become the fundamental rights
enshrined in the Constitution.

It may be that the Congress Party
continues to rule the country for some
more decades. If the Congress Gov-
ernment cannot create sufficient job
opportunitieg for the growing number
of young men attaining the age of 16,
I feel it will be better if the Govern-
ment through legislation and other
m-i1s prevent child-birth in the
country, I doubt very much whether
the Government will ever be able to
ensure work to all the young men
attaining the age of 16. In these cir-
cumstances, it is imperative that the
right to work becomes & fundamental
right in the Constitution.

Though it ig specifically stipulated
in the Directive Principles of = State
policy that education will be free and
compulsory upto the age of.14, even
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afler two decades of independence it
remains a long cherished dream. - 1
wonder what is going to be the future
of our couniry when young people
without education take to roads. How
cap they think of becoming useful citi-
zens: of the nation, when they are
denied the basic right of education?
What is the use of such a Govern-
ment? I do not know how many more
years the Government will take 1o
declare that within a set period the
basic requirements of the common
reople will be met. The Government
frequently talk about tne completior
of four Five Year Plans and they are
also working on the details of the
Fifth Five Year Flan. In the Fourth
Five Year Plan pericd, a new slogan
of GARIBI HATAO has become the
maip piank of the ruling party. By
merely proclaiming GARIBI HATAQ,
the Government are not going eradi-
cate poverty. While ‘HATAO' remains
an emply word, poverty in the country
is merrily perpetuated, It seems to be
difficult for the Government even to
frame a time-boung programme for
eradicating poverty in the country.

If 1 refer to the achievement of
Tamil Nadu Government in the field
of education, the Members opposite
may fret and fume in jeolousy. But
the fact of achievement remuins, that
there is free education upto P.U.C.
level in Tamil Nadu which is ruled by
my party, the ~Dravida Munneira
Kazhagam. Ip the other States where
the Congress Party is in power, edu-
cation ig 'not free upto the higher
secondary stage. I think the Congress
Governments in other States cannot
and will not emulate the example of
the only Opposition Party that is in
power ipn Tamil Nadu 71 do not under-
stand why there should be an Educa-
tion Ministry in the Centre which
does nct hesitate to squander crores of
rupeeg on education whep it cannot
ensure free education upto higher
secondary stage in all the States where
the Congress Party is in power. It is
inexplicable to me why the Education
Minister in the Centre. is not advising
his own counterparts belonging to the

PHALGUNA 4, 1894 (SAKA)

Constitution 326
(Amdt.) Rill

ruling party in tne States for making
e.uca.doy free upto higher secondary
stage.

The ruling parly in the Centre
sweats by the name oi Sociatism. If
it couig nol establish an egalltarian
society in the country, I  think 1l
snoulu dgerive inspiration irom its new
found aty, the C.PA, For Zj years
the ruang party is talking about so-
eialism and I do not know for how
many years more it wiii continue to
profes; iheir love for socialism without
taking any councrete steps 1o acitieving
the oujective. I was a Congress Party
mempe; for 30 jong years. I was for
ten years a Congress M.L.A. in the
Tamil Nadu Assembly. I had the
opporiunity of working as the District
Congress Committee President and I
was also a Member of the Working
Cormmiitee of the Pradesh Congress. 1
know iully weii how the Congress
Party used w0 work, During the Elec-
tions, the Congress Party would not
bat izs eye-lids in making tall promiseg
to be flouted afier winning the Elec-
tions. The Congress Party hag no
compunction in practising deception on
the gullibie people of our country. 1
was also unfortunately a party to such
frauds on the people when I was a
Member of the Congress Party.

25 years after our independence and
after celebrating the Silver Jubilee of
our Independence, it is strange that a
National Programme for Minimum
Needs with an outlay of Rs. 3300 crores
has been incorporated in the Approach
to the Fifth Five Yeéar Plan, What
the ruling party could not achieve in
two ang half decadeg they want to
achieve in five years! This itselt is a
clear indicatiop that the ruling party
had been deceiving the people of our
country for more than 25 years. When
one locks at the multitude of problems
being faced by the peopel of country,
this National Programme for Minimum
Needs will elso be a drop in the ocean.
When the Government talk about im-
plementing this progreamme in five
years. it is just like a lame man



329 Conststuton
(Amdt) Biu

{Shri J Matha Gowder]

dewiring the honey from the top of 4
tree 1 would like to warn tnat it is
not wise to deceive the people too
long The Government shouly do
something constructive to mitigaie the
museries of the people

The Government may not like to
extend its support to the Constitution
Amendment Bill of Shr1 A K Gopalan
as he happens to belong to the Com-
munist Party not liked by the ruling
party But, the Government can pay
need to the advice of the Member of
the Communist Party with whom they
have fiaternal relations The ruling
party should not hesitate to accept the
Amendment of Shr1 A X Gopalan and
make the basic requirements of the
people their fundamental rights

Before I conclud;. I woulq refe, (o
the provision in this amending Bili
regarding the right to bear small
arms ]n the interest of the defence >f
the country, the people should have
the right to own small arms Dwumg
last session of this House, when Shry
Samanta brought forward a Private
Member’s Bill regarding tramming of
people in the handling of small arms
U pointed out the essential necessity
for the tramning of the euure popula-
tion of the country in the use of small
arms 80 that in times of emergency
¢he who e population can stand as
one man to defend the freedom of the
country As at present, the people
with resources, I mean the richer gec-
tions of our society manmpulate to get
licences and other facilities to possess
armg and also get trained 1 Clubg and
such other associations of affluent sec-
tions But the poor villagers tremble
at the very sight of an arm, There v
no question of their getting training in
the handling of arms in exclusive
clubs The Government need not be
afraig that giving right to bear arms
will lead to dangerous mitustions, as it
has happened now in Andhra Pradesh
It is good to remove the inherent
fear smong the common people in the
mafter of handling arms They are the
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wecond-line defence of our country in
emergencies angq they must be trained
in the handling of arms That would
be possible only when they have the
right to possess arms I reguest that
the Government should not hesitate to
make this also a fundamental right

With these words I wholeheartedly
suppott on behalf of my Party, the
DMK, the Constitution Amendment
Bill of Shrn A K Gopalan

oY TREZI ardT { (AT
aaiafy oY dmE @Y X Wy faw
g F AWY ST e 39" @
afggra A ANYA ¥ FT TEEE
)39 A AY TR W AP WREY
¥ fomr & fay oo ag™ A #Y WA ¥
FEruwag g aAfara g frogw
TH WA 78 W 3w gifge & arsw
7 Ed 2y | Afew gy oAw fadt oY
e & fmm w1 oww 2w oA
oY F7J NG UF JTH 6T
fr Fo F¥ AgT IeE AR dY S
ATuq n&fAT gHi——gW 3T NaEY H
gaew qEm gm 1 fedr ot &Iy
FT, WART FT WA w7 & 7 TASw
T OV, AW FT WG, ©IXAR & Ty
ey Y ¥ ofewegar & wwaT oW
qarw F wivm afa ar mhes
gfer & aufe wr Iwy, Twoil & Jv
fercrr ®Y R ageT WA & 1 W@
fovm e wr T g, fawr
1 faor @m—yg ¥ wf e
g oY Ay )

o gy § fv gt aww frwer
ot STy ¥ ¥--gg ow T aww @
forq # foey oY gwre 7 fady
& wwar 1 ogt A fn wr W @,
gt &% WY WY X e« s
wTEATE QT W & AW W
e § fir g7 Seoft cheyd aw qo
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fugr @1, gAY Taag & AgHa 2
ot & awmar g fv gard axwr W
ager oeiIAr ¥ g A 9T frETe w5
wr ¢ fr gewar weafas faamaa @

fnar fr wew ey wfed | g EW
F ¥k wAwE T R

g & FEr & f& dfeww Hewe
W gi—gw oy o) W § g
st w7 dz4 aqr g1, T Aad
& dF @ fr Bw & OraY Y Ao
FY drrdr 7Y fegfar & feelt 1 e
& 441 7 /% TTAT 9T | W qF W
g7 & f& amw ¥ mafadr @
Fmear g1, T WL T g, UR gal &
A i fElr O g E HEMT A A

AQEA AT T FAT qUaS q IF
e ifrer isad & awfes &
grfer marfasre s T afawr« e arfen
TE WA 97 WY FTO AT gEr
miar @ @ dfe 18 A Ay
staeay g1 § @fen  warfuwre fzan
T 5y T g7 Fom  oft s
o ¥ AT SR

e 59 A9 ¥ AT W TEX §
fr ag Y awimg= fwar w7 fr Aafr
a1 Ty @y 1 oW wluarT
Fit oug A Aww 1 Ad oyt —fwA
faf wrr g awgw, awar av frawav
Zar oaEw ¥

am g @Y #eA ¢ v afm
7 ag govew fam sny-—aEe 22,
FRH | g4l 2 F—fedawn e Ay
fesdte 7 feur s 1 wgF @ fedwm
wox ay areE —gnrR faure Fem
¥ aq feawm @ faufor fegr——ge
wr?aﬁ?rwmgﬁfvmﬁﬂ
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N F WAT ¥ gar BT @Y g
HR IR Y fcremr & ware
qg WAt AT FP—A-TET-R-A-
cuen a0 AN fe oW ww
FT QIR F—

“No person who 1s arrested ghall
be detaineq in custody without
Leing mnformed as soon as may be of
the grounds of such airest nor shall
he be denied the right {o consult and
be defended by a legal practitioner
«{ his choice”

qg w1 e TeT 1 feqard T @
# I e 3@ 51 fedre sy
ART Y, 47 Y I T A 9T
foe Fedhora & 9 ®) feln Fw—
garer fasva wger 3—

1y person who for the time being is
i enemy alien

u4 " g FTEa—fedt Y v ¥
AT X ag FERIAT0 G AT §—gEy
e av gesqn g1, dar o o«€ S
HFAT T F--FIFETR A mrwAor
frar, =17 & mrewor frar, faa awg
T TOAT 97 AT &, Al
TTFIETT R, AN A6 97 WIEA0T
gL AT #ITEN 3G WeT #1 fedlr wo
JARAE T fF T qow ¥ A
fas w7 o fywr wT o 2w Ao
FY A9 AT Y AW, 3T A AT
7 | g4 g7 & fr ot feufs w@
FOF 1 Y TITET ST AT E aaey——
gt ¥ frara 7 e fedt s &
RFT U O4T F wrEAr Ay g ¥ ?
7 1934r 3 fF 99 a% qraq 9w @,
#5 % wifas IqF #F, A9 aw
A7 7 UG A AL gAT B, TT A% U
¥ WY TF WAL T GEETANTE Wy
aFT § A X g @ Awy E M
g+ ¥ fAer 91T | s o S WY
/71T B, wv wfy s oy wed
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war g 2, W5 wG Sy e 8F S
7 w9 a9 frereT A W
AY ®T GTI TET WA § WY T 49
=g % fagmr 9 fedlz ¢ & a1 7w
Iq ) whEr T §, T av WuAw €9
¥, o TTH IT F Searfga wvd
& 5 @& wawifas g8 gww & T
faq @R Zwr AT wT Ed w9,
TR 9T ST HTT |

TR S, # W ¥ g ¥ we
F—ET A% Wg & awgAr ¥ 07
W ¢ & amra—figw fe-
foear froes forem, 18 & & 7o1-
fos # arfar wAAE—gw wTT
Faw 2 fafe wft Y 1saK F
arer #1  FfemATEETe aY en
E Taery AFY F—TE F@RT AT
fAE T w gwaw Fawwa &
afe 9gr @& Afew awaT #Y 9@
g—Dar AT & f o & 9w A
asg mfzaws 2oawama # fr
o 3o ¥ gfeqarfa &y Av fronst
N ardiv T T A R R A R
FRWEew Tavdrer ford
T A YA A WK gy § g
FAT TR oAl A uw §  Guifes
wANE AN EET | fRAFA g fE
HAAEY TS HT AAT @Y AGQLT
T # AT 77 w9 w gmfady  ar
zal fear arr afsw w9« glaare
X A a7 awa ¥ A wrdr g &
F AT quy Y urAed ¥ gw el
wfe Ay 3 sr=-wfa wdr I
2wy e owim & i Wb
Ty d—ararfar  wf=,  sfew
w1y, aofy Y wif-gw g |
FAT g & | MRS 8 ¥ WY
feqreat afy ¥r AmE ) Mared A
ag wRaifre W7 ¥X qF §—m
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T WA, TET orEF T oYy T "
w AW HT--aw ¥ e dma F
2q faar ger ot Ao fer AT A
o frar FfrT 99 ¥ v aoear fae
YRIARAT THT ¥ 0% wafya
1oy e §, Ay oY %1 ¥
§ WargT WM W W § gurer AW
56-57 41 wifafag W w3
1 glegm 7 Afay g Qf -m
1 g gRr arfer oWt wR
AT & 77 FHIT qET B (AEE AR
farrg & T o T AfeEr

o AV TR oY A I ¥
o9 T # AW Aifvw Tw AN
ar 7 97 | 78 1 gAY TG § )
gw fam = w37 & 37 ) ¥R 7
a9 F79 & | g9 S # fE gga an
¥ o sgmafeam g o @
q & wiew faa «o) a7 g9 9 wa
7ra w foar w39 & A WE W
7% ¥ Ol @Y g gfw Wi A
ATE §H AN @ W GRAT ARA |
7 FTH § FA AT BT AgERT ATEA
P-—2q WRAT F WY R I ANPET
ar fadrr srar g

Nt pew WX weEw (TRAr) ¢
symfa & A e ST R S faw
A F AR @ § 3 M| aga A
aTY FT § AHGT FIAT § | qTEAT R
7% fa=r A a9TAETR FT A9 T Ty
qrre &, S qw ¥ e A gEm
T T §—IF A A § /AT
aifed 97| 9T AT AEY AE HTHIL
oYy 7o fam Y qEY ST A Wik
wh g f—awnaft fe—wr o
78 AT 3 faw #) o s &
Tdr gy o

T ag A wfy IRt Y
AT WA @ wwid e e
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sfa Y 79l Oy T gw £ A
gl T #1 gv —AfeT o
% ATHIL OFT 1% sgaear g FT
qr T AT Frr A9t i 4T AT 8
f& 9 ATmT 0dY sygeqr @y A8
FL @7
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TAH HIQT T AT TAAT ¥ W/ S
H g 39T 394 gU & 5 7 gwre A
araT 9T f=re F o 99y @ R
o AET § s o= S agr g7 S
"2 & fx wra & o aa §fem, =
IR @A a Vg Aw AW Ry AT

ot TR /LW i€ © {9 97 AE w0
U7 | SAHT AT A% FL fZq7 SvAT § 9w
qFTe 0 HIT 97 |

=it gER qX wIAW © UET FT
feretr & ar® & wrad FEr & ) (FAWA)

oy T ar o S
gz a1 %9 {5 aue wa Y aor w8
IEEY &7 A I a0E g gur
W % fesrs IAET IWW T |
o il 3 A @ FvA E Ao
qi¥ Sft WO WY g7 TG 1k

(swwarar) -

TRHE g oAt § R 16 Aq &
aifr &1 AEE A SE-ET
faar afgy s ¥ wx wiow
frae anfge—ag wga w=dt T 3
sRyEA R Tl A awr §
wrrg fafy st agi e 43 gu g &
awe § & W A W i, |
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SHR] K. N. TIWARY (Bettiah): On
a point of order. Something very
objectionable has gone on record. It
ig neither in good taste nor proper that
in the House any hon, Member should
use such wordsg as** against another
hon. Member. It should not go oun re-
cord. .

334

MR, CHAIRMAN: I will go through
the record and if there are such ob-
jectionable remarks, they will be ex-
unged.

st FwA ov7 w@Ew ;. AWNET §T
aTa Y Fw 7 qgT 7 07 g=4 § o faar
fored1 & vg WA § AL-ETY AT OEFOT
gt & fr oFl | affT 'E &
o g oM g A AT 21 4§
IART FHA WA FZY AFT L1 A0E A A
FgT f& w19y oAt #§ aw foenm A
apqeaT & S fam fem oot o Oay
ARt W WY & WA foear #Y 7
e afgemre 7 04 gar § 7T o
HOE &9 A7 TS A & A
Wﬂeqqo%oﬁWQQﬁ*ﬂ' Y
I T ATIE TW FT AR A I
waT F1 9 ALY fm &

TRl A% T SfREr €7 a4
ST LY § 9TET 9AT gem 5
qw ¥ T & o7 Am g faaw @A
a5 ¥ A afg meAmA § o &t oa”
9% a1y w8y & af § sy of@e
HF AT @A § 1 (WedrA)
A AT AN A WA W AW
& f& wow aT-am F &9 A0 g @
¢ 0@y ofdfefadi § oS oad
grafages & 6 g@m 1 & @
w1 oama #  feafewrgr ad g
arfge 1 (@1 B IEID FT WA
four ST € QAT AT GARE AT G
qeq ¥ ISWT AT § AT TR WY

**Expunged aa ordered by the chair.
3401 LS—12
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W ¥ gaoews FEc ey Ty fwer
wYC 7 o & fawd A o o &

g A fmrr Y aw § a3
fafrs ama & 5 <90 &7 TS A
F@-3@ 3% THIT & A Y WR AFR
AT A oadeyr s g &
I A W W=t Al s WA
fom® fom omow s T @ 5 88
g § frem @i adst @ g9 a| 19
Farse WY vay § ¥few trapA A
wvr @ 2wt X gfom degee swe
W fegee e R o g dar
a8 & | AT ¥ IR T8 IAET BT
HT 9 w7 § o et gwe w0
B AW A IR AT w7 ¥ 9w ey
& fi\T ogd § At AT wET &
7O &Y A &1 0¥ A & Fro e
] 0 A TS F sraer @y
Tifgr——ag ot @ WMo Ao
AT 1F ¥ Iuwr § wuda AT
g 8= & v & woont A g f ww
@A 71 & FE g

SIET A% A a1 ¢ 4§ 5 e
== 71 wfur A ofow ofes o
fad Imer W T B § wee
q3ré ¥ "I I Ay B mw A
aY sad & quf ¥ ¥ wgwT £

THF A1 &) qI9 TN A6 w0
F o anw dar M ara st € ¥
T PAIY LE Mgy ¥
wrtfer &7 W & £t wwar & o
T € T g St I i
wAwa § | o TR A 13 e w
wgra How far ¥ g Koy
qrr fordr & et 73 wemy ot @y
t 1 ag ow s enfrerd s
forerr §7  frawr fear | @y

FEBRUARY 28, 1073

Constitution
(Amdt,) Bill

qT ®H 99 @ 97 | o A fowey
B@T A1 WWET g% AT Wwed
grm fs agr S FM FA N G I
faree ax femar S @t f6 g
a1 T O aAeATg & A §
Ffr areqs ¥ I A U Aw
Faw far @ &1 @ Y T
A g F g7 e ww o A
w7 ¥ werawe & g fawr §
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T XM ¥ Jwwory g & AW-
dm W W ¢ AT g @
g W § ot gw #Y gfyare T
FAVHTR ATT N7 IETE FT geFATH
qar3 & A FT gEy f 9 e
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g
MR CHAIRMAN Does he require
moie tyme?

SHR] M RAM GOPAL REDDY 1
have just started

MR CHAIRMAN Then he
continue the next day

may

18 hrs

The Lok Sabha then adjourned till
Fleien of the Clock on Monday Feb-
rory 26, 1973 Phalguna 7, 1894
(Saha)





